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LOK SABHA DEBATES

LOK SABHA

Friday, July 16. 1892/Asadha 25, 1904
' (Saka)

« The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

e WETEW : &Y uw. . wwma}
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Shri Navin Ravani.. .He is also not here.

Shri Ram Gopal Reddy

SHR] M. RAM GOPAL REDDY:
Q. No. 124,

‘MR. SPEAKER: How you happen to be
here?

SHRI M. RAM GOPAL REDDY:
How can 1 miss this opportunity?

Progress in Construction of Hotels for

Asiad
+
*124. SHR1 M. RAM GOPAL
REDDY:

SHRI NAVIN RAVANI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to lay a
statement showing:

(a) what progress hag been made so
far in the construction of hotels for the
touris traffic during the Asian Games
in 1982 at New Delhi:

1311 LS—1,
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(b) when they are likely to be coms-
pleted and ready for use;

(¢) for how many tourists, the arrange-
ment is being made;

(d) whether the booking for tourists
to attend Asian Gameg has started; and

" (e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION  (SHRI KHURSHEED
ALAM KHAN): (a) to (e). A state-
ment ig laid on the Table of the Sabha.

Statement

To meet ffie requirements of the parti-
cipants and officials and in addition a
number of  spectators  expected to Visit
Delhi in connection with the Asian Ga-
mes , 1982, a decision was taken that be-
sides the existing number of hotel rooms
of 3,801 as on January 1981, 2,500 extra
rooms were to be constructed. For this
purpose the 2 hotels of the 1TDC, namely,
Yatri Nivas and Kanishka were to be
speedily completed and got ready by
September 1582.  Besideg this, expansion
of the existing hotel capacity was allowed
in respect of Maurya Sheraton. 1ln ad-
dition, 9 new hotels were juthorised to
be constructed. The above mentioned 12
hotels with a total capacity of 4,358
rooms were to complete and offer 2,500
rooms to mect the requirements of
ASIAD-1982 (vide statement of Annexure
I). However, the hotels promised to
provide 2,679 rooms as shown in Column-
4 of the statement at Annexure T in order
to provide for the contingency of some
of the hotels not being able to offer the
number of rooms indicated by them.

Th.e progress in respect of all the above
mentioned hotels is constantly being mo-
nitored by a regular Review Committee

set up for the purpose and progress is
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by and large in accordance with the bar
chart and time schedule fixed for the
purpose.

In the case of the hotels where only
a certain number of rooms are being
offered for Asian Games, necessary steps
have been taken by the hoteliers to pro-
vide the requisite facilities like restau-
rants, etc. even though the rest of the
guest roomg may be completed after the
Asian Games.

The contingents and participants num-
bering around 5,000 will be accommodat-
ed in the Gameg Village. The other
officials connected with the Games re-
quiring accommodation in the hotels
have been cstimated at around 2,800 and
necessary reservations have been made in
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the varions hotels both existing and new,
to meet the requirements of the above
officials. A statement is placed at An-
nexure II indicating the reservations pro-
jected by the Special Organising Com-
mittee.

The remaining rooms will be utilised
for visitors and tourists. In order to
meet any further demand for accommoda-
tion by tourists and visitors, the Depart-
ment of Tourism and the Delhi Tourisny
Development  Corporation have worked
out a scheme of paying-guest accommo-
dation and have identified accommodation
to the extent of 3,533 beds in 795 pay-
ing-guest houses. Necessary minimum
infrastructural facilities for guest to stay
is being provided in the ubove mentioned
paying-guest accommodation.

ANNEXURE-I

S.No. Name of the Hotel

Total Na. Rooms
of rooms promised

for Asiad
‘82 by

hoteliers

1 Asian Horels . . 588 300
2 Surya Hotel 258 241
3 Sidhartha 156 156
4 Kanishka 300 300
5 Maurya cxtension 122 122
6 Taj Hotel 500 200
7 Centawr Hotel v ; : ; 416 200
8 Samrat % " . . 300 250
9 YatriNiwas . " . ’ . 562 550
10 Bharat Hotel . . . . 500 150
11 Meridien Hotel . . . . . . R 425 110
12 Park Hotel . . ’ . . - . 231 100«

Totz)



SHRI M. RAM GOPAL REDDY:
Sir, it is a very exhaustive statement.
He hag furnished all the particulars. I
want to know whether during the Asian
Gameg he has made all the arrangements
for the safety and other thingg for the
participants and visitors and whether suffi-
cient and good accommodation for all
the players has been provided for. He
has mentioned some Hotels which have
promised to provide the accommodation.
Some Government Hotels arc also there.
But I want to know particularly whether
proper arrangements for safety and other
things are being made.

gy REAR ¢ Nifgw qv favare
FLAE ! F AL FAT AT A% @I
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ANNEXURE-l

Public Sector hotels Roon‘a;‘g;;%d Sor

1.  Ashok 275 -
2. Akbur 75
3.  Kanishka 300
4. Samrat 200
5 Qutab aa
6. Janpath 65
7-  Ranjit . 65
8. Lodhi 10w
9. Yitri Niwes 550
10, Centaur (HCT) 100

PRIVATE SECTOR HOTELS
1. Tij Maho! Hotel 200
2. Asian Hotels . 250
3.  Suryz International. 200
4. Siddharth Continental . . . 150
5. Maurya Expansion , 122
Miaiurya existing 78
6. Oberoi Intercontinental 50
otal 2800

—— g 1 T

SHRI KHURSHEED ALAM KHAN:
I want to assure the hon. Member that
there will be no shortage of accommoda-
tion. As far as the safety and welfare
of the participantg and visitors is con-
cerned, that is also our concern as well
as the concern of my colleague sitting by
my side. I hope, he will be taking care
of that fully.

SHRI M. RAM GOPAL REDDY:
May I know  whether the Government
propose to allow some more Hotels 1o
have some more floors so that full accom-
modation for the Asian Games is made
available,

SHRT KHURSHEED ALAM KHAN:
It i a suggestion for consideration. It
will be considered at an appropriate time.
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SHRI ERA ANBARASU: I would
like to know whether there is any pro-
posal for constructing a 5-Star hotel near
Meenambakkam Airport?

SHRI KHURSHEED ALAM KHAN:
These are Asiad-linked Projects and it has
nothing to do with the question that the
Hon. Member has asked.

SHRI ERA ANBARASU: 1 fee]l that
it is necessary that a hotel should come
up at Madras. '

DR. VASANT KUMAR PANDIT; In
the last two years certain 5-Star hotels’
projects huve been sanctioned specifically
on the condition that they will make
available sufficient  number of rooms
agreed, before the Asiad Games begin.

In particular, 1 woild like to know
what termy and conditiot® have been laid
down on Hote] Meridian and Raisina and
whether all those roomg ‘would be yvail-
abie for the Asiad?

SHRI KHURSHEED AT AM KHAN:
All the hotels which have made the pro-
mise to make the rooms available, are
keeping their construction work accord-
ing to the programme laid down. The
land allotted to the various hoteliers is
being given either by the Works and
Housing Ministry or thé NDMC or the
DDA.

SHRI K. LAKKAPPA: There is a
mushroom growth of hotels in the private
sector as well as Government sector be-
cause of the Asiad. It ig an internatio-
nal prestige. The prestige of India has
grown by leaps and bounds so far as
Astad Games are concerned and  efforts
are being made to provide accommoda-
tion for the people who are coming from
abroad.

Of course, internal domestic visitors’
accommodation also will be looked after.

1 would like to know by what point of
time the construction of most of the
hotels will be completed to meet the
situation.

Another question arising out of this is
whether any policy has also been evolved
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to meet the situation even after Asiad
Gameg are over. Sometimes the hotels
become empty. And, therefore, I would
like to know whether any precautionary
measures have been taken to meet such
eventualitie; even after the Asiad Games
are over.

MR SPEAKER: 1 wil] ask the Hon.
Minister to reserve those rooms to Mr
Lakkappa!

SHRI K. LAKKAPPA:
will get them!

Both of us

SHRI KHURSHEED ALAM KHAN:
As T said there is adequate number of
rooms available for the Asiad Games
and, after the Asiad Games, I can assure
the Hon. Mcmber.. ... ...

SHRI K. LAKKAPPA: What are the
plans that you have thought of? Not
that in the programme itself whether the
plans are being envisaged.

SHRI KHURSHEED ALAM KHAN:
According to the Plan, what we need
is more promotion of tourism to attract
more tourists to the country and cer-
tainly this will be done because we will
have ten new hotels.

SHRI AMAL DUTTA: What is the
expected number of foreign tourists who
will visit India for viewing the Asiad
Games and what percentage, if any, of
those tourists can go to other parts of
India? Once they come to India, they
may like 1o go to other parts of India.
Has the Government envisaged this possi-
bility? What arrangements, if any, have
been made by the Government to facili-
tate their visits to other parts of India?

SHRI KHURSHEED ALAM KHAN:
About 10,000 people would come to this
country before the Asiad Games and
they will be staying here during the
period. After the Games, we expect
that ¢here will be a certain number of
visitors going to the neighbouring cities
like Agra, Jaipur, Varanasi and Kha-
juraho.

All the State Governments have been
asked to take care of the expected arri~
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vals of visitors to these places at the time
of the Asiad Gameg and certainly they
will be looked after in these places as we
look after all the tourists in the country.

Scarcity of hard currency

*125. PROF. MADHU DANDA-
VATE: Will the Minister of FINANCE
be pleased (o state;

(a) whether the attention of Gov-
ernment has been drawn to the news-
item wunder ¢he caption “Acute gcarcity
of hard currency™ in the Delhi Edition
of the “Times of India™ of 4 June., 1982

(b) if so, whether it iy a fact that, as
mentioned in the news-item, due to the
recent spurt in the smuggling of zold and
other commodities into India, commer-
ciaj banks and other foreign exchange
dealers in the country arc now faced
with an acute scarcity of hard currency
notes and that particularly US dollars in
cash have gone underground; and

(c) if so, what steps are being taken
to prevent thig acute gcarcity of hard
currency?

THE MINISTER OF FINANCE
(SHR1 PRANAB MUKHERIJEE): (a)
Yes, Sir.

(b) Reserve Bank of India have re-
ported that they have not received any
complaint about ghortage of foreign cur-
rency notes either from the travelling
public or from authorised dealersimoney
changers.

(c) Does not arise.

PROF. MADHU DANDAVATE: It
seems to be a very cursory reply. First
T would fequest the hon. Minister, before
putting my  supplementaries, to request
the Reserve  Bank authorities to check
up their statistics and records and find
out whether the report sent by them is
correct because in reply (o part {a) of
my question, he hag said ‘Yes, Sir’; that
means, they have already seen the report
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that has appeared in the Times of India
of 4th June, 1982, There hms been an
elaborate report in the Times of India of
4th June under the heading ‘Acute scar-
city of hard currency’. Here the hon.
Minister claims that the Reserve Bank
hag not received any complaints. 1 do
not know whether those who arc suffer-
ing from these difliculties have senl their
letters of complaints to the Reserve Buank
authorities or whether they have pre-
ferred to talk directly to the press rnar-
rating their complainis. If you  have
carcfully gone through the repoit—and
yvou have admitted that you have gone
throug the report—I would like 10 know
whether it is not true that quite a good
number of banking circles have already
claimed that there is squceze on the
supply cf  foreign currency and they
have atlributed this to the hectic
purchase on 5 biz gcale by the agents of
smugglers who have been smuggling gold
and other commodities including drugs.
Not only the banking circles but. it has
been reported in this very despatch, the
Central Department of Revenue sources
also have indicated that there is an in-
crease in the incidence of snmggling in
the recent past that has resulted Iin the
payment crisis and as a result of that
there is a2 jump in the demand for cash
dollars and the Government is not able
to meet the requirements of those who
come forth with the demand for more
and more foreign exchange. They have
given the figures and I would like to
know from the hon. Minister whether
that is correct. The smuggling has
increased and it is found that even when
the demamnyl is to the tune of 500 dollars,
these agencies have not been able to
meet the requirement. Tf this report
which T have placed before you is cor-
rect, in that case, how is it that you say
that the Reserve Bank has indicated that
there have been no complaints at 3lI?

SHRT PRANAB MUKHERJEE: In
fuct, when we saw the report of the
Times of India of 4th June, 1982, we
drew the attention of the Reserve Bank
to it and asked them to give us their
comments. The Reserve Bank said that
they had not received any complaints
and they had jiso checked up from cer-
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tain offices, particularly in Bombay, and
from certain important dealers. As the
hon. Member knows, there are 68 dea-
lers and all over the country more than
9,980 branches are operating who are
dealing with forcign exchange in various
categories. 1 do not rule out the possi-
bility that in some branches sometimes
there may be some shortage and they
have to get it from their controlling
agencies. There are various categories
of the branches. Certain branches have
their limitation, they have their limit;
they are entitled to handle a particular
quantity. Therefore, sometimes  periodi-
cal shortages may be there, but the short-
age’ is not of that magnilude as has been
pointed out by the press report. That
is why we enquired from the Reserve
Bunk ay to what  were their comments
in that respect,

In regard o the second part of the
question about smuggling, T myself have
admitted on the floor of the House that
cold smuggling is increasing mainly be-
cause of the price difference. In fact,
in 1981, the total seizure of gold was 151
Kgs. and in the last five months, from Jan-
uary to May, it has gone up to 558 kgs.
because the price difference taday is this:
ten grams of gold in the Indian market
are gold at Rs 1600 whereas the inter-
national price is Rg 960. In fact, in
the Conference of the Collectors of Cus-
toms, I had to emphasize on tuking
strong measures to prevent smuggling.
1 cap take the cue from the hon. Mem-
ber and instruct my revenue inteMgence
1o find out—it may be, there is some link-
age—whether there is any linkage in it,
but just at this time it is not possible for
me to comment on it whether, because
of this particular fact, there has been
shortage.  After all, they have te pro-
duce the documents. When there people
are going to deal with them, they have
1o deal with legal valid foreign exchange
documents. After all smugglers do not
deal with legal documents. By anyway
T will dave a fresh look into that aspect
of the problem.

FRO Y. MADHU DANDAVATE:
Bxore | ask my second supplementary,
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I seek a clarification about the reply to
my first supplementary. I would like to
point out the specific source in this re-
port which has stated that the Managing
Director of a leading foreign exchange
dealing firm hag stated that the wusual
stocks that they used to maintain are
equivalent to about 4 to 5 days and that
even that they have not been able to
maintain at all. He has also quantified
the problem. The Minister has assured
that he wil] go into all the records and
find out whether the situation is correct
and I hope he will do that and give a
more comprehensive reply next time.

The second part of my supplementary
is: ig it not true that ag a result of the
higher demand of the US dollar, the
dollay now sells at Bombay's parallel
market for Rs 12 to Rs 12.30 as against
the main official rate of Rs 9.20. When
it is being sold at such a differential bet-
ween the official rate and the non-official
rate, is it not an indication of the fact
that there musy be some scarcity? That
is the only reason why people prefer to
pay a higher rate than the official rate
of Rs 9.20.

SHRI PRANAB MUKHERIFE: The
implication is obvious, because after all
we have no control over the illegal mar-
ket. But because of the demand and
supply—even in the legal market, the
demang may be more and supply is less
the prices may go up. It ig not merely
because of that fact. Perhaps the hon.
Members might have noticed that for
duite some time now dollar prices are
firming up. It is not merely (0 in our
country but in other countries also. ¥
do not know whether it is because of this
reason that <uddenly there has been a
splurt in demand of the US dollar. But
as 1 have already said, sometimeg this
problem may happen in any Branch and
even in the controlling office they may
not have sufficient stock. Therefore, this
type of casual ghortage ,nd periodic
shortage may take place in a particular
Branch or with a particular dealer. I do
not rule out that possibility. But I wanted
to point out that it is not of that mag-
nitude. It has been so, the Reserve Bank
would have got that information.
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Ex-Servicemen’s Transport companies at
Chandrapura, Bihar

¥*]126. SHRI A. K. ROY: Will the
Minister of DEFENCE be pleased to
state:

(a) whether he is aware of the opera-
tion of the ex-Servicemen’s companies in
the coalfied of both Bharat Coking Coal
Limited and Central Coal-fields Limited
as a part of the rehabilitation programme
of ex-Servicemen and also to fight anti-
social elements;

(b) if o, facts in details;

(¢) whether such companies were de-
clared to be cooperatives of the ex-
Servicemen free from exploitation but in
practice they were working as the private
companieg of a few officers creating a
new tension in the fields ang if so, steps
taken therdon;

(d) whether he is gware of a continu-
cd Jock out of such two transport com-
panies for the last three months at
Chandrapura (Bihar)  involving ex-Ser-
vicemen, defeating  rehabilitation pro-
gramme; and

(e) if so, facts in detaily and the

steps laken thereon? '

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) to (c). A statement
ig laid on the Table of the House.

Statement
(a) Yes, Sir.

(b) These companieg are managed by
ex-service officers and registered with the
Registrar of Companies.  According to
the scheme, 90 per cent of the employees
are to be ex-servicemen and upto 90 per
cent of the shares of the company are to
be given to ex-servicemen employees and
their dependents. All ex-servicemen em-
ployees gre allowed to take shares in the
company.

(c) These companies are not coopera-
tivets. All ex-servicemen employed in
4 company are allowed to take shares for
better  participation in managing the
affairs of the company.

ASADHA 25, 1904 (SAKA)
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(d) and (e). The management of the
two transport companies at Chandrapura
was forced to declare lock-out on 1lth
March, 1982 after some of the employees
of these companies went on strike on
9th March, 1982. An officer of the
Directorate  General of  Rescttlement
visiteg Chandrapura some time back and
offered to arbitrate between the manage-
ment and the workers of the two trans-
porl companies, but the workers were of
the view that since the  dispute is sub
judice. they could prefer a decision [rom
officers of the Labour Department of the
State Government. Efforty are being
made by the Labour Department to
settle this issue.

SHRI A. K. ROY: This polite and
innocent gtatement does not promise any
relief to the ex-servicemen now on the
streets without any work because of the
lock-out of the two companics. These
companies are not ordinary companies.
They are al} military companies and ex-
servicemen companies, Their owner is
the Brigadier and the workers arc the
Jawans. These companies were set up in
the coal fields with some specific purpose
to fight the mafia of the private contrac-
tors who exploit the labour. These com-
panieg were set up by the Government
giving all financial aid, vehicles, registra-
tion and providing contracts expecting
that they should work zs an ideal com-
pany and in such a company, if Jock-
out and strike take place, naturally it
should be a matter of concern to al and
it involveg the goodwill of the Defence

Ministry and especially the Resettlement
Department.

In view of this fact, T would like to
ask the Minister because in his statement
though very polite and very innocently
worded, he has not given any indication
as to what steps the Defence Ministry is
going to take to solve this problem be-
cause the Asst, lLabour Commissioners
both at the Cenire and the State have
failed to solve or failed to bring any
solution.

In view of that, I would like to know
from the Minister whether any step has
been contemplated or any intervention
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has been envisaged from his end so that
the solution could be brought about in
this unique class  struggle between the
Brigadier and the jawans.

MR. SPEAKER: He does nog like the
innocent part of the answer.

SHRI K. P. SINGH DEO: PFirstly,
Sir, there is no class struggle between
the Brigadier and the ex-servicemen. The
answer is very clear that the Director
from the Dircctorate General of Resettle-
ment in charge of self-employment had
visited some time in March and he offer-
ed to lend his services to bring a rappro-
chement between the management and
the labour. But the employees thought
that gsince the case was sub-judice they
would rather like to wait for it for the
courtf to give the decision. The hon.
Member is plso  aware that the Direc-
torate-Genera} of Resettlement will  be
visiting that  area very soon to try to
resolve this crisis.

SHRI A. K. ROY. Sir, the second
question tha; I would like to ask Thim
is this. Those companies should not act
as private limited companies. Though
he said that ninety per cent of the shares
should be held by the employees, to my
knowledge, uptill now, not a single pur-
chase of the share is held by the em-
ployee.

Secondly, if you were to remove the
element of antagonism in such com-
panies, you must reconvert and give some
broad directions so that such companies
act as cooperalives with employees as its
owners so that the matter could be
sorted out amongst themsclves in a very
smooth manner.

Sir, my information is that some sort
of difficulties the total organisation is fac-
ing from the B.C.C.L. as also from
the D.V.C. The corruption and mis-
management of the B.C.C.L. is also
affecting the working of the ex-service-
men. [ want to know whether the De-
fence Minister will take up the specific
pointy with the Minister for Lnergy and
sort that aspect of the matter?

THE MINISTER OF DEFENCE
AND HOME AFFAIRS (SHRI R.
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VENKATARAMAN): Sir, the company
has offered the shares to the workmen.
The employees have refused to take the
shares. The reason is that the employees
say that they will not get enough profits
out of these. The contradiction here is
that while the employees want higher
wages and the companieg are unable to
pay higher wages, higher emoluments,
they say that the company is not making
profits and_ thercfore, we cannot take
shares. A1t the same time, the com-
paniey should pay higher wages. This is
the unfortunate  posifion in which the
company finds itself. This is not like
one of those exploiting companies. This
is a company of ex-servicemen which is
for the bencfit of the c¢x-servicemen.
The whole idea is that all the ex-service-
men should become members of the com-
pany, the shareholders of the company
and ghare in the total profits of the un-
dertaking. We have offered these shares
and we are even now willing to give all
the shares to the employees. We invite
them to become members of the company
and then share in the administration as
well as in the profits. But, there is
some difficulty which the hon. Member
pointed out. He knows the thing much
more than I do. The difficulty is that
we are on contract with the D.V.C. and
we are on contract with the coal com-
panies—the B.C.C.L. These companies
have not increased the transport charges.
Since the transport charges are not in-
creased, I am unable to pay higher wa-
ges to my employees. So, this is linked
in 3 way with the earnings of the com-
pany from the coal companies with
which they have a transport contract.
We are trying to discuss with thos coal
companies and the D.V.C. and, if they
improve our rates, certainly, the company
will pass that on to the workmen.
There is no question of exploitation
here. (Interruptions) .

SHRI RAJESH PILOT: May I know
from the hon. Minister whether it is a
fact that this procedure of making co-
operative societies of ex-sevicemen has
proved a success in the transport busi-
ness, in the sector of coalmines in Jam-
shedpur and all that? Is there any plan
in the Ministry to encourage such p pro-
cedure in other parts of the country to
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resettle the ex-servicemen and boost their
morale to a further extent?

SHRI R. VENKATARAMAN: This
is the objective with which the companies
were started. But, our experience is very
disheartening, finding that we have
lock-out closing down of the company
because of the trik® we wonder whether
this experiment is succeding at all.  In
fact, the ex-servicemen musy feel that
they are part of the undertaking and
cooperate with the management who are
again part of themselves. 1f they take
the attitude of confrontation as lzbour-
management  difference then it will be
difticult for compnunies of this kind to
function.

PROF. K. K. TEWARY: Sir, the
ohjective of thiy prociamme of iesettle-
ment of ex-servicemen is laudable. One
of their objective is to fight anti-social
elements in this region. My information
is that in  some cases there is link-up
between anti-social elements and big-wigs
of this company. I would like to know
whether the hon. Minister is aware of
the illegal operationg of these gangs to
pilfer and cart away tons of coal?

SHRI R. VENKATARAMAN: 1 to-
tally deny this charge. Apparently the
hon. Member does not know the situa-
tion there. My friend, who is represent-
ing thiy area, knows that this sort of
company formed by ex-scrvicemen is try-
ing to save coal mines from the mafia
gang.

PROF. K. K. TEWARY. My point
was whether you will inquire into., the

charges which are levelled from time to
time?

SHRI R. VENKATARAMAN: There
is no such charge.

Sale of Indian currency at discount
In Arab countries
+
*127. SHRI RAM VILAS PASWAN:
SHRI RAILSH KUMAR
SINGH:

Will the Minister of FINANCE  be
pleasg- to state:

(a) whether it has come to the notice
of- Government that Indian currency in
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Dubai and in some other cities of Arab
countries is sold at a discount of about

25 per cent;
(b) if so, what arc the facts; and

(¢) Government of India’s reaction
thereto?
THE MINISTER OF FINANCE

(SHRI PRANAB MUKHERIJEE):
(a) to (¢). There has been a Press report.
to the effect thag the Indian rupce is
selling at a discount in Dubai. This
report relates, howevew, to free market
quotations which by their very nalure
are few, unauthorised and fragmentary.
The remittance rate  available  through
banking channels is quit distinct from the
free market rate and does not show any
major fluctuations.

Nt Iw ey qrREw o areve WET-
T, f2=1 & Ja1s o T30+ @@ g o
gg fure” woq amoe T & g W

AR WETAW : qGT g [ wad g )
st T Paremw qwET o waw g

FeqW WETEX : WA W1 F IAATR
foar gTom 1 ¥Y AmA wEw graT g

Q& WY ¥ : ¥1 YR @ad
graT =feu

st T P qreEw 0 w1 @ e
qEw § WGT, W AWRA g (@ AW

& g

MY WA ¢ VI THT I | TG
FT a9 g |

%Y oy Pt QAT 0 ITOR @@T &
P& awmT-TEt 9 Tw oamy &1 foore
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sty fasedt g | W I @@l & @
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SHR1 PRANAB MUKHERIJEE:
First of all 1 would admit and acknowle-
dge my deficieney in providing the correct
Hindi translation of free market. But
I would not agrec with the conclusion of
the hon. Mecmber that we have not chek-
ked into the position. Actually what 1
mentioned in reply to the  Question in
Rajya Sabbha and here too when my atten-
tion was drawn thereafter 1 checked..

SHRI SATYASADHAN CHAKRA-
BORTY. It can be ‘khula bazar'.

SHRI PRANAB MUKHERIEE:
1 admit that Shri Satyvasadhan Chakra-
borty has better knowledge of Hindi than
I dao.

DR. SUBRAMANIAM SWAMY: Be-
cause he moves in ‘Bara Bazar’

SHRI PRANAB MUKHERIJEE:
He not only moves into ‘Bara Bazar' but
also sometimes in ‘Chor Bazar’,

SHRI SATYASADHAN CHAKRA-
BORTY: This is the most unkindest cut.

(Interruptions)

(SHR1 PRANAB MUKHERIEL: 1
think that 1 can seek fae indulgence of
Prof. Chakraborty. 1 hope he will not
mind it. Anvway, we checked up and
3 can give the figure of the actual fluc-
tuation through banking channel  and
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in the open market, The hon. Member
knows that hawala trade takes place.
That trade here is illegal but in these coun-
tries it is their normal practice. (In-
terruptions) we have no control over
the hawala trade  happening in those
countries. Between April 1981 and April
1982 the official rale for every lundred
rupec has been as follows: In April 1981

it was 44/57 dh. for every hundred
rupee.  Now it is 39.25 dh. Therefore,
in terms of percentage. It will  be about

ten per cent,  In the open market it has
gone up. Earlier in April 1981 1t has
been 38.5 dh.  per hundred rupee; In
April 1982, it is 28.90 dh. Therefore,
it js not correct to say that we have not
checeked up. We have checked up and as
the hon. Member Kknows, cxport and im-
port of currency is prohibited. But as
large number of workers are going fiom
here to those Gulf  countries, we give
them some modest amount—Rs. 20 per
head,—so tnat they can meet iatiul ex-
penses  immediately. Many of thtem
are nog accustomed to foreign currency.
Our report says a4 part of these is bcing
tunsacted in these methods.

As you know_ Gulf countries are also
important centres for smuggling coods
from those countries to India. 1t is a
chronic problem  with which we are
fighting. Sometimes also some amount
of money is being  smuggled, that is,
Indian currency. (Interruptions) 1 do
not rule out tha; possibility, Sir. But as |
said, we are tightening our Enforce-
ment machinery and irying 1o
prevent it.

we are
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SHRI PRANAB MUKHERIEE:
The answer lies in the improvement of
the buasic economic situation and firming-
up of the value of the Indian rupee. Now.
if Indian economy would stabilise, natural-
ly, the value of the Indian Rupee will
also stabilise, With regard to the question
oi ‘remittances’—f{rom abroad, as the hon.
Member himself knows, it is increasing
substantially  every year. Thercfore this
kind of benefit which are getting from our
workers abroad is much more than this
type of little bit of apprehensions from
time to time, syanig, what may happen.
and all that. What may happua, nobody
can say. Nobody can say, this money is
coming out of that. It may be just a hypo-
thetical conclusion. But as | said, the benefig
which we are getting from the remittan-
ces arc much more compared to even the
type of difficulties which we may face.
If the hon. Member is insterested, I can
give him the figures. In the year 1977 the
remitances were of the order of 1908.33
crores, In 1981, these have increased to
4621.76 crorvs. Of course, they take other
invisibles  also,

W?meaomrgm 4
ehefaz 5,000 =UT oYU 9T E@x
1981-82 % <X 3,000 AT TAO
=1 Thefae g 1 o 27 faz-
Eﬁ"ﬁ?rrqv“?-"—w"g—er?m:
g feeR 1wl § Te a
arrf"e\?qﬁe‘“a'mf'm? Pz g’
g, TIn @ are 1.06 ET,
fem & & oW 12.46 THET WX
SIS U & am e 7.11 mEe fae
T g TN &= % gy g T
T, I @ gfysmw T =1 a9
FCA & wEmE OIC S I TgA
frr g g gfas PP ag
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SHRI PRANAB MUKHERIEE:
I am afraid, the hon. Member has con-
fused the whole issue. It is not a question
of giving any assurance that we will wllow
our rupee to be depreciated, In iact. on
carlier occasions, not on this occasion, we
have given illustrations of appreciation
and depreciation of Indian rupee over a
period  of time and you will  tind that
sometimes iy appreciates and somatinies it
depreciates, This is because our currency
is I'nked with a bakset of currencics: 1t is
not merely tied up to pound sterling. as
wag the earlier practice. 1t depends on a
number of factors.

It was only in reply to the limited ques-
tion whether in Dubai or Gulf market, the
Indian rupees are sold cheaper as com-
pared to the official rate, that I gave the
ficures with reference to the question of
the hon. Member.

MR, SPEAKER: Mr. Swamy—you are
an experl.

DR. SUBRAMANIAM SWAMY: Yes,
1 am an expert; 1 know about these things,
but 1 do not do them....(Interruptions)
In fact the best way to find out when
there is poing to be an election in India
is to look 4t the exchange rate for Imdian
rupse in the unofficial market in Dubai,
and then you will have an idea. ... (Inter-
ruprions)

I would like to know from the Minister
whether his attention  has been drawn 1o a
number of reports how the foreign bhanks
which operate on both sides are creating
accounts  where the hard currency is
accepted in foreign countries and the re-
latives of those who are making remittan-
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ces are paid in rupees here. By this pro-
cess, the country is defrauded of foreign
exchange and the value of rupee -omes
down. I would like to know whether the
Government  has taken up this matter
with the Interpol, particularly in view
of the fact that recently a numbe; of
foreign banks of that area have opened up
their branches in Bombay and whether due
care has been taken in this regard.

SHRI PRANAB MUKHERIJEE:
In regard to the opening of foreign banks.
in the last week isellfi T gave the figures
in reply to some questions. Particularly,
the tyre of transactions which the  hon.
Member s mentioning has not  come to
my mnotice.

IDA Credit for MYDEL PROJECTS

*129. SHRI AJIT BAG:
NIREN GHOSH:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have decided
for JDA credit for hydel projects from
the World Bank:

“(b) if so, the details thereof; and

(c) what are the terms und conditions
of the credit?

THE MINISI'ER OF FINANCE
(SHRI PRANAB MUKHERIEE):
(a) to (c). Discussion are in progress
for seeking World Bank Group  assis-
tance for the Upper Indravati Hydro-
clectric Project in Orissa,

The terms and conditions of the World
Bank pgroup assistance for this  project
‘would be finahsed only ‘after the project
has been appraised by the World Bank
and negotiations therefor are concluded
in due course,

SHRI ANTT BAG: A news item
appeared I the Economics Times dated
10th June, 1982 that the Finance Mini-
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stry has  decided to  propose only a
hydel power project to the World Bank

for IDA credit facility in view of tae
tough coaditions the bank is laying
down for thermal projects. 1 would

like to know whether any long term
hydel power plan has been propared
and if so, what are the projects and
what is the estimated outlay for these
projects?

SHRI PRANAB MUKHERIJEE: 1
would like to inform the hon. Member
tnat this is the first hydel project that
we ‘arc proposing to the World Buank
The assistance which we received from
IDA and Woild Bank till now was rela-
ted to thermal power projects, That is
why it is taking some time for appraisal
and also to make the project report up
to the mark for the requircment of the
World Bunk group studies. But if we
find that the criteria is acceptable to the
World Bank group, we may pose for more
‘nydel power projects for assistance from
the World Bank group. But so far as
the present case is concerned, this is the
first one of the major hydel projects
which we are posing before the World
Bank group for assistapce.

SHRI AT BAG: My second Sup-
plementary, Sir I would like to know from
the hon. Minister how the Finance
Ministry proposes to go ahead with the
thermal projects in view of the tough
conditions which the Worlg Bank is
laying down in respect of the IDA cre-
dit facilities for these projects?

SHR1 PRANAB MUKHERIJIEE: Sir,
it is too general a question and I think
it would not be possible for me to say
on it

It is true that concessional assistance
from the YDA and other multilateral
agencies are put in question and we are
not quite sure to what extent we will
get the concessional assistance. The
hon, Member knows himself that we ex-
pected to have $ 1600 million in the
year 1981-82, but actually we have
received $900 million. Our share is
being proportionately cut, Instead of
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40 per cent share, I think it was just 34
_per cent. That is a different issue and
we have taken it up with various Go-
vernments. Even after the New Delhi
consultation, this issuc was taken up by
the Prime  Minister with the British
Prime Minister and also with other coun-
tries, where we emphasised upon the ne-
cessity of maintaining the flow from con-
cessional windowy of the multilateral
agencies for the development of develop-
ing countries,

In regard to the thermal power projects
or other developmental projects which we
have undertaken, if we don’t get the con-
cessional assistance own we will have to
manage from our resources and we will
have to sce that projects go on according
to schedule.

SHR1 D. P. YADAV: Arising out of
this question, 1 would like to ask the hon.
Minister, whether he has recently visited
.Bhagalpur and in a conference of his party
workers he had said that the funds will be
no problem for the establishment of the
Kahalgaon thermal power station? 1f he
has said that therc will be no dearth of
funds, may T know whether he will commit
in this very House by which time the fund
will be made available fully to the Kahal-
gaon thermal power station and what steps
has he taken for fulfilling the assurance
given in 'mis party workers meeting?

SHRI PRANAB MUKHERIEE: Sir. |
am the last man to say that fund is not
the problem, because 1 always have the
problem of the funds, On that account,
even to my colleagues, to the Chief Minis-
 ters to everybody including to my party
workers, 1 say T have no funds. So I am
the last man to give any such blanket as-
surance.

Secondly, in regard to a particular power
project I am not the ultimate authority to
jlecide. It is to be routed and sponsored
by the administrative Ministries, There
are set procedures and they are to take
decisions. What 1 mentioned was that if
a project is approved, we will have to find
out fund for them and then there will be
no question of.... '
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SHRI D. P. YADAV: Specifically you
have mentioned Kahalgaon.

SHRI PRANAB MUKHERIEE: I am
telling you, if Kahalgaon, x, y, z or any
project is finally approved by the Govern-
ment, we will have to find out resources
for that.

SHRI SATYASADHAN CHAKRA-
BORTY: Was it a pre-election speech cr
a post-election speech?

SHRI RRANAB MUKHERIJEE. I leave
it to vour conclusion.

DR, KRUPASINDHU BHOIL Mr.
Spcaker, Sir, at the outset I must con-
gratulale the Minister of Finance. because
he has given the proposal to the World
Bank for assistance, particularly to the
Indravati Project.  This project is  a
multilateral project and the projccl cost in
the project report is Rs. 268 crores; and
in this ycar particularly only Rs. 1 crore
have been provided for this particular pro-
ject. So I want to hnow (a) whether the
Ministry of Finunce has proposed the
World Bank for only the hydro-electriciy
portion or for all the total project cost
and (b) What will be the time limit for
sanctioning of funds to this particular pro-
jeet  through the World Bank, because
Kalahandi and Koraput districts  will _be
much more benefitted. These people are
now facing a grim situation of drought.
They are tribal districts.  Will the funds
from the World Bank be available parti-
cularly within the time limit? 1 want 10
know this from the Minister categorically.

SHRI PRANAB MUKHERJEE: T am
replying to the question of the hon. Mem-
ber. So far as the World Bank is con-
cerned, they will provide assistance only in
respect of hydro-clectricity side, and not 7or
the irrigation part. The appraisal is ex-
pected to be taken up sometime in October
1982. After the appraisal is made by the
World Bank, it would be possible for us
to indicate what would be the actual total
cost. I am afraid it will have to be
updated, because it is on the basis of the
earlier data and information. Se, in
regard to the actual cost, I am not making
any comment at this stage,
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Integrated Rural Development Porgrammes
in defferent States

*130. SHRI UTTAM RATHOD: Will
the Minister of FINANCE be pleased to
lay a statement showing:

(a) whether any targets have been fixed
for the nationalised banks in the matter of
assisting the implementation of integrated

rural development programmes in different
States, (State-wise);

(b) is it a fact that the targets could not
be fulfilled due to non-availability of
funds from the nationalised banks; and

(c) if so, steps being taken to remedy
the situation and fulfill the programmes
under the Integrated Rural Development
Programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (¢).
A statement is laid on the Table of the
House.

Statement

The objective of the Integrated Rural
Development Programme, as laid down in
the Sixth Five-Year Plan, is to provide
assistance during the Plan period, by way
of subsidylinstitutional credit for specific
income generating projects to 3000 familics
on an average in each block, identified
from the bottom deciles of the rural popu-
lation below the poverty line. The total
institutional credit required for the pro-
gramme for the Plan period has been asses-
sed at Rs. 3000 crores. Against thesc
broad parameters, public sector banks, in
close co-operation with state-level agencies,
are progressively providing increasing sup-
port by way of credit for the implementa-
tion of the Integrated Rural Development
Programme. The progress of the pro-
gramme is dependent on several factors,
‘and availability of credit from the finan-
cial institutions is only one of them. Banks,
on their part, have bcen including the
nceds of the programme in their credit
plans, ang availability of funds from them
will not be a constraint in the implemen-
tation of the programme,

SHRI UTTAM RATHOD: As you are
aware, we are trying to bring 50 per cent
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of the people living below the poverty lins,
through this programme_ above the poverty
line. We have kept nearly Rs. 3,000
crores for this programme. But it has
been felt that the nationalized banks do
not extend credit facilities; and that is how
this programme is hampered. T  would
like to know from the hon. Minister how
far you have been able to fulfil this target
in each State, If not, for each State give
us the target.

SHRI JANARDHANA POOJARY. It
iS a national programme; and it is a pro-
ductive programme also. And under this
programme, it iS proposed to assist abou.
3,000 families in each block during the
Plan period, and a subsidy to the extent of
Rs. 1500 crores has been provided, to
assist the beneficiaries; and a sum of Rs.
3,000 crores is to flow from financial
institutions including the cooperative
banks. Now. in the year 1979, when the
programme was implemented, a sum of
Rs. 148 crores had been given as assis-
tance. In the year 1980-81, a sum of
Rs. 207 crores has becen provided, and it
has been disbursed. In the year 1981-82
a sum of Rs. 470 crores has been providcd,
and disbursed.

State-wise figures have been asked for.
So far as Maharashtra is concerned, I am
giving the figure, because the Member hails
from Maharashtra. The total term credit
mobilized ang disbursed in 1980-81, so far
as Maharashtra is concerned, is Rs. 1437.92
lakhs. In 1981-82 Rs. 3423.15 lakhs have
been disbursed. showing an increase of
1381 per «cent. And regarding other
States. T beg to lay them on the Table cf
the House.

SHRI UTTAM RATHOD: Especially in
the Marathwada region, we have found
that the nationalized banks are reluctant to
extend their share, as they want security.
1 have enquired; and wherever I have
enquired, T have found that they have pot
becn able to extend this particular facility
to the people living below the poverty line,
even upto 10 per cent to 15 per cent. May
I ask the hon. Minister to tell us whether
he is prepared to do away with this secu-
rity clause, and ask the nationalized banks
to give their share to all the people who
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live below the poverty line, and who are
eligible to take the benefit of this pro-
gramme?

SHRI JANARDHANA POOJARY: As
a rule, so far as security is concerned, al-
ready norms have been relaxed. For loan
upto Rs. 5000/- no security is required;
and tne amount has to be given on the
hypothecation of the assets created gfter
giving the assistance. So far as loan upto
Rs. 1000/- is concerned, it could be given
on the execution of the bank promssory
note. So far as the immoveable property
to be charged is concerned, the only equit-
able mortgage js sufficient; and no regis-
tration is required, so far as charginy of
the property is concerned, .in order to
avoid higher cost to the borrower, So far
as insisting of the security is concerned,
so far as the small ang marginal farmers
are concerned, so far as priority sectors
are concerned already instructions have
been issued to this effect. If therc is any
instance where the bank people have not
followed the instructions, it could be
brought to our notice and we will take
action,

DR, KARAN SINGH: It is well-known
that the developmental problems of the
Himalayan region are qualitatively diffe-
rent from those in the rest of the country
because of the topography and because of
the scattered population. Would the hon.
Minister be pleased to tell us whether, in
working out the details of this integrated
rural development programme particularly
in the Himalayan areas, Jammu & Kashmir
and Ladakh ang the northern area of
Uttar Pradesh, any special norms—you
are, of course, aware of this; you come
from the plains, but I am talking of the
mountainous areas—procedures for this
rural devclopment programmes have been
worked out to ensure that the people
living in these mountainous areas are 1lso
able to get adequatc benefit from this
programme?

SHRI JANARDHANA POOJARY: So
far as the peaple living in hill areas name-
ly, tribal areas, are concerned. (Interrup-
tions).. so far as weaker sections are
concerned, whether they are living in
tribal areas or hill areas, T may say that
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this scheme has been extended over there
and all the benefits under this scheme have
also been extended. The percentage of
total cost as subsidy for the small farmers
is 25 'and for the marginal former, it is
33.1. So far as tribals are concerned, 50
per cent of the total cost is provided.

DR. KARAN SINGH. That is not my
question, Perhaps he has not understood
it. May be the Minister could throw some
light on this.

THE MINISTER OF FINANCE (SHR1
PRANAB MUKHERIJEE): I would just
like to add to what my hon. colleague has
already mentioned that this is a scheme
where there are various components. AS
my colleague has explained, the State Gov-
ernments are to provide susbsidy and the
Central Government are also to provide
subsidy and the institutions are to provide
money—both  cooperatives and  others.
Perhaps the difficult problem which the
hon. member wants to emphasise is this.
In these arcas, even the operation of the
banks cannot be donc through normal
regulations. One State, I know. There
is not even the individual ownership of the
property, Therefore, the normal banking
rules and providing assistance through the
normal banking system cannot be done.
Bu¢ in order to implement this programme
effectively there, we are iss:uing instruc-
tions to the banking sector. In view of
the peculiar socio-economic problems of
these areas and also to build up the neces-
sary infrastucture so that these benefits
could be given and could be accrued to
the persons belonging to this area, I do
agree that special attention will be neces-
sary which will not be on the pattern of
the plains or other developeq areas.

SHRI K. RAMAMURTHY: I would
like to ask the hon. Minister about the
I. R. D. P. scheme. It is very mwuch
planned to bring the people below the
poverty line above the poverty line. The
Minister has just now pointed out how
much money the Government of India
is giving ag subsidy. Sir, I am constrain-
ed to bring forth my view. These subsi-
dies are not actually reaching the needly
persons. The Government is spending a
lot of money and it is being implemented’
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‘through the State Governments. I am not
objecting to it. But is it reaching the
needy persons, is the Government of India
having a check over the persons on whom
this money is being spent by the State
“Governments? ]| would like to know this
from the hon. Minister.

SHR1 PRANAB MUKHERIJEE: In fact
this is the problem I discussed with the
Chief Executives of the Banks when 1 had
a meeting recently with them. We 2re
also getting complaints and it is not
merely a question of allocating money or
talking in terms of figures. But we have
also to ensure that the benefits accrue to
the persons for whome these are meant,
But at the same time the hon, Member
would appre.ciale that we cannot do any-
thing but accept their functioning through
the State Governments. That is why we
have suggpested that rural development
organisations consisting of the District
Collectors and experts from various fields
such as agriculture, finance, sericulture,
animal husbandry should identify the
schemes, But T do feel that there is a
lacuna in this type of supporting infras-
tructure and we will have to look into it
and to svec that the scheme is effectively
implemented, 1 do not rule out the
possibility of lacunae in the implementa-
tion stage.

MR. SPEAKER: Shri G. Narasimha
Reddy.

AN HON. MEMBER: Sir, this is a
very important question.

MR. SPEAKER: Finished. No, ro

questions,

Shri (i, Narasimha Reddy.

‘Conversion of States’ Over into Loans

*131. SHRI G. NARASIMHA REDDY:
'Will the Minister of FINANCE be pleased
1o state:

(a) whether it is a fact that the Central
‘Governnvent have received requests from
"States t¢ convert their overdrafts into
‘Yoans; '
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(b) if so, the names of the States which
have made this request and whether their
requests have been acceded to; and

(c) whether the same pattern will be
followed into other cases also?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) Yes, Sir.

(b) and (c). Requests were received
from Assam, Gujarat, Karnataka, Kemla,
Maharashtra, Madhya Pradesh, Manipur,
Nagaland, Punjab, Tripura and West Ben-.
gal, The requests of these State Govern-
menls have been taken care of by the
package of measures recently announced
by Government for regulating overdrafts
of States and for clearing their defici's as
at the cnd of 1981-82,

SHRI G. NARASIMHA REDDY: Sir,
as the time is short 1 will put both the
supplementaries at orme time only.

As we all know, ¢ach State Government
has taken different types of overdrafts.
By different types, I mean variations in
the amount. For instance, West Bengal
has taken more than Rs. 300 crores while
my State, Andhra Pradesh has taken omly
Rs. 3 crores and odd. [his is only an
indication that one of the factors is, mis-
management by the State Governments of
the State finances. That is one of the fac-
tors. So, Sir, by this decision the Govern-
ment of Tndia have given premium to the
State Governments which have been very
badly managing the State finances. So, [
would like to know from the hon. Minis-
ter, whether they have taken this decision.
Are they going to consider the other State
Governments, comparing their population
and thy finances to give them extra amo-
unts which 'he has already given tn West
Bengal and other States? That is the first,
Secondly, because lot of imbalance has
been created in this. ... (Interruptions).

MR. SPEAKER: You get the answer
for this because there is no time.

SHRI PRANAB MUKHERIJEE: In fact,
when I made the statement on overdrafts,
I appreciated the States which are follow-
ing the fiscal discipline and I requested the
States which are not resorting to fiscal dis-
cipline to come to the fiscal discipline line.
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And the second point is, it will have to be
kept in mind that I have not given out

ants to the States which have resorted
“to overdrafts, This is a medium term
loan. So far as the States of special cate-
gories are concerned, that is a long term
loan, And the others would be medium
term loans. And we have to take this
decision inspite of the fact that certain
State Governments resorted to indiscipline
and they did not listen to our warning—
timely warning—and T warned them in
the National Development Council meet-
ing. But at the same time, we have to
keep in view the special requirements of
those States. We cannot simply forget
their devclopmental needs and require-
“ments because of the fault of their admini-
strators,

MR. SPEAKER: Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS

Increase in carrying  capacity of Air-bus
and Boeing 737 Planes

*123. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Will the Minis-
ter of TOURISM AND CIVIL AVATION
be pleased to state:

(a) whether the Indian Aiilines has
decided to increase its passenger carrying
capacity in Airbus and Breine 737 planes
by 10 per cent from 1 June, 1982;

) (b) if so, to what extent addiiional capa-
city has been raised daily;

- (c) what are the routes on which this
increase has been effected; and

(d) to what extent this facility has redu-
ced the rush of passengers and overcrowd-
ing?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P,
SHARMA): (a) Yes, Sir.

(b) With the induction of 2 Airbus air-
craft in May, 1982 and re-scheduling of
B-737 aircraft, there has been an increase
of about 10 per cent (2500 seats per day)
in the capacity offered by Indian Airlines
in its summer schedule effective 1st June,
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1982. Four more B-737 aircraft are short-
ly to be added to the Indian Air-lines fieet,

(c) A statement giving the requisite in-
formation is attached.

(d) It would not be possible to quantify
precisely the extent to which this facility
has reduced the rush. However, this has
considerably eased the pressure and reser-
vations are available easily,

Statemerit

Routes on which the increase in capacity
with the introduction of two Airbus air-
craft and rescheduling of Boeing Services
has been effected,

AIRBUS SERVICES

—Gauhati has been linked with the
Airbus for the first time with the intro-
duction of a daily service on the route
Calcutta/Gauhati/Calcutta.

—The frequency of Airbus operation
on Calcutta/Bombay/Calcutta route has
been increased to 10 times a week from

the earlier 7.

—The frequency of Airbus service on
Bombay/Madras/Bombay route has been
 doubled (from daily to twice daily).

—Between Delhi and Srinngar 12 Air-
bus flights have been scheduled withk 4
flights by B-737 aircraft.

BOEING 737 SERVICES

—Silchar was linked with Boeing 737
service for the first time with the in-
troduction of a Calcutta/Silchar/Imphal
service providing much relief to the
growing demand ogn the North-Eastern
region.

—A daily Boeing service, in liew of
carlier HS-748 service, has been intro-
duced on Bombay/Poona/Bombay route,

—The frequency of B-737 service bet-
ween Bombay and Baroda has been in-
creased from 4 times a week to daily.

—On the Bombay/Cochin/Bombay
route Indian Airlines have added 4
frequencies per weck with B-737  air-
craft providing a totnl of 18 B-737 flights
per week on the route.
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~—A daily evening B-737 service on
Bombay/Ahmedabad/Bombay route has
been provided offering day return facili-
ties for both Ahmdeabad/Bombay/Ahme-
dabad and Bombay/Ahmedabad/Bombay
passengers.

—B-737 terminators from Bombay to
Rajkot and Bhavnagar have been provi-
ded thrice weekly and on the remaining
4 days B-737 service on Bombay|Bhav-
nagar/Rajkot/Bombay route has been
provided.

—An evening terminator service
Delhi/Lucknow/Delhi has been provided
with B-737 aircraft offering facility for
travel from Delhi to Lucknow in the

evening and hence commuter facilities
in both directions.

—Trichy in South India has been link-
ed by a daily B-737 service to both Mad-
ras and Trivandrum. replacing the ear-
lier HS-748 service operating Madras|
Trichy/Madras.

—A daily B-737 service has been pro-
vided between Delhi and Imphal via
Patna, Bagdogra and Gauhati providing
increased capacity on Delhi/Patna, Delhi/
Bagdogra and Delhi/Gauhati route.

Tax mpﬁou on utilisation of profit of
one unit to nurse a sick unit

*128. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of FINANCE
be pleased to state:

(a) whether Government give any tax
exemption in a case where the profit of
one unit is diverted/used for mourishing a
sick unit;

(b) whether Government have made any
assessment to find out how many industrial
units have actually taken advantage of this
facility;

(¢) whether investments in the sick in-
dustries by diversion from other units have
actually increased production of such sick
units and if not, the reasons therefor; and

(d) whether Government have made
any thorough enquiry to find out whether
any misuse is being made by some indus-
trial units who are availing to tax =xemp-
tion but hive not made necessary invest-
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ments in the sick units and, if so, the

facts about such units and the action taken
against each?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAT
SINGH SISODIA): (a) Under Section
72A(1) of the I.T. Act, 1961, where there
has been an amalgamation of a company
owning an industrial undertaking ora ship
with another company, and the Central
Govefnment on the recommendation of the
Specified Authority issues a declaration that
(a) the amalagmating company was nof,
immediately before such amalgamation fin-.
ancially viable by reason of its liabilities,
losses and other relevant factors and (b)
the amalgamation was in the public inte-
rest, the loss and the unabsorbed deprecia-
tion of the amalgamating company is deem-
ed to be the loss or the depreciation allow-
ance of the amalgmated company for the
previous year in which the amaigamation
was effected. This enables the loss and un-
absorbed deprecwtion allowance of the
amalgamating company (sick.unit) to be
set off against the profit of the amaigamated
company. :

(b) to (d). To obtain the advantage of
this facility, two further conditions have
been laid down by Section 72A(2), name-
ly,— - . .

(i) during the year in which the bene-
fit is claimed, the business of the amal-
gamating company is carried on by the
amalgamated company without any modi-
fication or re-organisation or with such
modification or re-organisation as may
be approved by the Central Government
to enable the amalgamated company to
carry on such business more economi-
cally or more efficiently;

(ii) the amalgamated company furni-
shed, along with its return of income for
the relevant year, a certificate from the
Specified Authority stating that adequate
steps have been taken by that company
for the rehabilitation or revival of the
business of the amalgamating company.

So far, the Central Government have
issued declaration under Section 72A(1) of
the Income-tax Act, in 20 cases, out of
these, the specified Authorily has issued
certificates under Section 72A(2) in 7
cases.
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Section J2A has been in operation only
with effect from 1-4-1978. The Specified
Authority has recently decided to monitor
the results of such amalgamations after
completion of the period of revival sche-
mes, to see whether the purpose for which
the facility was given, has been achieved.

Flllng of soits against companjes by Union
Bank o! India

*132. SHRI K. T. KOSALRAM: Will
the Mmlster of FINANCE be pleased to
lay a Statement showing:

(a) the number of companies against
which the Union Bank of India has filed
suits in courts during the past three years
to recover the dues and the amounts due
individually from such company;

(b) the value of court-fee stamps paid
by the Bank in regard to such suits; and

(c) the number of sick units which are
being nursed by the Bank for recovery and
revival?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c¢)-
A statement is attached. '

Statement

(&) As per records readily available ‘at
the Central Office of Union Bank of India,
suits against 22 companies were filed dur-
ing the 3 years 1979, 1980 and 1981. The
claim amount against each ruit is as under:

Statement ,
Name of the Party" Amo?:t
| _ e,
1979. 1. Ajay Plastics (P) Ltd. o-6o
‘2. Gaewad Mill- 1*48
3. Bees Waood Working Pvt. Ltd. g-01
4. Polymerch Complex Pvt. Ltd. 1-6¢
5. Racmamn Auto Pvt. Ltd. 15°79
6. Hindustan Tanaeries Pvt. Ltd. 3811
7. Mine ckchowk and A ‘Bad Mills Pvt, Ltd. 71+62
8. Niranjan Mills Ltd. 224 °00
1980. 1. Bombay T. V. Pvt. Ltd. 5-68
2. Mandelia Electronics Pvt, Ltd. 42-67
g.:Usha Prints Pvt. Ltd. 16-97
4. Mysare Tools Ltd. l8'96
5. Raj Glass Works Pvt. Ltd. 6-21
6. E.W. Stevens & Co. Ltd. 056
7. Gian Agro Industries 12-61
8. Ritz Continental Hotels Ltd. 1345
9. Boxrite (Bangalore) Pvt, Ltd. 2:44
198x. 1. Prestolite of India Ltd. 22700
2. Mahendra and Mahendra Ltd. 0-48
3. Rayban Pharmaceuticals Pvt. Ltd. 12- 31
4. United Tyres (P) Ltd. 486

o

. Anchor Cables Pvt . Ltd.

—
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(b) As per information available, Rs.
17.61 lekhs were paid as Court fee in
respect of 13 suits out of the 22 cases men-
tioned above.

(c) As on 31-12-1981, 105 sick units
were being nursed by the bank for reco-
very/revival.

Item-wise review of cash  compensatory
support

*133. SHRI S. B. SIDNAL: Will the
Minister of COMMERCE be pleased to
te:

(a) whether it is proposed to have an
item-wise review of the cash compensatory
support to various items of exports;

" (b) whether it is also a fact that the sale
of several consumer products in the domes-
tic market is more profitable; and

(c¢) what steps are proposed (o encourage
and assist the industry and put our exports
on a'sound footing?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) and (b). Yes,
Sir.

(c) A statement is attached.

Statement

A series of measures have been taken
by the Govt. to step up exports. These
measores include exclusion of production
for export for the purpose of “licenced
capacity” and “dominance”, permission to
allow production of new articles for export
where there is a variation in the articles an
industrial unit is licenced to manufacture,
favourable treatment to advanced and mod-
ern technology imports for export produc-
tion which involve lumpsum payment of
royalty, introduction of the scheme of 100
per cent export oricnted units, automatic
expansion to an expanded list of industries
for the purpose of increasing production
for exports, extension of period of pre-
shipment credit at concessional rate of inte-
rest from 90 days to 180 days in respect
of certan itcms of engincering and other
export oriented indusiries, selective relaxa-
tion in restrictions imposed on new indus-
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trial undertakings in metropolitan cities to
such units which produce for exports, set-,
ting up of EXIM Bank to enlarge the pro-

vision of export finance supply of steel at
international price to exporters of engineer-
ing goods and streamlining of policies and
procedures to reduce delays in the disburss-
ment of duty drawback.

2. Apart from these measures, the Im-
port & Export Policy has also been used
as an instrument of export promotiom by
providing the necessary facilities to the
Industry.

3. Government is also taking necessary
steps for ensuring implementation of accep- -
ted recommendations of the report of the
Tandon Committce on Export Strategy. In
the case of engineering exports 21 coun-
tries have been especially selected for pro-
motion of exports. Similarly, steps have
been taken to identify products for a more
concerted effort for development of export.
Government have also decided on a larger
programme of participation in trade fairs
both gemeral and specialised.

Third Level Air Service for
Madhya  Pradesh

*134. SHRI SUBHASH YADAV:

DR. VASANT KUMAR
PANDIT:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is tany proposal
under consideration of Government to
introduce Third Level Air Service in
Madhya Pradesh; and

(b) if so, the broad outlincs of the
proposal?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A, P,
SHARMA): (a) and (b). Yes, Sir. Bilas-
pur and Jaglalpur in Madhya Pradesh
are to be covered in the first phase of
the expansion programme of Vayudoot
services., Jaeodalpur  airfield belongs to
the State Government of Madhya Pra-
desh and fhe one at Bilaspur belongs to
the Director General of Civil Aviation.
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-1
Both these airports will require invest-
ments to provide infrastructure facili-
ties to make them fit for Vayudoot
service. The work is likely to be taken
up in 1983-84,

Reservation of old and sick Darjeeling
tea Gardens

*135, PROF. RUP CHAND PAL:
SHRI ANANDA PATHAK:

Will' the Minister of COMMERCE be
» pleased to state:

(a)' whether the Tea Board has sub-

mitted any plan for rejuvenation of the
old and sick Darjceling Tea Gardens
to Planning Commission and Finance
Ministry;

(b) if s0, the details thereof; and

(c) result nc¢hieved so far on Tea

Board’s Plan?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI. SHIVRA) V. PATIL)Y: (a) The
Tea Board hag given a scheme ‘o the
Govt, of India for the devclopment of
Darjeeling Tea Gardens.

(b) The Scheme is to be implemented
over a len year period by providing
development loans with ARDC refi-
nance, a subsidy on interest being gran-
ted ‘at 5.10 per cent.

(c) Clearance of the Planning Com-
mission” has already been received and
the scheme is being taken before the
Public Investment Board.
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Import of Newsprint to meet Shortage

*137. SHRI H. N. NANJE GOWDA:
SHRI D. M. PUTTE GOWDA:

Will the Minister of COMMERCE be
pleased to state:

(a) the quantity of newsprint available
in the buffer stocks of  State Trading

Carporation of India;

(b) whether the acute shortage of news-
print in the country is mainly due to
the ineffective planning by State Trading
Corporation of India;

() whether the import of newsprint
has been suspended for the last 3-4
months; and

(d) what steps Government have taken
to supply rcquired quantities of news-
print to newspapers by importing it ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) The total stock
of newsprint available as buffer stock in
various towns in the country on 26-6-82
was 17,448 M.T,

(b) No, Sir,
(c) Yes, Sir.

(d) Government has decided to import
1.84 lakh tonmes of newspring in 1982-83.

Manufacture of Advanced system Equip-
ment and Mirage at HAL Bangalore

*138. SHRI R. L. BHATIA: Will the
Minister of DEFENCE be pleased to
state:

(a) what steps have been taken by the
Hindustan Aeronautic Ltd, Bangalore to
take up the manufacture of advanced

system equipment used on modern combat
aircraft; and

(b) what is the present position regard-
ing the purchase and import of Mirage
Aircraft, their assembly and production
at the various units of the HAL?

THE MINISTER OF DEFENCE
AND HOME AFFAIRS (SHRI R. VEN-
KATARAMAN): (a) and (b). Hindustan
Aeronautics Limited have already taken
steps to manufacture systems equipment
to be used on modern combat aircraft.
Many of the accessories and avionic
system used on these aircrafts have been
indigenously designed and prodoced at
Lucknow and Hyderabad Divisions of the
Company. Some of tfe equipment is be-
ing manufactured under licence. At pre-
sent Hyderabad Division of HAL is
manufacturing 40 types of avionic systems
and the Lucknow Division is manufac-
turing 350 types of accessories.

3. Government of Indig have placed an
achieving  self-reliance in the field of
systems and equipment to be fitted on
future combat aircrafts, HAL have pro-
posed a project for the manufacture of
advanced air-borne equipment, which is
under consideration . of the Government.

3. Government of India hgve placed an
Intention to proceed (ITP) for the pur-
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chase of Mirage 2000 aircraft which in-
cludes an option to manufacture in India
the aircraft, its engine and other systems.

Buying Agents on behalf of foreign
Concerns in India

*139. SHRI ASHFAQ HUSSAIN: Will

the Minister of FINANCE be pleased to
slate: :

(a) whether any person resident in India
can act as a Buying Agent in India on
behalf of a foreign concern without the
permission of the Reserve Bank of India;

(b) whether it is a fact that many such
agents for purchase of garments have
sprung up; '

{¢) what control Government exercise
on such agents to see ‘that their remune-
rations are received in  India through,
normal banking channels and not misused
abroad; and

(d) whether the Income Tax Investiga-
tions in the affairs of Buying Agents in
New Delhi have been or are being done"

THE MINISTER OF FINANCE (SHR[
PRANAB MUKHERJEE). (a) to.(d). A
statement is attached.

é\tﬁtlement

(a) Indian nationals resident in India
angd companies Other than FERA com-
panies (i.e. companies registered in India
having more than 40 per cent non‘resi
dent integest) incorporated in India do
not require permission of the Reserve
Bank of India under the Forcngn Exchange
Regulation Act 1973 to work as, buying
agents in India on behalf of foreign con-
cerns. However, foreign citizens resident
in India and companics (other tham ‘ban-
king companies) which are not incorpo-
rated in India and FERA companies (in
which non-resident interest is more than
40 per cent including branches of ‘such
companies), cannot act or accept appoint- .
ment as agents in India of any person or
company in his/its trading or ccmmercial
transaction without obtaining general or
special permission of -the Reserve Bank of
India under Section 28 of the FERA.
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(b) It is believed that some buying
nwgents are operating in India for pur-
chases of garments on behalf of foreign
importing concerns.

(c) In terms of Section 16 of FERA
1973, persons working as buying agents
are required to refrain from doing any-
thing or taking any action which has the
effect of securing that the receipt of
foreign exchange due to them is delayed
or that the foreign exchange, in whole
or part, ceases to be reccivable by them.
Apart from the legal obligation to receive
the foreign exchange in India, there are
no legal or procedural requirements for
reporting these receipts to person fails to
of India. Where any such person fails to
repatriate the mount of agency com-
mission or any other dues to India and
the violation comes to the notice of Re-
serve Bank, the bank could give such
directive to him as would appear to be
expedient for the purposes of securing the
repatriation of foreibn exchange or
refer the matter to the  Enforcement
Directorate, if considered necessary.

(d) In all cases selected for scrutiny
including those of buying agents, the as-
sessing officers in the Tncome-Tax De-
partment are rcquired to look into all the
factors having a bearing on determina-
tion of assessible incomc.

Vayudoot Service for Rajasthan

140, SHRI JAI NARAIN ROAT:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) when the Vayudoot Air Service is
to be started in Rajasthan to connect Kota,
Jaisalmer and other prominent cities of the
State;

(b) have preliminary preparations been
made 10 start the service; and

(c) whether the State Government have
offered all the requisite facilities in connec-
tion therewith?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b). Government
have decided to include Kota, Bikaner and
Yaisamer in Rajasthan for being airlinked

through the Vayudoot service. Necessary
infrastructural facilities are being planned
at these centres. As soon as the necessary
aircraft is available and the infrastructure
ready, the service will be introduced.

(c) Yes, Sir.

Tandon Committee Report on Export
Policy

*141. DR. KRUPASINDHU BHOI:
Will the Minister of COMMERCE be plea-
sed to state:

(a) whether the Tandon Committee Re-
port on Export Policy for the 80's has
been examined by Government;

(b) if so, the recommendallom accepted
so far; and

(c) the steps taken to implement the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) and (c¢). The Empowered Commit-
tee has screened all the recommendations.
18 of these have already been-implemented.
49 recommendations being of general na-
ture are kept in view in the formulation
of pohcu:s and proccdures relating to ex-
port Action ‘in rcspcct "of other recom-
mcndatrons ‘will be on the lines recom-
mcnded by rhe Fmpowered Committee.

Investment by Indian residents abroad

*142. SHR1 P. M. SAYEED:
SHRTY B. V. DESAT:

Will the Minister of FINANCE be plea-
sed to state:

(a) whether it has been reported that
Indians abroad have a total amount of
Rs. 20,000 crores and they have desired
to invest this amount in India;

(b) if so, whether the Union Govern-
ment 'nave examined these reports and have
contacted the Indian associations abroad

for utilising their funds for the develop-
men' of India:
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(c) if so, whether any agreement has
been reached,

(d) if not, the main reasons for the
“same?

(e) what concessions and facilities India
will provide to them; and

(f) whether any approach has been made
on behalf of the Indian Governmemt to
these concerns?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE):.(a) and (b).
There is no report with the Government
of any such estimated amount, Govern-
‘ment have been receiving representations
from mon-resident Indian individuals and
associations of non-residents both at home
and abroad that Government should pro-
vide additional facilities and incentives for
inward remittance of funds by these non-
residents and for their investment in Tndia.

(¢) and (d). There is no such agree-
ment. Investment cdecisions have to be
taken by individuals or companies Wwith
reference to their investment criteria. Tt
is not possible for any association to give
any commitment for such investment.

(e) and (f). Taking note of the scope
for tapping resources and generating addi-
tional foreign exchange resources Govern-
men¢ have provided several facilities and
incentives to non-resident Indians. Details
of these have been given in reply to Lok
Sabha Unstarred Question No. 2172 dated
5.3.82. '

Rules re-appintment of members and
Chairmen of Banking Service recrultment
Boards

1314, SHRI DIGAMBAR SINGH: Will
the Minister of FINANCE be pleased tO
state:

(a) whether any rules have been framed
for selection and appointment to the posts
of members and chairnwen of the Banking
Service Recruitment Boards such as age,
qualifications, pay and allowances and other
facilities like leave, LTC etc;

(b) if so whether he will lay them on
the Table of the House and if not, the
reasons therefor and when such Rules will
be framed and notified;
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(c) the manner in which the selection of
the Chairman of the Eastenn Region of
the Banking Service Recruitment Board
based in Calcutta or Bhubaneswar or Cut-
tack was recently made; and

(d) his age, qualifications in banking
sphere and the tenure of his office?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY): (a) and

. (b). The Recruitment 3cheme fer Public

Secior Banks adopted by the Nationalised
Banks provides, inter alia, for the setting
up of Banking Service Recuritment Boards
(BSRBS). In terms of the Scheme, each
Recruitment Board will consist of a Chair-
man, 2 Members from outside the Banking
system and one representative from each
of the participating banks in the Group.
The Chairman of the Board will be a per-
son of good standimg ind integrity and
will be appointed by the Coordinating Bank
in consultation with the participating banks
in the group and the Ceatral Government.
Of the 2 Members from outside the Bank-
ing System, one should be an expert in
selection and interviewing techniques pre-
ferably from the academic community and
the other will represent the interest of
Scheduled Castes and Scheduled Tribes.
The representatives to be nominated by the
participating banks shall not be below the
rank of senior management cadre and shall
hold this office in addition to their normal
duties in the bank. The Chairman and
the 2 outside Members will be appointed
normally for a period of 3 years on a full
time or part-time basis as may be neces-
sary.

The pay, allowances, perquisites and
other terms and conditions of service of
Chairmen and Members of the Recruitment
Boards are given in the attached state-
ment—1I. '

(c) and (d). The jurisdiction of the
Banking Service Recruitment Board, Cal-
cutta (Eastern Group) cxtends beyond West
Bengal to include Orissa, Bihar, Sikkim,
Andaman & Nicobar. Shri P. K. Patnaik
was appointed Chairmam of this Board on

.26th April, 1982 for a period of 3 years

by the coordinating bank of the Board,
namely, United Commercial Bank, in con-
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wultation with the Central Government.
Brief bio-data of Shri Patnaik is given in
‘attached stateme_ntmII.

Statement—I

Pay, allowances, perquisites and other terms
and conditions of service of Chairman and
Members of Recruitment Bqard.i

1. Pay:

(i) If appointed on part-time basis,
Rs, 150/- and Rs. 100/- per day respec-
tively for Chairmen and Members for
each day of the work.

(ii) ¥ a retired Government servant
is appointed as Chairman or a Member
on full time basis, the total honorarium
payable will be subjected to a celing of
Rs. 3250/- and Rs. 3000|- respectively
pcr month,

(iii) If a retired Government servant
is selected for the post and his maximum
emoluments af the time of retirement do
not justify the pay at (ii) above, the
bank may consider offering 2 lower pay.

(iv) Where a retired Govt. official is
appointed full time Chairman of a Board,
the pension drawn by him and pemsion
equivalent to death-cum-retirement gra-
tuity will be deducted from his emolu-
ments,

2. Dearness Allowance:

As per orders of Government issued
from time to time (At present Rs. 600}~
pm.),

3. City Compensatory Allowance:

" City Compensatory allowance may be
paid at rates as admissible in the Govern-
ment, ’

4. House Rent Allowance:

- Where an accommodation iz not pro-
videq by the coordinating bank, the rent
of -an unfurnished accommodation in ex-1
cess of an unfurrished accommodation in
excess by a ful]l time Chairman with Head-
quarters at Delhi, Calcutta, Bombay and
Madras. In other places the reimburse-
ment should not exceed Rs, 2150- p.m.
in excess of 10 per cent of the pay,

5. Conveyance:

Free use of Board’s car for official
purposes,

6. Travelling Allowance:

For each gingle journey, entitled to the
reimbursement of a single fare of the
class of accommodation actually used but
not - exceeding the fare of the clasg to
which entitled a8 under:

(a) Journey by air:

One first class air fare.

(b) Journey by Rail:

One fare by the highest class in-
cluding air conditioned class.

(c) Journey by steamer:

One fare by the Highest class of
accommodation available,

7. Halting Allowance:

Reimbursement of actual expenses i.e.
hotel expenses ag well as tipe gubject to
a ceiling of Rs. 300/- per day in metro-
politan cities and Rs. 200/- per day in
other places for the Chairmen; and
Rs. 200/- per day in metropolitan cities
and Rs, 150/- per day in other places for
Members; and if not gtaying in the hotel
Rs. 30/- per diem.

8. Provident Fund:

8-1/3 per cent of the salary with equal
contribution by the bank.

9. Ordinary Leave:

To be earned at the rate of one day
for every 11 dayg of active service as
Chairman/Member; such leave to be
availed of during the course of service
unless leave has been applied for and
refused in which case the leave can be
availed of after retirement as Chairman|

Member subject to a maximum of four
months.

10. Sick Leave:

Sick leave on full pay on medical
certificate at the rate of 15 days for each

completed year of service as Chairman/
Member, ;

i
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11. Leave Travel Concession:

- Entitled to travel with family by the
highes; class of accommodation available
in the aircraft|train|steamer once in 2
block of two years for visiting home town
and once in 4 years to any place in
India.

12. Medical benefits:

Entitled to the medical benefits in
accordance with the “Rules relating to
Medical Attendance for Managing Direc-
torg of Nationalised Banks”,

JULY 16, 1982

Written Answers 52

13. Bonus:
No Bonug will be admissible,

14. Sitting Fees for Board/Committee
Meetings:

No sitting fees for BoardfCommitbee'
meetingg will be admissible.

15. Gratuity:

For each completed year of service as
Chairman/Members entitled to a gratuity
at the rate of 15 days salary drawn
immediately before retirement as Chair-
man/Member.,

Statement-II

Brief particulars of Shri P. K. Patmaik Chairman, Barnking Service Recruitment Board (Eastern Group), Calcu tta

1. Date of Birth .
2. Educational Qualifications:

3. Previous Experience:

National Tourist Authority

1315. SHRI SUBHASH CHANDRA
BOSE ALLURI: WH! the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state.

(a) whether it is a fact that Govern-
ment propose to set up a National Tourist
Authority with representation from public
and private sectors for formulation of
tourism policy; and

(b) if so, the details ihereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

AVIATION - (SHRI KAURSHEED
ALAM KHAN): (a) No, Sir.

(b) Dees no; arise,

6-2-1920
B.A,B.L,

1954-59 Under Sccretary, Lok Sabha
Secretariat.

1959-70 Deputy Secretary, Lok Sabha
Secretariat.

1970-74 Joint Secretary, Lok Sabha Scere-
tariat.

1974 78 Additional Secretary, Lok Sabha

Secretariat.

1978-82 Chairman, Railway Service
Commission, Culcutta.

Effect of Credit Squeeze on Tracter
Industry

1316. SHRI B. V.- DESAI: Will the

Minister of FINANCE be pleased to
state.

(a) whether the tractor industry, a
fast growing sector in the Seventies
spurred by demand, is now seriously hit
by the current credit squeeze with farmers
not getting the requisite bank support to
purchase tractors; ‘

(b) whether it 1is also a fact that
‘during December, 1981 anq March, 1982
the off-take had come down to about
4500 tractors a month affecting units in
both the private and public sectors which

‘turn out over 90,000 tractors per annum;
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(c) if so, whether ultimately this
decline in off-take of tractors will affect the
farmers to great extent;

(d) whether the Agriculture Ministry
hag taken up thig question with the
Finance Ministry; if so, what was the
outcome; and

(e) whether his Ministry has been
asked to remove thig credit squeeze which
has hit the tractor industry?

‘"THE DEPUTY- MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(e). The Tranctor Manufacturers Associat-
tion had ‘reported to the Government ard
Reserve Bank of India that the tight
credit situation created towards the close
of 1981 by the latter had led to non-
availability of credit to the farmers for
purchase of tractors leading to piling up of
inventories of finished stocks with manufac-
turers. The Association requested for libe-
ral availability of credit to farmers for
purchase of tractors.

Though it is a fact that the banks
faced severe liquidity problem during the
last quarter of the year 1981 and the first
quarter of the year 1982, the total credit
expansion during the whole year of
1981-82 was RS. 4225 crores and ™ com-
pared favourably with Rs. 3728 crores in
1980-81.  Available data shows that
aggregate non-food ! credit . ‘expanded by
Rs. 3860" crores in 1981-82 (upto January
1982) a5 compared to an expansion of
Rs. .__‘2'9:20 crores in the corresponding
period “of 1980-81. For the agricultural
sector, 'in which tractor financing is in-
Cluded, the expansion wag Rs. 1025
crores during the 10 ‘months of the year
- 1981-82 as compared to Rs, 806 crores in
the' full year of 1980-81. There has,
thus, been no decline in the availability
of ‘credit during 1981-82 'as compared to
what was made available to this sector in
1980-81, . Separate figures of credit for
purchase of tractors - ate, . however, not
.available though it can be safely assumed
that i the year 1981-82 it would not have
‘been lower than in the previous vear.
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Following representationg from the
tractor industry about piling up of utocks
due to non-availability of credit for tractor
purchase, the ARDC and the Reserve
Bank of India had taken steps to augment
the available resources with the banks for
the purpose of financing of tractors.
ARDC decided. as a very special case, to
provide to the member banks advance
finance for the purpose of financing
farmers for purchasing tractors. This
amount was estimated to be about Rs, 36
crores as at the end of March, 1982, The
Reserve Bank of India also advised the
banks that discretionary refinance accom-
modation to the extent of Rs. 10 crores
will be available to the entire banking
system between mid-March and mid-June
1982 for providing credit for’ purchase of
tractors by farmers. it

Recently, the Reserve Bank of India
has taken steps to relax the stipulations
in regard to Cash Reserve Ratio recreuire-
ments. Thus the Cash Reserve Ratio has
been gradually brought down from_‘?._'f_s
per cent to 7 per.cent with effect from
11-6-1982. In respect of deposits under
the non-resident (external) rupee acoount
this ratio hag been brought down to 3
per cent ‘with effect from 9-4-1982. The
Reserve Bank of India has also agreed
to provide refinance to the banks for
food procurement credit to - the extent of
‘50 per ceény of the excess over the level
of Rs 2200 crores and upto Rs. 2600
crores- beyond which it will provide 100
per cent refinance o the banks.

At the same time ARDC has decided
to provide a second tranche of interim
finance to the extent of Rs. $0 crores to
the member banks against the resources
to be allocated for the purpose for the
year . 1982-83 (July-June) to meet the
demandg from the farming community for
tractors in most of (he States and to
reduce the inventory build up of the
tractor manufacturers, ,

Thus all efforts have been made to
ensure flow of adequdte finance to the
farming community to meet the genuine
requirements for purchasing tractors.
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Assistance to State Governments by World
Bank Through A.R.D.C.

1317. SHRI D. A. SIVAPRAKASAM:
Will the Minister of FINANCE be _pleascd
to state:

(a) whether the World Bank has
given to any State Government in India
any assistance through AR.D.C. during
the last three Vears;

(b) if so, the names of the States and
the nature of the assistance given; and

(c) whether the World Bank has put
in any condition before giving the assis-
tance?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a)
Assistance from the World Bank is
channeled through ARD.C, to State Co-
operative financial  institutions like the
State Land Development Banks, State Co-
operative Bank and Commercial and
Regional Rural Banks,

{b) A statement regarding A.R.D.C,
assistance to State level cooperative in-
stitutions is laid on the Table of the
House. [Placed in Library. See No, LT-
4256/82.]

(c) Agreements entered into with the
World Bank cover measures for improve-
ing loan recoveries, and for improving
financial and managerial performance of
the participating banks.

Reduction of Excise Duty
on Bidis

1318. SHRIMATI USHA PRAKASH
CHOUDHARY: Will the Minister of
FINANCE be pleased to state:

(a) whether Government arg aware of
the demand made for the reduction of
excise duty on bidies and transfer of the
excise duty on branded bidis to tobacco
by the All-India Bidis Industries Fadera-
tion; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): <(a) Yes,
Sir.

Demands for
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(b) It is not proposed to effect amy
changes in the excise duty structure appli-

cable to bidis for the present,

Export of Iron Ore from Paradeep Port

1319. SHRI VIJAY KUMAR YADAYV:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Governmeny are aware of
the reduction of iron ore exports from
Paradeep Port; if so the reasons thereof;

and

(b) the steps Government propose te
take for gtreamlining the exports of irom
ore from the gaid port?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
P. A. SANGMA) : (a) and (b). - The
reduction in export of iron ore from
Paradeep Port has been mainly on
account of continued recession in the
world steel industry, the incapability of
the Port to receive large size vessels and
the poor loading rates. Government have
already approved the scheme for improve-
ment in loading facilities, including in-
stallation of wagon tippler, replacement
of reclaimer etc,

Proposal to Amend/Repeal Canfoument
Board Act, 1924

1320. SHRI VISHVA NATH SHAR-
MA: Will the Minister of DEFENCE
be pleased to state.

(a) whether Government propose to
amend or repeal Cantonment Board Act,
1924; and

(b) if so; the main changes envisaged?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): (a) The Canton-
ments (Amendment) Bill to further amend
the Cuantonments Act, 1924 hag been in-
troduced in the Lok Sabha on 9-7-1982,

(b) Broadly, the proposed amendments
envisage declaring naval stations ag Can-
tonments; increase in the terms of office
of the members of the Board from three
years to five years; enlarging the functions
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of the Civil Area Committees; and intro-
ducing measures for streamlining the admi-
nistration of Cantonment Boards keeping in
view contemporary trends in municipal ad-
ministration,
Names of New Tourist Centres Developed

1321. SHRI .MOHAN LAL PATEL:
Will the  Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what are the names of new Tourist
Centreg developed in the country during
the last two years, State-wise,

(b) what was the total amount allotted
and the amount spent during the said
period;
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(c) whether there is any proposal to
develop more Tourist Centres during the
year 1982-83 and the amount allocated;

and

(d) the details of the centreg likely to
be developed?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) Beside the con-
tinuing schemeg undertaken in the Central
Sector, facilities were provided/their
development initiated at the following
new tourist centres during 1980-81 and
1981-82: —

Facilities

New Schemes

(i) Son-ct-Lumicre

{ii) Provision of transport/baats

(i) Provision of trekking equipment

(iv) Toarist Compex

(v) Preparation of Master Plan (land-use pluns)

Buxar (initiatcd)

Betla, Ukai, Pang Dam and other lakes in
Himachal Pradesh, lakes in Rajasthan,
Sund: rbuns, Goa rivirs and coastal waters
(funds released) '

Trekroutesin (a) Himachal Pracesh (_[)rm’uk d
and (b) U. P. Hills (funds released).

. Kushinagar (land wcquired).
(i) Mcwar complex and Piprahwa (completed

(i1) Lalitgiri-Ratnagiri-Udaigiri (initiate d)

(b) The total amount (including
spent in the

Central Tourism Sector during 1980-81 and

for above schemes) allocated and actually

1981-82 .was as

follows:—
Deptt. of LT.D.C.
Tourism
(Rs. in lakhs)
1980-81

———

Amount allocated .
Amount actuatly spent .
1981-82

N

Anwunt allocated

Amount actually speut |

32200 76000
192 - 00 76253
400 -0 100 -O0

(Redueel to 370700) fenhanced to
1450-00)

561-87

132100
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(¢) and (d). A provision of Rs. 245
lakhg in the budget of the Department of
Tourism and Rs. 1024 lakhs in the budget
of ITDC has been made for develop-
mental Schemes during 1982-83 .  The
centres so far identified for development
are as follows:—

1. Departmeni of Tourism:

_Implementation of master plans in an
integrated manner in association with the
Archaeological Survey of India and the
State Governments concerned of Kushi-
nagar, Saravasti, Fatehpur Sikri,
Bodagaya, Rajgir, Nalanda Jaisalmer,
Brajbhoomi, Sankasya, Badami Hampi,
Aihole, Pattadakal, further develop-
ment of the major projects at Gulmarg
and Kovalam; youth hostels at Patna and
Namchi (Sikkim); tourist bostels at
Gaubati, Imphal, Shillong, Kohima,
Itanagar, Aizwal; construction of forest
lodgey at Similipal, Betla, Manas, Rantha-
mbore, Dudbwa/Corbett; tourist Villages
at Buxar, Ukai and Shivpuri.

2. LT.D.C.

Hotels at Bombay and as joint ventures
with State Governments/State.” Tourism
Development Corporations a; Gaubhati,
Puri, Ranchi, Hyderabad, Bhopal, Pondi-
cherry. Chandigarh, Itanagar etc., pro-
vision of transport and entertainment faci-
lities at selected centres.

Functioning of Office of Reserve Bank of
India, Trivandrum

1322. SHRI A, NEELALOHITHADA-
SAN NADAR: Wil the Minister of
FINANCE be pleased to state:

(a) whether the Trivandrum office of
the Reserve Bank of India has started
functioning in a full manner;

(b) if so, the details of the functions
carried on by that office; and

(¢) if not, the reasons for not function-
ing of the office in a full manner?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY): (1) to
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(c). In the background of the decision
Bank of
India to open a full-fledged office at
Trivandrum, necessary action is in hand
to establish  Bank’s Deposit Accounts/
Public Accounts Departments and Public
Debts Office. The sub-office of the Issue
Department is also being converted into
a full-fledged office in a phase manner.
The Bank expacts. to complete these
arrangements in the near future.

I T. Arrears

1323. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FINANCE
be pleased to state;

(a) the names of firms, big industrial
houses, individualy and H.U.Fs, from
whom Income-Tax of more than Rs. 10
lakhs has been outstanding as on 1st April,
1982;

(b) the steps taken to recover the
same; and

(c) whay precautions are taken by

Government against dilatory tactics by the
assessees?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a)  and
(b). The information relating to the
names of firms, big industrial houses,
individuals and H U.Fs. from whom in-
come-tax of more than Rs, 10 lakhy was
outstanding as on 1st April, 1982 is not
presently available. Such information as
on 31-3-1982 is being collected and will
be laid on the Table of the House as
soon as possible,

(c) Income tax Act is a self contained
code which contains various legal provi-
siong aimed at securing prompt settlement
of tax liabilities and their recovery.
Suitable administrative safeguardg - exist
to ensure that proper action, as provided
in law, is taken against defaulters by the’
concerned Income-tax authorities well in
timg to ensure that such defaulters are
not able to adopt any dilatory tacties.
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Agreement with European Economic
Community '

1324. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of FINANCE
be plcased to state:

(a) whether any agreement has been
signed with the European Economic Com-
munity for getting aid;

(b) if so, the total amount of EEC aid
likely to be received in the current fin-

ancial year;

"(c) when the amount will be given to
India; and

(d) the details thereof?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) Yes, Sir.
Two apgreements have been signed by the
Ministry of Finance during 1982-83 with
the European Economic Community for
assistance under the EEC's 1981 aid pro-
gramme, for ECU 43 million. (1 ECU-
approximately Rs. 10).

(b) The total aid gisbursed will depend
on the utilisation of the grants in 1982-
83. It is expected that the fertilizer por-
tion for ECU 36 million included in the
1981 programme will be fully utilised
before 1982-83. The other programmes
would be implemented over a prescribed
time period varying between two to five
years, as follows:-

Directly aided programmes

Termingl date of

Rupee equivalent Terminal date of

implementation programmes implementation
1. Supply of Fertilizers 31-12-1982 ARDC-IV* 1983
H.P. Water supply  Implementation of
Scheme* the project s
cxpected  to take
3 Yyears.
Afforestation, Soil & 31-9-1987 Direct Expenditure

2.  Water Conservation

W)jf,ct in UP and
West Bengal

*Under the Financing Agreement for
the supply of Fertilizers 1981, an amount
of ECU 36 million is likely to be receiv-
ed by the end of 1982. The rupees
generated by the import of fertilizers will
be ascribed to the following projects:—

(i) ARDC—IV ECU 18 Million
(ii) H.P. Water ECU

Supply Project 18 million

(c) and (d). The expenditure incurred
would be re-imbursed to India by the
European Economic Community. The actual
amounts received would depend on the
specd of implementation of the projects.

—_—— — o — + s e

Import of Synthetic Rubber

1325. SHRI K. RAMAMURTHY: Will
the Minister of COMMERCE be pleased
to state:

(a) the quantum and value of synthe-
tic rubber imported during the past three
years; and

(b) whether the entire quantity of the

" Imported synthetic rubber, alongwith the

indigenously produced synthetic rubber,
has been consumed by the tyre manufac-
turing industry and the footwear manu-
facturing industry also?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) The details of grants
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information as available at present is laid
on the Ttable of the House. [Placed ...in
Library. See No. LT-4257|82].

(b) Government have no information,

Advancing of loans to low and middie
Income families for marriages of their
sons/ daughters

1326. SHRIMATI SANYOGITA
RANE: Will the Minister of FINANCE
be pleased to state:

(a) whether Government propose to
advise the nationalised banks to advance
loans to lower and middle ingome fami-
lies for marriages of their sons and dau-
ghters;

(b) whether a proposal is also under
consideration of Government to arrange
availability of specific quantity of gold
at cheap rates for Mangalsutras and other
ornaments for marriage purposes; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): (a) Under the
existing guidelines laid down by the Re-
serve Bank of India, banks can advance
consumption loan to the extent of RS
250/- to weaker sections of the society
for marriage ceremonies. Thare is no
proposal for the present to further re.
vise these guidelines.

(b) No, Sir.

(c) Does not arise.

Grants sanctioned to expoft promotion
Counclls

1327. SHRI M. RAJASHEKHARA
MURTHY: Will the Minister of COM-
MERCE be pleased to state:

(a) grants sanctioned out of the Mar-
ket Development Assistance Funds dur
ing the past three financial years to the
Export Promotion Councils for their code
and non-code activities; separately  for
cach Council;

(b) whether expenditure incurred by
the Cour-ils out of M.D.A. Funds is
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subject to audit by the Comptroller and
Auditor General of India;

(c) if not, the reasons thereoi; and

(d) whether it is under consideration of
Government to have the audit of the
utilizations by the Councils donz by the
C. & A. G. since Government money is
involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) The details of grants
sanctioned out of Marketing Development
Assistance to each of the Export Promo-
tion Councils for the year 1979-80, 1980-
81 and 1981-82, for their code and non-
code activities are given in the statement
which is laid on the Table of the House.
[Placed in Library. See No. LT-4258|82].

(b) Yes, Sir.

(c) and (d). Do not arise.

, -
-

Allotment of vehicles belonging to Def-
ence Ministry to disabled persons

1328. SHRI N. DENNIS: Will the
Minister of DEFENCE be pleased to
state:

(a) whether vchicles belonging to the
Defence Ministry are being allotted to
Members of the Legislature and Parlia-
ment on a priority basis;

(b) if so, the details thereof;

(c) whether those concessions are app-
licable to disabled persons; ‘

(d) if so, the details thereof; and

-

(e) if not, the reasons thereof?

THE DEPUTY MINISTER IN THR
MINISTRY OF DEFENCE (SHR1 K. P.
SINGH DEOQ): (a) and (b). No, Sir. Ve-
hicles are allotted to MPs/MLAs/ MLCs
as and when they apply for the same om
the following terms and conditions:-

(i) The vehicles are sold on ‘as is
where is” basis on the average auction
sale price fetched during the previous
six months,
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(ii) Not more than three vehicles can
be allotted during the term of the
House.

(iii) Vehicles purchased cannot be
sold within a period of three years
from the date of purchase,

¢) to (). - No, Sir, No policy deci-
sion has been taken so far to allot ve-
hicles from the Defence Surplus Stock
to disabled persons. .

Vayudoot service for Orissa State

1329. SHRI CHINTAMANI JENA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal to
introduce Vayudoot service in Orissa; gnd

(b) if so, by when and the names of
the cities which are likely to be covered by
this service?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) and (b). Vayudoot is already
operating services to Rourkela in Orissa.
No other station in Orissa is proposed to
be covered in the first phase of Vayudoot
expansion programme.

Loan assistance under Special Component
Plan in Ghazipur district of U. P.

1330. SHRI ZAINUL BASHER: Will
the Minister of FINANCE be pleased to
state:

(a) the number of cases for loan ass-
istance under Special Component Plan
sponsored by State Government agencies
at each branch of the Union Bank of India
in Ghazipur district of U.P.;

(b) the number of proposals accepted
in each branch; and

(c) the reasons for not accepting every
proposal coming through State Govern-
ment agencies?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): (a) to (c). The data
reporting system of the Reserve Bank of

India does not yield information in thé

manner asked for. However, eflorts are

beisg made specially to collect the in-
formation called for and to the exfent
available it will be laid on the Table of

the House.

Lightning strike by technicians at Bombay
Airport

1332. SHRI UTTAMBHAI H. PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that a number
of flights had been cancelled Cue to a
lightning strike on 2od July, 1982 by

technicians at Bombay Airport:
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(b) it so0, the details of the said strike

_and the details of the fhglus cancelled;
(q) __how the said strike was withdrawn;

(d) the causes of the technicians for
going lightining strike and the detluils
of main demands and grievances;

() what assurances have been given by
authorities concerned for withdrawal of
the said strike; '

(f) who participated and signed fhe
agreemenl and the outcome of the agree-
ment; and : Vi

(g) how and when the same will be
implemented?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
" MA): (a) Yes, Sir.

(b) The strike was in the form of “tool-
down' resorted to by the Aircraft Tech-
nicians working in the Line MdMtenance
Section of Indian Airlines at Bombay. 1t
lasted from 2100 hrs. on 2and July, 1982
to 1530 hrs. on 4-7-82. The detail of
the flights cancelled consequent on the
strike are:

3rd July, 1982

I1C-101 — Bombay/Puno
1C-103 — Bombay/Ahmedabad
IC-135 — Bombay/Bhavnagar/

Rajkot

IC-137 — Bombay/Keshod/
Porbandar

1C-141 —— Bombay/Vadodara

IC-157 — Bombay/Pune

1C-171 — BombayiMadras
I1C-173 — Bombay/Madras
IC-179 — Bombay|Mangalore

12? 191 — Bombay/Cochin
1C-434 -— Bombay|Indore|Bhopal|

Gwalior /Delhi
IC-462 — Bombay/Ahmedabad/
Delhi
4th July, 1982

IC-113 — Bombay|ladore}Bhopal
IC-115—Bombay|Rajkot
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- 1C-129 — Bombay|Aurangabad|
Nagpur

IC-131 — Bombay|Karachi
IC-137 — Bombay|Keshod|Porbandar
JC.175 == Bombay|Calcutta
I1C-147 — Bombay|Jamnagar|Bhuj
IC-159 — Bombay|Mangalore

" IC-175 — Bompay|Calcutta
IC-462 — Bombay|Ahmedabad|Delhi

(¢) to (g). The strike was in protest
against the management’s decision not to
deploy. Technicians on the charter flights
of Air-India operated by Airbus aircraft -
leased to Air-India and it was uncondi-
tionally withdrawn by the workmen after
lalks between the represenmtatives of the
management and Indian Aircraft Techni-
cians’ Association before the Regional
Labour Commissioner (Central), Bombay.
The suspension orders passed on two of
its employees were revoked by the ma-
nagement. No assurance was given by the
management to the Technicians.

Councentration of Pak troops on Indian
Borders

" 1333. SHRI MADHAVRAO SCINDIA:
Will the Minister of DEFENCE be plea-
sed Lo state:

(a) whether it is a fact that there has
been significant concentration of over
3,50,000 Pakistani troops in regions ad-
joining the Indian border from J&K in
the North to Gujarat in the South; and

(b) if so, the action of Government of
India in the context of the current talk
about a ‘No-war' pact between the two
countries? '

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) and (b). There are
no reports to suggest any unusnally sig-
nificant concentration of Pakistani troops
along the Indian borders. Pakistani troups,
however, usually conduct training exercis-
es close to the borders during May-June.
every year. Government closely monitor
all deveiopmn aﬁeclmg tl!e country's se-
curity and initite appropriate mma to
mnlnuiu full and adequate dafam pnpa
redsi o
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. World Bank loan for Narmada Irrigation
Project

1334. SHRI R. P. GAEKWAD: Will
the Minister of FINANCE be pleased 1o
state:

(a) whether it is a fact that a World
Team proposes to visit «Qujarat and make
an appraisal of the Narmada Irrigation
Project;

(b) the gquantum of the World Bank
assistance to be made available for  the
project; and

(c) what is the present progress of the
work on the project?

THE MINISTER OF FINANCE (SHRI
PRANAKR MUKHERIJEE): (a) According
to present indications, the uppraisal of
the Narmada Irrigation Project in Guja-
rat is likely to be sthedo™d some time
during Bank's current fiscal year. The
exact dates of appraisal are ye1 10 be
finalised.

(b) The extent of Bank’s involvement
in the project and the quantum of likely
assistance would be known only after
the project has beea  appraised by the
Bank and gegoliations therefor are  con-
cluded in duc course.

(c) Project preparation work by the
Government of Gujarat is in progress.

Hotel projects for Asiad
1335. SHRI GHULAM RASOOL
KOCHACK -

SHRI MOHAMMAD ASRAR
AHMED:

SHR1 S. M. KRISHNA:

SHR[ KUSUMA KRISHNA
MURTHY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(2) whether it is a fact that while the
Construction of fly-overs and sports pro-

e

jects for the Asiad '82 are being speed-
ed up, the hotel projects for the occa
sion are sadly limping behind,

(b) if so, whether 80 per cent of the
planned additional capacity of 3,000 rooms
both in the public and private would no#
be available during the Asian games; »

(c) if so, whether another 10 per com
remains doubtful;

{d) if so, what are the main resom
for the same; and

(e) what urgent steps Governinent pra-
pose 1o take to complete them in time?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) to (e). To meet the require-
ments of the participants and officials and
in addition a number of sp:actators ex-
pected to visit Delhi in connection with
the Asian Games, 1982, a decision was
taken that besides the existing number of
hotel rooms of 3,801 as on January
1981, 2.500 extra rooms were to be con
strucied. For this purpose the 2 hotels ol
the ITMC, namely, Yatri Niwas asd
Kanishka were to be spezdi'y completed
and got ready by September, 1982. Be-
sides this, expansion of the existing hotel
capacity was allowed in respect of Mao-
rya Sheraton, TIn addition( 9 new hotels
were authorised to be constructed. The
above mentioned 12 hotels with a 1otal
capacity of 4,348 rooms were to be com-
pleted and offer 2,500 rooms ‘o miee! the
requirements of ASIAD-1982 (vide atiach-
ed statement). However, the hotels  pro-
mised to provide 2679 rooms as showm
in column 4 of the Statement ar Ann-
exure I in order to provide for the con-
tingency of some of the hotels not being
able to offer the number of rooms indi
cated by them. The progress in respod
of all the above mentioned hotels is con-
stantly being monitored by a regular Re-
view Committee sct up for the purpose
and progress is by and large in accord-
ance with the bar chart and time sche-
dule fixed for the purpose.
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. 3
S\ ‘Total No. of rooms - Raams promisei )
No.  Name of the Hotel for Asiad ‘82 by
Hotelier
1. Asian Hotels . ‘ " 588 300
2. Surya Hotel 258 241
3. Siddhartha continental 156 156
4. Kanishka . . . . . 300 300
5. Maurya Sheraton Expansion 122 122
6. TajHotel . . . . . 500 200
7. Centaur Hotc) 416 200
8. Samrat 300 250
0. Yatri Niwas 562 550
.0, Bharat Hotel . 5 . 500 150
15.  Meridien Hotel . . . 425 110
12.  Park IHotel. 231 100
ToTtAr < . . 4358 2679

s e

Allotment of dodycle benzenes to Tamil

1336. SHRI M. M. LAWRENCE :
Will the Minister of COMMERCE be
pleased to state:

(2) whether he is aware that the pre-
-sent allocation of just 100 tonnes of Do-
«dycle Benzene is too nadequate to meet
even the partial requirements of Tamil
Nadu small scale soap and detergent ma-
nufacturing industry: and

(b) if so, the steps proposed to bé
taken to revise the policy of allocation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Allocation of im-
ported Dodycle Benzene through the State
Trading Corporation is meant to supple-
ment -the raw materials available to the
industry from various sources, for manu-
facture of soap and detergents.

(b) Dres not arise.

Ta)‘cing over of foreign equity holdings of
multinational tyre companies by Indian
industrialists.

RAJAN: Will the
be pleased to

1337. SHRI K, A.
Minister of FINANCE
state:

(a) whether Government are consider-
ing any proposal for the take-over of
foreign equity holdings of any multina-
tional tyre company by Tndian industrial-
ists; _

(b) whether Government have received
any memorandum from any tyre trade
organisation objecting to the above men-
tioned proposal; and

(c) what are the details of proposals
of said tyre company and objections re-
ceived from tyre traders and what action
has been taken to this effect?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) to (c).
Reserve Bank of India had approved
under FERA on 20th April, 1982 a pro-
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ﬂ’osal for partial disinvestment of 58,776
equity shares of Rs. 100)- each by Ceat
International S.A, Switzerland in Ceat
Tyres of India Ltd, to Sarvashri H V.
Goenka and S, Goenka at a price of
Rs. 204|- per share. The foreign com-
pany will continue to hold 40 per cent.
A representation was received from the
Delhi Tvre Traders Association suggest-
ing that Government should purchase
the proposed disinvestment of foreign
holding in Ceat Tyres on. Behalf of the
Association ‘and that this should ultima-
tely be given to the Association. This
#cpresentation dated 1-6-1982 was receiv-
ed after the approval was communicated
by the Reserve Bank to the applicants.

Wage fixation in public undertakings

1338. SHRI INDRAIJIT GUPTA: Will
the Minister of FINANCE be pleased to
‘atate:

(a) whether additional wage increases
in the public sector are henceforth to be
linked with productivity;

(b) if so, whether any specific schemes
have been circulated to various public

sector enterprises like the Steel Authori-
ty of India Limited, Coal India Limited,
,Bharat Heavy Electricals Ltd, etc.; and

(c) whether the central trade unions in

the country have objected to any such

principle of wage fixation?

THE MINISTER:OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
WAI SINGH SISODIA): (a) to (c).
. Government have emphasised that in or-
der to contain existing inflationary pres-
sures in the economy, the wage settle-
ments shoud provide a suitable  linkage
between wages and productivity, Public
enterprises have been appropriately ad-
viseq regarding linkages wages and pro-
fuctivity. While wage settlements in SAIL,
" Coal India and Bharat Heavy Electricals
are yet to be concluded taking note of
linkages, in several other public enter-
priseg where gettlements have been con-
cluded in the last six months linkages
have been built into the settlements with
the consent of the workers,

Exclusion of previous pensioners !nn
Pension (Liberalisation) Rules, 1979

1339, SHRI ATAL BIHARI VAJPA-
YEE: :

SHRI SURAJ BHAN:

Will the Minister of FINANCE be
pPleased to state:

(a) is it a fact that exclusion of pre-
vious pensioners from the Pension (Libera-
lisation) Rules, 1979 bars relief against
increasing cost of living to them upto the
extent of about 25 per cent of their c:ustmg
pension;

(b) is it also a fact that in England a
system of multiples is adopted which
brings all the pre-1969 pensions to the
1969 standard whereafter uniform relief
against inflation is provided reviewing the
cost of living index every two years; and

(c) if so, the details of the Scheme and.
the reasons why a similar system has mot
yvet been adopted in India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
WAI SINGH SISODIA): (a) No, Sir.
Government issued orders in May, 1979
replacing the gystem of calculation of
pension at the rate of 30/80 of average
emolumenty for g minimum service of
33 years by a slab system viz,, pension
@ 50 per cent of average emoluments
upto Rs, 1000, a; the rate 45 per cent of
next Rs, 500 and @ 40 per cent of the rest,
Thig improvement wag not related to the .
rise in the cost of living. '

(b) and (c). The exact details of the
Scheme obtaining in England to provide
relief to the pensioners are not readily
available. To neutralise the rise in the
cost of living, Government grants, an
instalment of Dearness Relief @ 2.5 per
cent of pension (subject to a minimum of
Rs. 2.50 and a maximum of 2.50) for every
8 point increase in the 12 monthly average
of All India Average Consumer Price Index
for Industrial Workers—General (Base
1960-100). This relief is payable at a uni-
form rate to all pensioners irrespective of
their date of retirement Government's ep-
deavour is to provide relief to the pen-
sioners within the available resources.
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Disabled persons Employed by Public

1340. SHRI RASHEED MASOOD:

Will the Minister of FINANCE be
pleased to state:
(a) the number of disabled persons

required to be employed by the public
sector according to the reservations, if
any, made during the year for ghe dis-
abled and how many disabled persons
were actually given employment; and

(b) which of the public sector under-
takings have not employed even a single
disabled person, with reasons therefor?

b ———
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAL SINGH SISODIA): (a) and

€b). According to the information re-

ceived from 53 public enterprises, 305
disabled persons have been given em-
ployment by ‘the public enterprises 'in
Group' C & D posts mgainst 385 vacan-
ciss' carmarked by ' these enterprises for

the Interndtional Yeéar of the Disabled

persons. ' Two public enterprises of this
greup could mnot employ any disabled
persons since the disabled persong who
offered themselves for employment were
either not suitable or medically qualified.

Non-acceptance of jurisdiction of Central
Vigilance Commission by Reserve Bank

1341. SHRI K. KUNHAMBU: Will
the Minister of FINANCE be pleased to
state the reasong why the Reserve Bank
has not go far accepted the jurisdiction
of the Central Vigilance Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Reserve
Bank of India has reported ¢hat it has

accepted the jurisdiction of the Central

Vigilance Commission with effect from 1st
Yamuery 1979 and that vigilance cases are
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being referred by iy to Central Vigi
Commission acwrdlnﬁ to the re
prucri‘bed by and lattled with tho’C_‘on~'

mission.
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Joint Raids in Gujarat

1343. SHRI RAMIJIBHAI MAVANI:
Will the Minister of FINANCE be
pleased to gtate: '

(a) whether it is a fac; that the Cus:
toms, Central Excise and Income Tax
DepartmeNs at Ahmedabad bave jointly
made raids on ths varioug firms and
residences of - the electronic shops, com-
panies ang other places at Ahmedabad
and in various parts of Gujarat;

(b) if so, the details of guch raids;

(c) the considerations for conducting’
such raids;

I(da the benami accounts, cnsh.‘lewei-
lery, gold, silver and guch other illegal

ant amuggled goods seised during gnd
after quch raids; asd



77 Writign Answers ASADHA %5, 1004 (SAKA) Writtew Answers 18

fe) the action faken against thome in-
A yolved . thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAJ SINGH SISODJA): (a) to (e).
The information ig being collected and
will be laid on the Table of the House.

Training to Indien Navy in Moder
Equipment

1344, SHR1 P. M. SYEED:
PROF. AJIT KUMAR MEHTA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government are aware
that the receny war between the U.K.
and Argentina fought in Falkiand has
the great lesson for the Indian Navy;

(). if so, whether Indian Navy has
already been trained in fighting  such
naval war;

(c) whether it ig also a fact thag this
was the first naval fight after the Second
‘World War; ' .

(d) it so, whether in view of this, our
Naval Forces are being provided - such
type of training; and

- (e) if so, to what extent our Naval

- forces hive been provided modern equip-
ment (modern gshins with bigger guns)
to fight the naval war?

THE DEPUTY MINISTER IN THE
MINISTRY OFF DEFENCE (SHRI K.
P. SINGH DEO): (a) The recent war
betweer the U.K. and Argentina fought
.on the Falkland Islands can nrovide use-
ful lessms for the Indian Navy, How-
ever, a clear picture abouy the war and
the lessons to be Jearnt would emerge
after some time when more authentic
" information becomes available.

(b) Adequate training is imparted to
Naval personnel
situations, including such as had arisen
in the kgikland war,

to deal with various

‘() No, Bir.

(d) and (c). It would not be in the
public interest to distlose the informa-
tion, abouy the ships and weapon systems
available with the Indian Navy or the
nature Of treiping prescribed for the
Naval Forces.

Opening holiday homes by State Bank of
India

1345 SHRI RAMAVATAR SHASTRI:
Will the Minister of FINANCE be pleased
to state:

(a) whether the State L nk of India in
furtherance of the general policy of staff
welfare has openea Holiday Homes in cer-
tain States; :

(b) whether on the basis of the total
aumber of branches which is multiplying
fast in the State of Bihar and the total
staff strength, there 1s any need for open-
ing 2 Holiday Home in the State of Bihar
a3 has been done by th» various nationali-
sed banks and other institutions; and

(c) in case replies to0 1a) and (b) above
be in the affirmative, the rcasons why the
State Bank of India has failed so far in
setting up a Holiday Home in Bihar and
what it proposes to do to mitigatc this
discrimination? T

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes
Sir, State Bank of India has establishsd
Holiday Homes in 10 States and 1 Union
Territory.

(b) and (c). Th: cmployees of ‘he
bank in Bihar like thzir counter-parts else-
where freely use the Holiday Homes esta-
blished by t+he bank. The bank has already
instructed its Patna lowal Hcad Office o
explore tha possibility cf opening a Holi-
day Homz to cater <n~ifically to the need
« he employees posted in the State of
Bihar. It has not so fur been possible for
the bank to establish « Holiday Home in
Bihar due to non-availability of a suitable
site.
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News-item captioned “Skeletons in RBI
Cupboard”
1346, SHRI NAWAL KISHORE SHAR-

MA: Will the Minister of FINANCE be -

pleased to state:

(a) whether his attention has been invited
to a news which appeared in ‘the ‘Hindu-
stan Times' dated the 29th April, 1982
under the heading  ‘Skeletong in RBI
cupboard;

(b) the persons responsible for the theft
of Rs. 1.19 lakhs from the bins in an
underground vault of the Reserve Bank
of India;

(c) the action taken against the persons
involved in theft; :

(d) whether all the bins have since been
checked and found intact; and

(e) what precautionary measures have
been taken to avoid such thefts in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIL
JANARDHANA POOJARY): (a) Yes,
Sir.

(b) and (¢). The Reserve Bank of India
has lodged a complaint with the Delhi
Police and the police investigations are in
progress. Reserve Bank has reported that
one class IV employee of the bank is sus-
pected to be responsible for the theft of
Rs. 1,10,00/-. The action to be taken
against the persons involved would depend
upon the outcome of the police investiga-
tion.

(d) Reserve Bank of India has reported
that the work of checking up all the bins
is in progress and so far no other shortage
or irregularity has been detected.

(e¢) In the light of the findings of this
case, Reserve Bank of India have issued
certain comprehensive mstructions to all
its offices to avoid thefts of such nature

in future.

New regional rural banks for Madhya
Pradesh

1347. SHRI PRATAP BHANU SHAR-
MA: Will the Minister of FINANCE be

pleased to state:
. (a) whether it is e fact that recently
Reserye Bank of Iadis has approved five
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new regional rural banks for Madhya Pra-
desh;
(b) if so, the details thereof; and

(c) when the new Regional Rural Bank
is going to start its work in Vidisha dis-
trict?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). The Reserve Bank of India has re-
commended to the Government establish-
ment of five new regional rural banks for
covering the following districts in Madhya
Pradesh:—

1. Bhind and Morena

2. Chhindwarah and Seoni
3. Mandsaur and Ratlam
4. Shahadol

5. Balaghat and Mandla

(c) There is no recommendation of the

Reserve Bank of India at present for the
establishment of a Regional Rural Bank in

Vidisha district.
Bank robberies in Metropolitan Cities

1348. SHRI DAULAT RAM SARAN: -

SHRI RAJESH KUMAR
SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) how many bank robberies were
committed in the capital and other metro-
politan cities like Bombay, Calcutta and
Madras during the last two years (year-
wise) and what is the amount involved;

(b) what positive measures have been
taken by Government to improve the s¢-
curity system in the banks to prevemt bank

robberies;

(c) have Governmental reviewed the
working of the security arrangements with
a vlew to bringing improvements; if so,
details thereto; and :

(d) in how many cases of bank robbe-
ries have been solved and what is the
amount that has been recovered so far?
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THE DEPUTY MINISTER IN THE
JMINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) apd
(d). A statement indicating the number
of bank robberies|dacoities that took place
in the Metropolitan Cities of Bombay, Cal-
cutta, Madras and Delhi during the years
1980 and 1981 along with the amount
involved, the number of cases where the
culprits have been apprechended and the
amount recovered is enclosed,

(b) and (c). As bank dacoitics &
robberies are essentially a law & order mat-
ter, the State Governments are expected to
. take adequate measures to curb dacoities
" and robberies and apprehend the culprits
when they are committed. Public Sector

STATEMENT

Banks have also been instructed to tighten
the security measures within their premises.
Detailed instructions have also been issued
by Govemment to public sector banks
regarding the specific additional security
measures that should be taken by them.
It may not be desirable in the public inte-
rest to disclose the details of these mea-
sures.

Finance Minister has also, during a meet-
ing with the Chief Executives of Public
Sector Banks held at Deihi on 6th July
1982, asked them to tighten the security
arrangements within the banks. Govern-
ment have also decided ‘o set up a high
powered Committee to review the security
arrangemenis in Banks,

CASES OF BANK DACOITIES/ROBBERIES DURING THE YEAR 1980 AND 1981 IN ME-
TROPOLITAN CITIES

- - me

Sl. Name of the City

No. aof Total Amountinvol- No. of cases where  Amount

rccovered

No. cases culprits have been
apprchended .
1980

r. Delhis S, | ¢ [

2. Bombay e e o et e e e N e e e

3. Qaleutta . . . 1 2,41,006 1 Q.00K)
4. Madras e s 1 B

1980

1. Delhi . : : 2 7,66,920 2 2,45,000
3. Bombay . p . 1 1,00,000 1 1,00,000
3. Calcutta . : . 2 4,40,000 1 10,000
4. Madras 00000 e Nil — — e

Fall in gold price owing to smuggling
from Gulf Countries

1349, SHRI A. T. PATIL: Will the
Minister of FINANCE be pieased to state:

- (a) whether it is a fact that the price
of gold in India have failen during the
recemt few weeks;

, (b) if so, the reasons therefor;

(c) whether Government are aware that
the smuggling of gold from Gulf countries
into India in excessive quantities is the
major reasong for the fall of prices of
gold; and

(d) if so, special measures proposed 1o
be taken by Government to check the
smuggling of gold?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAT.
SINGH SISODIA): (2) to (c). Yes, Sir,
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but the reports recoived by Gevernmeat
do net confirm thay the smuggling of gokd
{rom the Gulf countries into India is the
major reason for the fall of gold price in
India during the recent past. This fuctua-
tion in prices is attributgble to several con-
tributory factors such as the seasonal fall
in the domestic consumer demand for gold,
movement of the domesiic price in sym-
pathy with the fluctuations in the interpa-
tional price of the metal etc.

(d) The preventive and intelligence ma-
chinery of the Customs dcpartment has
been strengthened. The Customs authori-
tics have been alerted to prevent any at-
tempts at smuggling gold into the country,

Report of task force on projects exporis

1350. SHRIMATI GEETA MIUJ/KHER-
JEE: —

SHRI K. RAMAMURTHY:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the task force om projects
exports has submitted its report; and

(b) if so, the main recommendations
made nad Government’s decisions thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. 3ANGMA): (a) Yus, Sir.

(b) Copy of the main recommendations
of the Task Force on [roject Exports is
laid on the Table of the House, [Pla-
ced in Library. See No. LT—4259/82].
The Report of the Task Force is under
process, :

Restrictions imposed by EEC on imports
from India :

1351. SHRI CHANDRAJIT YADAYV:
Wil thz Minister of COMMERCE be plea-
sed to state: -

(a) whether in view of tiz restrictions
imposed by EEC, Governmeut have taken
any mitiative to discuss tiic matter with
EEC countries so that the 1esirictions of
imports of certain articles from éur co-
ontr i totally removed; and
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(b) whether the latest Import and Ex-
port Policy, wheilk was announced sodse-
time back, has shown any improvemest
in our trade with other countries?

THE DEPUTY MINISTER IN THB
MINISTRY OF COMMERCE (SHR1
P. A. SANGMA): (a) The quantitative
restrictions on India’s exports tc EEC apply
to certain textile products, Bilateral nogo-
tiations are in progress in this regard, As
for other products of export interest, the
Indo-EEC Joint Commission has recently
set-up a Working Group to sugegst ways
and means of improving the access to EEC
market.

(b) Our foreign trade with other coun-
tries depend on a number of factors such
as international markst conditions, reces-
gion in the world markets, price competi-
tiveness of our products, supply and deli-
very positions, domastic constraints and ex-
port promotion measures. Import-Expost
Policy is only one of the factors which
has an impact on ‘he trade with other
countries.

Additional aid from aid India consortinm

1352. SHRIMATI PRAMILA
DANDAVATE:

SHRIMATI KISHORI SINHA:

Will the Minister of FINANCE be plea-
sed to state:

(a) whether it is a fact that the Aid
India Consortium has sought additional in-
formation on th: ecconomic situation in
India;

(b) if so, whether Government have
sought addiiional aid from the Worid Bank
out and above what has been already sanc-
tioned; N

(c) what part of the aid has been re-
ceived from the World Bank so far;

(d) whether there is any indication that
the aid may be reducsd i view of the
growing tension in South America and
Middle East; and

(e) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) No, Sir.
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fb)ﬂuesnotm-in

(c) Amorduu t0 preliminary indications,
out of the total economic assistance of
U.S. dollar 3.66 billion for the year 1982-
83 imdicated st the Consortium neeting
held in Jyne 1982, the Worid Bank group
has pledged economic assistamce of US
dollar 2.2 billion.

(d) No, Sir.
(¢) Does not arise.

News-item captioned ‘Pak spy in IAF
Clothjng’

1353. SHRI MOHAMMED ASRAR
AHMAD: Will the Minister of DEFENCE
be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a news item
appearing in the English weekly Blitz
dated 19.6.82 under the caption ‘Pak
spy in IAF clothing, if so, full details
thereof and action taken by Gowvern-
ment; and

(b) the action taken by Government to
vut a stop to infiltration of Pak spies o
Air Force, Police and other Security De-
partments, with full detail's thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE {SHRI K. P.
SINGH DEO): (a) Yes, Sir. Cn 4-5-1982,
the civil police of Guiarat arrested one
person at Gandhidham who was found
impersonating as an Air Force officer. Thers
‘are, however, no reasons to believe that
any spy ring has infilterated into IAF.

(b) AIll necessary steps to safeguard the
security within the De=fonze Services and
othor security organisations are taken by
Government. It is not in pubiic interest
to disclose further details.

Nm%mmmmk-m
loans abroad”

' 1354. SHRT SURAJ BHAN: .
SHRT ATAL BIHARI
VAJPAYEE:

Will the Minister of FINANCE be plea-
sod to sfate: _

(&) whethier his attentfon has been dmwn
to a report in the “Statesman” dated March

3, 1982 that public sector was secking man-
sive loans from sbroad;

(b) names of the public stcter enter-
prises seeking loam alongwith the amoumnt
and the source from which loan is sought;

(c) state of viability of cach enterprise
in each of the last threo ycars to prove
that they would be able to rcpay the loans;
and

(d) guidelines in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): (a) to (c). Neces-

-sary information is being oollected and

would be laid on the Table of the House.

(d) It may be stated that loans are
permitted to be raised for financing im-
port of capital goods and services for pro-
jects approved by Government for indus-
trial development. Some of these projects
may earn foreign exchange by export of
goods and servioes in the loug run, after
the projects are fully implemented and
start production. So far the policy for
foreign exchange borrowing has been that
to the extent that zuch imports can be
covered under bilateral credits or from
international financial institutions like the
IBRD, IDA, IFC, ctc. these may be tisd
to such credits. If, however, imports can-
oot be tied to such credits, the following
altematives may be considered:

(a) Deferred Supplier’'s Credit or
Buyer’s Credit available from ECGD,
Exim Banks, etc. provided the terms of
such credits are in accord with the
standard terms prevailing for such Ex-.
port Credits from the respective coun-
tries.

(b) If Deferred Credit Terms are not
available, the Indian Company may be
advised to approach ICICI, IDBI or TFCI
for obtaining ths necessary foreign ex-
change for effecting their imports. De-
pending on th~ nature of the case, these
Financial institutions may mike an ap-
praisal of the project for which imports
are needed by the private company or
firms and provide ncscessary finance from
their Foreign Exchange Lines of Credit.

(c) In cases where the import require-
ments are quite snbstantipl, saising of
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loans from the International Capital Mar-
kets is considered. 1In such cases, it has
to be ensured that the party raises loans
on reasonable terms and conditions, Com-
-mercial borrowings from aoroad are
permitted only from financial institutions
and Banks of some standing. Govern-
ment of India do not favour raising of
loans through intermediarics, Foreign
Exchange loans are normaily not permit-
ted to finance Rupce Eapenditure in
India. Exceptions cun, however, be made
in respect of predomincnily expori-
oriented industries. Government of India
have recently made exception in the
case of foreign exchange loans for pur-
poses of setting up hotels which ivolve
rupee expenditure also.

Fall in Bank deposits

1355. SHRI P. K, KODIYAN: Will the
Minister of FINANCE be pleased to state:

(a) whether there has becn fall in the
total bank deposits in the first five months
of the current year compared to the same

period in last year;

(b) if so, what are the reasons therefor;
and

(c) what steps have been taken 10
arrest the decline in bank deposits?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b) . Provisional data ghow that the de-
posits of all Scheduled Commercial Banks
increased by Rs. 850 crores (1.9 per cent)
during the first five months of 1982 as com-
pared to an increase of Rs. 2493 crores
(6.8 per cent) during the corresponding
period of 1981, .

The rate of growth in bank deposits is
influenced by a combination of factors and
short-term variatioms in the rate of growth
of deposits can occur from time to time.
It is too early to assess whcther the dece-
laration in deposit growth in the last few
months will persist, and if so what are the
reasons thereof.

(c) With effect from 1-3-1982, the Re-
serve Bank of India have raised interest
on short and medium ierm deposits. Gov-
ernment have also raiszd the ceiling of
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income tax exempt income from specified
finanicial assets, including bank deposits,
from the carlier level of Rs, 3000 to
Rs. 400 per annum. Further additional jo-
come upto Rs. 2000 by way of interest
from bank deposits of more than one year's
maturity has also been excmpted from in-
come tax. Banks have also been asked to
devote greater attention to mobilising sav-
ings of the people through formulation of
innovative schemes suited to the require-
ments of different categories of savers.
These measures are expected to assist banks
in mobilising deposits.

Setting up electronic complex in salt lake
area of Calcutta

1356, SHR1 SATYASADHAN CHAK.-
RABORTY:

SHR1 SUDHIR GIRI;

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Prime Minister received
any letter from the Chief Minister of
West Bengal in August 1981 regarding
setting up of electronic complex in the
Salt Lake area of Calcutta;

(b) if so, what are the points raised
by the CM; and

(c) the latest thinking of Government
on the issueg raised by the CM in his
said letter?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) The Chief Miinister of
West Bengal has written to the Prime
Minister on the subject in June and August
1980 and in June 1981

(b) The Chief Minister had mentioned
the lack of any major central public sec-
tor electronic unit in the State and had
indicated the State Government's offer
of suitable site¢ and requisite infrastructure
for such a unit.

(¢) Similar claifns have been put for-

ward by a large number of State Govem—_
ments and the matter is under considers-

" tion.
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Film roll seized from pilot |

1358. SHRI AJIT KUMAR SAHA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the attention of Government
hag been drawn jowards the news item
appeared in the Amrita Bazar Patrika
dated 9th June, 1982 under the caption
“film roll seized from pilot”;

(b) if so, the facts of the incident and
reaction of Government thereto; and

(¢) whether Government are going to
take any action gagainst thec persons con-
cerned?

el
THE MINISTER OF TOURISM AND
CIVIL AVIATION THRI A P
SHARMA): (a) and (b). Yes, Sir. On
7-6-82 an American twin engined Aircraft
of Registration No. 664 CL-IR-24 LEAR-
ZAT landed at Calcutta Airport for re-
fueling purposes. The pilot of this air-
craft Mr. Steyenr Purwin was observed
taking photographs of operational area.
The Airport Ofticer of IAAI accompanied
by Security Sub-Inspector of Police seized
reels of all the three cameras used for
taking photographs. The aircraft was
on a flight from Karachi to Bangkck
via Calcutta. The ATC Officer of
DGCA was informed for furhter zc-
tion.

(c) Information is being collected from
the Regional Director, CAD, Calcutta and
will be placed on the table of the Sabha.

I.T.D.C. Trained Apprentices Applied for
Recruitment in LT.D.C. Hotels

1359. SHRI G. M. BANATWALLA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the number of L.T.D.C. trained ap-
prentices who applied for recruitment in
new LT.D.C. hotéls in Delhi which have
been recently conmimissioned or which are
due to be commissioned shortly;

(b) the number of such L.T.D.C. trained
apprentices appointed;

(c) reasons for the rejection of its own
trained apprentices by the I.T.D.C. in cases
where not appointed; and

(d) whether any preference was given by
I1.T.D.C. to absorb its trained apprentices?

THE MINISTER OF STATE IN THB
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) 203 apprentices applied for
various posts in the three new hotels of
LT.D.C. in New Delhi viz., Kanishka,

. Samrat and Ashok Yatri Niwas;

(b) Recruitment in Hotel Samrat is un-
der way. In the remaining two hotels, 26
apprentices have been appointed. .

(©) and (d) LT.D.C. trained apprentices
have to compete with cther candidates.
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They are selected on the basis of their
performance in the interview,

Terycot Uniforms to Clas TV Employees
of L.LC.

1360. SHR{ HARISH RAWA'T: Will thz
Minister of FINANCE be pleased to
state:

(a) whether his Ministry has approved
the proposal to provide terycot uniforms

to class IV employees of L.IC. in place

of Khadi Uniforms; and
{0) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir,

(b) The Central Government and finan-
cial institutions like Reserve Bank of India,
State Bank of India and the General
Insurance Corporation of India supply
cotton uniforms to their Class IV staff. The
award of Industrial Tribunal, 1970 also
provides for supply of cotton uniforms to
Class 1V employees of the Life Insurance
Corporation of India. '

Emquiry into accident of Ranjit Hotel,
New Delhbi

1361. SHRI SHIVENDRA BAHADUR
SINGH: Will the Minister of TOURISM
AND CIVIL AVIATION be fleased to

state:

(a) whether his  attention ,has been
drawn to a news item appeared in The
‘Times of India’, New Delhi issue of the
17th June, 1982  :¢parding the Ranjit
Hotel, New Delhi:

(b) whether the Chairman and Manag-
ing Direcior said that a vigilance enquiry
had been held in the incident of Ranjit
Hotel, New Delhi and that its Manager
was demoted and 2 employees of that

Hotel were placed under suspension; and.

(¢) have charge-foeets been issued to
the concerned employees?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AV[A'I'ION (SHRI KHURSHEED ALAM
KHAN): (a) Yes, Sir.
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(b) An enquiry by the Vigitance Divition .
of the India Tourism Development Cor-
poration Limited was conducted. The
Manager of the Ranjit Hotel has been
transferred and not Jdemoted, In addition,
two employees have been suspeaded.

(c) As the matter is under investigation
by the CBI, no charge-sheets have been
issued to the suspended employees.
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Export of Textiles to USSR

1363. SHRI V. S. VIJAY RAGHA-
VAN: Will the Minister of COMMERCF
be pleased to state:

(a) the total quantity of textiles which
USSR has contracted to buy from India
during 1982-83;

(b) the guantity already shipped;

(c) whether there is a shortfall in pro-
duction and the likelihod of the commit-
ment not being fulflled; and

(d) if so, the steps taken to remedy the
situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA): (a) The Russian Buying orga-
nization has contracted to buy 154 million
metres of fabrics from the Indian sup-
pliers during 1982.

) Against the above contracted guan-
tity, 33.22 million metres had been ship-
ped during January—July 1982,

(c) Supplies from such mills as are
closod because of the strike in the textiles
mills in Bombay have beer affected.

(d) The concerned Russian Buying Or-
ganisation has been advised to place ad-
ditional orders for supply on mills outside
Bombay. Many such mills have indeed
come forward to make supplies for export
to USS.R.

Releasiag of Grants to Various Depari-
ments at the Centre

1364. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of FINANCE be pleased
to state:

(a) whether there is any arrangements to
release grants to vuarious departments at
the Centre and to the Statey immediately
after the budget is passed; and

(b) if so, the arrangements?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) and (b). As
soon as the Appropriation Bill relating to
the Budget, as passed by “Parfament, is
assented to by the President, the Ministry
of Finance communicates this fact to the
various Ministries/Departments of the
Central Government, on the basis of which
they incur expenditure from out of the
Grants voted by Lok Sabha and the Ap-
propriations sanctioned by the Parliament.
Such expendilure is incurred in accordance
with the financial rules and procedures and
includes inter alia payments of grants
and loans to the State Governminent
for various Plan and non-plan pur-
poses.

Salary Rise in Public Sector

* 1365. SHRT HARINATHA MISRA: Will
the Minister of FINANCE be pleased to
state:

(a) whether Government’s attention has
been drawn to the news item captioned
“Maximum salary rise to be Rs 1,000:
State gsector wages being hiked” in the
“Economic Times” dated June 10, 1982;

(b) whether Government propose to
raise basic salariegs of Chief Executives of
Public Sector Undertakings by a maximum
of Rs. 1,000 a month;
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(c) whether the above-mentioned pro-
posal will be followed by a proportionate
increase in wage from the level of Direc-
tors and senior management cadre down-
wards to the shop floor workers; and

(d) if so, (i) the total financial commit-
ment involved in giving effect to the pro-
posals at (b) and (c) above;

(ii) how do increase emoluments com-
pare with the emoluments of the counter-
parts of the employees concerned in well
managed private sector undertakings; and

(iii) likely impact of the above increase
in emoluments on the current inflationary
trend in our economy?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWATY
SINGH SISODIA): (a) to (d). Since the
salary structure for incumbents of top
posts in the public enterprises was evolved

- by the Government some time in 1965,
Government is examining whether any
salary revision in respect of these executi-
ves could be considered as warranted.
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Dilution of equity by FERA Companies

1367. SHRI TARIQ ANWAR: Will the
Minister of FINANCE be pleased to state:

(a) the position of the dilution of equity
by FERA companies under FERA as on
31-3-1982;

(b) the companies which have complied
with FERA and among them which have
been permitted to expand and diversify;

(c) the companies which are yet to dilu-
te their equity (country-wise);

(d) the company-wise foreign equity
and the ratio of foreign equity in the
companier mentioned at (b) and (c)
above?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to (d) A
statement (Statement I showing. the names
of companics which have complied with
the FERA requirements. Another state-
ment (Statement II) is laid on the Table of
the House, [Placed in Library See No.
LT.4260/82] showing the names of
companies which are yet to dilute or
to which the Reserve Bank has not

yet issued final directive is laid on the

Table of the House. [Placed in Libra-
ry. See No. LT.4260/82.]

Percentage of equity and the country-
wise details have been indicated to the
extent required. It has not been feasible fo
supply information regarding expansion
and diversification of companies in view
of the voluminous nature of the informa-
tion and efforts involved in collection. In-
dustrial licences are issued in terms of
I.D.R. Act and licensing policy. However,
if information is required about any com-
pany or companies, it can be separately
collected and supplied. . =

Commission paid on sale of Tir Tickets

1368. SHRI ARUN KUMAR NEHRU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) is it a fact thay Indian Airlines,
despite having their own offices, are mak-
ing commission payments o private com-
mission agents on sale of air tickets; and
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(b) if so, the amount paid out as com-
mission on air tickets sales for the past ons
year?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

&

(b) The amount paid as Booking Agency
Commission during 1981-82 is estimated at
Rs. 743 crores. The total amount of
tickets sold by the private Commission
agents during the year 1981-82 was Rs
115,47 crores approximately, representing
6.43 per cent of the sales.

Purchase of vehicles from abroad

1369. SHRI GHUFRAN AZAM:
SHRT K. LAKKAPPA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether there is any proposal under
the consideration of his Ministry to make
the policy regarding import of used motor
vehicles more stringent than it is at pre-
sent;

(b) if so, whether the Indian project
‘exporters have preferred to purchase their
entire requirements of vehicles from abroad;

(c) if so, whether his Ministry has dis-
cussed the same with the Finance Ministry
so that the purchase of vehicles from ab-
road could be checked efiectively; and

(d) if so, full details thereof in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMERCE (SHRI

P. A. SANGMA): (a) No, Sir.
(b) to (d). Do not urise.

Utilisation of amounts pledged by Aid
India Consortiom

1370. SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to
State:

(a) whether there have been gaps bet-
ween the amount pledged by the Aid
India Consartium and the actual utili-
sation of it by Government during 1980-
81 and 1981-82;
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(b) if so, the reasons for gaps in uti-
lisation; and

(c) what corrective stepy Government
propose to take to ensure the full utili-
sation of the amount pledged for the
year 1982-83 by the Aid India Consor-

tium recently?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a)
and (b). There is normally a time-lage
between the amount of aid pledged by
the Aid India Consortium and the actual
utilisation of these amounts as the ufili-
sation of aid gepends on a number of
factors. Aid pledges are only prelimi-
nary indications of the economic assis-
tance to be made available. These are
translated into agreements for project-
tied and non-project aid. Aid agreements
for project-tied assistance provide a time
schedule for its utilisation and the im-
plementation of such projects proceeds
according to that schedule. In respect of
aid for on-going projects, there is always
a likelihood of extension of project
period, re-allocation of funds, révision of
project components etc. Even in respect
of non-project aid there will be a time lag
between the date of signing the agree-
ments and the dateq of actual disburse-
ment which is completed generally within
the time schedule prescribed in the agree-
ments.

(c) The pledges of aid for 1982-83 are
yet to be confirmed by the respective
countriesinstitutions as these are <ubject
to necessary approval under thelr res-
pective  laws. Continuous steps are
taken to monitor the implementation of
aided projecty carefully both in the ‘State
Governments and the concerned Central
Ministries to  ensure gpeedier disburse-
men; of aid pledged.

Appointment of non LATA Gencral Sale
Agents

1371. SHRI DIGAMBER SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the International Air
Transport Association (TATA) has res-
cinded itg comtrovercial resolution 876
which enabled member-airlineg to appoint
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non JATA general sales agents (GSAS)
with administrative and financial  links
with TATA-approved travel agencies; and

(b) if so, ity impact on  Air-India’s
traffic earning potential and business both
in India and abroad?

. THE MINISTER OF TOURISM AND
"CIVIL AVIATION (SHR1 A. P.
"SHARMA): (a) At the third Passenger
Agency Conference (PAC) held in May,
1982 IATA members agreed to reintro-
-duce the financial Link Clause in  Re-
solution 876 in so far a5 TATA Area 3
-ig eoncerned. (Thig area primarily in-
-¢ludes all the countries in the Middle
- East, Pakistan, India, South East Asian
- Countries, Japan and Australia.) The
:reintroduction of this clause would prohi-
»bit. members from appointing non-IATA
-General Sales Agents (GSAs) who have
-administrative and financial links with
1ATA agents.

(b) This would enable Air India and
other carriers in Area 3 to receive sup-
port from all IATA agents and no IATA
agent would gsupport a particular carrier
to the detriment of Air India.
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Increased activity of . smugg!e'rs on Maha-
rashtra and Gujarat Coasts

1373. SHRI K. LAKKAPPA: Will
the Minister of FINANCE be pleased to
state:

(a) whether he ig aware of reports of
increaseq activity of smugglers across the
Maharashtra and Guiarat coasts in re-
‘cent months: and

(b) if so, what action has been con-
templated by Government to arrest such
~ activities?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Reports
received by Government indicate that the
Maharashtra and Guiarat coasts continue
to be vulnerable to smuggling.

(b) The preventive and intelligence
machinery of the Customs Department
along the West Coast including the coasts
of Maharashtra and Gujarat has been
strengthened and the Customs authorities
in the region have been alerted to prevent
any attempts at gmuggling.

strengthened and the Customs authorities

Shortfall in expected export earning from

Marine Products

1374. PROF. P. J. KURIEN: Will
the Minister of COMMERCE be pleased
to state:

{a) whether there have been shortfalls
in expected export earnings from marine
products in 1981 and 1982; and

(b) the details of shrimp export earn-
ings in 1981 and 1982, showing com-
parative details?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P, A. SANGMA): (a) For the year
1981-82 export target for marine pro-
ducty was fixed at Rs 300 crores. Actual
exports effected in that year amounted to
Rs 286.01 crores.

(b) Export earningg from shrimpg in
1981-82 were Rs 248.44 crores as com-
pared to Rs~ 203.03'cr9res in 1980-81.

Term of Marine Products Export Develop-
ment Authority Board

1375. SHRI K. A. SWAMI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the present Board of Ma-
rine Products Export Development Au-
thority’s term hag expired;

(b) the reasons for giving extension to
the present MPEDA;

(c) the reasons for deluy in constituts
ing a new MPEDA Board; and

(d) the steps being taken by Govern-
ment to nominate new members on the
MPEDA?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) to (d). The term
of the Marine Products Export Develop-
ment Authority expired on 2-2-1982. All
the members of the Authority were, how-
ever, reappointed since recommendations
from all the concerned State Governments
had not been received by then exhaus-
tively, Action for constituting a new
Authority ig in hand. Thig will be fina-
lised as soon as recommendations from
all States are received exhaustively.
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Vigilance cases pending in Public Sector
Units

1377. SHR1 RAVINDRA VERMA:
Will the Minister of FINANCE be pleased
to state:

(a) how many vigilance cases are
pending in each public sector unit;

(b) how many cases are pending with
CBI;

(v) since when they are pending; and

(d) the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to {(d).
The necessary information is being col-
lected from the respective organisations
and would be placed on the Table of the
House. -
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i 2 3 4

1978-79 4 1.67 ' 265.55
1979-80 5 3.07 610.10
1980-81 5 3.06 1634.00
1981-82 6 3.81 1464.75
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Charter of demand from Depot Kamgar
Union, Central Ordnance Depot, Jabalpur

1379. SHRI RABURAO PARANIPE:
SHRI J. S. PATIL:

Will the Minister of DEFENCE be
pleased to state:

(a) whether he has received a charter
of demands from the Depot Kamfiar

Union, Central Ordnance Depot, Jabal-
pur;

(b) if so, what are they; and
(c) the steps Government propose to

take to remove the grievances of the em-
Ployees?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) Yes, Sir.

(b) The charter contalns the following
demands;—

(i) Payment of Bonus.
(ii) Appointment of Doctor.

(iii) Regularisation of 59 casual em-
ployees.

(iv) Fixation of pay scales for can-
teen employees.

(v) Disbandment of Returned Store
Sub Depot Workshops not to be im-
plemented.

(vi) Implementation of Expert
Classification Committee-cum Oberoi
- Committee Reports.

(¢) The grievances are under consi-
deration.

Excise Duty on Improved Wood

1380. SHRT AMAR ROYPRADHAN:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether it is a fact that excise
duty has been imposed on improved wood
from 1st March, 1982; and

(b) if so, whether imnroved wood co-
vers seasoned timber?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Improv-
ed wood which was classifiable under
the residual Item 68 of the Coniial Fx-
cise Tariff Schedule at 8 per cen' ad
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. valorem has been included specifically
under Item 16B of the said Schedule in
the 1982 Budget and attracts basic exciser
duty-at 20 per cent ad valorem gince
28-2-1982. )

(b) The question whether improved
wood covers seasoned timber has been
examined and it hag been clarified to the
field formations in April, 1982 that wood
that is either treated with chemicals like
pesticides and anti-termite or subjected
to ordinary seasoning process which do
not increase the demsity or hardness, and
mechanical stfength or resistance to che-
mical or electrical agencies, would not be
classifiable as ‘“improved wood” under
Ttem No. 16B-CET.

Unutilised production capacity of HAL at
Bangalore and Kanpur

1381. SHRI B. D. SINGH:
SHRT AMAR ROYPRADHAN:

Will the Minister of DEFENCE be
pleased to gtate:

(a) whether it is a fact that almost 70
per cent of the production capacity of
Hindustan Aeronautics Ltd. (HAL) at
Bangalore and Kanpur remains unutilis-
ed for want of work;

(b) if so, the annual average loss being
suffered by Government as g result
thereof; and

(c) the measures contemplated by

Government in the matter to improve the-

situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) to (c). The aver-
age capacity utilisation of Bangalore
Complex and Kanpur during the last four
years has been 58 per cent and 33 per
cent, respectively. The estimated value of
idlé manhours at- HAL, Bangalore Com-
plex and Kanpur Division during 1981-82
was of the order of Rs 11,37 crores and
Rs 0.84 crores, respectively.  Several
steps have beenlare being taken to im-
prove the utilisation of capacity. The
overall capacity utilisation of the Com-
pany during 1981-82 was about 70 per
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cent and is expected to go upto about 77
per cent in 1982-83.
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Natig_mll Bank for Agriculture and Rllml'\
' "~ Development

" 1383. SHRI DHARAM BIR SINHA:
Will the Minister of FINANCE be pleas-
ed to state:

(a) the reasons for the delay in com-
missioning of the National Bank for
Agricplture and Rural Development; and

(b) when this bank is going to start
its operations?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). The National Bank for Agriculture
and Rural Development has been estab-
lished and has started functioning with
effect from 12-7-1982.

Increase in India’s Debt

1384, SHRI RAM SINGH YADAV:
Wil the Minister of FINANCE be pleas-
ed to state:

{a) whether it is a fact that India’s
debt had increased to the tunc of Rs.
3884.29 crores on March 31, 1982; and

(b) how much amount of interest is
being paid by India per month on the
total amount of debt?

THE MINISTER OF FINANCE
(SHR1 PRANAB MUKHERIEE): (a)
According to the provisional figures
available, the outstanding debt on Gov-
ernment account as on 1-4-1982 was Rs.
15458.54 crores, This showed an in-
crease of Rs. 1979.27 crores over the
corresponding debt figures of Rs. 13,479.27
crores as on 1-4-1981.

(b) The amount of interest paid by
Government of India during 1981-82
(month-wise) were as follows:

—

Month Amount of intercst
paid during 1981-82
(Rs. crorcs)
1 2
April, B 12+28
May 7°99
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1 2
June 44°41
July 2417
August 26-25
September 20-64
October 11-35
November 1630
December 41-26
January, 82 2841
February 2498
March 18-26

o i —

ToraL 27630

Public Undertakings to be set up in Andhra
Pradesh, Tamil Nadu and Karnataka

1385. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
FINANCE be pleased to state:

(a) the number of public sector indus-
tries that are being set up in Andhra Pra-
desh, Tamil Nadu and Karnataka during
the next three years;

(b) whether Government propose to
set up any public sector industry in Cud-
dap, Andhra Pradesh; ang

(c) if so, when and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
WAI SINGH SISODIA): (a) In course
of the Sixth Plan period, provisionally in-
vesments of the order of Rs, 1311 crores,
148 crores and 150 crores have been plan-
ned in Andhra Pradesh, Tamil Nadu and
Karnataka respectively. These involve se-
ven investment proposals for Andhra Pra-
desh and four and two respectively for
Tamil Nadn and Karnataka,
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(b) As at present there is no proposal
10 set up a project in Cuddap.

(c) Decisions regarding actual location
of projects are based upon techno-econo-
mic feasibility, availability of necessary in-
puts, proximity to markets, and other rele-
vant factors.

Meeting of Apparels Export Promotion
Conncil

1386. SHRI ASHFAQ HUSSAIN. Will
the Minister of COMMERCE be pleased
to gtate:

(a) whether Joint Secretary (Textiles
Export Promotion) and other Government
Officers were’ present in 36th Meeting  of
the Executive Committee of the Apparels
Export Promotion Council held on 25th
January 1982 at Taj Mahal Hotel, New
Delhi;

(b) whether the remarks attributed to
him in Point 4 of the Minutes of the
meeting held at 2.30 p.m. as laid in the
Library of the House in reply to S.Q.
No. 590 on 2nd April, 1982 that Appar-
els Export Promotion Council is spending
all time and energies in export quota
work and not on export promotion re-
presents the views of Government;

(c¢) what steps Government proposc to
take to correct this situation; and

(d) whether it is proposed to take away
quota djstribution work from Apparels
Export Promotion Council or put this
work under separate staff to be headed by
a Director Genera] of Government’s
choice who would thus be independant of
elected exporter members of Executive
Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P,
A. SANGMA): (a) Yes, Sir, though the
Joint Secretary was not present through-
out the meeting.

() The observations of the Officer are
indicative of Government’s interest in the
proper functioning of the Council.

(¢) There is constant interaction bet-
ween the Department of Textiles and tlhe
Council on this subject and suitable advice
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is given to the Council from time to
time.

(d) A study Group has been set up to
make recommendations to Government
regarding the Quota Distribution Policy
for 1983, Among other subjects this
Group would be considering the aspect of
administration of quotas also.

One Chief for Three Defence Services

1387. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of DEFENCE be
pleased to state:

{a) whether Government'gs attention has
been drawn to the news-item appearing in
the ‘Hindustan Times' dated 5 June, 1982
that the Chief of Army Staff held a per-
sonal view that it would be ,better 10
have one Chief for all the three Defence
Serviceg as it wil] effect better co-ordina-
tion;

(b) whether Government proposec to
consider this for the betterment of (he
country's security;

(¢c) whether Government are aware thay
the present arrangement needs further
toning up to achieve better co-ordination;
and

(d) if such an exercise has alrecady
been made, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) Yes, Sir.

(b) to (d). Government have had oc-
casion in the past to examine this question
of having Chief of Desfence Staff. After
consideration, it was decided that the pre-
sent system i3 functioning satisfactorily
and there is no need to change the same.

Acquisition of Sophisticated Planes and
Strike Weapons by Pak

1388. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of DEFENCE be
pleased to state:

(a) whether the atomic plants in India
in Kotah, Tarapur and Trombay have be-
come more vulnerable to Pak attack with
the acquisition of more sophisticated pla-
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; nes and strike weapons by Pakistan; and

(b) if so, whether Government have
taken steps to nail the Pak propag‘anda
and present the correct position to the
world and if so, he details thereof?

“THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO : (a) The acquisition by
Pakistan of combat aircraft with great
range such as F-16 aircraft will bring, a
number of installations of economic and
strategic importance, including some ato-
mic installations, within the range of the
Pakistan Air Force.

(b) Government are alive to the situa-
tion and are taking necessary steps in this
regard?

Number of Foreign Students Trained at
Institute of Aviation Medicine

1389, SHR1 R. L. BHATIA: Will the
Minister of DEFENCE be pleased to sta-
te the number of foreign stadents—-the
countries from which they dame—-who
have so far been trained at the Institute
of Aviation Medicine?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SNGH DEO): The names of the
countries and the number of students so
far trained at the Institute of Aviation
Medicine are as under:—

Nabe of
the Country
' Number of students
trained at the Institute
Aviatio nMedicine

(a) Nigeria in 1

(b) Zambia .. 3

(c) Afghanistan =

(d) Bangladesh s 9

(e) Iraq . 3
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Assessment of Trallic Potential between
Amritsar and Birmingham

1390. SHRI R. L. BHATIA: Will the
Minister of TOURISM AND CIVIL AV-
IATION be pleased to state:

(a) whether any assessment of the tra-
fic potential between Amritsar and Bir-
mingham has been made;

(b) if so, the outcome thereof; and

(c) whether the need to raise the fre-
quency of the Service has been considered;
if so, with what results and if not the re-
reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P. SHAR-
MA): (a) Yes. Sir.

(b) and(c). The raflic potential asses-
sed was approximately 110 passengers per
week, Air India commenced operations on
a twice weekly basis effective 3.1.82. The
average number of passcngers coried by
Air India per flight during t(he period
January-March 1982 was 92. There is at
present no need to increase the frequency
of services.

Increase in Bilateral Aid of Britain

1391, SHRI SUBHASH CHANDRA
BOSE ALLURI:  Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that the British
Government has promised increased  bi-
lateral aid in 1982-83; if so, whether ex-

act quantum has been finalised for three
years; and

(b) which are the projects which are
to be benefited by this aid?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) For 1982-
83, the disbursement ceiling of UK aid to
India is expected to be higher than the
actual disbursement of abou; 100 Mil-
lion in 1981-82.

(b) The projects which are likely to be
benefited from UK aig in 1982-85 are
fertiliser plants at Thal and Hazira, Coal
Mining Projects refinancing programme
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" of Agricultural Refinance & Development
Corporation, Housing Programme  of
Housing and Urban Development Coipo-
ration of India (HUDCO) and cretain
‘new projects which are under considera-
tion.

ngeria, Kuwai¢ and Sri Lanka for joint
ventures with Indian

1392. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMERCE be pleased to state:

(a) whether it is a fact that Nigeria,
Kuwait and Sri Lanka are interested in
joint ventures with India in their coumn-
tries; and

(b) if so, which are the areas in which
they are interested and what is the progress
made in this direction?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). Nigeria
has shown interest to have joint ventures
in Nigeria with Indian pariners im such
areas as simple farm tools and equip-
ment, grain production and food process-
ing. A list of Indian firms who are pre-
pared to undertake joint ventures in Nige-
ria has been sent to the Nigerian authori-
ties.

Kuwait generally welcomes Indian parti-
cipation in joint ventures but no specific
areas have been identified.

Sri Lanka has suggested that Indo-Sri
Lanka joint ventures may be set up in Sri
Lanka based on the raw materials avail-
able in Sri Lanka with buy back arrange-

ments.

As and when proposals from Indian com-
panies to set up joint ventures abroad io-
cluding the three countries mentioned in
the Question are received by Govennment,
they are being considered and decided in
accordance with the Guidelincs laid down
for the purpose. As on 30-6-1982, 6
Indian joint ventures are operating in
Nigeria, 1 in Kuwait and 7 in Sri Lanka.

Some proposals for joint ventures in these
countries are also under implementation.
They include 13 in Nigeria, 12 in Sri
Lanka and 1 in Kuowait.
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Export of Marine products

1393, SHRI NAVIN RAVANI: Wil
the Minister of COMMERCE be pleased
to state:

(a) what was the export of marine
products in quantity and value during the
years 1980-81 and 1981-82, company-wise;
and

(b) the details of export made by public
undertakings during the above period,
undertaking-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). Infor-
mation on export of marinc products in
quantity and value during 1980-81 and
1981-82, company-wise and public under-
taking-wise, is being collected and will be
laid on the Table of the House.

Scheme of adopting villages by Nationalised
Banks

1394, SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of FIN-
ANCE be pleased to state: ’

(a) whether the nationalised banks have
implemented a scheme of adopting villages;
and

(b) if so, the details of the scheme and
the mumber of villages adopted by each
bank in various States?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). The Village Adoption Scheme - had
been started by banks with a view to
adopt ‘an area approach’ in financing agri-
culture so as to avoid scattered lending and
to ensure better supervision over the credit
disbursement. This scheme is being im-
plemented by the banks on a voluntary
basis. Information relating to the number
of villages adopted by each bank in various
States is not readily available., However,
as on June, 1981 (latest available) the
total number of villages adopted under the
Scheme by State Bank of India was 48,367,
and the number adopted by ihe nationalised
banks was 62,368,
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Sugnutmn in the rank of Junior Wmant
'Officers of Radar Fitter Trade in IAF

1395. PROF. AJIT KUMAR MEHTA:
Will the Minister of DEFENCE be pleased
to state: ,

(a) whether he is aware that there is
much stagnation in the rank of Junior
Warrant Officers of Radar Fitter Trade in
the Indian Air Force;

(b) whether it is a fact that these offi-
cers do not get promotion to next higher
grade even after putting 7 to 8 years of
service in the grade of J.W.O.s and there
are omly six annual increments in the
pay scale;

(c) whether it is also a fact that because
of frustration, many J.W.O.s of Radar
Fitter Trade are going out cf service and
manning level at most of the units has
come down to 40 to 50 per cent and the
remaining officers of the trade are over
burdened with work and arc demoralised;
and

(d) if so, what remedial measures Govt.
propose to take in this 1egard?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) There is no stagna-
tion in the rank of Junior Warrant Offi-
cers of Radar Fitter Trade in the Indian
Air Force.

(b) No, Sir.
.-(e) No, Sir,

(d) Does not arise in view of (a), (b)
and (c) above.

llomb scare delayed two airbus services in

Delhi

1396, SHRI B. V. DESAI: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether it is a fact that on 28th
May, 1982, bomb scare delayed two airbus
services in Delhi;

(b) if so, whether after thorough search
no bombs were found in any of the air-
buses or even on the airport itself;

(c) if so, what action and steps Govern-
ment propose to take on all the major

airports in the country to avoid any such
happenings; and

(d) the details of the steps that have

already been taken and are likely to De
taken? )

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir. '

(b) Yes, Sir.

(c) and (d). Whenever any informa-
tion is received by airport administration
or the airlines or the Police through any
channel including telephone suggesting the
likely presence of bomh/explosives on an
aircraft, immediate action has to be taken
in the interest of the safety of the passen-
gers and aircraft to unload all the passen-
gers and the baggage frcm the affected
aircraft. A thorough check is carried in
the aircraft by the Zngineering Staff of
the airline and the Police. Passengers are
asked to identify their baggage to rule out
the possibility of any mischief. In case
any unclaimed baggage is found, it is isola-
ted and carefully checked with a view to
detecting bomb/explosives, The passengers
are again required to undergo pre-embar-
kation screening. The time taken depends
generally on the type of aircraft, number
of passengers and the volume of baggage/
cargo.

There are reasons to believe that in
some cases anonymous bomb scare calls
are made by or on behaif of passengers
who get late in reaching the airport. To
discourage such calls, the carriers have
been instructed not to accept last minute
passengers with a view to reducing the
incidents of bomb scare calls, which are
invariably anonymous. The air carriers
have also been requested not to allow
check-in of the passeagers for the affected
fiight after receipt of any bomb scare call.

N,T.C.’s decision t0 make changes in pro-
duct-mix

1397. SHRI B. V. DESAI: Will the
Minister of COMMERCE be pleased to
state: =

(a) whether National Textile Corpora-
tion has decided to effect suitable changes
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in the product-mix and streamline the policy
governing appointment of selling agents in
a bid to increase sales realisation and there-
by reduce overall losses;

» & =

(b) if so, what are the other details of
the proposed -move; and

(c) from which date this new proposal
will take effect and to what extent these
changes are likely to bring advantages to
the National Textile Corporation?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI

P. A. SANGMA): (a) to (c). The Na-
tional Textile Corporation (NTC) consi-
ders changes n the product-mix from time
to time depending on the market condi-
tions and technical feasibility. During the
last one year NTC has been giving atten-
tion to increasing the production of blend-
ed fabrics amd cloth required by Govern-
ment Departments.

With a view to streamlining the policy
governing appointments of selling agents,
NTC (Holding Company) has advised its
subsidiaries that the guiding factor for mak-
ing such appointments should be their ex-
perience, infrastructure and the capacity
to get better realisation. The Holding
Company has already takem steps to re-
view and monitor the working of the sell-
ing agents,

Excise duty dues from industrial houses as
on 1-4.1982

1398. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FINANCE be
pleased to state:

(a) the names of industrial houses from
whom Excise Duty of more than Rs., 10
lakhs is outstanding as on 1-4-1982; and

(b) the steps being taken to recover the
same? v

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRYI SAWAT
SINGH SISODIA): (a) and (b). The in-
formation is being collected and will be
Jaid on the Table of the Lok Sabha,
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Assets of large industrial houses vis-a-vis
assistance sanctioned by various finuncial
institutions

1399. SHR1 SANAT KUMAR MAN-
DAL: Will the Minister of FINANCE be
pleased to state:

(a) the total assets of the first 10 large
industrial houses vis-g-vis the assistance
sanctioned and disbursed to them by the
financial and lending institutions like in-
dustrial Development Bank of India, In-
dustrial Finance Corporation of India, In-
dustrial Credit and Tnvestment Corporation
of India and Industrial Reconstruction Cor-
poration of India cumulative upto 31st
March, 1982;

(b) which of them are habitual defaul-
ters and the amount ouistanding against
them and action taken (o enforce the re-
covery of both the princhpal and interest
thercon; and

(c) which of the units belonging to these
houses have since become ‘sick’ units aad
the amount outstanding azainst each of
these units and how CGovernment propose
to recover it?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE {SHRI
JANARDHANA POOJARY): (a) The in-
formation regarding the tctal assets of
top 10 industrial houses ranked according
to the size of their nassets in 1980 and the
cumulative amowunt of Joans sanctioned and
disbursed, as at the end of March, 1982
to those 10 houses by the All India finan-
cial institutions, namely, Industrial Deve-
lopment Bank of India (IDBI), Industrial
Finance Corporation of India (IFCI). In-
dustrial Credit and TaveStment Corporation
of India (ICICI) and Industrial Reconstruc-
tion Corporation of India (IRCI) is given
in the attached statement,

(b) The details regarding amounts in
default and amomnts outstanding im res-
pect of those concerns of the top 10 indus-
trial houses which have Jefauited in pav-

ment of principal or intciest are given
below:
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122
(Rs. in lakhs)
Amount outstanding Amount in Arrears
IDBI IFCI IDBI IFCI
(as on (as on (ason (as on
81-12-81}  31-3-82) 31-12-81) 31-3-82)
Birla » 62.51 40.03 2.00 0.03
Mafatlal . . > ; 255.00  207.31 96.71 7.26
J.K. Singhania . » : . 243 .00 ais 123.24
Thapar . . . . . . . 602.00 59.87 74-43 59.87
1.C.L . 122. 50 in 22,50 ‘e
Bangur 15.00 19.29 0.13 7.00
Shri Ram . i 661.11 i 24.38

There has been no default in respect of
payment of dues to the ICICI and IRCI
by any of the umits belonging to the top
10 industrial houses.

The financial institutions make all pos-
sible efforts to ensure the (imely payment
of their dues by the assisted concerns
through constant follow-up, increase in the
frequency of periodical inspections. fre-
quent persomal discusions with the promo-
ters/chief executives of the concerns :otc.
The nominee directors appointed by ihe

——

institutions on the Board of the assisted
companies in terms of conditions stipulated
in -the loan agreement, also take necessary
action to persuade the units to repay their
dues. In appropriate cases, the financial
institutions can resort to legal remedies, if
other measures for recovery of their dues,
by the financial institutions.

(c) No unit belonging to the top 10 in-
dustrial houses has been identified as sick
by the financial institutions,

Statement
(Rs. in crores)
S. Name of Industrial House Asscts Loansgiven by IDBL
No. IFCI, ICICI & IRCI
. _ Sanctioned Disbursed
1 Tata . 1538.97 196.81 133.66
2 Birla . 1431.09  264.05  133.3¢
3 Mafatlal . . . 427-54 79-09 65.79
4 J. K. Singhania . . 412.72 91.20 59.18
5 Thapar 348.06 50.04 39.59
6 1.C. L 3 " 343.01 40.32 35.32
7 Sarabhai . 317.94 18.34 11.62
8 A.C G 274.51 91.04 84.11
9 Bangur . 264.33 41.82 37.28
10 Shri Ram

241.00 49.65 43.20
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Expansion of Defence Security Corps

1400, SHRIMATI JAYANT1L PAT-
NALK: Will the Minister of DEFENCL
be picased to state:

() whether  the proposal for the ex-
pansion of the Defence Security Corps is
under the consideration of Government;

(b) if so, when the above proposal is
going to be implemented;

(¢) whether the aumber of units are
proposed to be raised;

(d) if so, what would be the strength
of the Defence Security Corps after ex-
pansion; and

(e) the details thercof?

THE DEPUTY MINISTER IN THE

MINISTRY OF DEFENCE (SHRI K. P. -

SINGH DEO): (a) to (e). The Govern-
ment have recently sanctioned an additional
294 platoons for the expansion of the
Defence Security Corps and these are now
being raised. After these platoons are rai-
sed, the total strength of the Defence Se-
curity Corps will be slightly higher than
36,000,

News-item captioned “L.T. Deptt. may get
more powers”

1402. SHRI DIGAMBAR SINGH: Will
the Minister of FINANCE be pleased i0
state:

(a) whether his attention has been drawn
to the news-item captioned “LT. Deptt.
may get more powers” appearing in the
“Indian Express” News Delhi dated June

8, 1982; L

- %

(b) if so, the nature of powers to be
entrusted to the 1.T. Department and how
far these will curb large-Scale tax-evasion
by big business houses, dealers in real estate
in big cities, land racketeers, professionals
like doctors, chartered accountants, archi-
tects, advocates and host of others, who
do not generally issue any receipt for fees
received;

(c) what action is proposed to be taken
to stop harassment of small tax payers and
bring in the drag-net big evaders who
spend Yavishly on marriages in 5S-star hotels
and othetwise; and
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(d) how many cases of ostentatious
spending within the meaning of the Incom-
tax Act as amended in 1974 have been
detected during 1981-82 and 1982-83 (uptil
30-6-82), the particulars of the delinguents
and the action taken against them?

THE MINISI'ER OF STALE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): (a) Yes, Sir.

(b) and (c¢). No proposal for confer-
ring more powers on [ncome-tax authori-
ties is presently under consideration, The
question of simplifying the tax laws and
procedures with a view to facilitating
voluntary tax compliance by the small
tax payers on the one hand, and the ques-
tion of making appropriate changes in the
tax laws and procedures with a view to
curbing tax evasiom, on the other, are con-
tinually under study by the Government.
Appropriate legislative meaSwies are intro-
duced by the Government, whenever con-
sidered necessary, in the light of experience
and the recommendations made by Parlia-
mentary Committees etc. For curbing the
lavish expenditure on marriages and func-
tions the Income-tax Department has inten-
sified survey under section 133A(5) of the
Income-tax Act.

(d) The Income-tax authorities have
made enquiries and collected information
in nearly 323 caSes during the financial
year 1981-82, for which information is
available, under section 132A(5) of the
Income-tax Act about expenditure incur-
red in connection with ceremonies|func-
tions. The particulars gathered are passed
on to the assessing officers for being utilised
while framing relevant assessments.

News-item captioned “Asiad Hotel Pro-
jects behind schedule” .

1403. SHRI DIGAMBAR SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether his attention has been drawn
to the news-item captioned “Asiad Hotel
projects behind schedule” appearing in the
‘Hindustan Times', New Delhi dated the
2nd June, 1982;

(b) if so, his reaction thereto;
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(c) the amount of financial assistance

* arranged by these hotelicrs from various

financial institutions directly or through the
good offices of his Ministry;

(d) whether one of the conditions gov-
erning the grant of land on concessional
rate and financial assistancc was the com-
pletion of the hotels in time for the Asiad;
and

(e) if so, what penal action will Gov-
ernment or the lending institutions take in
the event of the beneficiaries of all these
liberal assistance not complying with the

dead line for completion cf the respective
projects? —

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) Yes, Sir.

(b) By and large, the construction work
is progressing as per schedule, to achicve
the targetted number of rooms for ASIAD
1982—as given in the attached statement.

(¢) The details of financial assistance
sanctioned to these hotels are givem be-
low:— '

(Rs. in lakhs)

Rs.
1. Asian hotels 1100.00
2. Cosmopolitan . . . 475.00
(Surya International)

3. Siddhartha continental i ; 305.00
4. Bharat Hotels 800.00
5. H. C. L (Centaur) .. 675.00
6. Park 430.00
7. Meridien . i . . : i . . . ] 1200.00
8. Samrat (ITDC) 650.00
(d) and (e). In the event of failure of extent indicated in their agreements,

the hotels to commission rooms to the

penalty clauses thereof will be invoked.

Statement

Sl Name of the Hotel Total No. of rooms  Rooms promised
No. for ASIAD ’82 by
Hoteliers
: e s .
1 Asian Hotels . . i . 588 300
2 Surya Hotel . 258 241
3 Siddhartha continental 156 156
4 Kanishka .. , 300 300
5 - Maurya Sheraton Expansion : . 5 122 122
6 Taj Hotel . 500 200
7 (lcnia.ur Hotel

——

N 416 o 200
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1 2 . 5 4
8 Samrat . , . 300 250
9 Yatri Niwas 562 550
10 Bharat Hotel 500 150
11 Meridien Hotel 425 110
12 Park Hotel 231 . 100

Total 4358 2679

Procedure for attending to complaints
against banks made by public

1404. SHRI BHEEKHABHAI: Will the
Minister of FINANCE bg pleased to state:

(a) the procedure to attemd the com-

plints made by public to Government
against banks;

(b) whether he is aware that the com-
plaints made against a bank, whether about
its makfunctioning or non-attending to laid
down policies of granting credits, are -
quired into by a bank itself against whom
the complaint has been made;

(c) if so, whether he proposes to look
into this procedure according to which the
accused himself is made the inquiry agency
against himself; and

(d) the proposed changes, if any, to be
introduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d).
Complaints against public sector banks
received by Government are mostly against
individuals in banks or a particular branch

of the bank. Such of (hese complaints, as '

are of routine nature, are forwarded to the
respective bank for direct disposal.  As
regards complaints of <erious nature, com-
ments of the concern:d bank arc invited
and final decision is tuken by the Govern-
ment. In cither of these cases, the com-
plaints are referred to ‘he Head Office of
the concerned bank. Most of the banks
have set up Specialised Cells at Head Office

to look into the complaiuts to find out whe-
ther they throw up any procedural deficien-
cies and if so suitable corrective measured
ars taken by the bank. In other ecases,
specific complaints are looked into and
remedial action, wherever npecessary, is
taken. It is not correct to say thas the
person or the branch complained against
itself is entrusted with the task of investi-
gating the same. This is done by other
officers in the bank, whose level varies with
reference to the nature of the complaint.
In cases where comments from the banks
are invited by Government, and where
Government is not satisfied with the investi-
gations, it calls for further comments from
the concerned bank at the appropriate level
and wherever considered necessary also
seeks the opinion of the Reserve Bank of
India. Complaints involving important
matters of policy, etc. or where several
banks are mvolved, are generally referred
for inquiry/comments to the Reserve Bank
of India. Similarly, complainis involving
vigilance angle considered fit for being
entrusted to the CBI are entrusted to that
organisation. The existing system for in-
vestigation of complaints appears to be
quite adequate,

Import of man-made fibres

1405. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COMMERCE
be pleased to state: .

(a) whether there is uny proposal under
Government’s consideration to impose res-
trictions on the import of man-made fibres
under open general licence;
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(b) if so, the details in this regard; and

(c) when a decision is likely to be taken
in the matter?

THE DEPUTY MINISTER IN THE ‘

\VINISTRY OF COMMERCE (SHRI
P A. SANGMA): (a) No, Sir.

(b) and (c). Do not arise.

Setting up a separate court for LT. cases

1406. SHRI R. L. BRHATIA: Will the
Minister of FINANCE be pleased to state:

{a) whether the Chief Justice of India
has suggested the setting up of a separate
court for deciding Income-tax cases;

(b) if so, his Minisiry reaction thereto;

(c) whether in view of the mounting
accumulation of arrzars of Income-tax
worth several crores of rupees and the
icndency of the defaulters to get a stay
from the court and block the proceedings,
Government propose to consider this sug-
gestion as one of the measures to Speed up
vecovery of huge outstandings; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAT{
SINGH SISODIA): (a) It has been ascer-
fained that the Chief Justice of India, in
# recent speech at Bangalore, had advoca-
ted the setting up of a National Tax Tribu-
nal in order to reduce the pressure of
References on the High Courts and appeals
by Special Leave on the Supreme Court.

(b) to (d). Tt is proposed to obtain
the details of the suggestion made by the
Chief Justice of India. The suggestion
made by him would be examined there-
after.

Fire in Chandigarh Branch of Lakshmi
Commercial Bank Lid.

.1407' SHRI BHEEKHABHAI: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that Chandigarh
Branch of the Lakshmi Commercial Bank
Ltd. has been gutted and goods worth
Takhs of rupees are said to have been des-
troyed; - |
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(b) whether it is a fact that loanees dida
not maintain the inventory of goods pled?
ged with the Bank and the Bank would
suffer in the absence of stipulated docu-
ments; '

(c) whether the Baak applied usual safe-
guards while advancing loans to the parties
vis-a-vis the parties whose goods were
gutted;

(d) how many frauds occurred  in the
Lakshmi Commercial Bank Ltd, (a non-
nationalised bank) during the last five
years and the tota! amount involved; and

(e) what action, if any, the management
took agaimst the erring offcials?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (e).
The information is being collected nd to
the extent available will be laid on the
Table of the House.

Issue of Guidelines regarding Functional
Aspects of Nationalised Banks

1408 SHRI BHEEKHABHAIL: Wil| the
Minister of FINANCE be pleased to lay
a statement showing:

(a) the guidelines issued from time to
time to nationalised banks in respect
of operational, development and organisa-
tional aspects;

(b) the guidelines|directions|directives is-
sued to non-nationalised commercial banks
in respect of operational such as brokerage,
payment for deposits from Commercial
banks—payment of insurance premia, ac-
ceptance of short term deposits from Go-
vernment agencies and the rate of pay-
ment on such deposits; maintenance of
statutory liquidity rate and appraisal of
credit; and

(c) the instructions|guidelines governing
the functional aspects of the nationalised
and non-nationalised commercial banks?

THE. DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRT JAN-
ARDHANA POOJARY): (a) to (¢). The
issue of such guidelines|instructions|direc-
tions by the Government[Reserve Bank of
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lndh is continuing process and the pre-
sentation of the information in the desired
form will be very voluminous. The ef-
fort in the compilation of the information
may not, therefore, he commensurate with
the results intended to be achieved.

Supply of Teryvcot Uniforms to Army
Personnel

1409. SHRI NIHAL SINGH: Will the
Minister of DEFENCE be pleased to sta-
te:

(a) whether there is any piroposal un-
der Government's consideration for sap-

plving terycot umfcrmq to army person-
nel;

(b) if so, the details thereof, and whe-
ther it is also a fact that terycot uniforms
are supplied to Air Force and RSF per-
sonnel; and

(c) if not, by when this proposal is li-
kely to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR1I K.
P. SINGH DEO): (a) The proposal for
supplying terycol uniforms to the Army
personnel has been approved by the Gov-
ernment.

(b) Two pairs of uniform are authorised
to the Army personnel. One pair is likely
to be issued during 1982-83 and the second
pair in 1984-85.

Terycot uniforms are also being procu-
red by BSF through the DGS&D and sup-
plies are likely to materialise by the end
of this year.

As regards Air Force. the proposal to
issue terycot uniforms to the Airmer has
been approved by Government and initial
supplies are expected to be made early
next year.

(¢)Not applicable.

e,
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Es st il 8 i
Abroad

1410. SHRI RAMIJI BHA1 MAVANI:

Will the Minister of FINANCE be pleascd
to state:

(a) the names, status aad detsils of the
persons of the delegations amd Minlsiers
who visited foreign countries during 1-1-
1982 to 20-5-1982 on Government acceunt;

(b) the purpose of their visits;

(c) the expenses incurred by each dele-
gation and individual;

(d) the outcome of their visit; and

¢) the details of talk and agreements
signed by c¢ach with their counterparis?

'HE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAW-
Al SINGH SISODIA): (a) to (e). Th:
required information is being collected
from the Ministeries/Departments and will
be laid on the Table of the House as
soon as it is available.

Credit Advanced Deposits secured and
recoveries made from Borrowers wnder
Madhubani Kshetriya Gramin Bank

1411. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
state:

(a) what is the branch-wise position of
credits advanced deposits secured recove-
ries made out of Government subsidies
and directly from the borrowers respecti-
vely under the Madhubani Kshetriya
Gramin Bank and other vanks in cne ars-
trict of Madhubani in Bihar year-wise dur-
ing the last three years;

(b) what amount and proposition of the
above advances have been made for self-
employment, for trading and othey pur-
poses;

(c) whethetr interest from borrowers
from weaker sections of society is charg-
ed even without actual payment and also
against unpaid Government subsidies;
and

(d) if so, the details and the way out?
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THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) The ex-
isting reporting system does not  vield
branch-wise data in the manner asked for.
- However, bankwise information in respect
of deposits and advances by various banks
in the district of Madhubani in Bihar as
on the last Friday of June, 1979 to 1981
is indicated in the statement-I attached.
The reference to subsidy is presumably in
respect of the Integrated Rural Dovelop-
ment Programme. Cash subsidy to the
beneficiaries of this programme is provi-
ded by the State Government through the
concerned development agency. Tha sub-

sidy when granted is credited to the bank
account of the beneficiary.

(b) Purpose-wise classification of advan-
ces by scheduled commercia] banks for
various occupations under self-employ-
ment, trading etc. as at the end of
June‘ 197¢" ang June 1980 (latest available)
is indicated in the statement-1I attached.

(¢) and (d). The interest is charged by
the banks on the total loan outstanding im
the name of the borrower. The cash snb-
sidy as and when received by the Pank
is adjusted against the loan advanced to
the borrower,

Statement I

Bankwise deposits and advances in the district of Madhubani.in Bihar

Name of the Bank

(Amount  in  Rs. lakhs)

No. of

3. Allahabad Bank

4. Bank of India

As on Deposits ~ Total
gl oy T i
: ; .\i__ = ; ;
1. Madhubani Kshetriva Gramin Bank . 1979 i 11.14 1.84
- 1980 27 40.17 35 04
1981 61 174 .79 214.55
2. State Bark of India 1979 8 256.37 74.63
1980 11 339.12  111.94
1981 12 710.34 157.68
1979 - 7.96 1.33
1980 2 12.27 1.80
1981 2 25 .05 2.88
1979 1 19.48 1.32
1980 1 44.68 i1.65
1981 I 7464 15-90
5. Central Bank of India 1979 6 488,48 122. 14
1980 6  463.5¢  206.49
1981 6 478.73  240.71
6. Punjab National Bank 1979 12 224.12 72.04
1980 12 324.99 78.60

492.48  137.40
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LA Pmpe.wwua classification of Scheduled Commercial Banks' advances in the district of Madkubcm

in Bihar

(Amount in lakhs of Rs.)

Occupation As on theoi"”t Friday
June June
B 1979 1y8o
1. Transport Operators . . . . 19.62 26. 41
(8.0) (6.5)
2. Services 1.70 33.16
(8.0) (8.1)
9. Personal Loans . 11.70 25.8
@n @3
4. Trade (Total) 23.44 64.56
(9.-5)  (15.8)
of which Retail Trade 22.05 60.40
(8.9) (14.8)
5. Other sectors " 172.54  259.56
(69 9) (63.4)
Total Advances 247.00 409. 56
. (100. o) (100.0)

Note : Figures in brackets indicate percentage to total.

Supply of Agenda and Minutes of Meetings
of Executive Committee of AEPC to
Government Officers

1412. SHRI M. RAJASHEKHARA
MURTHY: Will the Minister of COM-
MERCE be pleased to state:

Aa) whether the Government Officers
‘nominated to the Executive Committee of
the Apparels Export Committee of the
Apparels Export Promotion Council, New
Delhi de receive Agenda and Minutes of
all the meetings of the Executive Commit-
tee; and

(b) whethey such Government nominees
also received Agenda and Minutes of the
Sub-Committee or other Ad-hoc Commiit-
tees constituted by the Executive Commit-
tee and if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) Yes, Sir.

_(b) The Agenda and minutes of Sub-
Committees of which Government nomi-
nces are members, are sent to them. Min-

utes of other Sub-Committees are normal-
ly circulated to all Executive Members in-
cluding the Government nominees,

Recovery of Penalty

1413. SHRI M. RAJASHEKHARA
MURTHY: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Executive Committee
of Apparels Export Promotion Council,
New Delhi, has ever considered the Tex-
tiles Commissioner’s instruction to recover
the sum of Rs 52,45804.72 as penalty
for the year 1979;

(b) if so,
meetings;

the date or dates of the

(¢) details of the decisions taken;

(d) the action taken and the amounts
collected so far; and

. h,_(e']_ what  steps
taken to collect
full?

are proposed to be
.the above amountg in
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THE DEPUTY MINISTER IN THE
- MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) The Apparels Ex-
port Promotion Council has intimated
that it has not received any COMmunica-
tion from the Textile Commissioner spe-
cifically instructing the Council to recover
the amount of Rs 52,45,804.72.

(b) and (c), Do not arise.

(d) and (e). The Council has been
enforcing the Bank Guarantees in order
to recover the penalty amounts. An
amount of Rs 78.43 lakhs hag been re-
alized by the Apparels Export Promo-
tion Council as penalties during the three
calendar years (1979-81).

Market for aluminium metal stock held
by MMTC

1414. SHRI K. T. KOSALRAM:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it ig a fact that MM.T.C.
is holding aluminium metal stocks of
around 30,000 tonnes; and

(b) steps being taken to find a mar-
Két for this huge inventory?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) M\M.T.C. held
aluminium stocks of about 25,500 tonnes
as on 1-6-1982.

(b) The Ministry of Steel and Mines
have allocated to M.M.T.C., for servic-
ing, customers with a total demand of
25,000 tonnes for the period April-Sep-
tember, 1982.

Joint Venture with China for Rice Planters

1415. SHRI K. RAMAMURTHY:
Will the Minister of COMMERCE be
pleased to state whether India proposes
to have joint venture with China for the
minufacture of Chinese rice planters?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): A Three-Member
delegation from India-China Chamber of
Commerce and Industry visited = China

from 24th May to 2nd June 1982. Among
other things, the delegation discussed the
possibility of manufacture in India of
Chinese rice transplanters. No such pro-
posal has been received for approval in
the Department of Commerce,

Credit given by Nationalised Banks to
priority sector

1416. SHRI VIJAY KUMAR,
YADAV: Will the Minister of FINANCE
be pleased to state:

(a) the comparative figures of credit
given by the nationalised banks to the
priority sector in the rural areas of the
eastern Stateg with special reference to
IRD Programme vis-a-vis the other-States
of the country during the last two finan-
cial years;

(b) whether Government are aware
that the performance of the banks has
not been satisfactory so far as the eastern:
States of the country are concerned; and:

(c) if go, whether Government have
any plan to gtreamline the performance
in the eastern States and if so, thc details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY): (a) The
term credit mobilised under the Inte-
grated Rural Development Programme in
Eastern States in comparison to other
States during the vyears 1980-81 and
1981-82 is as below:-

(Rs. in crores)

1980-81  1981-82
Eas‘ern States . 32.04 %6.30
Other States : 175.37  393.29,

(b) and (c). The performance of the
banks in extending gupport to the Tnte-
grated Rural Development Programme
had been reviewed, inter-alia in the Fifth
Meeting of the Regional Consultative
Committee for nationalised banks for
Eastern Area held on 30-6-82 at Bhu-
baneswar, While the implementation of
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the programme had progressively improv-
ed 'in most of the States in the Eastern
Region, there was still need for appro-
priate strengthening of the State level
machinery in gome of thenmi. The State
Governments had been assured #at the
availability of credit from banks would
not act as a constraint in the implemen-
tation of the programme in the region.

Upgradation of Cities and Towns in
: Gujarat

1417. SHRI RAMIJIBHAI MAVANI:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether a demand has been made
by some unions ang federations as well
as by some MPs from time to time for
the upgradation of some of the cities and
towng of Gujarat;

(b) if so, the details of such demands
made after the last 'Census; the action
taken and the outcome thereof:

(c) whether Government have taken
a decision for the upgradation of some
cities and towns of the country according

to the provisional population figures of
the last census reports;

(d) if so, the names of such towns
and cities, with their population figures;

(e) when the effect of upgradation will

be given;

. (f) when and how it will be imple-
mented; and

'(g) what benefits will accrue to ‘the
employees as a result thereof?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE
SAWAI SINGH SISODIA): (a) to (g).
Some demands have been received from
certain service unions and federations and
from MPs etc. for the upgradation of
some citieg and towns of Gujarat on the
basis of the provisicnul 1981 Census
figures. Names of gome of these cities are
as follows:

1. Ahmedabad 2. Surat
3. Rajkotr 4 Jetpur
5. Upleta 6. Botad
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7. Mahuva - - 8 Swérkugdh
9. Dhangadhra 1o, Gaudlmfham
11. Palanpur 12. Dohad
13. Bulsar

‘Government have, however, decided to
consider the question of cla.ss:ﬁcntlonl
upgradation of cities[towns all over India
on the basis of the 1981 Censug figures
only after the final 1981 Census figures
are received from the Registrar General
and Census Commissioner of India. How-
ever, a decision has been taken that as
and when cities are classified|upgraded on
the above basis, the effect of such classi-
fication|upgradation will be given retro-
spectively from 1-8-1982. As a result of
such classification|upgradation, some citics
which are not classified now will be classi-
fied and the Central Government emplo-
yees working there will become eligible for
HRA at ‘C’ class rates, Central Govern-
ment employees working in cities which
are upgraded on the above basis will ‘be-
come entitled to higher HRA and CCA
as admissible on account of the upgraded
status of the cities.

Bearer Bond Scheme

1418. SHR1 MOHAN LAL PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) the number of times the Bearer
Bond Scheme was introduced;

'(b) the amount collected each time
by selling bearer bonds;
(c) whether there is any proposal

to restart the scheme of bearer bonds;

(d) if so, what are the details in
this regard; and 5

(e) whether any modification is pro~
posed to be made?

. THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): Spe-
cial Bearer Bonds were sold in two
phases—the first from 2-2-1981 to
£0-4-1981 and the second from
1- 12 198! to 9-1-1982.

(b) The. first phase sales amounted to
Rs. 385,55.50,000 and the reallsauom in

the second phase amounted to— R
579,09,10,000.

{c) No, Sir,
(d) and (e). Do not arise.
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1419, SHRI K. T. KOSALRAM. Will
the Minister ot FINANCE be pleased
to state;

(a)-the reasons for the delay in con-
stituting the Excise and Customs Tri-

buinal, which was announced in 1980-81
General Budget; and

(b) the patlem of working of the Tribu-
nal that 1s likely to be constituted?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Since
an Appellate Tribunal is "“eing cor-
stituted for the first time on the in-
direct taxes side, its setting up had
to be preceded by considerable pre-
paratory work of organisational and
legistical nature, such as finding and
furnishing of accommodation roquir-
ed for the Tribunal, constitution of
Selection Committee, selection of the
Members and staff of the Tribanal,
selection and trgining of the Depart-
mental Representatives, separation of
records relating to cases which would
go to the Tribunal upon its constitu-
tion, finalising the termis of arpoint-
ment and conditions of servica, fram-

" ing of rules required to be issued for

the working of the Tribunal, etc. This
preparatory work, which necessariiy
took time, has almost been rcompleted.

(b) Broadly, the pattern will be
that appeals against the adindication
Orders of the Collectors ind Addi-
tional Collectors which presently iie
to the Central Board of Sxcize and
Customs, and matlers (excepting
those involving not more than Rs.
10,000), which presenfly como up to
Government  revision against the
orderg in-appeal of the Appellate Col-
lectors (who hear appeais against the

“ adjudication orders of Assistant Col-

lectors and Deputy  Collectors) will,
after the setting up of the Appellate
Tribunal, he to this Tribunal. Ap-
pPeals involving questions »f classifi-
cation and valuation will be neard by
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Special Bencheg of the Tribunal com-

posed of not less than three Manibers
each, Tocated in New  Dellil. Ofher
appeals  will be heard by  reglonal
Benches consisting of two Members
cases a single Mem-
ber) which will be located at Cal-
cutta, Bombay, Madras and New
Delhi. Subject to the relevant provi-
sions of the relaied statutes and the
rules made thereunder by Govern-
ment, the Tribunal will be free to lay
down 1ts own procedure and ils day-
to-day working wi.l be regulated by
the rules of procedure that the Tri-
bunal may frame in this behall.

Requirement of Rooms for Asiad 1982

1420, DR, VASANT KUMAR PAN-
DIT: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) what according to the assessment
of the special organising committee of
Asiad 82, is the requirement of (i) Rooms
in V Star Hotels and (ii) Rooms in IV
Star or lower category of hotels during
the Asiad 82 in Delhi;

(b) of this, how many rooms are
already available in hotels as on 1Ist
January, 1982 and how many additional
will be from “Hotel Projects for Asiad
82", their figure category-wise and Hotel
Project-wise;

(c) of the above new additional room
hotel projects, how many have mnltina-
tional foreign exchange tieup; Please give
the quantium of foreign exchange of each
hote] project and its gplit up for items
like dCesigning, technology, collaboration,
equipment and material and interest or
royalty payment in foreign currency; and

(d) what gtens would be taken against
those hotel projects which fail to provide
the agreed room facility during the Asiad
19827

THE MINISTER OF STATE IN THR
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
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ALAM KHAN): (a) The ass_essment
of the gpecial organising Committee of

Asiad 1982 is as underi—

Rooms in 5-Star 1620 rooms
Rooms in 4-Star 465 rooms

Rooms in lower cate-
gories 715 riims
N LI T

Total; 2800 rooms

(b) There are 4031 rooms (in Delhi in
hotels on the approved list of the Depart-
ment of Tourism ag on 1-1-1982. They
stand classified as undér:— .

5 Star 2413 rooms

4 Star 511 rooms
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3 Star 281 rooms
2 Star 674 rooms
1 Star 152 rooms

Total: 4031 rooms

The additional hotel rooms which will
be made gvailable through ASIAD 1982
linked hotel projects are given in the
statement-1 attached. "

(c) Foreign collaborations have been
approved in the case of three hotels and
one more is under consideration. The
details are given in Statement-II attached.

(d) In the event of failure of the
hotelg to commission rooms to the extent
indicated in their agreements, penalty
clauses thereof will be invoked,

~Statement I

Rooms

SL Name of the Hotel Total No.  promised
No. of rooms for Asiad
‘82 by
hoteliers
1 Asian Hotels 588 300
2 Surya Hotel . . 258 241
3 Sidhartha . 156 156
r Kanishka . . 300 300
5 Mavyurya extension ‘ . 122 122
6 Taj Hotel 500 200
v Centaur Hotel . . 416 200
8 Samrat . . 300 250
9 Yatri Niwas . . . . 562 550
10 Bharat Hotel . . . 500 150
1 Meridian Hotel . . . 425 110
12 Park Hotel ’ ; . 231 100

Tora1 . 4358 1€ p)
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14\5
¢ Statement 11
Name of the Name of the Nature of Payment Quantum of Payment
Indian Hotel foreign
3 collaborator
1. Bharat Hotel Holiday Inn. (a) Royalty (a) 3% of the total gross
: room revenue, excluding
turnover from shopping
centres  etc.  subject to
Taxes, during the period
of Agreement.
(b) Lumpsum payment for (b) U.S. $ 100,000 subject
franchise, design, Engi- to taxes.
neering consultancy ete.
(c) Consultancy fec of U.S.
8 50,000 per annum for
two years.
2. Surya Interna- Sofitel (a) Royalty (a) 3% of the total room sales,
tional (under . ) -
consideration) (b) Technical Assistance fees (b) F.F, 950,000.
(c) Specific training (c) F.F. 32,000.
3. Asian Hotel Hyatt. (a) Royalty (a) 3% of the total room
sales. -

4. M/s. Pure Drinks Meridien
Charanjit
International

(b) Tft;chnical Assistance (b) U.S. § 150,000.
ces

(a) For technical services (a) US $ 1,60,000 ane time
to be rendered outside payment.
India (In Planning, de-

signing, construction,

equiping etc.)

(b) For publicity, sales and (b) 3% of income on ace
advertising and use of count of room sales.
brand name.

In addition to the above payments, the Indian company
may re-imburse the actual expenditure incurred by
Collaborator as below:—

(i) For technical services in (i) Upto a maximum of US
India $ 140,000

(ii) For optional services (ii) Uptoa maximumof US
obtai by the Indian $ 200,000,
company as establishment
of ment control
and accounting system,
assistance in  selection
and recruitment of staff
at cxeg}ntiveﬂ_ le?ﬂh,
training staff within
and outside India, pur-
chase of initial inven-
tory, etc. during pre-
opening period.

(c) All the above payments to the foreign collaborator will
be subject to applicable taxes,
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Pending Chlaims before Central Insurance
Corporation -

1421. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
FINANCE be pleased 1o statc.

(a) whether it js a fact that a large
number of claims are peading before the
General Insuremce Corporation for settle-
ment in respect of motor, tus and scootei
accidents in the Delhi offices and also in
other State offices;

(b) if so, what is the (otal number of
claims pending in Delhi for more than one

year and less that one year and also upto
now;

(c) what are the main reasons for delay
in settling these claims:

(d) what is the time by which such
claims are settled and the steps proposed to
ensure expeditious settlement of claims;

(e) whether in order to settle the claims
immediately and also to dispose of pending
cases, Government have decided to ap-
point more Claims Insp:crors;

(f) if not, the reasons therefor; and

(g) if so, by what time the same will
be recruited?

THE DEPUTY AINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) end
(b). The total number of motor insurance
claims pending settlem:nt all over India on
31st December, 1981 was 1,49,893. Figures
of the pendency of such claims in the Delhi
officers and in other state offices are not
readily available,

(c) The main reasons for delay in the
settlement of third party ciaims are mon-
receipt of notice of accident in time, time
taken in quantification of compensation and
time t-ken in disposal of cases referred to
motor accident claims tribunals and courts,
The delay in the disposal of own damage
claims is due, inter alia, to non-receipt of
documents and disoute regerding the quan-
~ tum of claim payable.

(d) The disposal of 2wn damage claims
is quicker and i3 completed as soon  as

necessury  documents in support of  the

JULY 16, 1982

Written Answers (48

claim have been received. The time taken
in the disposal may be as short as one week.
The disposal of third-party claims neces-
sarily takes somewhat longer time. Where
the claims have been referred to motor
accident claims tribvnals or courts, the
disposal & not under the control of .the
insurance companies.

(¢) to (g). The general insurance in-
dustry is making efforts to bring down the
pendency of claims.

In its judgement, the existing number of
Claims Inspector and professional survey-
ors and loss assessors i3 adequate for rea-
dering assistance in the setilement of clalms,

There is no proposal to appoint more
Claims Inspectors.

Reorientation of Policies of Banks in  #he
Overall Interest of the Poor

. 1422. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
FINANCE be pleased i> state:

(a) whether he has urg=d the banks to
reorient their policies for the overall inte-
rest of poor sections nf the society;

(b) if so, whether the nationalised banks
have decided to revise their policies for the
betterment of poor sections of the society
and overall national interest;

(c) if so, the main features of the re-
oriented policy;

(d) to what extent it will be helpful to
the nation; and

(e) what are the changes likely to be
made in the previous nolicy?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (e).
Since the nationalisation of banks in 1963,
a number of steps have been taken 1o
reorient the policies of the banks to libe-
ralise the terms and simplify the procedure
for grant of loans to economically weaker
sections and small horrowers. Some im-

portant steps taken in this direction are as
follows:

(i) Simplified loan 2pplication-cum-
interview forms.
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(ii) Simplified application forms In
regional languages for agricultura! loans,

(H.i) Relaxations in margin, security
and guarantee requirements.

(iv) Delegation of adcduﬁic powers
to branch Managers,

While Government attaches importance
to proper. implementation of these measurss,
simplification of procedures being u conti-
nuous process, proposals in this regard
are given due consideration as and when
received. Recently, the banks have been
advised to raise the share of priority sec-
tors in their credit portfolio (o 40 per cent.
Within the priority sector a new concept of
weaker sections has also been introduced
in the sub-sectors of agriculture and small
scale industries. Thus, simall and marginal
farmers with land ho!dings of 5 acres and
less and lzndless labourers as also persons
engaged in allied activities whose borrowal
limits in such activities Ao not exceed Rs.
10,000 have been recognised as weaker sec-
tions within agriculture. Similarly, units
with credit limits upto ard inclusive of
Rs. 25,000 are to be trcated as weaker sec-
tions in the small scale industries. In order
to see that these weaker sections in the
priority sectors are given appropriate at-
tention by banks in the matter of allocation
of ‘credit, the banks are required to ensure
that direct advances to such sections in
agriculture should reach a level of at least
50 per cent of the total direct lending to
Agriculture, including allied activities, by
1983, Similarly, advances to weaker sec-
tions within the small scale industries sec-
tors should constitute 12.5 per cent of the
total advances to small scale industries by
1985.

Banks also advance loans to weaker sece
tions for house constrnction, education and
for consumption purposes. Housing loans
for amomts not exceeding Rs. 5,000/- ‘o
economically weaker sections and low in-
come grouns are grantzd at concessional
interest, advances to indigent students for
highsr education, in particular to those be-
longing to SC/ST, are granted at compara-
tively lower rate of interest. Banks also

advance consumption cradit to weaker sec- )

tmqs of the society !or ‘medical expenses,
edlllzm.kmal necds, marciages, funcrals/
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births and other religioia; ceremonies not
exceeding, in the aggeregate, Rs. 500 per
borrower.,

A scheme exclusively meant for weaker

| sections is the D.R.I. Scheme. Advances

under the Scheme are available to indivi-

duals satisfying certain land holding and
income criteria.

More recently, the banks have been ad-
vised that all requiremeats for productive
purposes of industries as well as the im-
plementation of the 20 Point Programme
and the Totegratcd Rural Development Pro-
gramme should be met fully following the
measures taken by the Reserve Bank of
India to relax the credit restraint in the
banking system. Banks bave also been
advised to ensure that bank branches, par-
ticularly in rural areas, meet the credit
requirements of the beneficiaries of the
various anti-poverty programmes initiated
by the Government.

The implementation of these policies by
the banks is continuously monitored and
corrective steps are taken (o see that these
policies serve the overall interests of the
pogrer sections of the society and meet the
genuine productive requirements of the
various sectors which directly or indirectly
help the poorer sections.

Cut in Cash Compensatory support to
Engineering Exporters

1423. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
COMMERCE be pleased (o state:

(a) whether engineering exporters will
have to face a cut on cash compensatory
!uppcrt unless they provide complete cost
data to Government justifying an increase
in the rate of cash assistance;

(b) if so, whether the engineering ex-
porters have not so far done the same;

(c) if so, the reaction of Government
thereto;

(d) what are the other steps Government
proposed to take in this regard; and

(¢) what was the total amount provided
by Government as cash compensatoty sup-
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port to export goods during thet current
year also last year? !

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (d). The exist-
ing rates of cash compensatory on various
products, including engineering goods, are
valid upto 30th September, 1982. It is
proposed to review the rates and for this
purpose necessary data has been called for
through the concerned Export Promotion
Councils, including the Emgineering Export
Promotion Council. The data is being
received from the Council, and is being
scrutinised by Government and revised rates
will be announced as and when decisions
are taken.

(e) The total amount provided by the
Government as cash compensatory support
to export goods during the current vear
and last year is as under:

Actual Expenditure Rs. 452.48
1981-82 (Prov.) crores
Budget-Estimates Rs. 473.50
1982-83 crores

Coverage of more stations by Third Level
Vayudoot service

1424. SHRI NAVIN RAVANI:
SHRI G. NARASIMHA REDDY:
SHRI MOHANLAL PATEL:

Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state:

(a) when the Third Level Air services
were introduced;

(b) the details of the routes covered by
these services;

(c) whether there is amy proposal (0

cover more stations (routes) during the
current year; and

(d) if so, the details thcreof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b). Vayudoot was
inaugurated on 26th January, 1981. The
route operated by Vayndoot in different
regions are as follows:—

North-Eastern Region
—Gaubati/Barapani|Silchar
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—AgartalaKailashahar
—Chabua|Tezu

Northern Region
—Delhi|Ludhiana|Delhi
—Delhi|Dehradun|Delhi -

—Delhi|Chandigarh KuluChandigarh|
Delhi

Eastern Region

Calcutta/Jamshedpur/Rourkela/Ranchi
Patna

(c) and (d). Yes, Sir. The follow-
ing 23 stations were proposed to be covered
within the first phase of Vayudoot expan-
sion programme:—

Cuddapah, Rajamundry, Warangal, Jam-
shedpur, Gaya, Muzaffarpur, Purnea, Rai-
chur, Hubli, Calicut, Bilaspur, Jagdalpur,
Nanded, Rourkela, Ludhiana, Kota, Bike-
ner, Jaisalmer Thanjavur, Dehradun,
Ghazipur, Pantnagar, Rae Bareli;

Of the above, Dehradun, Ludiana, Rour-
kela, Jamshedpur and Muzaffarpur have
already been connected by Vayudoot ser-
vices, However, services to Muzaffarpur
has been discontinued due tc lack of pas-
senger traffic.

Relaxation of Restrictions on Import of
Machinery and Components

1425. SHRI NAVIN RAVANI: Wil
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that there was
restriction on import of plant, machinery
and components;

(b) whether Government are consider-
ing to relax the restrictions on import of
machinery and components; and

(c) _if 5o, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMEFRCE (SHRI
P. A. SANGMA): (a) to (¢) Appendix
1 of Import and Export Policy, 1982-83
(Volume I) contains list of banned items
of capital goods which are not normally
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5 allowed for import. Appendix 2 of the
said policy contains list of capital goods
allowed for import under Open General
Licence subject to the conditions laid
down in the policy.

For other capital goods, applications
for import can be considered in accordance
with the policy laid down,

‘There is no proposal at preseni to make
any further liberalisation in the import
policy for capital goods as guch,

Loan/Assistance to Tata Concerns froin
Governmen¢ Financial institutions

1426. SHRI RAM VILAS PASWAN:

SHRI RAJESH KUMAR
SINGH:

Will the Minister of FINANCE be
pleased to gtate:

(a) the amount of loan/assistance in
one form or the other form the various
Government financia]  institutions given
to the Tata’s and their sister concerns
during the last five years year-wise and
the termg on which the loang have been
given; o

{b) do Government exercise a check to
see that the loans given to those industrial
houses have been properly utilised;

(c) _"how much amount out of the
above has been returned and how much
is due from each of them;

(d) whether any request frcm these
industrial houseg is still pending for grant
of loan and if so, the details thereof; and

(e) whether any loan was waived
during the same period in response of the
above concerns ang if so, fhe details
thereof? '

THE DEPUTY- MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA FSJOJARY): '{a) The
amount of loang disbursed by the All
India term lending Public Sector Finan-
cial Institutions, namely Industrial Deve-
lopment Bank of India (IDBI) and In-
dustrial Finance Corporation of India

(IFCI) during the last five years to the
concerns belonging to Tata Group is
given below:

( Rs. in lakhs)

Amount of
Year (April-March) loan disbursed

by IDBI and

IFCI

1977-78 . p . 97.00
1978-79 2225.00
1979-80 . ‘ . 200.00
1980-81 . 8 . 782.60
1981-82 . . , 1395.16

The terms and conditions stipulated by
IDBI and IFCI for extending financial
assistance to the Tata Group of Com-
panies have been decided on merits of
each individual case and have been in
conformity with the guidelines followed
by the financial institutions for grant of
assistance to MRTP Companies which
inter alia provide for more stringent
financial norms like debt-equity ratio and
promoters’  contribution. The loans
granted carry the applicable rate of in-
terest and are normally gecured by way of
equitable mortgage of immovable assets
and hypothecation of movable ‘assets,
present and future,

(b) IDBI and IFCI have evolved
procedures consistent with the relative
covenants and termg embodied in the loan
agreement to ensure that the funds dis-
bursed to the assisted concerns are utilis-
ed only for the purpose for which these
are sanctioned. The sanctioned loans
are disbursed {0 the concerng in instal-
ments according to the needs related to
the progress of the project. Regular
follow-up measures like inspection of
books of accounts, collection of informa-
tion through prescribed returns and
nominee directors, inspection of the pro-
ject gite, etc. ensure proper utilisation of
the loans given by the financial institu-
tions.

(c) A total loan amount of Rs, 272.35
lakhs wag repaid during the five year
period, 1977-78 0 1981-82, by the Tata



.

155 'Wﬁtten Answers

Group of Companies to IDBI and IFCI.
As at the end of March 1982, the amount
of loans of IDBI and IFCI outstanding
against the Tata Group of Companies
amounted to Rs 443209 lakhs.

(d) As at the end of June, 1982 two
applications were pending wi.h IDBI
from Tata Group of Companies for total
institutional assistance of Rs. 38.30
crores. As on the 30th June 1982 o©ne
application from Tata Group for total
institutional assistance of Rs. 9.12 crores
was pending with IFCI.

(e) No loan gmount due to IDBI and
IFCI from Tata Group of Companies
wa. waived during the last five vears,

ITDC Committee Visiting European
countries

1427. SHRI RAM VILAS PASWAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether an I,T.D.C. Committee
consisting of non-technical men recently
visited some European countries to make
technical evaluation of the cars and buses
to be imported from there:

(b) if so, the composition of the com-
mittee;

(c) the findings of the committee; and

(d) foreign exchange involved as a
result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) to (c). A team of
two, one administrative and other techni-
cally qualified officers of ITDC compris-
ing the Divisional Manager (Tourist
Services) and Joint Divisional Mandger
(Commercial), wag deputed in October/
November, 1981 to visit West Germany,
France afd Japan (o assesg ths compara-
tive merits and demerits of various makes
of cars, as also to carry out commercial
and technical negotiaffons with the various
car manufacturers with a view to select-
ing the most suitable and economical
mike for operating under Indian condi-
tions,
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The team camg to the conclusion that
the Mercedes Benz car is technically most
suitable for use in India as a tourist car
in termg of economic returns, operating
costs, durability, ete.

(d) The total foreign exchange expendi-
ture on th: visit of the team in question
wag equivalent of Rs, 59,000/-,

Loan/ Assistance to Dalmia Concerns
from Government Financial Institutions

1428. SHRI RAM VILAS PASWAN:

SHRI RAJESH KUMAR
SINGH:

Wiil the Minister of FINANCE be
pleased 1o state:

(a) the amount of Jloan/assistance in
one form or the othér form the various
Governmen; financial institutions have
given to the Dalmias and their 3stér con-
cerns during the last five years, year-wise
and the term on which ths loans have
been given;

(b) do Government exercise a check to
see that the loans given to those indus-
trial houses have been properly utilised;

(c) how much amount %ut 6f the
above bhas been returned and how much
is due from each of them;

(d) whether any request from thess in-
dustrial houseg is gtill pending for grant
of loan and if so, the details thareof; and

(e) whether any loan was  wuxived
during the same period in fespect of the
above concerns and f So, the details
thereof?

THE DEPUTY MINISTER IN " d&
MINISTRY OF FINANCE (SHRI
JANARDHANA PODJARY): (a) to

. (e). No Company admitting itself (v be

controlled by Dalmia Group Memberg is
registered under section 26 of the MRTP
Act, 1969. It may, however, be stated
that the Company Law Board, by its order
dated '8-2-1980 held that 23 undertakings
were under the contro] of a group of
persons who are members of the family
of Shri Jai Daval Dalmia. This order
has been challenged bo'h before ihe Dethi
High Court and the Supreme Court. The
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m& is still pending before both the

n As thy basic issue of dentifying
companies owfled by the Dalmias and/or
having connections with the Dalmias has
not been resolved and is sub-judice, it
woluld not be possible to furnish informa-
tion regarding financial assistance given
by the various Government financial in-
stitutions;  extent of recovery; amounts
still outstanding; number of pending
epplications; etc. in respect of concerns
belonging to the Dalmias,

Compensation to Victims of Al Boeing
707 Crash in Bombay

1429, SHRI BALASAHEB VIKHE
PATIL:

SHRI CHANDRA PAL
SHAILANI:

SHRI NAWAL KISHORF
SHARMA:

SHRI UTTAM RATHOD:
~ SHRI R. N. RAKESH:
SHRI MOOL CHAND DAGA:

SHRI VIJAY KUMAR
YADAV:

Will tne munister of TOURISM AND
CIVIL AVIATION be pleased (o sdtate
the number of persons killed and the
amount of compensation given ‘o the
families of each of the killed persony in

Al Boeing 707 crash near Bombay on
" 22 June, 19827

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P,
SHARMA): 17 persons (2 crew mem-
bers, 2 staff members of Air India and
13 passengers) were killed in the accident
to Air India’s Boeing 707 aircraft VT-DJJ
at Bombay Airport on 22nd June, 1982,

No compensation has so far heen paid
in respecy of any of the persons killed in
the accident.  Action to obtain and deal
with compensation claims has already
been initiated by Air India,

Ia case of death of international
passenger, depending upon the age, earn-
ing ¢apacity, dependency of family mem-
bers and other relevan; factors, the com-
pensation amount would vary from
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Rupees three lakhs to about Rupees
seven lakhs. In case of death of domestic
passenger, the = compensation amount
would be Rupees two lakhs. Compensa-
tion in respect of bodily injuries, etc., will
depend upon the seriousness of the injury,
supported by medical report, etc.

" Electronic Complex in Border States

1430. SHRI NIREN GHOSH. Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government have taken a

policy decision not to set up electronic
complex in a border State;

(b) if so, whether the said decision is
only for electronic complex or for other
such/similar establishments also;

(c) if so, names of the establishments
so earmarked; and

(d) how many -such proposals have
since been denied and in which States?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) No, Sir.

(b) to (d). Does no{ arise,
Nationalisation of Jute Industry
1431. SHRI NIREN GHOSH:
SHRI M. ISMAIL:

Will the Minister of COMMERCE be
pleased to gstate:

(a) whether there i any proposal to
nationalise the entire jute industry in the
country;

(bY if so, th, details thereof;

(¢) whether Government of West
Bengal has urged upon the Union Gov-
ernment to nationalise the jute industry;
and

(d) if so, the reaction of Union Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) No, Sir,

(b) Does not arise,
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(¢) No, Sir. There hag been no such
proposal from the State Government,

(d) Government’s policy on take-over/
nationalisation of sick Units was pro-
nounced on 6th October, 1981. Take-
over/Nationalisation of an industry is
the last method of reactivating sick units.
Government’s role in terms of this policy
decision is primarily to moniter and co-
ordinate measures aimed at revival of the
sick units, coupled with assistance from
the banking and financial institutions who
are primarily responsiblg to take remedial
measures, inclusive of financial and
managerial restructuring of the units in
order to rejuvenate the industry, Only
after all these measures have been taken
and they have failed to prevent sickness
in any unit, can Government think of
possible take over or nationalisation in
accordance with (he prescribed policy
circular of 6th October, 1981, In terms
of this policy decision, Government do
not consider the present moment an
appropriate time for considering any
measure for takeover or mnationalization
of the jute industry for whose better
functioning Government have been in-
itiating, monitoring and coordinating a
number of administrative and fiscal in-
centives/measures,

Balance of Payment

1432, MOHAMMAD ASRAR AH-
MAD: Will the Minister of FINANCE
be pleased to state the “state of affairs of
balance of payments as om date?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): The
balance of payments continues to be under
considerable strain, According to the
provisional trade data, our exports in-
creased by  13.3 per cent to Rs. 7557
crores in 1981-82 and imports increased
by 9.6 per cent to Rs 13271 crores leav-
ing a trade deficit of Rs. 5714 crores
compared  with a deficii of Rs. 5813
crores (revised) in 1980-81. Foreign
exchange assets of the RBI (excluding
gold and SDRs), after allowing for move-
ments in trade, invisibles and capital
accounts, declined during the year by
Rs. 1467.6 crores. This includes credit
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for drawal of Rs, 636.8 crores against the
Extended Arrangement with the IMF
during 1981-82, During the current fiscal
year upto June 25, 1982 foreign exchange
assets (excluding gold and SDRs) have
shown an increase of Rs, 29.8 crores,
taking into account a drawal of Rs. 311.6
crores under the Extended Arrangement
with the IMF, In the corresponding
period of 1981-82, reserves had declined
by Rs. 5269 crores and there was no
drawal from the IMF,

A number of steps have been taken
to deal with the balance of payments
situation. With a view to restoring viabi-
lity in our balance of payments position
in the medium term Government entered
into an Extended Arrangement with the
IMF which enables India to purchase
upto the equivalent of SDR 5 billion over
a three year period. Special attention is
being given (o0 import gubstitution, and
efforts are thus being made to increase
domestic  production of petroleum and
petroleum  products;  fertilisers, steel,
edible oils, non-ferroug metails etc. At
the same time, efforts are being intensifi-
ed (o increase exports and attract more
remittances and investments by non-
residents of Indian origin from abroad.

Accidents to Civil Planes

1433. SHRI RAMIJIBHAI MAVANTI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a number of civil air acci-
dents have occurred in Gujarat and other
parts of the country during | January,
1982 to 30 June, 1982;

(b) if 's0, the number and details of
air gccidents occurred during 1 January,
1981 to 31 December, 1981 and during
I January, 1982 to 30 June, 1982;

(c) the details of various enquiry re-
ports and findings of such accidents;

(d) the action taken against the res-
ponsible persons, employees and officials;

(e) the compensation given or to be
given to each person in each accident:
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(f) whether any gabotage extremists’
activities or foreign hand is bread in
some of these accidents, if so; and

(g) the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P,
SHARMA): (a), (b), (¢) and (e). A
statement giving the requisite information
is laid on the Table of the House.
[Placed in Library. See No. CT-4261/82].

(d) Suitable action like suspension of
licence etc., has been taken/being taken
against the responsible persons, employees
and officials. .

(f) No, Sir.
(g) Doeg not arise.

Offers from Foreign Countries for Con-
cessional Financial help

1434, SHRI G. NARASIMHA
REDDY: Will the Minister of FINANCE
be pleased to state:

('ln) whether the Ministry has under
consideration a number of offers of con-
cessional financial help from other foreign
countries for industrial projects:

(b) whether the user industrial units
have soggested that the loang in the long
run may not be good as they will jead
to ushering in of obsolete technology to
high cost economy; and

(c) whether Government prépose to
give due weightage to this view before
accepting such offers?

THE MINISTER OF FINANCE
(SHRT PRANAB MUKHERJEE): (a)
Yes, ‘Sir.

(b) and (c). Decision to accept con-
cessional financial help including loan
from other countries is taken after con-
sultation with the concerned Ministries|
Departments and the industrial units.
Before the acceptance of guch financial
offers, the concerned Ministries, Depart-
mentg and Industria]l units examine care-
fully the suitability of equipment from
other countries from technological price
and other angles.

1311—LS—6 -

Allocation for Research and Development
- for Defence Needs

1435. SHRI S. B. SIDNAL: Will the
Minister of DEFENCE be pleased o
state:

(a) the financial allocation for research
and development for Defence needs; and

(b) what measures are proposed for
expansion and support to research and
development efforts and achievement of
self-reliance in defence needs?

THE DEPUTY MINISTER IN THE

'MINISTRY OF DEFENCE (SHRI K.

P. SINGH DEO): (a) A sum of Rs
102.99 crores has been gllocated for
Defence research and development pur-
poses in the Budger Estimates for the
yeur 1982-83.

(b) The activities of Defence Research
and Development Organisation are kept
constantly under review and where consi-
dered necessary the existing facilities and
infrastructures are augmented to meet de-
fence research and development needs.
A close liaison is also maintained with
the other sister organisations engaged in
research activities like ICAR, BARC,
CSIR, 1Ts and Universities etc. to keep
abreast of the latest development in
varioug disciplines to attain self-reliance.

Complaints regarding over-weighment of
cotton purchased from farmers

1436. SHRI SUBHASH YADAV:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Central Government have
recently received complaints regarding
the over-weighment of cotton purchased
from the farmers by the Cotton Corpora-
tion of India in Madhya Pradesh;

(b) whether inquiry has since been
conducted by. Government in this regard;
and

(c) what action Government have so
far taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (e). The
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Centra] Govt. had received a complaint
regarding over-weighment of cotton from
farmers by the Cotton Corporation of
India in Madhya Pradesh. Upon receiv-
ing the complaint inquiries were made by
the Vigilance Branch of the Cotton Cor-
poration of India and it was found that
no such incidence of over-weighment of
cotton had occurred.

Industrialisation of Border States

RUP CHAND PAL:
of DEFENCE be

1437. PROF.
Will the Minister
pleased to state:

(a) which are the border States lisfed
as not guitable for setting up electronic|
defence establishments; and

(b) what is the Government’s planning
to industrialise these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P, SINGH DEO): (a) While close pro-
ximity to internationa] borders is one
amongst many factors taken into account
for setting up electronic|defence estab-
lishments, no border State has been speci-
ficaly listed as unsuitable for setting up
such establishments.

(b) Doeg not arise.

Centres Directive to States for Economy
in Foreign visits of officials

1438, SHRI RAMIJIBHAI MAVANI:
Will the Minister of FINANCE be pleased
to state:

(a) whether the Centre has addressed
various Departments and States regarding
economy in foreign visits of officials and
those accompanying them so as to curb or
minimise them;

(b) if so, the details thereof; and

(c) what is the response thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAT
P. A.. SANGMA): (a) to (c). The
Central Govermnent has mot issued any
directions to State Governments regarding
economy in foreign visiis of their officials,
etc.
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As for the Central Government Depart-
ments, instructions have been issued from
time to time to minimise expemditure om
visits of officials abroad. Proposals for
deputation abroad of Central Government
officials are scrutinised by a Screening
Committee of Secretaries. In the case of.
Secretaries to the Government, approval of
Prime Minister is also obtained. Officials
visits of Deputy Ministers and Ministers of
State abroad are approved by Minister of
Finance while in case of Ministers of Cabi-
net rank and Ministers of State in indepen-
dent charge of a Ministry, approval of
Prime Minister is sought. The necessity for
deputation abroad and the estimates of ex-
penditure are scrutinised before approving
the deputations. Imstructions have also re-
cently been issued revising the entitlements
of certain categories of senior officers from
First Class to Economy Class air passage,
and to single room hotel accommodation
instead of suite, when they are abroad.

Raids on Houses of Film Industry Person-
nel by Income Tax and Customs Officials

1439, SHRI CHANDRA PAL SHAILA-
NI: Will the Minister of FINANCE be
pleased to state:

(a) the particulars of actros actresses,
directors, producers, financiers, music di-
rectors ,playback singers and distributors
engaged in film industry whose houses.
were raided by income-tax and custom
officers after 15 February, 1981;

(b) the total amount of black money
seized; and

(c) legal action taken by Government
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): (a) to (c). The in-
formation is being collected and will be
laid on the Table of the House.

Sethack to Exports to Nigeria

1440. SHRT H. N. NANJE GOWDA:
SHRT D. M. PUTTE GOWDA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that India’s plan
to raise exports to Nigeria from the present
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_» meagre level of Rs. 50 crores to Rs. 500
crores by 1985 has received a major set-
back following the later’s drastic decision
to restrict imports;

(b) whether his Ministry are taking amy

steps to apprise trade and Industry circles
about it; and

(c) the reaction of the Nigerian Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA): (a) No, Sir. This Ministry has
* undertaken an exercise to {ix certain export
targets to African countries, including
Nigeria, to be achieved by 1985,

The Government of Nigeria announced
certain import restrictions in April, 1982 on
account of its cash flow problems arising
from the decline in the spot market prices
of oil. These are of a temporary nature.

(b) The trade and industry of India has
been apprised of the new import policy of
Nigeria.

(c) The question of any reaction from
the side of the Nigerian Government does
not arise as the Nigerian decision is non-
discriminatory and was dictated by the ex-
igencies of the ecomomic situation of that
country.

Projects Pending Clearance

1442. PROF. AJIT KUMAR MEHTA:
SHRI B. D. SINGH:

Will the Minister of FINANCE be
© pleased to state:

(a) how many projects each of Rs. 100
crore and above are pending clearance by
Government, stating the period of their pen
dency and the reasoms for delay in clearing
these projects:

(b) the l_sstimated average annual produc-
tion and revenue loss on account of delay
in their clearance; and

(c) the measures contemplated by Gov-
‘rnment to cut down delays in the clear-
dnce of these projects?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to (c).
Information is being collected and will be
laid on the Table of thes House as early as
possible.

Bank Robberies

1443. SHRI H. N. NANJE GOWDA:

SHRI GHULAM RASOOL
KOCHAK:

SHRI D. M. PUTTE GOWDA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that a large num-
ber of bank robberies have occurred in the
country during the last six months;

(b) details of such robberies 'mclud_ing
the amounts involved;

(¢) whether the robberies have been
conducted due to lack of adequate security
measures in banks; and

(d) what steps have been taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) and (b), A
statement indicating the details of bank
robberies/dacoities that occurred during the
period 1st January, 1982 to 30th June 1982
as reported by the banks ic laid on the
Table of the House. [Placed in Library.
See No. LT-4262/82].

(c) and (d). Banks have their own
internal security instructions which are re-
viewed from time to time. Government
have also in the recent months issued de-
tailed instructions regarding the additional
steps and measures that should be taken
by banks to strengthen their internal secu-
rity arrangements. Finance Minister has also
at his meeting with the Chief Executives
held on 6th July 1982 requested the Chair-
men to take adequate measures for streng-
thening internal security arrangements
within the banks, Government have also
decided to set up a high power Committee
to review the security arrangements in
banks.
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Meeting of Export Promotion Councils or
Committees of Administration

1444. SHRI ASHFAQ HUSSAIN: Will
the Minister of COMMERCE be pleased
to lay a statement showing:

(a) the dates and venues of all the meet-
ings of all the Export Promotion Councils
or the Committees of ~ Administration or
Executive Committees held during the past
three years separately for each Export Pro-
motion Council; and

(b) total expenditure for each year in-
cluding for lunches and <inners and for
holding such meetings, separately for each
Council?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA): (a) and (b). A statement is
laig on the Table. [Placed in Library, See
No. LT—4263/82]. (It is however men-
tioned that Government grant is not given
for the expenditure on the meetings of the
Committee of Administration or Executive
Committee.)

Firms involved in Misdeclaration of Non-
Handloom Garments as Handloom Goar-
ments

1445. SHRI1 ASHFAQ HUSSAIN: Will
the Minister of COMMER E be pleased (o
lay a statement showing:

(a) list of firms involved in mis-declara-
tion of Non-Handloom Garments as Hand-
loom Garments and against whom com-
plaints have been received from Foreign
Governments; and

(b) action which Government have taken
or propose to take to punish each of the
guilty exporters?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A,
SANGMA): (a) Recently, some cases from
Benelux and the United Kingdom, where
non-handloom origin  of goods had been
alleged, were referred to the Government
for scrutiny. On scrutiny. it has been found
that 16 parties were involved in cases where
non-handloom products had been exported
as handlo»m items. The names of the par-
ties involved are given in the attached
statemen®
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(b) Action under Law s contemplatcd .
against' these parties,

Statement

. Sl No. Name of the Party

1. M/s. C & A International, New

Delhi. e
2. M/s. Sing & Smile (I) P. Ltd,
New Delhi.
3. M/s. Vandana Exports, New Delhi.
4. M/s. India Export House Private

Ltd., New Delhi. v
M/s. Neeta Wears, New Delhi.

6. M/s. Kanta International, New
Delhi.

7. M/s. Smiling Roses, New Delhi.
8. M/s. Atex India, New Delhi.

9. M/s. Shiwani Exp. Inc. New
Delhi,

10, M/s. Chowcdhary
Bombay,

11. M/s. Jaydee Fxports, New Delhi.
12. M/s. Gazibo, New Delhi.
13. M/s. Mohan International, New

International,

Delhi.

14, M/s. Chandramaui, Dclhi

15. M/s. Mohan Overscas, New
Delhi,

16. M/s. Western India Garments

Pvt. Ltd., Bombay.

Dearness Allowance Payable to Central
Government Employees

1446. DR. KRUPASINDHU BHOI:
Will the Mimister of FINANCE be pleas-
ed to state:

(a) whether Central Government em-
ployees have become e¢ligible for one
more instalment of dearness allowance
from April, 1982 with the consumer price
index for industrial workers standing at
457;

(b) whether Government have consider-
ed the question of granting the instal-
ment due;

(c) if so, the Jdecision taken in the

matter; and
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(d) whether after muigsr of a portion
of dearness allowance Government have
considered the desirability of revising the
scales of pay of the employees, if so, the
outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHI_II
SAWAI SINGH SISODIA): (a) Yes, Sir.

(b) and (c). The question * is under
consideration and a decision in the matter
is likely to be taken soon;

(d) Dearness allowance sanctioned up
to the average index level 220 has been
merged with pay only for retirement
benefits, HRA and CCA. There is no pro-
po:al to revise the scales cf pay of the
employees as a result of merger of a por-
tion of dearness allowance with pay for
th> above purposes.

Maintenance of Domestic Airport and

Terminals
1447. DR. KRUPASINDHU BHOI:
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state:

(a) whether the desirability of hzmdifng
over the maintenance of the domestic ':ur-
ports and terminals to the Indian A.trhnes
to ensure efficiency and saftey of air ser-
vice has been examined:

(b) if so, with what results and the
action proposed to he taken in this direc-
tion; and

(¢) whether the desirability of setting up
an independent air safety cell as in the
USA has been considered, if so, the steps
proposed to be taken in the matter?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P. SHAR-
MA): (a) No, Sir.

(b) Does not arise.

(¢) No, Sir. The Air safety Directorate
in the Department of Civil Aviation func-
tions directly under the Director General
of Civil Aviation and has Regional Offices
at Bombay. Calcutta, Delhi  and Madras.
Major accidents involving fatalities of pas-
sengers carrying aircraft are invariably in-
vestipated by a Court of Enquiry presided
over by a siting judge to ensurc unbiased
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enquiry. This system is functioning satis-
factorily and the Government does not
therefore intend to set up an Air safety
cell.

Trade Delicit

1448. SHRI R. N, RAKESH:
SHRI DAYA RAM SHAKYA:

Will the Minister of COMMERCE be
plaesed to state; '

(a) whether it is a fact that there has
been constant upward trend in the Trade
deficit in India for the last three years;

(b) if so, the reasons for the same; and

(c) what steps short-term and long-term
Government propose 10 take 1o effect im-
provement in counrty’s trade deficit (i.e.
gap between import and export)?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A, SANGMA): (a) The deficit of India’s
foreign trade increased from Rs. 2562.99
crores in 1979-80 to Rs. 5813.20 crores
in 1980-81. The final figure of trade defi-
cit for 1981-82 is not vet available. How-
ever, on provisional basis, the trade deficit
for 1981-82 amounted to Rs. 5713.82 cro-
Tes.

(b) The heavy trade deficit in recent
vears has been mainly on account of dis-
proportionate rise in import bill in the
wake of steep increase in world prices of
our major imports particularly those of
petroleum and petroleum products. The
growth of exports durine this period was
also hampered considerably on account of
persistent recession and various tariff and
non-tariff barriers imposed by the develop-
ed countries against the goods of develop-
ing countries like India.

(¢) In the course of last 2 years, seve-
ral measures have been taken by the Gov-
ernment both short-term and long-term to
promote exports. These include removal of
licensing constraints on export production,
setting up of 100 pzr cent export orientad
units. establishment of EXIM Banl: sim-
plification and stream'inine or procedurss
and ex‘ercion of certain fiscal concessions

on exports. y
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The Import-Export Policy for 1982-83 is
designed to achieve increase in production
with special emphasis on exports. Policy
measures for increasing exports are cons-
tantly reviewed and efforts are being
made to remove constraints operating on
export promotion. At the same time domes-
tic production is also being geared to sub-
stitute import of POL, fertilisers, metals,
edible oils, etc.

Discriminatory Examination Rules for ITIs
and ITOs

1449, SHRI RAMAVATAR SHASTRI:
Will the Minister of FINANCE be plea-
sed to state:

(a) whether the Central Board of Direct
Taxes/D.I. (I.T.) has received representa-
tions from the Income-tax Employees’
Federation and All India Income-tax Em-
ployees’ Federation regarding discrimina-
tory Examination Rules for ITIs and ITOs
(Group ‘B’);

(b) if so, what are details of their re-
quests and whether any decision have been
taken on their request;

(c) whether the Board are aware that.
some of the candidates who have secured
higher marks in the Departmental ITI exa-
mination held in 1979 have been declare
failed but those who secured less marks in
1980 and 1981 have been declared ‘pass’;
and

(d) whether any such instances have
come to the notice of the Board, if so, ac-
tion proposed ‘to be taken to set right such
anomaly?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 SAWAI
SINGH  SISODIA): (a) to (d). A
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statement is laid on the table of the House.
[Placed in Library. See No. LT—4264/82]

Unions/ Associations/Federations in
Income Tax Department

1450. SHRI RAMAVATAR SHASTRI:
Will the Minister of FINANCE be pleased
to state:

(a) the names of the recognised/unre-
cognised Unions/Associations/Federations
functioning in the Income-tax Department
under the Centra]l Board of Direct Taxes
at each Commissioner’s charge;

(b) the membership claimed by each of -
the above Unions/Associations/Federations;
and

(¢) the date of recognition of each re-
cognised Union/Association/Federation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANC (SHR1 SAWAI
SINGH SISODIA): (a) A list = of the
recognised Associations/Unions/Federations
of non-gazetted employees functioning at
Commissioners’ Charges in the Income-
tax Department is laid on the Table of the
House. [Placed in Library. See No, LT-
4265/82]. Another list of unrecognised
Associations/Unions/Federations whose
requests for recognition are pending is at
Annexure ‘B’.

(b) The membership claimed by Asso-
ciations/Unions/Federations is 15 per cent
or above of each of the categories of staff
which they purport to represent.

(¢) The dates of recognition of the As-

~ sociations/Union which were granted recog-

nition during the last 5 years are as fol-
lows:—

Name of Association Date of
recognition
(i) Income-tax Stcnographcrs Association, Vidharbha and Marathawada
Nagpur . . . ‘ . 22-1-19%%
(ii) National Income-tax Employees Union, Nagpur 19-10-19%8
(ux) Delhi Income-tax Fmployees Association 10-11-1981

In "esp“ct of other Assoqcmons/Umons, the details are not readily available.
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Action to Unearth Black Money

1451. SHRI NAWAL KISHORE
SHARMA: Will the Minister of FINANCE
be pleased to state:

(a) whether he has asked the Income-
tax Officers to intensify their attack om
black money and keep track of lavish ex-
penditure;

(b) whether it is a fact that a number of
raids were conducted in the recent past to
unearth black money;

(c) if so, the full details thereof and
what action has been taken agamst the
persons concerned; and

(d) whether it is proposed to make
suitable amendments in the Income Tax
Act so that quick and stern action could
be taken against the persons involved?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Yes, Sir.

(b) and (c). Dudring the Financial
Year 1981-82, the Income-tax Department
carried out 4282 searches and seized
prima facie unaccounted assets of the value
of Rs. 30.66 crores approximately,

Having regard to the large number of
cases, it is not practicable to furnish the
full details in® respect of individual cases.
However if the hon’ble Member desires
to have the information in respect of a
particular case, the same may be furnished.

The scrutiny of seized material has been
undertaken for taking appropriate action
in these cases.

(d) The existing provisions in the law
are considered quite adequate for the pur-
pose. However, the question of devising
other or better legislative measures is a
continuing process and Government would
initiate such further measures as may be-
come necessary in the light of experience
or the recommendations made by Parlia-
mentary Committees, Economic Administ-
tration Reforms Commission etc.

Gujarat Government’'s Demand for
Upgradation of Ahmedabad Airport

1452. SHRI R, P. GAEKWAD: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that Gujarat
State Government had represented to up-
grade Ahmedabad airport to international
standard and operate international fights to
and from Ahmedabad;

(b) whether Government are aware that
passenger traffic originating and terminat-
ing from Gujarat State to and from foreign
countries is sizeable;

(c) whether Government are also aware
that Trivandrum and Amritsar are already
on the map of international travel; and

(d) whether in view of this and in view
of over 65,000 passports issued every year
from Ahmedabad do Government propose
to consider upgrading Ahmedabad airport
to international standard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) Though there is an increase in the
number of international passengers the traf-
fic does not justify operation of interna-
tional flighty ex-Ahmedabad.

(c¢) Yes, Sir. Both the airports have
adequate international passenger traffic po-
tential.

(d) Notwithstanding the large number of
passports issued from Ahmedabad the
level of international passenger traffic po-
tential at Ahmedabad is net enough to
warrant  introduction  of international
flights. Therefore, at present, there is no
plan to upgrade Ahmedabad aerodrome
for international flights.

e
New Schemes Planned for Growth of

.. Tourism

1453. SHRI R. P. GAEKWAD: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the amount allocated to tourism
during the Sixth Plan and the projected tar.
get of foreign tourists by 1985;
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{b) whether the growth ratec of tourjsis
arrivals had aot been satisfactory in the
previous two years; and '

(c) the number and details of new
schemes planned for the growth of tou-
rism?

THE MINISTER OF STATE IN THE
MINISTRY OF TQURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) A sum of Rs. 72 crores has
been allocated for tourism schemes during
-the Sixth Five Year Plan period in the
Central Sector, of which Rs. 30 crores is
the outlay for the Central Departmeni of
Tourism and Rs. 42 crores for India Tour-
ism Development Corporation. The pro-
jected target of foreign tourist arrivals by
1985 is 1.7 million.

(b) In view of prevailing conditions per-
taining to economic recession in traffic ori-
ginating countries and disturbed conditions
in some of the neighbouring countries the
growth rate of late has not been verv en-
couraging.

(¢) The new schemes being undertaken
“in the tourism sector are the establishment
of tourist complexes in keeping with master
plans (land-use plans) at a number of
centres of archaeological importance; cons-
truction of tourist hostels in the North Eas-
tern region; construction of forest lodges
anq youth hostels; construction of tourist
villages: provision of transport, antertain-
ment and outdoor recreational facilities at
selected centres; construction of hotels by
1.T.D.C. as joint sector ventures with
State Governments|State tourism develop-
ment corporations at selected centres.

India’s Trade Deficit with U.K.

1454. SHRI R. P. GAEKWAD:
SHRI BHIKHU RAM JAIN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that India’s frade
deficit with U.K. had been steadily increas-
ing for the last three years;

(b) if so, the steps proposed (o reduce
imports from the U.K.; and
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(c) whether the U.K. had expressed its
cooperation to ease the situation; if so,
the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1 P,
A. SANGMA): (a) Yes, Sir.

(b) and (c). It is not the policy of the
Government of India to strive for achieving
an arithmetic balance between imports and
exports in our bilateral trade with each
country. Imports are allowed only in
those sectors where such imporis are c¢s-
sential t0 meet the requircments of India’s
industrial and infrastuructural development
or to ensure minimum supply levels of mass
consumption items. Such imports are al-
ways made from the most competitive
source without regard to the level of India’s
exports to that country. It is, however, re-
cognised that a high level of imports can-
not be sustained unless the exporls also
grow simultaneously. In this background
India has been discussing with the U.K.
appropriate measures 1o help to increase
India’s exports to that country. At the
recently concluded meeting of the Indo-
British Economic Committee the U K.
Government agreed to consider positively
our proposals for export promotion and
marketing programme, The Indian side
urged U.K. to encourage their nationali-
sed industries to make more purchases
from India and to lend suport to India’s
requests to the EEC for providing greater
access for the Indian export items to the
EEC market.

Vayudoot Service for Ranchi

1455. SHRT PRATAP BHANU SHAR-
NA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that Government
have received a proposal to connect Sanchi,
an important Buddhist tourist centre of
India by Vavudoot service: and

(b) if so, the detai's thereof?
THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) and (b). A request has been
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received from Bihar State Tourism Dep-
_artment to start air services to Sanchi.
However, there is no airfield available at
Sanchi and it is not therefore possible to
airlink Sanchi at present.

V'islt of a High Level Team from US.A.

1456. SHRI B. V. DESAlL Will the
Minister of COMMERCE be pleased to
~ state: -

(a) whether it is a fact that a high level
team of the US Department of Commerce
has visited India during June or July, 1982
to make an on-the-spot study of the cash
aid enjoyed by the exporters of sanitary
castings;

(b) if so, whether the US team after vi-
sit has submitted a study report to the
Union Government; -

(¢) if so, the main features of the re-
port; ;

(d) to what extent the visit has been
helpful to both the countries;

(e) whether talks were held to improve
the trade between the two countries during
the current financial year; and

(f) if so, whether any final agreement
has been reached?

THE DEPUTY MINISTER IN THE
MINISTRR OF COMMERCE (SHRI P.
A. SANGMA): (a) No. Sir.

(b) to (f), Do not arise,

Trade Treaty with Nepal

1457. SHRI GHULAM RASOOL KO-
CHAK: Will the Mimister of COMMERCE
be pleased to state:

(a) whether it is a fact that India and
Nepal have signed a fresh treaty of trade
between the two countries;

(b) if so, the main features of the trade
agreement reached;

(¢c) whether both the countries have
agreed to check unauthorised trade that is
going on in both the countries; '

(d) if so, what steps have been agreed
by both sides to check this; and

(e) whether various steps have also been
agreed for checking smuggling by forej;:-
ners to these two countries?

THE DEPUTY MINISTER IN THw
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) No, Sir.

(b) Does not arise.

(c) and (d). During the meeting of the
Indo-Nepal Inter Governmental Commi-
tee, comprising senior officers of the *wo
governments, held a4t Kathmandu from
11th May, 1982 to 14th May, 1982, it was
agreed thal:—

(i) There should be exchange of in-
formation on timely, regular and prompt
basis to facilitate wavestigation into cases
of unauthorised trad:;

(ii) Contact points were designueed
on both sides to facilitate easier and
direct communication between the con-
cerned authorities;

(iii) there should be meeting between
the concerned authorities at regular in-
tervals.

(e) No steps have been specifically ag-
reed to check smuggling by foreigners.
However it is expected that implementation
of the above measures will help checking
smuggling by any person wrespective of
his nationality to these (wo countries.

Overdrafts by States

1458, SHRI A. T. PATIL: Will the
Minister of FINANCE ¢ pleased to state:

(a) effect of overdrafts of different Sia-
tes on the economy and planning of the
respective States and the Union; and

(b) whether the amounls overdrawn
have been utilised by Staies in the imple-
mentation of their Plans?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE): (a) While the
effect of the overdraft of different States
on the economy and planning is not zasily
assessable, as far as the country as a whole
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is concerned, any overdrawal by the States
bas an expansionary impact on the money
supply and consequently ®n the level of
pnces It 1s therefore, imperative that,
in order to ensure speedy development of
the country within a framework of stable
price®. the budgets of State Governments
need to be balanced. Without thiy kind
of fiscal discipline, there ‘z aiways a danger
of the price stability and consequently the
objective of speedy devclopment of the
country being jeopardised.

(b) Yes, Sir.
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Loan/ Aasistance to Birla Concerns from
Government Finance Institutions

1460. SHRI RAM VILAS PASWAHN:

SHRI RAJESH KUMAR
SINGH:

Will the Minister of FINANCE be

pleased to state:

(a) the amount of loan/assistance inm
one form or the other form the various
Government financial institutions have
given to the Birlas and rher sister con-
cerns during the last five years, year-wise
and the terms on which the loans have
been given;

(b) do Government exercise a check to
see that the loans givem to those industrial
houses have been properly utilised;

(c) bow much amount sut of the above
has been returned and how much is due
from each of them;

(d) whether any request from these in-
dustrial houses is still pending for grant
of loan and if so, the details thereof; and

(e) whether any loan was waived dur-
ing the same period in rezpect of the
above comcerny and if so, the details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
amount of loans disbursed by the All India
term lending Public Sector Financial In-
stitutions, namely, Industrial Development
Bank of India (IDBI) and Industrial Fin-
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Finance Corporation of India (IFCI) during
the la t five years to the concerns belonging
to Birla Group in given below.

(Rs. in lakhs)

Year Amount of lo n dis-

(April—March) bursed by IDBI and
IFCI

1977-78 1930.13
1978-79 124 .62
1979-80 1690.00
1980-81 980.79
1¢ 81-82 1824.10

The terms and conditions stipulated by
IDBI and IFCI for extending financial
assistance to the Birla Group of Companies
hay been decided on merits of each indivi-
dual case and have been in conformity
with the guidelines followed by the finan-
cial institutions for grant of assistance to
MRTP Companies, which, inter alia, pro-
vide for more stringent finamcial norms,
like promoters’ contribution and debt-
equity ratio. The loans granted carry the
applicable rate of interest and are normal-
ly secured by way of equitable mortgage
of immovable assets and hypothecation of
movable assets, present and future.

(b) IDBI and IFCI have evolved pro-
cedures consistent with the relative cove-
nants and terms embodied in the loan
agreement, to ensure that the funds dis-
bursed to the assisted concerns are utilised
only for the purpose for which these are
sanctioned. The sanctioned loans are dis-
bursed to the concerns in instalments ac-
cording to the needs related to the progress
of the project. Regular follcw-up measures
like imspection of books of accounts, col-
lection of information through prescribed
reports and nominee directors, inspection
of the project site, etc. enSure proper uti-
lisation of the loans given by the financial
institutions.

(c) total loan amount of Rs. 731,00
lakhs was repaid durimg the five years
period, 1977-78 to 1981-82. by the Birfa
Group of Companies {3 IDBI and IFCI.
As at the end of March, 1982, the amount

of loans of IDBI and IFCI outstanding

against the Birla Group of Companies was
Rs. 5599.29 lakhs.

(d) As at the end of June, 1982, no
application from Birla Groug of Companies
was pending with IDBI and IFCL

(e) No loan amount :due to IDBI and
IFCI from Birla Group of Companies was
waived during the last five years.

Scheme to promote internal tourism

1461. SHRI CHANDRAIJIT YADAV:
Will the Minister of TOURISM AND
CIVIL AVIATION be pieased to state:

(a) whether the Department is consider-
ing to construct cheap accommodation for
common Indian tourists in places of tourist
interest and religious centres, if so, the
details of the scheme; and

(b) whether Govern'nent have a com-
prehensive scheme to develop and promote
internal tourism in our country, if so,
whether any suitable scheme has been
drawn?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) and (b). 'The Central Deve-
lopment of Tourism has a comprehensive
scheme for the development of domestic
tourism. During the various Plan periods
it has constructed tourist bungalows, cam-
teens/cafeterias, provided transport at about
100 tourist centres <=ither wholly financed
by the Department or jointly with the State
Departments of Tourism. These bave
been handed over to the State Governments
for operation and maintenamce. In addi-
tion the Central Department of Tourism
has also constructed 16 youth hostels, 2
youth hostels (one each at Mysore and
Port Blair) are under construction and
proposes to construct 9 more youth hostels
in the Eastern amd North-Eastern regions.

The Central Department of Tourism has
set up a Bhartiya Yatri Avas Vikas Samiti
under the Societies Registration Act of 1860
for the construction/expansion/improve-
ments of dharmshalas/musafirkhanas/sarais
at major pilgrim centres to meet the re-
quirements of the large numher of pilgrims,
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particularly those belonging to the weaker
sections of society, for cieam and inexpen-
sive accommodation. The Samiti will cons-
truct dharmashalas (Yatrikas) one each
at Chittrakoot and Vrindavan for which
land has been obtained. The Samiti has
also acquired land at . aina Devi for the
construction of Yatrika and proposes to
consiruct Yatrikas at Buxar, Puri, Dwarka,
Guruvayoor and Thanjavur im a phased
manner depeading upon the availabiiity of
land and funds through grants and dona-
tions.

The ITDC is building a Yatri Niwas in
New Delhi for budget towists, both do-
mestic and international. On the success
of this experiment similur Yatri Niwases
will be constructed at other selected cen-
tres. The ITDC also propcses to construct
as a joint venture with State Governmeats/
State 'DCs medium priced hotels for both
domestic and international tourists.

Extensio: of runway and other facifities at
Cochin Aerodrome

1462. SHRI K. A. RAJA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether Government have a propo-
sa] to extend the runway and other faci-
lities at Cochin Aerodrome to enable the
landing of Air-buses there; and

(b) if so, the details and the steps being
taken in this regard?

THE MINISTER OF TOURISM AND
‘CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir, after the land
has been reclaimed and is made available
to the Civil Aviation Department.

(b) The Cochin Port Trust has under-
taken to reclaim the land.

Aid received from Worlg Bank Consortiom

1463. 1TOHA INMAD ASRAR AHMAD:
Will the Minister of FINA "CE be pleased
to state:

(a) the guantity and duality of different
categorie of nail! received by India fr m
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World Bank Cémsortium  during 1980-81
(1-7-80 to 30-6-81) and 1%81-82 (1.7.8)
to 30-6-82);

(b) the amount of aid received out ot
commitments of dollar 2 billion by the
Bank group upto 30-4-82 including doliar
900 million Soft L.D.A. :redit and from
banks ordinary loan; and

(c) whether dollar 3.4 or:aon loan has

received by India last :cai, if not, the

reasons therefor?

THE MINISTER OF F{NANCE (SHRI
PRANAB MUKHERIJEE,: (a) The va-
rious countries and inter;iitional  institu-
tions pledged the following economic assis-
tance at the India Consortium meeting:

(S 1uillion)

Praj ct-ticd 2858-49
. on-proj ct 55573 5¢6- 14
Totzl 3414°2% 345996

(b) Total commitmsnts made by IBRD/
IDA in FY-82 upto 30-4-82 is US dollar
1574.00 million.

(¢c) There was no loun of dollar 3.4
billion to be utilised. The pledge of US
dollar 3.4 billion during 1981-82 was only
an indication of the iotal economic assis-
stance to be made available by various
countries/institutions at the India Consor-
tium subject to necessary approval under
their respective laws. The pledge is sub-
sequently translated into ioam/grants agree-
ments after bilateral negotiation . Utilisa-
tion against these aigreement i spread
over a number of years depending upon
the pace of progress in case of praiest
loans/grants and our requirements of mon-
project imports from time to time.

News-Item Captioned “Bonanza for Indian
Airkines Pilots”

1464. MOHAMMAD ASRAR AHMAD:
Will the Minister of TOURISM AND
CIVIL AVIATION be pnieased to state:

(a) wether thz attention of Government
has bzen drawn to a news item ‘Bonanza
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, fof Indian. Airlines’ appearing in ‘[ndian
Express’ dated 16 June, 1982; if so, full
details thereof; and ;

« (b) whether any executive class has been
introduced in Indian Airlines flight to fore-
ign countries, if so, full details thereof in-
cluding facilities to be provided to this
executive class and the rate of fare?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir. Pilots in Indian
Airlines are paid specific rates of Meal
Allowance and Special Travelling Allow-
ance as per the settlament signed with
their Association in November 1965. These
allowances are reviewed from time to time.
Recently, these allowances have been revi-
sed upwards marginally, Payment of En-
tertainment Allowance has also been revi-
sed to maintain parity with the pilots of
Air-India. The financial implication of
the revision of these allowances is estima-
ted to be about Rs. 29.9 iakhs annually.

(b) The Government have approved in-
troduction of first class (known as execu-
tive class on domestic sectors) on Airbus
aircraft of Indian Airlines and it is sche-
duled to be operative with effect from 15th
July, 1982, First class will be introduced
only on Bombay/Karachi route. The exe-
cutive/first class passengars will have more
comfortable seating and will be entitled to
30 kg. of free baggage as against 20 kg.
normal free baggage allowance. The fare
for first class will be 29 per cent (124
per cent in the case of cxecutive class)
higher than the economy class fare.

Acrquisition of French bui't Exocet missiles
by Pakistan

1465. SHRT MADHAVRAO SCINDIA:
Will the Minister of DEFENCE be plea-
sed to state:

(a) whether Government's attention has
been drawn to the reports that Pakistan
has already acquired or is going to acquire
shortly, the ship-to-ship or air-to-ship ver-
sion of the French built Exocet missiles
which can pose a serious threat to ths

- Indian Navy in the Arabian Sea and the
Bombay High off-shore installation; and

(b) if so, what are the steps Govem-
ment have taken or propose to take to pro-

vide adequate protection to the country’s
Navy and off-shore installations against
such threats?

'"THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) Yes, Sir.

(b) Steps are being taken to ensure that
Naval Forces are able to cope with the
emerging situation,

Session of Inter-Government Group on Tea

1466, SHRI MADHAVRAQO SCINDIA;
Will the Minister of COMMERCE be
pleased to state:

(a) whether the third session of Iater
Government Group on Tea, under the aus-
pices of the UN. Conference on Trade
and Development, was held in Geneva in
May last; and

(b) if so, the details of the agreement
between the tea producing and consuming
countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). Yes,
Sir. A meeting of the Tea Exporting and
Importing countries under the auspices of
the UNCTAD was held in Geneva from
3-5-82 to 14-5-82, where various aspects
of an International Tea Agreement were
discussed. Draft framework of an Agree-
ment was approved bv tne Exporting and
Importing Countries. The principal export-
ing countries viz, India, Sri Lanka and
Kenya, have not yet been able, however,
to reach an understanding regarding the
sharing of quotas. On this matter,
UNCTAD is still continuing correspon-
dence.

Protection-to eastern off-shore island from
foreign powers

1467. SHRI MADHAVRAO SCINDIA"
Will the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that there is a
dispute with a foreign power regarding our
possession of the eastern off-shore islands:
and

(b) if so, what are the sleps Govera-
ment have taken to protect them  {rom
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sudden seizure by that foreign power and
whether Government regard them as ade-
quate?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) and (b). The question

New Moore Island has been under discus- *

sion between India and Bangladesh. Dur-
ing Secretary-level talks in January 1982
in New Delhi, the two sides had exchanged
additional imformation for indepth exami-
nation on the basis of all relevant facts
and principles and agreed to discuss this
matter again at an early date.

India continues to exercise effective sove-
reignty over the Island and we have every
reason to be confident that Bangladesh
would not seek to alter the existing status
by force, The Government, naturally, con-
tinue to ensure that India’s territorial inte-
grity is not violated.

News item captioned ‘forged black bonds
flood market’

1468. SHRI MADHAVRAO SCINDIA:
Will the Minister of FINANCE be pleased
to state:

(a) has the attention of Govemment
been drawn to the article entitled “forged
black bonds flood market” published in the
national weekly ‘Current’ dated May 15,
1982;

(b) if so, what are the steps Government
have taken to investigate the matter; and

(c) the results of the investigations?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) Govern-
ment are aware of the article in question
published in the issue of Current’ dated
15th May, 1982.

(b) and (c). The matter has not been
investigated so far, but Government, is
looking into the matter.

Income tax Arrears
1469. SHRT P. K. KODIYAN: Will the
Minister of FINANCE be pleased to state:

(a) the outstanding amount of income
tax arre '~y as on 31st May, 1982,
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(b) the steps taken to imtensify collection,
of arrears;

e S |

(c) whether as a result of these steps
there has been any improvement in collec-
tion of arrears compared to previous years;
and

(d) if so, the details of the improvement
made?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI

" SINGH SISODIA): (a) The detailed figureg

of income-tax arrears are compiled at the
end of each quarter. The latest figures of
‘tax-in-arrears’ are available as on 30-9-81,
The requisite information in respect of ‘tax-
in-arrears’ and ‘demand created but mot
fallen due’ on that date is as under:—

(in crores of rupees)

T ax-in-arrears . 761-31
Provi-
D emand created but sional
not fallen due 42819
(b) to (d). The Income-tax Act, 1961

provides for several steps for enforcing col-
lection and receovery of ‘tax-in-arrears’
such as levy of penalty, attachment of mo-
nies due to the defaulters, distraint and
sale of movable property, attachment and
sale of immovable property ~committing
the defaulter to civil imprisonment etc. De-
pending upon the facts and circumstances of
each case, suitable steps arc taken from time
to time by the Income tax authorities con-
cerned for recovery of tax arrears. Several
administrative steps have been taken to ac-
celerate the pace of recovery, For the cur-
rent year a very high priority has been
givem to the collection and recovery of tax
arrears. Targets have been laid down in the
Annual Action Plan of the Department for
the year 1982-83 and communicated to the
Commissioners of Income-tax. The Board.
too is keeping a close watch on the reduc-
tion of arrears through reports received
from Commissioners of Income-tax every
month.

The amounts of cash ccilection/reduction
out of arrear demand during the financial
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| years ending 31-3-80, 31-3-81 and 31-3-82
were as under: —

e (in crores of rupecs)
Financial year Cash collectionreduc-
tion out of arrear
demard
1979-80 340-60
1980-81 . " 42201
1981-82 = ] 465 77%

(Provisional)

*on the basis of telegraphic reports

Seminar on Bird Menace

1470. SHRI P. K. KODIYAN: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether a Seminar on Bird Menace
was conducted recently in Delhi;

(b) if so, the details and the recommen-
dations made thereat; and

(c) the measures being taken to imple-
ment these recommendations?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) Yes, Sir.

(b) The seminar was conducted by
Indian Agricultural Research Institute (I.A.
R.I.) in collaboration with Aeronautical
Research and Development Board on 25th
and 26th May, 1982 in which 150 delegates
from the Ministry of Defence, Ministry of
Tourism and Civil Aviation, Indian Air
Force, International Airports Authority of
India, Director General of Civil Aviation,
Indian Airlines, and Air India participated.
The following recommendations were made
at the Seminar:

(1) The Government of India and the
concerned authorities may create organisa-
tions, both at centre and at State levels, to
educate the people om the vital problem of
bird hazardous to aviation, They may be
educated particularly on the quick and

proper disposal of carcasses, meatwaste dnd
garbage etc., so that the hazardous birds
remain away from the air funnel.

(2) All big cities having airports -must
be covered by effective legislation in re-
gard to location of dumping grounds and
have arrangements for the proper disposal
of carcasses and meat and other organic
wastes.

(3) It must be made obligatory for all
city corporation, municipal committees and
urban bodies that they have well equipped
and responsive departments for the disposal
of all kinds of garbage etc. according to
the norms established and necessary for the
safety of aviation.

(4) The concentration of vultures and
parish kites have of late greatly increased
in cities like Delhi. The population of these
birds must be regulated by scientific methods
and manipulation of habitats.

(5) Intensive research efforts be made to
study the ecological, behavioural, the impact
of habitats anq its manipulation in regard
to problem birds. The rcsearches particu-
larly at centres like Indian Agricultural Re-
searches Institute—and other Instiutes which
have mecessary infrastructure for such stu-
dies be strengthened and given necessary
facilities and funds so ‘hat researches on
problem birds could be taken up more in-
tensively. )

(6) All airports, civil or defence, should
have air safety cells to monitor the bird
occurrence both in time and space and
other related problems of aircrafts.

(7) The ICAR may be approached to
request the agricultural universities and
other institutions, under its purview, to in-
clude courses on bird management causing
losses to agriculture.

(8) The researches on bir¢ management
must identify priorities on birds causing
and Environmental Agency may finance
projects concerned with bird management
both for agriculture and aviation,

(9) The organisation kaving ornithology
departments must clearly identify the role
both of beneficial and harmful birds. They
must identify proprities om birds causing
maximum losses to agriculture. Studies on
their migration by using various techniques,
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e.g. radar, radio tracker etc, be adopted for
their migration and mopitoring etc.

(10) Noting that remote sensing techni-
ques like aerial photography, CCTV, LLL
TV, Thermal mapping and radar etc. have
great potential for the deiection of birds in
flight or om ground, monitoring of airport
environment for habitat manipulation mea-
sures, it is recommendad that such studies
be taken up with the assistance of Depart-
ment of Space.

(11) The centres having ornithology units
be given financial assistance for studies on
birds specially on those which can be used
as predators of insect pests of crops. These
birds could be of immense benefit in pest
management system,

(c) Necessary action io implement these
recommendations is being taken by the
agencies comcerned,

Enquiries being conducted by various
agencies info Al Boeing 707 Aircrash

1471. SHRI UTTAMBHA] H. PATEL:
SHRI RAM SINGH YADAV:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether various enquiries are being
conducted by various agencies for the Air
India Boeing 707 flying in from Singapore
via, Madras which crashed on landing at
Bombay Airport on 22/23 Jume, 1982;

(b) if vo, the details of each of the en-
quiries;

(c) the details of preiiminary reports and
findings thereof;

(d) the number ind details of persons
and staff or Air India and other died and
injured;

(e) the causes of the accident;

(f) who are responsible for the said ac-
cidemt; and

(g) the action taken or proposed to be
taken to ~educe such Tdents?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P, SHAR-
MA)Y: (a) t (c). Immediately after the ac-
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cident the DGCA, as usual, appointed aa. .
Inspector of Accident under rule 71 of the
Ajrcraft Rules, 1937, Subsequently, how-
ever, a Court. of inquiry headed by Justice
P. B. Sawant of the Bombay High Court
has been appointed to investigate into the
accident. In view of this, it would not be
appropriate to disclose details of the report
of the Inspector of Accident.

(d) 17 persons (2 crew members, 2 staft
members of Air India and 13 passengers)
were killed, and 25 persons (6 crew/staft
members of Air India and 19 passengers)
were injured requiring hospitalisation,

(e) and (f). The report of the Court of
Inquiry is awaited.

(g) Appropriate action as mecessary will
be taken on receipt of the report of the
Court of Inquiry.

Permission to Hindustan Lever to retaim
Higher percentage of foreign share holding

1472. SHRI SATYA SADHAN CHAK-
RABORTY: Will the Minister of FIN-
ANCE be pleased to state:

(a) the reasons why Government are al-
lowing Hindustan Lever to retain 51 per
cent foreign shareholdings Cespite the FERA
Commitiee’s rejection of ihe request for the
same earlier;

(b) whether this is going to be a pre-
cedent for the future; and

(c) if not, how?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) fo (c¢)..
The representation from M/s, Hindustan
Lever Ltd. for retention of 51 per cent
foreign shareholding was considered by
the FERA Committee which after taking
into account various aspects of the matter,
such as the company’s exceptional perfor-
mance in exports and increase in its turn-
over in Appendix 1 industries and in sophis-
ticated technology recommended the pro-
posal. Tt has been decidzd to allow the com-
pany to retain 51 per cent non-resident
equity provided the company fully meets
the FERA guidelines in a year, The deci-
sion has been taken in terms of the FERA
guidelines and there has been no deviation
from these guidelines.
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International ~ flights connecting Trivan- (b) whether there is any proposal for
* . drum Airport runming, more International Flights con-
necting Trivandrum; if so, the details there-

of?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA). (a) In all there are 16 international
flights connecting Trivandrum Airport. The
details of these flichts are given in the
funds and inter-se priorities.

(b) No, Sir.

1473, SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of TOU-
RISM AND CIVIL AVIATION be pleased
to State :

(a) how many International Flights are
there at present connecting Trivandrum Air-
port, with details thereof; and

Statement
S. Name of the Flight No. Day of Sectar
Na. Air Carrier operatian
1 Air India . A 1920/921 Monday Dubai/Trivandrum/Dubai/Kuwait
2 Do. A 1922/923 Tuesday Abu Dhabi/Trivandrum/
Abu Dhabi/Sharjah
8 Doa. A 1924/925 Wednesday - Dubai/Trivandrum/Dubai
4 Do. A 1926927 Thursday Ras-Al-Khaymah/Sharjah/
Trivandrum/Sharjah/Ras-Al-
Khaymah
5 Dao. A 1928/929 Triday *Abu Dhabi/Trivandrum/
Abu Dhabi
6 Do. A 1930/931 Saturday Kuwait/Dubai/Trivandrum/
Dubai
y Do. A 1932/033 Sunday Abu Dhabi/Trivandrum/
Abu Dhabi
8 Iadian Air lines IC 563/564 Monday Trivandrum-Male-Trivandrum
9 Do. Do. Thursday Do.
10 Do. Do. Saturday Do.
1 Do. 1C 507/508 Wedaesday Trivaadrum-Colombo-Trivan-
drum
2 Do. Da. Friday Do.
13 Air Lanka UL, 161/162 Monday Colombo-Trivandrum-Calombo
4 Do. Dec. Thursday Do.
15 X Do. Dao. . Saturday Do.
16 Aﬁ‘ Maldives RQ &)3]604 Sunday Male-Trivandrum-Male.
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New Piaces for Touris; Promotion activities

1474, SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of TOU-
RISM AND CIVIL AVIATION be pleased
1o state:

(a) which are the new places where Gov-
emment of India want to carry on tourist
promotion activities, with details thereof;

(b) whether Government of India are
having any plan to p-omote tourism ut
Kanya Kumari, the Southern most point of
India; and

(c) if so, the details of the plan and
the progress so far made in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) A comprehensive scheme for
the development of tourism has been drawn
up in consultation with the State Govern-
ments/ Union Territories on the basis of
the travel circuits concept which envisages
an integrated development of 61 circuits
covering 441 centres in a phased manner by
pooling the resources available in the Cen-
tral, State private sectors. During 1982-83,
action will be initiated is|proposed for the
development of facilitiss at thg following
mew ceatres in the Central wector: —

Kushinagar, Sravasti, Fatehpur Sikri,
Brajbhoomi, Hampi, Ranthabore, Betla,
Ranchi, Simlipal, Namchi, (Sikkim)
Gauhati, Shillong, Imphal, Itanagar, Ko-
hima, Aizwal, Ukai,

(b) Kanya Kumari is included in one of
the Travel Circuits identified in Tamil
Nadu for integrated development.

(c) A 3-Star hotel is planned to be put
up in the Centra] sector, The actual imple-
mentation of this and other schemes how-
ever will depend upon the availability of
funds and inter-se priorities.

Bank Robberies in Delhi

1475. SHRI M, RAM GOPAL REDDY:
Will the Minister of FINANCE be pleased
to state:

(a) the number of nationalised banks

looted in bank robberies in Delhi during
the last three months; and
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(b) the emount of loss incurced by Gov:
emament as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b).There was one bank robbery in the
Union Territory of Delhi during the pe-
riod 1-4-82 to 30-6-82, A sum of Rs.
2,27,462|- was looted from the Geetan-
jali Enclave Branch of Punjab National
Bank.

Persons Arrested for printing and circula-
ting fake currency

1476. SHRI R. N. RAKESH: Will the
Minister of FINANCE be pleased to state;

(a) number of persons arrested for
printing or circulating fake currency du-
ring 1981-82 anq subsequenty period o
date;

(b) value of currency confiscated and
also the estimated value of the fake cur-
rency in circulation  during the above-
mentioned period; and

(c) particulars of the persoma pumished
and the nature and quantum of puwish-
ment awarded ia each case?

THE DEPUTY MINISTER IN THME
MINISTRY OF FINANCE (#%RI
JARANDHANA POOJARY): (a) te
(c). The informatfon is being collected and
will be laid on the Table of the House as
soon av possible.

Different Classes in LA, and AL fights

1477. SHRI G. M, BANATWALLA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are consider-
ing any proposal to have different classes
in Indian Airlines and Air India flights;

(b) if so, details thereof and when
these would become operative; and

(c) the approximate increase im reve-
nue as a result of the measure?

;I‘HE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A.P. SHAR-
MA): (2) AirIndia aiready bas two
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classes i.e. First Class and Economy Class,

+which is in line with ¢he similar facilities
offered by other international airlines.
The '‘Government has approved recently
Indian - Airlines” proposal for introduction
of Executive class on Airbus aircraft
operating on domestic services. On inter-
national sector of Bombay-Karachi Airbus
service, the class will be known as stan-
dard -first class.

(b) The different class configugation in
Inglian Airlines is operative with effect
from 15th July, 1982. The Executive Class
will have more comfortable seats. Pas-
sengers travelling by this class will be en-

" titled to 30 Kgs. free Baggage Allowance
as against 20 Kgs. normal Free Baggage
Allowance. While the fare for Executive
Class will be approximately 12 per cent
higher than the standard class, the fare
for the First Class on international flights
will be 29 per cent more than the econo-
my class.

(c) The different class configuration is
being introduced primarily to cater to the
needs of a certain section of the travelling
public, specially the foreign travellers and
mot from the point of view of earning
revenue. It is, however, hoped that it will
have a positive impact on revenue,
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Rise in wholesale price imdex

1381. SHRI INDRAIJIT GUPTA: Will
the Minister of FINANCE be pleased to
state:

(a) whether the wholesale price index
has again started rising since April, 1982;

(b) if so, the percentage increase every
months to-date;

(c) whether prices of some basic and
essential commodities like food-stuffs,
cloth, etc. are rising faster than the aver-
age increase; and

(d) whether the earlier downward trend
in the rate of inflation has now been
reversed?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) to (d).
A statement showing the percentage va-
riations in the All Commodities Wholesale
Price Index (1970-71=100) and the in-
dices for foodstuffs, cloth, etc., is attach-
ed. The All Commodities Index  which
had declined by 0.2 per cent in April,
increased by 1.7 per cent in May and
by 2.4 per cent in June, 1982. The grea-
ter than proportionate increass in the
prices of certain food products was main-
ly because of seasonal factors. The an-
nual rate of inflation was—0.5, 0.6 and
2.3 per cent as on week ended April 24,
May 29 and June 26, 1982 respectively
as compared with 17.0, 156 and 11.7
per cent in the corresponding weeks of
the last year.

Statement

Percentage  Variations durings
April— June 1982

April, 24 May, 29 Junc, 236

March, 27 April, 24 May, 29

1

2 3 4

. - o® (
All Commodities —0-2 1.y +£?4
Cereals —1:4 No. ch. 420
Pulses . ~3+6 +1-8

+11

P="Progisional,
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Fruits & Vegetables . .
Milk & Milk Products

Sugar, Khandsari & Gur .
Edible il

Clotton textiles .

Kerosene . . ; . : . -
Soap . .

Matches . . )

Salt . - . ' : . ‘ .

2 el 4
~—R*Y 4111 +92
—0-2 —0'3 -2
—§-8 +7:0 +11-2
—2-2 +1+6 +87
~0'3 =10 4o
-——1:2  No ch. No ch.
No ch. No ch. No ch.
No ch. No ch. No ch.
—8°5 —1-2 +1-2

Improvement in service of Bamks, Life
Insurance and General Insurance

1482, SHRI INDRAIJIT GUPTA: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that Govero-
ment are contemplaling certain measures
to improve the services in banks, life in-
surance and general insurance sectors; and

(b) if so, what are the details of these
measures?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). The Chief Executives of the Public
Sector Banks, Life Insurance Corpora-
tion and General Insurance Corporation
have been recently advised to make more
concerted efforts to ensure better render-
ing of services to their cusotmers. The
measures to be taken include strengthen-
ing of their inspection machinery, general
tone up of discipline amd punctuality in
attendance of staff, prompt redressal of
customers’ grievances, etc.

Rejection of Indian Textiles Imported by
Britain
1483, SHRI INDRAJIIT GUPTA ; Will

the Minister of COMMERCE be pleased
to state :

(a) whether some Indian textiles im-
ported by Britain have been rejecied as
inflammable; and

(b) if so; the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) No, Sir,

(b) Does. not ariee.

Source of Earnings of 1T.D.C.

1484, SHR1 SHIVENDRA BAHADUR
SINGH : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased
1o state : '

(a) what js the major source of ear-
nings of the ITDC;

(b) what is the comparative sirength
of the Hotels Division of 1TDC as com-
pared to the Engineering and Project Divi-
sion and the Finance Division;

(c) has there been any proposal to
reorganise and strengthen the Hotel Divi-
sion; and

(d) if so, what steps are being taken
in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) The major source of ear-
nings of ITDC is from its accommoda-
tion ang catering units.

(b) Against the sanctioned strength of
96 and 85 posts of the Projecis and
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Finance Divisions respectively, the sanc-
tioned strength of the posts in the Hotels
Division is 40,

(c) and (d). Yes, Sir, the proposal is
under examination.

Export of Onions

1485. SHRI V. S, VIJAYARAGHA-
YWAN : Will the Minister of COMMERCE
ibe pleased to state :

(a) the names of the countries to which
onion is exported from India; and

{b) the volume of export to each of
these countries during the last three years
and the names of agencies in India which
are dealing with the export of onion 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P A, SANGMA) . (a) and (b). Names
of the countries and the quantity exported
to each are given in the statement atta-
ched. Export of onions is canalised
through National Agricultural Coopera-
tive Marketing Federation Ltd. (NAFED).

Specific Projects with Foreign Loans

1486. SHRI V. S. VIJAYARAGHA-
VAN : Will the Minister of FINANCE
be pleased to state

(a) the names of projects for which
specific project loans have been sought
from foreign countries; .

(b) whethe; Government of India have
issued any general guidelines in this con-
nection; and

{c) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) The
names of the projects for which loan
agreements were signed with foreign coun-
tries during 1981-82 are given in the
statement attached.

(b) and (c). Project loans are obtained
from time to time keeping in view our
own national priorities and objectives.
In finalising loans from foreign countries
for projects various relevant aspects like
competitiveess of the source of supply,
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technical suitability of the equipmeant,

economic viability of the project efc.: are
kept in view by the Goverament.
Statement -
List of projects for which loan agree-
ments were signed with foreign countries
during 1981-82, b

SL. No. Name of the Project

{. Hazira Fertilizer Project,

2. Chandrapur Thermal Power Station
Expansion Project,

3. Thal Vaishet Pertilizer Project,

4. Telecommunications Projeci-I1L.

5. Telecomunications Project-IV.

6. Nagarijunasagar  Hydro Electric
Power Project (Stage II).

7. Lower Mettur Hydro Elzctric Power
Project.

8 Lower Borpani Hydro Eleciric Power
Project.

9. Hirakud Hydro Electric Power  Pro-
ject (Stage-IIT).

10. Koel Karo Hydro Electric Project.
11. Anpara Power Project (Staé&[).

12. Anpara Power Project (Coal Trans-.
portation and Handling).

13. M. P. Social Forestry Project.

14, AR.D.C. Project.

15. Madhya Pradesh Rural Water Sup-
ply Project.

16, Partial  financing of  Fisheries
Oceanographic Research  Vessel
amd consultancy service for Thal
Vaishet Project of RCE.

17. TTT-BTM Telecommunicationa Pro-
ject at Rae Bareli,

" 18. Orissa Aluminium Complex  Pro-
ject” (NALCO).
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1487. SHRI P. RAJAGOPAL NAIDU:
‘Will the Minister of COMMERCE be
pleased to state .

(a) whéth:r export promotion is given
to agricultural commodities; and

(b) if so, the details thereof and the
names of such commodities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA) : (a) Yes, Sir,

(b) Export promotion measures like
participation in Trade Fairs, Sponsoring of
trade delegations, market surveys etc. are
undertaken for agricultural commodities.
Import Replenishment and other incen-
tives are also given.

Export of Jaggery

1488. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have allowed
export of Jaggery;

(b) if so, to what extent;

(¢) whether Government have taken
initiative to search for market for Jag-
gery outside the country; and

(d) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): )a) and (b). PFz-
port of Jaggery is allowed within a limit-
ed ceiling,

(c) and (d). Export of Jaggery is al-
lowed by private trade who are them-
selves establishing contacts for export.

~Constitution of Tribunal for Customs, Fx-
cise and Gold Control and Reservations for
SCs/STs therein

1489. SHRI BHEEKHABHAI: Will
the Minister of FINANCE be pleased to

_state:

" (a) whether it is a fact that Govern-
ment are going to form Customs, Excise

& Gold Control Tribunal consisting of 7
Judicial and 7 Technical Members;

(b) whether in the initial appointments
thereé is a provision for reservation for
Scheduled Castes and Scheduled Tribes;
if pot, the reasons thereof;

(c) total number of Scheduled Caste and
Scheduled Tribe candidates appeared for in-
terview for Judicial and Technical Mem-
bership of ths said Tribunal and the
pumber of Scheduled Castes and Sche-
duled Tribes appointed on these posts as
the policy of Government is to give ade-
quate representation to Scheduled Castes

“and Scheduled Tribes; and

(d) in case, there is no proposa] to
give suitable representation to Scheduled
Castes and Scheduled Tribes in the said
Tribunal the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) The
provisions to constitute an Appellate Tri-
bunal for Customs, Central Excise and
Gold Control matters are already on the
Statute Book. Thg proposed Tribunal
will be composed of 11 Judicial and 11
Technical Members including the Presi-
dent, one Senior Vice-President and two
Vice-Presidents.

(b) No formal recruitment rules have
yet been framed for these posts.

(c) 17 candidates belonging to  the
Scheduled Castes and 2 candidates be-
longing to the Scheduled Tribes appeared
for interview before the Selection Com-
mittee, which was headed by a judgs of
the Supreme Court,

(d) Does not arise,

TR # div-EEA g @ T gwd
etErer



207 Written Answers
1 AT W A wit gy e et
§ I W 0T I A T4 F T
AT HW W AT AOHT ¥ F IA
®E

(@) afz &, ot =+ FTHER A
faeme @ty w9 ag & A #
T et &1 9w FAW W g e

faee warew & T WA (sf wETES
teg Pewitar) @ () o1, & )

(®) stz () e #@ FE-rET
F AT |

World Bank Loan for expansion of
Refineries Capacities

1491. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
FINANCE be pleased to state.

(a) whether it is a fact that World
Bank has agrecd to cxtend loan of 200
million dollars for expansion of our re-
fineries’ capacities; and

(b) what are the details of expansion
proposed to be carried out?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a)
Yes, Sir.

(b) The loan would inter-alia be uti-
lised for the following schemes:-

(i) at the Cochin Refinery of CRL,
expansion of crude processing capacity
from the present 3.3 million metric
tons per year (tpy) to 4.5 million tpy
with a new fluid catalytic cracker
(FCC) facility of 1.0 million tpy:

(ii) at the Madras Refinery of MRL,
doubling the crude processing capacity
from the present 2.8 million tpy to
5.6 million tpy with a new FCC faci-
lity of 0.6 million tpy capacity;

(iii) at the Visakhapatnam refinery
of Hindustan Petroleum Corporation
Ltd., ewpansion of crude processing
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capacity from 1.5 million type to 4.5
million tpy with a new FCC facility
of 0.6 million tpy capacity;

(iv) at the Bombay refinery of
Bharat Petroleum Ltd, revamping
and restoring the crude processing °
capacity to 6 million tpy and installing
a new FCC unit of 0.6 million tpy
capacity; and

(v) at the Bombay Refinery of Hin-
dustan Petroleum  Corporation Litd.,
installation of a sulphur recovery unit.

Export Target suggested by FICCI

1492. SHRI CHITTA BASU:

SHRI SATYENDRA NARAIN
SINHA:

Will the Minister of COMMERCE be
pleased to state: '

(a) whether FICCI has recently sug-
gested an export target of Rs 8,000]- to
Rs 8,700/- crores for 1982-83; .

(b) whether the FICCI has also sug-
gested certain measures to be adopted for
the achievement of the target;

(c) if so, the details of the measures;
and

(d) the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P..
A. SANGMA): (a) FICCI's export
target for 1982-83 is placed in the range
of Rs. 8500 1o Rs. 8,700 crores,

(b) to (d). The institutiong Jike
FIEO and FICCI have made their own
assessment of export target for 1982-82
with certain measures” to achieve these
targets.  The Government is already
aware of the measures suggested by {hese
institutions and these are kept in ‘View

while formulating export promotion poli«
cies. 4
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Anti-Domping Law

1493. SHRT CHITTA BASU: Wil
the Minister of COMMERCE be pleased
to state:

(a) whether Government are aware
that the present liberalisation of the ime
port policy can enable the exporting co-
untries, which are facing recession, to
take advantage of these measures and
dumps their excessive stocks in the Indiam
market;

~ (b) if so, what steps Government pre.
pose to check dumping;

(c) whether Government propose to
enact anti-dumping laws; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN [THE
MINISTRY OF COMMERCE (SHRI P.
A, SANGMA): (a) to (d). The import
policy of the Government of India js
designed to enable import of  necessary
produets while, at the same time, afford-
ing legitimate protection to indigenous
industry. Ip terms of the Anti~dumping
code of the GATT to which India, along
with al] other countries, is a gignatory,
a product ig deemed to be dumped In a
foreign market if the export price is lower
than the price at which the product Is
being sold in the domestic market of the
exporting country., In Such circum-
stances, anti-dumping duty can be levied
when dumped imports cause ‘injury’ to
domestic industry in the importing coun-
try, irrespective of the provision of im-
port policy and the recessionary condi-
tions abroad on the other.

It is Government's policy that indi-
genous industry should be given legiti-
mate protection. Government propose to
introduce a bill in the current session of
Parliament to amend the Customs Tariff
Act so as to provide for levy of anti-
dumping duty in established cases.

Dispute between Staff and Management of
Air India in London

1494, SHRI DIGAMBAR SINGH:
SHRI DHARAMBIR SINHA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

('a) whether it is a fact that the Air-
India affairs in London, to all appearan-

ces, are in a mess, with relations bet-
ween a section of the staff and the man-
agement at breaking point and the union
evidently contemplating complete stoppage
of work, unless its claimg are admitted;

(b) whether this will resuly in Air
India’s trans-Atlantic and European
flights being disrupted;

(¢) what is the reason for this dispute
and whether any procedural irregularties
are also involved in it; if so, what are
these; and

(d) the steps Government propose 1o
take to bulk down this simmering situa-
tion?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P,
SHARMA). (a) No, Sir.

(b) There have been no disruptions fo
Air India flights.

(c) It is a fact that the Transport and
General Workers Union representing
about 300 local employees of Air India,
London resorted to industrial action in
support of their Charter of Demands
for 1982, After negotiation a settlement
was reached with the Union. However,
the Union objected to the changes in the
roster timings in the booking office. One
of the employees resorted to acts of mis-
conduct and he was suspended on charges
of tampering with official documents, un~
authorised absence and late attendance.
The employee wag later dismissed. The
union resented this action of the Manage«
ment and declared tota] indefinite strike,

(d) Necessary precautionary measures
have been taken by Air India and efforts
are being made to maintain normal ope-
rations with the help of local Supervi-
sory Staff, India based officers and those
workers who are not participating in the
strike .

Export of Cocoa

1495. PROF. P. J. KURIEN: Wil
the Minister of COMMERCE be pleased
to state:

(a) the details of cocoa export for the
last one year; and

(b) what gteps Government propose to
take to promote its export?
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THE DEPUTY MINISTER IN THE
:MINISTRY OF COMMERCE (SHRI
‘P. A. SANGMA): (a) Provisional ex-
-.port figurey as collected by PPEPC in
respect of cocos for 1981-B2 are as
under:

(b) Import replenishment is given on
export of ‘cocoa beans and powder.
These items are also included in  the
Selecy Lisy of Export Products in order
to give incentive to the Export Houses
to undertake export of these items. Sales
cum Study Teamg would also be sent
abroad to develop markets in foreign
countries.

Acquisition of Harrier Aircraft by Navy

1496. SHRI R. L. BHATIA: Wil
the Minister of DEFENCE be pleased to
state:

(a) whether the Navy has asked for

acquisition of more ‘Harriers’ in view of

" the increased militarisation of the Indian
~Ocean; and

(b) if so, the steps Government are
taking in this direction to protect and
defend India’s territorial integrity?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K.
P. SINGH DEO): (a) and (b) In view
of the developments in the Indian ocean,
steps are being taken to build up the
capability of the Navy for protecting and
defending India’s territorial integrity. In
the interest of the security of the country,
it would not be prudent to disclose
further information about these steps.

Investment in bearer bonds collection

1497, DR, VASANT KUMAR PAN-
DIT: Will ¢he Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the pur-
pose of issuing Bearer Bondg Scheme has
failed to attract black money and parallel
economy in the country and abroad;

(b) what are the final figures of in-
vestmenty . in Bearer Bonds collection
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during the yeary 1981 and 1982 (upto
31-1-82) in the country and tmnhni;n
countries; and

(¢) what new  methods Gowrdnant
propose to adopt to peg down creation
and circulation of black money in . the
country?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a) The
Bearer Bonds Scheme was one of the in-
struments for tackling the problem of black
money in circulation. During the limited
period the Bonds were on sale, the realisa-
tions amounted to Rs. 964.65 crores and to
tha; extent the liquidity of black momey
in the economy wag reduced.

(b) The total yield from the saly of
Bearer Bonds amounted to
Rs. 964,64,60,000. Of this, sales within the
country accounted for Rs. 961.57.90.000
and Rs 3,06,70,000 were realised from
sales abroad.

(c) Government have been -taking a
number of legislative measures from time
totime to check the generation of black
money. The legislative measures - have
been reinforced by steps to strengthen
the administrative and investigating ma-
chinery. Further gteps as may be neces-
sary will continue to be taken to meet
specific challenges of tax evasion.

Inadequate Navigation and Landing
Aproach Alds

1498. DR. VASANT KUMAR PAN-
DIT: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state: '

" (a) whether the Indan Commercial Pi-
lots’ Association has on several -occasions
expressed apprehensions to the Directorate-
General of Civil Aviation (DGCA) and
the Indian Airlines of danger in operating
jet aircraft to Cochin, Mangalore and
other Air Ports specially during Monsoons;

(b) whether there are several airports
in India, where adequate navigational and
landing approach aids are much below the
standards prescribed by the International

‘Aviation Rules for operating . Jet Boeings;
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"Qcy':h(ph have been drawn to up-

to obtain maximum safety; and

(d) which are “fair-weather” and “only-
day™ operation airports in India and what
is being done to turn them into “All wea-
ther and day-night” operating airports?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) Indian Commercial Pilois As-
sociation had made representation 1o In-
dian Airlines Management with copy to
Civil Aviation Department indicating that
facilities available at some of the airports
were not adequate to meet the require-
ments of jet aircraft operations. However,
apprehensions expressed by the ICPA are
not correct. Cochin and Mangalore have
adequate facilities for day operations.

(b) While the International Civil Avia-
tion Organisation does not prescribe any
specific standards for provision of the
number of type of aids at various airports
where different types of aircraft may op-
erate the navigation landing and approach
aids wherever provided a; ajrports in India
meet the performance standards laid down
by International Civil Aviation Organisa-
tion for those aids.

(c) The Sixth Five Year Plan envisages
a financial outlay of approximately
Rs. 86.26 crores for provision/replace-
ment or radio navigationAlanding aids,
radars, air-ground and ground to ground
communication  effuipment and facilities
visual aid and safety equipment etc.

(M AN the airports in Assam, Tirupa-
thi, Visakhapatnam, Vadodara and Ranchi
aerodromes referred to by ICPA are not
available for night operations. The aero-
dromes are developed as suitable for all
weather and day-night operations only
if the Indian Airlines based on the traffic
density has such a requirement.
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Promotion of Haldighati Chawand, Rakta
Talai Etc. as Tourist Centres

1502. SHRI JAI NARAIN ROAT: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state what spe-
cial steps Government propose for the pro-
motion of Haldighati, Chawand, Rakta
Talai, Gogunda and Kumbargarh as tourist
centres? .
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN): The Central Department 'of
Tourism has had a Master Plan '(land-use
plan) prepared of the Mewar Complex
Covering Haldighati, Chawand. Rakta Talai
Gogunda and Kumbargarh by the Towm
and Country Planning Organisation of the
Ministry of Works and Housing, The
Master Plan (Land-use p]au) has been
sent to the State Government for approval
and notification.  The State Government
has been requested to indicate the items
which they would take up as envisaged in
the master plan such as the realignment of
roads afforestation, site development, pro-
vision of tourist facilities, etc. On receipt
of this information the facilities to be pro-
vided in the Central sector would be deter-

mined as unless the basic infrastruc-
ture is provided, the development. of
tourist facilities would be difficult.

™

Restriction on Foreign Tours of Secretaries

1503. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of FINANCE be pleased
to state:

(a) whether any restrictions have been
laid on the foreign tours of Secretaries to
Government of India: and

(b) if so, the detail of the restriction?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAW-
AT SINGH SISODIA): (a) and (b).
Proposals for foreign tours of Secretaries
to the Government of India are scrutinised
bv a Screening Committee of Secretaries
both in regard to the necessity for the
tour and the expenditure involved and
thereafter approval of Prime Minister is
also obtained.

Instructions also exist that they should
go abroad only when absolutely necessary
and for the shortest possible time, and as
Minister and Secretary at the same time
far as possible, the absence of both the
from the headquarters should be avoided.
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MMM-‘W
. and Providing Daily Air Services

1504, SHRI R. P. GAEKWAD: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether  Government propose to
provide daily air services to Baroda con-
necting it with Ahmedabad and Delhi on a
priority basis; and

(b) if so, when it is likely to be intro-
duced and what type of aircraft will be
provided for the proposed flight?

[

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P. SHA-
RMA): (a) and (b). Indian Airlines has
plans to introduce a Boeing 737 service
between Delhi and Baroda in the Winter
Schedule 1982-83. However, there is no
plan to airlink Baroda with Ahmedabad.
As the distance between these cities is
short, operation of a jct air service on the
route will not be economically viable.

Exports to U.K.

1505. SHRI RAVINDRA VARMA:
Will the Minister of COMMERCE be plea-
sed to state:

(a) what are the various problems faced
by our country in increasing exports to the
Y.K.:

(b) whether the matter has been taken
up with the U.K. Government; and

(o) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) Some of the major
problems faced by the India in increasing
exports to U.K. are:—

(1) the general recessionary situatmn
hl U.K.;

’ ﬁi} our own domestic constraints;

(iii) fall in unit value realisations of
some important export items like tea,
coffee, tobacco, leather etc.;

(iv) the growth of protectionist ten-
dencies in U.K.

(b) and (c). Efforts are constantly be-
ing made at Government level for securing
removal of trade barriers and to secure
greater access for Indian exports to the
U.K. market. During the recently conclu-
ded Indo-British Economic Committee
meeting held in London from 22nd to 24th,
June, 1982, the growth of bilateral trade
and economic cooperation with U. K. was
reviewed at length and the U.K. govern-
ment agreed to consider positively our pro-
posals for export promotion and marketing
programmes. The British side was urged
to encourage their nationalised industries
to make increased purchases from Indian
suppliers and they undertook to explore
such possibilities within the limits imposed
by the autonomy enjoyed by such indus-
tries. The British Government was also
urged to Tend their support to India’s case
with European Community for improving
the access for exports of tobacco marine
products and hand knitted carpets,

Amounts due from Air India agents

1506. SHRI RAVINDRA VERMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what are the total amount due from
Air India Agents (individually);

(b) since when are these amounts due;

(c) the reason for mot realising the
amounts; and

(d) whether any interest is recoverable
on the same?
Y

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) to (d). The information is
being collected and will be laid on the
table of the Sabha.
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1507. SHRI RAVINDRA VARMA:
Will the Minister of FINANCE be
pleased to state:

(a) whether any study has besn taken
to find out how the bank credit to wea-
ker sectiong is utilised:

(b) had any steps been taken to en-
sure proper utilisation of such credit for
augmenting employment and putting the
samg to productive use; and

(c) what portion of such credit is
used for consumption purposes?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
Reserve Bank of India have reported that
they have not conducted any specific
study of the advances granted by banks
to the weaker sections to determine their
utilisation.  However, according to them
some banks have undertaken a few eva-
luation gtudies of the schemes financed
by them with a view to making an ob-
jective assessment of

(1) borrowers  difficulties in getting
and utilising loaas;

(ii) the impact of the scheme in
raising the income of the worrewers
assisted; and

(iii) extent to which the schemes have
helpzd to create gaiaful employment.

Besides the above National Iastitute of
Bank Management has, at the instance
of the Government, conducted a study of
the Working of DRI Scheme. The final
report of the National TInstitute of Bank
Management is awaited,

In October 1980, on the basis of  the
recommendations of the Working Group
on 20 Point Programme, the Reserve
Bank of India had advised the banks that
they should undertake studies of specific
schemes financed by them, if necessary,
in coordination with the financing banks
in the same area and other agencies like
ARDC, IDBI etc. to assess ¢he impact of
bank lending in thes, areas and with a
view to sscertaining the problems en-
countered 'by the banks in propartation
and impli mentation of the schémes and
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recovery of loans. The Reserve Bask
of India has also set up a standing forum
to evaluate the impact of bank finafice
on ecopomic activitieg in specific areas.

(b) The banks while sanctioning loans
fo their constituents make sure that the
loans are utilised for the purposes for
which they have been given. If any case
of diversion of funds come to their notice
they take suitable and corrective action
including recal] of the advances.

(¢) Provision also exists for consump-
tions loans not exceeding Rs. 500 per fa-
mily per year to be provided to  the
weaker sections of the society to cover
peneral consumption, medical expenses,
educational needs, marriages, funerals
etc. Normally such consumption loans
are to be part of production loans and
should mainly cover the beneficiaries of
the 20 Point Programme.

Expenditure on Security Checks at Alrports

1508, SHRI RAVINDRA VARMA!:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased (o state:

(a) cost incurred on security checks
conducted at different awrports in our ¢o-
watry:

(b) the number of persons empioyed
for this work in each airport; and

(¢) steps taken to streamline and re-
duce this expenditure?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA: (a) An amount of Rs,
97,84,162/- has been spent during the

period 1979 to 1982 (3 years) towards

payment for Police personnel posted for
anti-hijacking & security duties,  An
amount of Rs 429,19 Jlakhs has been
spent for th» purchase of X-Ray Baggage
Inspection Sysiem, Doer Frame Metal
Detector & Hand-held Metal Detectors
for providing security checkg at airports,

(b) A statement showing the approved
strength of staff for security duties at
each airport is attached.

(c) The staff approved for security: du-
ties at each airport, is the uhsolute mini-
mum necessary for implementing anti-
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';hiilihc measures. There i§ no scope
" for reduction in the strength of approved
staff ‘at present. On the other hand there

Statement

Written Answerg

Statsment showing the Approved total strength of Staf] for Security duties at each Airport

S1. No.

»

W

Name of the Airport

Port Blair
Hyderabad

Tirupathi

Vijayawada
Visakhapatnam
Tezu

Gauhati

Jorhat

Lilabari

Silchar

Dibrugarh (Chabua)
Tezpur

Rupsi

Patna

" Ranchi

Muzaflarpur
Jamshedpur
Chandigarh
Delhi (Palam)
Dabolim
Ahmedabad
Bhuj .
Jamaagar
Keshod
Porbandar .
Rajkot
Vadodara
Bhavanagar
Bhunter (Kulu)

Aipower deployed

I

46

292

is @ likelilhood of increase in the outlay
owing to the need (o turther fighten wse-
curity measures.
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B o ke Algors v il

g0 Srinagar . . : M : A . . . ¢ 118
g1 Jammu . . ; . . . . \ " . 14

32 Leh . . . . . . . 5 » . 14
33 Bangalore " a . . . . . . ' . 59
34 Belgaum . . . . . . . . . . 11
35 Mangalore . . ’ . " . - . . . 13
36 Trivandrum . - : : . . . . . 71
37 Cochin ’ . . . i . ' . . ’ 18
88 Bhopal . . . . . ... 14
39 Gwalior . : ‘ . : . ; . " = 9
40 Indore . . . ] N . " . . . 12
41 Khajurcho . . q . . . . . ] = 14
42 Raipur . : " . ‘ . = . . . 13
43 Jabzlpwr . . : . ; . . . . . 12
44 Bombay . ; . . . . , . . e 1042
45 Nagpur . : " » " . s . " ” 14
46 Aurangabad . . . . . . . . . 1
47 TPoona i . . . . . » . . . ) 1
48 Imphal . ’ . " . . . . . . 14
49 Barapani . . . . . . . . . . 10
50 Dimapur . % * g . . s " 5 . 11
51 Bhubaneswar . 3 s " v . . . : 14
52 Rourkela . . . i . - . - ® » 10
53 Amritsar . . . . . . . . . . 19
54 Ludhiana . . . . . . . . . . 10
55 Jaipur 4 . . . . . . . . . 22
56 Jodhpur . . . . . . : . . . i3
57 Udaipur . a : a - . : R . 14
58 Madras . . . . . . . . . . 258
50 Tiruchirapa li . . . . . H . : . 14
6o Coimbatore L : 3 . . . . : 14
G Madurai . ] ‘ . . . . - . . 12
62 Agartala . . . . . . . . & : 12
63 Kailashahar ‘ ’ . ; ; i ; . . 10
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S1.Ne. Name of the Airpart Manpower deployed
64 Kamalpur .I " . 10
65 Lucknow . . . . . 28
66 Varanasi . : . . . u3
67 Agra ; : . . . J 4
68 Gorakhpur 8
69 Allahabad | : . . 7
70 Kanpur 12
71 Dehradun . 10
72 Calcutta 566
73 Bagdogra . 16

Import of Polyester Fibre from South
Korea

1509. SHRI K. T. KOSALRAM: Will
the Minister of COMMERCE be pleased
to state:

(a) whether the Ahmedabad Textile
Mills are importing 2000 tonnes of pol-
yester fibre at comparatively lower price
from South Korea;

(b) if so, the reasong for the same;

(c) whether the mills are passing off
the benefits of the cheaper imported fibre
to thé consumers; and

(d) the value of foreign exchange 1n-
volved in this?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) No. Sir.

(b) to (d). Do not arlse.

Betterment and Development of Scheduled
Castes under Special Component Plan

1510. SHRI SURAJ BHAN: Will the
Minister of COMMERCE be pleased to
state:

(a) the total amount provided for the
betterment and development of Scheduled
Casteg under the “Special Component

1311 LS—8

Plan” in his Ministry for the years
1980-81 and 1981-82 separately;

(b) the amount actually spent under
the said Plan during the said two Yyears
separately; and

(c) the reasong for no lesy expenditure
for each year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA). (a) to (c). There is at
present no Special Component Plan for
the Ministry of Commerce.

The Principal sectors indentified for
development of Scheduled Castes within
the functional areas of the Ministry of
Commerce relate (0o Handlooms, Handi-
crafts and Sericulture, all doming under
the Department of Textiles,

Handlooms: The schemes under the
Plan for the Handloom sector are for the
development of Handloom weavers, who
constitute a distinctly weaker section of
the society. These schemes are mainly in
the nature of centrally sponsored schemes,
implemented by the Statz Governments with
financial assistance from the Government
of India. The total flow of assistance to
the States having majority of weavers
belongifig to Scheduled  Castes during
1980-81 and 1981-82 was Rs. 1.72 crores
and Rs. 1.32 crores respectively.



227 _Written Answers

The Government of India assistance is
matched by the concerned State Govern-
mients.

Handicrafts: Weaker Sections namely,
Scheduled Castes, Scheduled Tribes and
other backward classes generally consti-
tute the major portion of Artisans Com-
munity in the handicraft sector.  The
office of Development Commissioner
(Handicrafts) hag taken up several deve-
lopmental schemes and have covered
Arfisang class as a whole. No special
component plan has been prepared se-
parately for the handicraft sector since
all the developmen; schemes cover the
Scheduled Castes. It is not possible there-
fore to identify actual expenditure for
Scheduled Castes separately in the handi-
craft sector.

Sericulture:  Weaker Sections namely
Scheduled Castes/Scheduled Tribes con-
stitute nearly 30 per cent of the sericul-
ture families in the country as a whole.
It is not possible to give any break-up of
expenditure for Scheduled Castes separa-
tely as all the gchemes for the develop-
ment of gericulture industry in the co-
untry cover all the sections of the society.

In so far as Department of Commerce
is congerned, the position is that barring
a few Commodity Boards looking after
the Plantation crops namely, tea, coffee,
rubber and cardamom, all other organi-
sations including the Marine Products
Development  Authority are  primarily
concerned with exports. All the Com-
modity Boards are implementing various
developmental schemes for the benefit of
the growers producing these plantation
crops. Some of these growers may fall
under the category of Scheduled Castes
availing the assistance from the Commo-
dity Boards but it is not possible 1o quan-
tify the actual amount earmarked/spent
for the development of Scheduled Castes.

Hijacking of Alitalia Jumbo Jet on Delhi-
Bangkok Flight

1511. SHRI JAI NARAIN ROAT: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whethir it is a fact an Alitalia
jumabo jet on a scheduled Delhi-Bangkok
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flight was hijacked on 30th June, 1982 by a
Sri Lankan; and

(b) if so, the details thereof and action
taken so far in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P, SHAR-
MA): (a) Yes, Sir.

(b) Alitalia B-747 Combi Boeing on
Rome-New Delhi-Bangkok-Hong Kong-
Tokyo flight took off from Palam airport
at 11.11 P.M. on 29th June, 1982 with
261 persons on board including 18 crew.
34 passengers including 15 foreigners
boarded the aircraft at Delhi. The Traffic
Control, Bangkok informed on 30th June,
1982 that the said aircraft landed after hi-
jack by a Sri Lankan, Sepala Ekanayaka,
aged 33. He had boarded the aircraft at
Delhi. The hijacking was terminated
on 1Ist July, 1982 at Bangkok., According
to reports, the hijacker was paid a ransom
US dollar 300,000 and his wife and son
who were in Rome were re-united with him
at his request. The Delhi Police have
registered a case and are investigating.
Further details as to how and from where
he managed to carry explosives will be
known after investigationg are completed.

Probe in respect of National ISED
Indian Bank by Kenya Government

1512, DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE be
pleased to state:

(a) whether a nationalised Indian Bank
is being probed by the Kenya Governmcnt
for wrong doings;

(b) if so, what are the specific charges
against this Bank and the findings of the
Kenya Governmen; probe;

(c) whether the Indian Government
have carried out any investigation on the
charges and if so, the results thereof and
the action thercon; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) to (d).
The Central Bank of Kenya had in the
normal course of its duties and functions
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carried out inspection of the branches of
the Indian banks operating in Kenya. The
{ concerned banks have been advised to take
appropriate action at their end. This is in
accordance with the procedures generally
followed in these matters. The question of
Government of India carrying out any in-
vestigations into these matters does not
arise.

Store Keepers in Army Ordance Corps

1513, SHRI SHEO SHARAN
VERMA: Will the  Minister of
~ DEFENCE be pleased to state:

(a) when the Expert Classification
Committee was instituted and when did
it submit its report to Government re-
garding Storekeepers in the Army
Ordinance Corps;

(b) by what time its recommendations
will be implemented in respect of non-
Industrial employees;

(c) what was the outcome of the dis-
cussions held on 28th December, 1981
with the representatives of the All India
Association of Storekeeping staff of Army
Ordnance Corps;

(d) what are their main demands and
Government's stand on each of them; and

(e) by what time Government propose
to finalise the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) The Expert Classi-
fication Committee  was  instituted on
3-10-74. It submitted its Report relating
to non-industrial jobs which include the
Storekeeping personnel in May, 1979.

(b) This iy under consideration,

{c) A Commitiee has been set up to
examing the cadre structure of the Store-
keeping personnel,

(d) The position is indicated in the
attached statement.

(e) The Government decision will be
taken at the earliest opportunity,

Statement

.The main demands and the position in.
respect of each demand submitted by the
Storekeepers in Army  Ordnance Corps

1. Promotional Avenues of Storekeping
Staff of ACC

The matter ig under consideration.

2. Revision of Pay Structure of Store-
keeping Staff of AOC

The matter is under consideration,

3. Direct Recruitment of Ordance Offi-
cers Civilian (Stores)

The demand is for total abolition of
direct recruitment to Group ‘B' posts.
At present the feeder grade for promotion
to Group ‘B’ level is not adequate to
provide for 100 per cent promotion, It
is also not administratively desirable to
stop direct recruitment altogether,

4. Relaxation in Service Period of Senior
Store Superintendent for  Promotion
to Ordnance Officer Civilian (Stores)

All the vacancies earmarked for depart-
mental promotees have been filled by pro-
motion.  As such, the question of relax-
ing the service period for promotion does
not arise.

Enquiry into Smuggling of Explosives in
Alitalia Jambo Jet Flown from Palam
Airport

1514. SHRI DHARAM BIR SINHA.
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have institut-
»d an inquiry into the smuggling of ex-
plosives by 5 Sri Lankan who had
hijacked Alitalia Jumbo Jet, despite the
security checks at Palam airport;

(b) if so, the details of the findings; and

(c) whether any action has been taken
against the erring officials?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P.
SHARMA): (a) Yes, Sir.
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(b) The inquiry is still in progress,

(c) Action, if any, will be taken after
the inquiry.

Treatment of Overdraft as ~Mediumterm
Loan

1515. SHRI  INDRAIIT GUPTA:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether Government have agreed
to treat their overdraft against the Gov-
ernment of West Bengal as medium-term
loan payable in § years;

(b if so, the details thereof;

(c) whether any other State Govern-
ment have sought such concessions on
such overdrafts; and

(d) if so, the details and Government's
reaction to such request.

THE MINISTER OF FINANCE
(SHRT PRANAB MUKHERIEE): (a)
Yes, Sir.

(b) The following measures have been
taken:—

(i) Term loans amounting to
Rs. 340.71 crores to clear the closing
deficit of the State at the end of
1981-82 has been given, This loan will
be for a duration of five years exclud-
ing a moratorium of one year on re-
payment of principal and interest—
that is the loans together with interest
will become payable from 1984-85
onwards,

(ii) Stort-term assistance of Rs. 70
crores made up of Rs, 30 crores of
advance share in Central taxes and
Rs. 40 crores of Ways and meang ad-
vances to clear the additional deficit
generated between 1Ist April, 1982 and
30th June, 1982, As the RBI's figure
of deficit includes the transanctions of
Calentta Office of the RBI only upto
10th May, 1982, the final assistance
likely to be provided on the basis of
the 30th June figures which will be
known only Jater. These amounts will,
however, be adjustable during the
course of the financial year 1982-82.
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(ii) The ways and means limits of
* West Bengal with the RBI has been in-
creased - from Rs. 2375 crores to '
Rs, 43.85 croreg with effect from
1-7-1982 to provide a larger cushion
against temporary imbalances between
their receipts and expenditure.

(c) Assam, Gujarat, Karnataka, Kerala,
Maharashtra, Madhya Pradesh, Manipur,
Nagaland, Punjab and Tripura had sought
such concessions,

(d) Government have considered their
requests favourably and have announced
e package of measureg to help the States
which was announced in the Lok Sabha
on 8th July, 1982 by the Finance
Minister.

Misappropriation and Embezzicment of
Public Funds in Office of Delhi Canton-
ment

1516. SHR1 SHEO SHARAM VER-
MA: Will the Minister of DEFENCE
be pleased to state:

(a) whether it ig a fact that misappro-
priation ang embezzlement of public
funds has taken place in the office of
Delhi Cantonment;

(b) if so, details thereof; and

(c) action taken, with details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) to (¢). The Tax
Superintendent of thg Cantonment Board,
Delhi reported to the Executive Officer,
Delhi Cantonment on 15th May, 1982
that one party, namely, M|s, Charan
Singh Nahar Singh was asked by the Tax
Inspector to clear their tax dues, This
party thereupon produced a photo-siat

-copy of a receipt in Cantonment Form-P

bearing No. 643352 in foken of payment
of Rs. 1,099.50. The counter-foil of the
receipt also indicates this payment. How-
ever, a sum of Rs 15]- only has been
crediteq to the Cantonment Board account
by the Cashier against thig receipt num-
ber, but in the name of one Capt. S. C.
Sharma, '
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The Cantonmen; Board have appoint-
ed a Committee to enquire into the
matter.

Multi-Storey hote] in the vicinity of Palam

por
1517. SHRI HARISH KUMAR:
GANGWAR:  Will the Minister of

DEFENCE be pleased to state:

(a) whether it iy a fact that a multi-
storey hotel has come up in the vicinity
of Palam Airport (Mehram Nagar) there-
by endangering the security of the air-
port and the technical area;

(b) if so, the details thereof together
with the approval of the Cantonment
Board and if not, how hag it come up;
and

(c) steps taken to deal with the un-
warranted situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) A Guest House-
cum-Restaurant consisting of ground plus
two floors has come up in the vicinity
of Palam Airport (Mehram Nagar); The
Cantonment Board Delhi has not received
any communication either from the In-
ternational Airport Authority or the
authorities of Technical area objecting to
the construction of this Guest House-cum-
Restaurant,

(b) The Construction of ground and
first floor wag regularised by the Canton-
ment Board. However, the constructions
made on the second floor consisting of
five rooms five toilets one staircase and
one passage were unauthorised,

(¢) The Cantonment Board hag issued
a notice under gection 185 of the Canton-
mentg Act, 1924 on 18-3-1982 directing
the demolition of the unauthorised con-
struction and also prosecuted the party
under section 184 of the Act. The party
has preferred an appeal under section 274
of the Act to the appellate authority
through the Cantonment Board on 21st
April, 1982, The Board has entrusted
the matter to its Legal Adviser for drafting
a reply to the appeal for submission to the
appellate authority.
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Appointment of Claims Inspectors in
G.LC. '

1518, SHR1 M. V. CHANDRASHE-
KARA MURTHY:

SHRI P, M. SAYEED:

Will the Minister of FINANCE be
pleased to refer to the reply given to
unstarred Question No. 5057 on 23rd
December, 1977—regarding employment
of Engineering Graduates in G.I.C, and
state;

(a) whether over 100 Engineering
Diploma Holders for survey and assess-
ment of motor claims were recruited by
the end of 1978;

(b) if not the reasons therefor: and

(c) whether Government are now con-
sidering to appoint some more Claims
Inspectorg in G.I.C, to clear the arrears?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(¢) After the “General Insurance
(Rationalisation and Revision of Pay
Scales and other Conditions of Service of
Supervisory, Clerical and Subordinate
Staff) Scheme, 1974" was notified, no
subsidiary of G.I.C. has appointed any
diplomo-holder as Claimg Inspector for
Survey and assessment of motor claims,
According to the nature of the case,
insurance companies engage independent
surveyors to assess the Joss so that they
can expeditiously settle the claims,

Special Fund for Modernisation of Textile
Industry

1519, SHRI DHARAM BIR
Wil the Minister
pleased to state:

SINHA:
of COMMERCE be

(a) whether Government are consider-
ing proposals to create a special fund for
modernisation of textile industry;

(b) if so, the details thereof; amd

(c¢) whether it is a fact that the textile
industry is suffering from shortage of cre-
dit facilities, if so, the steps being pro-
posed to be taken to meet the credip re-
quirements?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b). A proposal
has been received from the textile indus-
try that they may be permitted to appro-
priate and set apart upto 30 per cent of
" the pretax profits before depreciation - to
be utilised for modernisation purposes.

(c) Having regard to the problems
faced by the textile industry, the Reserve
Bank of India has anmounced some re-
liefs, recently. Further relief, if necessary,
will depend on the developments from
time to time, including the fiscal policy
of the Central Government and the credit
policy of banks and financial nstitutions,

Conflict between Military and Police in
Delhi Cantonment

1520. SHRI RAINATH SONKAR
SHASTRI: Will the Minister of DE-
FENCE be pleased to state:

(a) whether it is a fact that on the
night of 25-6-82 a serious conflict erupted
in Delhi Cantonment between the Milita-
ry and Police personnel injuring large
number of people;

(b) if so, full facts thereof; and

(¢) has any judicial enquiry been
ordered; if not, reasons thereof?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) to (c). A Court of
Enquiry has been ordered by the Army
autohrities with a Police Officer in atten-
dance.

The facts can be seen in their proper
perspective only on receipt of the enquiry
report.

Restoration of Basic pay to Ex-Civilan
Teachers serving in the Army

1521, SHRI JAGPAL SINGH:
SHRI SHEO SHARAN
VERMA:
Will the Minister of DEFENCE be
pleased to state:

(a) the reasons for not restoring so far
previous liasic pay to ex-civilian teachers
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serving in the Army, from whose previous
basic pay deductions were made and who
were declared surplus and absorbed in the
alternative appointments made to various
lower posts later on, in accordance with
an assurance given in reply and supple-
mentaries to Starred Question No. 245 on
2nd August, 1978;

(b) whether Government propose to
refund soon to the poor employees the
amount deducted from their previous.
basic pay, with interest; and

(c) if so, by what time and if mot, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) to (c). There has
been no unauthorised deduction from the
basic pay of any civilian teacher subse-
quently absorbed in alternative appoint-
ments. As such, the question of restoration
of the same does not arise.

TY gl B AT § FER &1 A
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ernment of West Bengal

1523. SHRI SOMNATH CHATTER-
JEE:

SHRI SAMAR MUKHERIJEE:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have taken
any decision on the request of the West
Bengal Government for their own bank-
ing company; and

(b) if not, the reasons for the inordi-
nate delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) and (b).
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Reserve Bank of India, which is the licens-
ing authority for the purpose, has reported .
that the request is receiving their atten-
tion in consultation with the State Govern-
ment,

Advances on Differential Rates of Interest

1524, SHRI BHEEKHABHAI: Will
the Minister of FINANCE be pleased to
state:

(a) whether the advances on Differen-
tial Rates of Interest are sanctioned
through simplified procedure in the non-
nationalised and nationalised banks and
the percentage of such advemces to the
total advances in (he non-nationalised
banks;

(b) whether Government have given "
any guidelines to non-nationalised banks
regarding sanctioning of advances on Dif-
ferential Rates of interest; and

(c) whether the Reserve Bank of India
has a watchful eye on the said advances?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) to (c). Re-
vised guidelines on the Differential Rate
of Interest (D.R.I.) Scheme issued by the
Government ‘lay down liberalised terms
and conditions for the sanction of loans
under the Scheme. These guidelines have
been repeated by the Reserve Bank  of
India to the non-nationalised banks also.
While the public sector banks and the
non-nationalised banks with demands and
time liabilities exceeding Rs. 25 crores are
required to lend under the Scheme 1 per
cent of their agregate advan ces as at the
end of the previous year, non-nationalised
banks with demand and time liabilities of
less than Rs. 25 crores may lend only §
per cent of their aggregate advances as at
the end of the previous year. The Reserve
Bank of India monitors the performance
of the nom-nationalised  banks through
quarterly reports. According to the avail-
able data as at the end of December, 1980
a sum of Rs. 1.74 crores was outstanding
against 0.14 lakh borrowal accounts in
the private sector banks. This comstituted
0.2 per cent of the aggregate advances of
the private sector banks as at the end of
December, 1979. The Reserve Bank of
India also makes a review of the perfor-
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mance of individual banke at the time of
their periodical inspections. The deficien-
eies observed are menrioned in the inspec-
tion reports and brought to the notice of
the concerned banks. The banks, whose
progress in lending under the Scheme is
not satisfactory, are asked by the Reserve
Bank of India to step up their lending and
indicate the steps taken or proposed to be
taken for this purpose.

Demand for abolishing compound and
punitive Rates of Interest charged from
Peasants

1525. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
state:

(a) whether there have been demands
for abolishing compound and punitive
rates of interest charged from peasants by
the All India Kisan Sabha and other
peasant organisations;

(b) if so, the details thereabout amd
Government reaction thereto:

(c) whether it is proposed to charge
only differential rates of interests on cre-
dits advanced to agricultural labourers,
marginal and small farmers;

(d) if so, the details thereabout; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir. Such a demand has been made in the
past.

(b) According to existing imstructions of
the Reserve Bank of 1India, banks are
allowed to compound interest on overdues,
and not on current dues. The provision
for compound/penal rates of interest are
considered necessary to maintain the re-
quisite financial discipline in the lending
operations of the banks.

(c) to (e). The Differential Rates of
Interest Scheme is basically meant to
cater to the credit requirements of the
weakest among weaker sections. Small/
marginal farmers can avail of finance
under the Scheme if they satisfy the pres-
cribed eligibility criteria. On account of
limited funds available under the Scheme,
it is not possible to extend its application
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for credit needs of all agriculural labour-
ers, marginal and small. farmers.

l.tmrvaﬂonofldn.hrbdﬂm
Persons

-

1526. SHRI R. N. RAKESH: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that Govern-
ment have issued instructions to Govern-
ment Departments/Undertakings for re-
servation of 1 per cent iobs for Deaf and
Dumb persons and identify such jobs;

(b) whether it is also a fact that there
are a number of jobs like Typing, Des-
patch, writing of Inward Mail, instru-
ments collection schedules, Day Books,
Statements of Accounts, Clearing sche-
dules, sortings of notes, etc. etc. in large/
medium size branches and Head Offices
of banks which do not involve public
dealings;

(c) if so, whether benefit of reservation
for the jobs of the nature stated in part
(b) above is extended by the State Bank
of India and other mationalised banks; and

(d) if so, the full details in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) Yes, Sir.

(b) Yes, Sir.

(c) Yes, Sir.

(d) According to available information
as on 1-1-1982, 60 deaf and dumb per-
sons were working in various public sec-
tor banks in the clerical and the subordi-
nate cadre.

PAPERS LAID ON THE TABLE

SOCIAL SECURITY CERTIFICATES ( AMEND-
MENT) RuLEs, 1982 AND NOTIFICATION re.
MARKET LOANS

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY): T beg to
lay on the Table:

(1) A copy of the Social Security
Certificates (Amendment) Rules, 1982
(Hindi and Engllish versions) publish-
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" ed in Notification No. G.S.R. 432(E) in
Gazette of India dated the 29th May,
1982, under sub-section (3) of section 12

of the Government Savings Certificates

Act, 1959. [Placed in library See No. LT-

4247/82].

(2) A copy of the Notification No. F.
4(5)-W&M /B2 (Hindi and English ver-
sions) dated the 14th July, 1982, regard-
ing market loans. [Placed in Library. See

No. LT—4248/82].

PROF. MADHU DANDAVATE
(Rajapur): I have already drawn vour at-
tention that in the Minutes of the PUC laid
on the Table by the Chairman....

MR. SPEAKER: I have sent your com-
munication to the PUC Chairman.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Here is a circu-
lar by the NCERT where the Heads of
Departments are requested to implement
the Congress (I) election programme.
(Interruptions) 1 am prepared to lay it on
the Table of the House.

MR. SPEAKER: Not allowed. Please
give it to me in writing. I will see. 1
cannot discuss it here.

SHRI SATYASDHAN
BORTY: This is zero hour.

MR. SPEAKER: No question of zero
hour, Not allowed. This will not go
on record.

CHAKRA-

(Interruption) *

ot vre faarm qraar : (FeigR) ¢
wsres ff, § UF WA A% Aged
F U & AT ATIHT SATA AR
F@ aEar g1 ‘femm”’ ® oow
mferas frward f& w3 Tseafa
#ft drew G IE AT
q ...
MR. SPEAKER: This is not a question

of adjournment motjon. I am finding out
the facts,

(Interruption)

ASADHA 25, 1904 (SAKA)

Papers Laid 242 °

MR. SPEAKER: I have not allowed him.
I am looking into it and 1 will get the
facts and then I shall,

(Interruption) *

WU WERA : HA AToR wgr A
f& uesiddz &1 fawx 7@ wwar |

In spite of that I am looking into it and
getting the facts.

am faz a9t w@ &

SHRI HARIKESH BAHADUR (Go-
rakhpur) : I have written to you about the
Minutes of the 47th Report of the PUC.

WU WA : ¥ faw  faar
& W a1 s fam @

SHRI HARIKESH BAHADUR: You did
not tell me anything.

MR. SPEAKER: It is Mr. Nadar’s, yours
and Mr, Dandavate's,

SHRI HARIKESH BAHADUR: What
about my letter? I have written that
nothing of the 2nd April Meeting was
mentioned in the Minutes.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): I had given vou a notice

on the drought situation in North Bihar and
Orissa. . ..

MR. SPEAKER: I am going to allow
discussion on this.

SHRI  JAGDISH TYTLER (Delhi
Sadar): In Delhi, Swantra Bharat Mill

has declared in illegal lock-out and over
6000 workers. ...

MR. SPEAKER: Not allowed. You
please give in writing. If there js any
rule, T will look into it.

SHRI RAJESH PILOT (Bharatpur): I
have given a notice that FCI is not purchas-
ing wheat from the farmers. ...

=“*Not recorded
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WeqR 7gE - w19 faa 77 s

SHRI RAJESH PILOT: I have given it,

WEUS AR« : AT FT@ET T |
I will consider it.

Wt adw aaw (fgam)
weqe  WElEd, €A &d 377 H
widy ot #r qfa fearaz g enfa
g & far ok wER-wew
wia fag @t qfa agr safes &<
& fau wmm wwfaa fFar g

weq® WEIW . gl IATT ¥4

Aaaa g 7
ot AFITH FIAgr . qAE HAEIA,
Tefrar &1 arq q1F T H I8 AR

way geter # Tweefaar &1 A T 7
Wl gEwegw e oW #
st H O

ot wAT™® AT 0 FE W,
w4 wEg adEr gar g o

WEAR WEEA : qAT FET AT |

ot frrean<t ®le sty (FierarsT)

(Interruptions)

oeE  WEIET . AIET FA AT
g1 mar ar &

1 have got the facts. You come and talk to
me.

(saenw )

ot Ty fag Fat . (FAgH):
qen WErEd, A9 W oATeA 99
fEFamm U 2.7 (=|Eaw)

WEAR WEEA (H TAT FLAT FAT

= gATa fag Fab . wemw
wgEg, T S FLEREY |

WEUW WENA : FE AT FET @I
g
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12.05 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER EXPORT (QUALITY
CoONTROL AND INSPECTION) AcT, 1963,
ANNUAL REPORT OF INDIAN INSTITUTE OF
FOREIGN TRraDE, NEW DELHI, FOr 1980-81
AND ACCOUNTS AND AUDIT REPORT THERE-
ON, ANNUAL ACCOUNTS OF TeEA Boarb,
CALCUTTA, FOR 1979-80 AND AUDIT REPORT
THEREON AND A STATEMENT FOR DELAY,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): I beg to lay on the Table.

(1) A copy each of the following Noti-
fications (Hindi and English versions) under
sub-section (3) of section 17 uf the Export
(Quality Control and Inspection) Act, 1963:-

(i) The Export Inspection Council,
Death-cum-Retirement Gratuity (Amend-
ment) Rules, 1982 published in Notifica-
tion No. 8.0. 2140 in Gazette of India
dated the 12th June, 1982.

(ii) The Export Inspection  Agency,
Death-cum-Retirement Gratuity (Amend-
ment) Rules, 1982, published in Notifica-
tion No. 85.0. 2141 in Gazette of India
dated the 12th June, 1982,

(iii) The Export of Grey Jute Fabric
for Decorative Purposes (Inspection)
+ Rules, 1982, published in Notification
No. §5,0. 2285 in Gazette of India dated
the 26th June, 1982,

[Placed in Library. See No. LT—4249/
82].

(2) (i) A copy of the Annual Report
(Hindi and English versions) of the In-
dian Institute of Foreign Trade, New
Delhi, for the year 1980-81 aiong with
the Accounts and the Audit Report
thereon.

(ii) A copy of the Review (Hindi and
English versions) by the Government on
the working of the Indian Institute of
Foreign Trade, New Delhi, for the year
1980-81.

(Placed in Library See No. LT-4250/82).



245 Prevention of Black-
marketing and Maintenance
of Supplies of Essential
Commadities (Amdt.) Bill

(3) A copy of the Annual Accounts
(Hindi and English versions) of the Tea
Board, Calcutta, for the year 1979-80
along with Audit Report thereon.

(4) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (3) above,
(Placed in libarary See No. LT—4250/82)

12.07 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from the
Secreary-General of Rajya Sabha:

(i) “In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya

Sabha, I am directed to enclose a copy of
the Prevention of Blackmarketing and
Maintenance of Suplies of Essential
Commodities (Amendment) Bill, 1982,
which has been passed by the Rajya
Sabha at its sitting held on the 13th July,
1982.”

(ii) “In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to inform the Lok
Sabha that the Rajya Sabha, at its sitting
held on the 14th July, 1982, agreed
without any amendment to the Preven-
tion of Cruelty to Animals (Amend-
ment) Bill 1982, which was passed by
the Lok Sabha at its sitting held on
the 29th April, 1982."

PREVENTION OF BLACKMARKETING

AND MAINTENANCE OF SUPPLIES

OF ESSENTIAL COMMODITIES (AM-
ENDMENT) BILL.

As PAsseED BY RAJYA SABHA

SECRETARY: Sir, I lay on the Table
of the House the Prevention of Blackmar-
keting and Maintenance of Suppiles of Es-
sential Commodities (Amendment) Bill,
1982, as passed by Rajya Sabha.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

AGITATION ON  LANGUAGE ISSUE IN
KARANATARA

PROF. RUPCHAND PAL (Hooghly):
I call the attention of the Minister of
Home Affairs to the following matter of
urgent public importance and request that
he may make a statement thereon:

“The situation arising out of the
agitation in Karnataka on the language
formula.”

12.09 hrs.
[Mr. DEPUTY-SPEAKER in the Chairl

THE MINISTER OF DEFENCE AND
HOME AFFAIRS (HRI R. VENKATA-
RAMAN): Sir. The Government of
Karnataka have informed that the Gokak
Committee in its report had inter alia
recommended that Kannada should be
made the sole first language and should
be made compulsory subject of study
from the 3rd standard onwards.

2. During February 1982 demonstra-
tions, public meetings and processions
were taken out in several districts of
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Karnataka for and against the report of
the Gokak Committee.

3. The agitation demanding implemen-
tation of the Gokak Committee report
again commenced in  April, 1982, In
Bangalore city on 17-4-1982, a proces-
sion turned wunruly and caused damage
to several vehicles and buildings. On the
same day at Chitradurga police had to
open fire to disperse a violent crowd de-
manding implementation of the Gokak
Committee report as a result of which
two persony died.

4, The agitation against the imple-
mentation of the report took a violent
turn at Kolar from 5-7-1982 to 7-7-1982.
‘Violent mobs indulging in stone throwing
and arson against railway station, public
vehicles and public buildings repeatedly
clasheg with the police resulting in the
death of 4 and injuries (o0 24.

5. The State Government after con-
sidering all aspecty of the matter have
decided that while Kannada will be the
sole first regiona] language, students be-
longing to linguistic minorities can also
study their own language and will also
be given weightage in marks in the study
of Kannada. The decision was adopted
by a unanimous resolution in both
Houses of Legislature on 24-6-1982.
The State Government have further in-
formed that the decisions of the Govern-
ment have generally been well received by
the various linguistic minority groups in
the State. The gituation is reported to

be peaceful throughout the State at pre-
sent.

6. The Central Governmen; have re-
mained in constant touch with the State
Government so that the interests of the
‘minorities may get proper protection. It
is unfortunate that there was needless
violence and loss of life due to an agi-
tation on thig issue.

PROF. RUP CHAND PAL: In the
statement made by the hon. Minister it
'nas been stated that the decision of the
State Qovernment had beem generally
well-received by the varioms linguistic
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minorities, Any intelligent person, any
right-thinking person, will feel that what
is happening in Karnataka is something
dangerous for the national integration of
the country. Because, it is mot simply a
law and order question; the State Govern-
ment of Karnataka has succumbed to the
chauvinistic and unjust demand of «
section of fae people, in utter disregard
of the rights of the minority linguistic
groups there.

Sir, at the time of the formation of the
linguistic States and also later on about a
quarter of a cantury ago, there was an
under standing reached in the Southern
Chief Ministers’ Zonal Council meeting
where the Caief Minister of Andhra Pra-
desh, the Chief Minister of Kerala, the
Chief Minister of Tamil Nadu were also
present.  There ‘an agreement had been
reached that in all the four southern States
the interests of the minority linguistic
groups will be protected and their under-
standing goes on till now in Tamil Nadu,
Kerala and Andhra Pradesh that if there
arc 10 students in a class or say, 25 per
cent of the students in a class and if they
demand that they want to be educated,
to he instructed, to have their education
in their mother-tongue, Parallel classes will
bavc to be conducted. Bidding good-bye to
sl sach agreements, bidding good-bye to
<RIV esUInnce of Guiscnsus theg wos v
ached in the Southern Zonal Council meet-
ing about 25 vears back, the present Chjef
Minister of Karnataka had added fire o
the fuel.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Fuel to the fire.

MR, DEPUTY-SPEAKER:
bt guided by the Professor.

You must

FROF. RUP CHAND PAL: T want to
be guided by vou only”

MR. DEPUTY-SPEAKER: You are
also a professor.

PROF. RUP CHAND PAL: But I want
to be guided by you.

Sir, the Gokak Committee has recom-
mended that the sole first language as the
wedium of instruction in Karnataka will
ve Kannada. But there were misgivings,
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agitations and all these things and the
Chief Minister had, to some extent,
correctly made an announcement modify-
ing the Gokak Committee Report on 30th
of April that the minority linguistic gro-
ups will not have to compulsorily take
up Kannada as the first language, they
wil] have the alternative to have their
education in their mothemtongue also.
But later on it was pressurised by people
ang it was all. politics. T do not want to
bring politics here, but Sir, after 35 years
of Independence what is happening thr-
oughout Tndia is centering round questions
which should have long been solved in
any democratic  administration—the as-
pirations of the people of different eth-
ni¢ groups, of different cultural groups to
preserve their identity, to maintain their
identity, their linguistic and cultural iden-
tity.

Sir, in the Fighth Schedule we find 15
languages are recognised, but still there
ars many other groups. So often in both
the Houses there hag been demand for
recognition of Maithili, there has Teen
demand for recognition of Manipuri, Do-
gri. Nepalese ang all these things. That
is n big question about equal gtatus, equal
respect to all Indian languages. In the
Indian Constitution it has been visualised
that English will be replaced by Indian
languages. Fven now in Karnataka we
find tha; the movement is not against
English.  Even the song and daughters
of some leaders prefer education in En-
glish medium. Such a situation has ari-
sen in Karnataka which bore seal that
there is another  Assam in the offing.
Today they are (rampling the richts of
the minorities. Tomorrow they will say
‘Karnataka only for the Kannadies, jobs
for the cons of the coil’. Ts it not ano-
ther Assam in the offing? By leaving it
as a State subject, by leaving it to the
whimg ang caprices of the State Gov-
ernmeni, can Parliament, the Central Go-
vernment ignore such an important ques-
tion? What is happening there? After
the announcement of 30th April of Shri
Gundu Rao, Chief Minister, things were
taking a different turn. Recently on
acceptance of the Government of Karna-
taka for implementation of the Gokak
Committee Report in roto at the cost of
the rights and claims of the linguistic min-
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orities, you have already seen, more than
seven or eight lives have already been
lost. You have seen the happenings in
Kolar Gold field area. In all thig pro-
perty loss and damage has been there,
That is not the end of it.

It has been said here “that the situa-
tion is reported to be peaceful throughout
the State at present”. But Karnataka is
a State with border areas—in the nor-
thern part are the Marathi speaking
people, in the southern part and even in
the rural Kolar District there are Tamil
and Telegu speaking people. What will
happen? Can we check this announce-
ment of the State Government of Shri
Gundu Rao—"that everything is peace-
ful” and “that the decision of the Gov-
ernment have generally been well receiv-
ed by varioug linguistic minority groups
in the State”. How can it be true? [
am being deprived and my right is being
trampled to have education through my
mother tongue which is g right given in
the Constitution. Will you agree to this
decision of the Government of Karnata-
ka? Very serious things are being said.

I have not much time. Therefore, I
am reading only one of the letters from
the leader of the agitation for implemen-
tation in toto of the Gokak Committee
Report. He says:

“It is our intention that non-Kannada
brethren living im the State learn Kan-
nada”

Not only that, he continues to say:

“and mingle with the Karnataka pco-
ple. If they want to go against our
wish, they would have to face conse-
quences.” .

Will these things be limited to Karnutaka?
Will it not have re-action in other
Southern States? The Karnatakas as lin-
guistic minorities in other States are
enjoying the privilege and the right to
have their education through their mother
tongue. In view of that consensus was
arrived at 25 years ago in the Southern
Zonal Council. But this Gundu Rao Go-
vernment is depriving the other minorities
—Tamil. Telugu, Marathi, Urdu speaking
people of their right to have education.
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All this is due to not only (Imterruptions).
It is not simple bungling. There is poli-
tics in it. Assembly elections are round
the corner, In the factional feud Gundu
Rao wants to win over other people. The
people have been diverted to faction, and
the passions aroused may go astray, He
has done this with the idea that he may
have a predominating position. This is just
the result of faction. I am squarely accus-
ing the Karnataka Unit of the Congress (I)
for the present situation. What hap-
pened? The firs step that was taken was
that Sanskrit was elevated to a higher
pedestal than Kannada, Naturally, there
was a reaction among the Kannada people
that they were being deprived of their
right to get education through their
mother-tongue, Naturally, the movement
started and ultimately the movement was
diverted to arouse up passion, chauvinis-
tic passion and we have reached such a
situation today and naturally there are
other reactions in the minority people.

In view of the grave situation, may I
know from the hon. Home Minister
whether the Central Governmen; would
constitute a suitable machinery to safe-
guard the interests of the linguistic mino-
rity as provided in our Constitution and
prevail on the Karnataka Government as
also other leaders of the pro-Gokuk Com-
mittee report movement to agree to abide
by the consensus that was reached in the
Southern Zonal Council meeting of "the
Chief Ministers, which is still now being
respected by other Southern States?

SHRI R. VENKATARAMAN. Sir, the
hon. Member has given a very interesting
background to this  particular problem.
Actually, the position in Karnataka is
that there is a very strong section which
wants the Gokak Committee report to be
implemented in full, in roto. Karnataka has
also a large population speaking other
languages than Kannada, Telugu for ins-
tance, Urdu for instance, Marathi, Tamil
and Malayalam and all these languages.

MR. DEPUTY-SPEAKER: Every
State is a mini-India.

SHRI R. VENKATARAMAN: In fact,
‘the constitition of this province is that it
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has been carved out from various other
States like Madras Presidency and other
States and is truly representative of almost
all  the languages and there is a very
strong section which is also opposed to
this Gokak Committee Report.

If you look at the incidents the Chitra-
durga violence was  brought about by
those who wanted the implementation of
the Gokak Commiltee report in toto. The
Kolar incident was brought abou; by those
people who opposed to the Gokak Com-
mittee Report. Therefore, the Chief Minis-
ter of the State is necessarily obliged to
find a compromise formula. The compro-
mise formula that he found is that
Kannada will be the first language in
schoolg but other people, linguistic mino-
rity, who offer Kannada will gey n grace
mark of 15 in addition to the marks they
get in Kannada. That is to say, if a bhoy
getg only 20 marks in Kannada, then he
does not pass because he has to get a
minimum of 35, and he will get a grace
mark of 15 and then he will pass,

SHRI C. T. DHANDAPANI (Pol-
lachi): Excuse me I want a clarification.

MR. DEPUTY-SPEAKER: No, no, let
him complete,

(Interruptions)

MR. DPUTY-SPEAKER. 1 will not
allow you,

SHRI R. VENKATARAMAN: T know
the problem very well.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): You please allow ms;
my name is there.

MR. DEPUTY-SPEAKER: Thay is all
right,

SHRI R. VENKATARAMAN. In fact,
Dr. Subramaniam Swamy speaks before
his tura and does not speak when his
turn comes.

DR. SUBRAMANIAM SWAMY: Al-
ways out of turn,
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. SHRI R. VENKATARAMAN: The

point ig about 15 grace marks, as to other-
‘wise how do you expect the Karnataka
legislature which consists of other linguis-
tic minorities representatives to accept it?
There aré not noly Kannada people in the
legislature. There are other linguistic
minorities also, Al] of them have unani-
mously accepted it as a compromise, It is
not an ideal solution I agree. But then
it is a compromise. One has to arrive at
a national compromise in these matters,
This was a compromise which has been
accepted by the legislature and we should
do everything to strengthen the compro-
mise which has been achieved.

This is a matter in which passions can
be very easily roused. Small differences
can be magnified. If you go on magnifying
differences and rousing passions, we will
never get to any solution. I must say, in
view of the very sharp events that have
taken place where lives have been lost,
the fact that the legislature of Karnataka
has been able to arrive at a unanimous re-
solution acceptable to all the people is
itself a very creditable thing for the Kar-
nataka State as a whole. It shows that the
people who were totally in favour of
Kannada being the sole language have
agreed that the other people should get
grace marks so that they can make up if
there is any deficiency and the other
people have also accepted, living in a
particular State, tha; they have to learn
that language in addition to their own lan-
guage,

I, therefore, earnestly appeal to all the
members, since some kind of a solution
has been found, not to rouse the feelings
of the people on this matter, T am willing
to answer any question and, if no solution
had been found, a debate of this kind
would certainly have been welcome. But
where some kind of a solution has been
found, we should not upset it. This is my
carnest appeal to the hon. Members of
the House.

PROF. RUP CHAND PAL: Is it a
solution?

SHRI R, VENKATARAMAN: It is a
compromise.
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'NADAR (Trivandrum): Compromise with

whom?

SHRI R. VENKATARAMAN: Amongst
people.

SHRI ZAINUL BASHER (Ghazipur):
Mr. Deputy-Speaker Sir, I feel thay this
matter should have been referred to the
Education Minister  because the whole
matter has arisen out of the education
policy of the Karnataka Government. [
feel that the Education Minister would
have answered the question in a better
way because the education policy is in-
volved here. The matter of law and order
is within the purview of the Stale and
they are taking care of it, The main
question is that of the education policy.
Anyway, 1 feel that Mr. R. Venkataraman
is quite capable of answering my questions
relating to the education policy also.

Any linguistic minority is always con-
scious of the interest of thei;y language and
their culture. But any linguistic minority
hag no right to curb the aspirations of
the majority community. T think, Karna-
taka has been late enough to introduce
Kannada in its education formula. In our
northern States we have made our langu-
age  from the beginning, compulsory as
the first language. 1 feel, Karnataka has
every right to introduce its language and
make it compulsory. But, at the same time,
the linguistic minorities should also be pro-
vided facilities for their sons and daughters
in their own languages. The Karnataka
Government has already provided this
facility apart from making Kannada com-
pulsory, But, what I feel is that Kannada
should not be made compulsory in the
schools run by the linguistic minorities.
They have a constitutional right to esta-
blish their own institutions and to impart
education in their own languages. I do
not know whether the Karnataka Govern-
ment’s decision to make Kannada com-
pulsory is also applicable to the educatio-
nal institutions established by the minority
communities in Karnataka. I would like
to have an answer from the Hon, Minis-
ter.
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'l do not know whether jt applies to the
mw institutions or noy and if it ap-
plies, these institutions must have been
recognised by some Board which must
have been conducting the examirations,
In such circumstances, 1 feel that it is the
Constitutional obligation on the part of the
_Cemra] Government to  safeguard  the
.Interests of the linguistic minorities, Ins-
tead of forcing the State Governments to
do so, the Central Government should
come out in a big way to establish Central
scljoo}a in the minority areas so that the
children of the minority communities may
get_ education, according to their choice.
This problem iy not limited to Karnataka
alone. I think this problem is in every
State, somewhere or the other. If
I_he C)Fnt(a] Governmen; opens the schools
I minority  areas, I think this problem
rpay be solved to a great extent, 1 would
like to know from the Government whe-
ther such a step is contemplated,

I would like to say something about the
three-language formula which has been
evolved for the purpose of national inte-
gration and also for the purpose of lin-
guistic  minorities. 1 was reading the
newspapers the other day in the Rajya
Sabha. The Hon. Minister of State for
Home Affairs said that the Central Go-
vernment has no control on the States
regarding ihe  three-language  formula.
‘Education’ is on Concurrent Tist, State
Government has every power to control
the education policy throughout the coun-
try. Some stepe should be aken for the
implementation of three-language for-
mula not only in Karnataka but in all the
States of the country because it serves
them so far 4t national integration is
concerned.

I have already mentioned that minorities
have Constitutional rights to establish their
own educational institutions and to give
education to their children according to
their choice. T would like to know whether
Government is prepared and willing for
the minority institutions in all the States,
not only Karnataka, to be recognised by
the Central Board of Education so that
there may not be any hindrance created
by the States Boards concerned. T re-
quest e Hon Minister to clarify this

point,
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- MR. DEPUTY SPEAKER: What would
be the medium of instruction in those
Central schools which you want? i
SHRI ZAINUL BASHER: That is the
choice of students. 1 am saying that Cen-
tral Schools should be opened in a big way
in those arcas. Even the Tamilians or the
Maharashtrians cannot force the Karnataka
Government not to introduce Kannada
compulsorily because we cannot check the
aspirationg of the majority, but at the
same time we have to safeguard the in-
teresfs of the minority, Both should co-
exist.

Though these questions concern the Edu-~
cation Ministry, T hope the Home Minister’
will be able to give some answers.

SHRI R. VENKATARAMAN: The
hon. Deputy Minister for Education is
here and since the question fall within
the jurisdiction of the Education Ministry,
he has very kindly agreed to answer them.

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P, K, THUNGON): As the House
is aware, so far as the educational policy
is concerned, it is quite clear that it was
declared in 1968 and a white paper was
laid on the Table of this House also. From
that National Policy on Education, T would
like to read out the extracts pertaining to
the three-language formula, for giving cla-
rification to the hon, Member:

“At the secondary stage, the State Go-
vernment should adopt, and vigorously
implement, the three-langnage formula
which includes the study of a modern
India language, preferably one of the
southern languages, apart from Hindi and
English in the Hindi-speaking States, and
of Hindi along with the regional lang-
uage and English in the non-Hindi speak-
ing States. Suitable courses in Hindi
and/or English should also be avail-
able in universities and colleges with a
view to improving the proficiency of stu-
dents in these languages upto the pres-
cribed university standards.”

In respect of implementation, it is a fact
that we do not have the machinery for
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' implementing in tofo the three-language

formula in the States. It is also a fact -

that Education has been brought into the
Concurrent List. Bat mere bringing it in-
to the Concurrent List is not sufficient.
Follow-up actions are being taken to am-
end certain Acts and, if necessary, to in-
troduce some more Bills to enable us to
have control over the States. We are try-
ing to do it.

SHRI ZAINUL BASHER:. My other

questions have not been replied to. I

wanted to know whether Government is
' going to open Central Schools in the areas
of linguistic minorities so that they can
get the education of their choice, I also
wanted to know whether the educational
institutions established by the minorities are
going to be recognised by the Central
Board of Education because there may be
some hurdles in the State Boards recog-
nising them.

-

SHRI P. K. THUNGON: These are
suggestions, but at the same time I would
like to say that, during the course of the
discussion in the Budget Session, T have
said that every year we are going to open
40 schools throughout the country.

SHRI ZAINUL BASHER: In the mino-
rity areas.

SHRI P. K. THUNGON: Opening of
Central Schools is mainly for the children
of transferrable Central Government em-
ployes.

MR. DEPUTY-SPEAKER:
gestion can be taken note of.

SHRI P. K. THUNGON: So far as his
suggestion is concerned, it is taken note
of.

SHRI A. NEELALOHITHADASAN
NADAR: Mr. Deputy-Speaker, Sir, T hope
you and the hon. Home Minister are more
aware of the seriousness of the language
question because both you come from——

MR. DEPUTY-SPEAKER: As if you
donot;;ouulsooomefromma:m.

SHRI ' A. NEELALOHITHADASAN
NADAR: Both of you come from the
State which was once at a burning point so
far as the language question is concerned.

His sug-
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But T am astonished to note that the hon,
Home Minister has not taken it now serio-
usly. The statement of the Minister it-
self. ...

MR. DEPUTY-SPEAKER: He is an
expert in mind reading.

SHRI A. NEELALOHITHADASAN
NADAR: The statement of the Minister
placed before the House itself is an cye-
wash. It is actually against facts and
realities. In the statement the Minister
says:

“The decision was adopted by a un-
animous resolution in both Houses of
Legislature on 24.6.82."

I question this statement. That is not
actually the fact. One Member belonging
to the Maharashtra Ekikaran Samiti walk-
ed out of the Assembly protesting against
this resolution. It is on record and the
Home Minister can even verify from the
Assembly proceedings. But I think the
Home Minister has given this statement
which is so irresponsible because he has
only acted as a postman for placing some
letter before this. House. The statement
starts:

“The Government of Karnataka have
informed. .."”

No direct information the Central Govern-
ment is having. The Home Minister is
having so many kinds of machinery to as-
sess the situation and to know the things.

Even regarding this Kolar Gold field in-
cident and firing the statement is not based
on facts. Actually there was no violence
from the side of the agitators. T have
personally gone to the place to assess the
situation and I can clearly say that there
was no violence on the part of the agita-
tors, Tt was peaceful agitation and delibera-
tely fire was opened on the agitators and
the number of persons killed given in the
statement is not correct. So many people
were killed—about 100 persons.

MR. DEPUTY-SPEAKER: You were
present on the spot?
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SHRI A. NEELALOHITHADASAN
NADAR: 1 visited the place after some
time. Even the newspapers have not car-
ried the news properly because most of
the newspapers published from Bangalore
are supporting this report.

DR, SUBRAMANIAM SWAMY: Even
Tamil newspapers are there.

SHRI A. NEELALOHITHADASAN
NADAR: But they have reported.,

“The situation is reported to be
peaceful throughout the State at pre-
sent.”—that is the conclusion of the

" Home Minister. “The situation is re-
ported to be peaceful...”

—I do not know who has given that
report to the Home Minister. ..

DR. SUBRAMANIAM
Gundu Rao.

SWAMY:

SHRI A. NEELALOHITHADASAN
NADAR: Gundu Rao might have given
but actually the situation is not peaceful.
The situation is serious and anytime it may
explode. Actually, Mr. Gundu Rao, the
Chief Minister himself has created all these
issues because the final order regarding
this language question on the part of his
Government is the fifth about-turn after
he assumed power.

First of all, T think in 1980, Mr. Gundu
Rao altered the school curricula to en-
hance the importance of Sanskrit. Then,
he appointed a Committee consisting of
Sanskrit experts to uphold his decision on
Sanskrit. After receiving the report from
that Committee—Gokak Committee—with-
out going into the details of it and reading
that, the Chief Minister issued a statement
that he was going to implement the report
as it was, And then, the linguistic mino-
rities people continued so many demonstra-
tions against that. Then only the Chief
Minister had taken pains to read that
report. He issued a statement after that
saying no, no; he will take into considera-
tion all the linguistic minorities’ mind and
only after that the report would be im-
plemented. Sir, one-fifth of the population
in Karnataka constitutes linguistic minori-
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ties, “Marathas, Urdu-speaking people,
Tamil-speaking people, Telugu-speaking
peolpe, Malayalam-speaking, people and
there are some other Konkani and other
dialect speaking people. As Prof. Pal
has pointed out though this is not part of
the Karnataka politics even then it has
become a part of the politics within the
Congress (I) Party there.

" MR. DEPUTY-SPEAKER:
questions.

Put your

SHRI A. NEELALOHITHADASAN
NADAR: Without consulting the linguis-
tic minorities, the Karnataka Government
although the Assembly’s Resolution was
also there—I do not dispute it—this is not
a unanimous resolution—has taken a deci-
sion to implement the Gokak Committee
Report in toto.

SHRI S. M. KRISHNA: No.

SHRI A. NEELALOHITHADASAN
NADAR: The Hon. Minister stated that
‘this is a compromise statement; do not
try to create an issue’, ‘That was his
statement. This was a compromise state-
ment; the linguistic minorities were not
consulted before taking a final decision.
This is not a question concerning only
Karnataka because, as we all know, this,
linguistic minority question and other things
have created the issues. Even the present
Chief Minister has asked the then Chief
Minister of Maharashtra to give protection
to the Kannadigas in Maharashtra; he
has written to the Central Government
also about the attack on Kannadigas and
other South Indians which thay had to
face in Maharashtra, Even While in
Madras once, the present Karnataka Chief
Minister has asked the Tamilnadu Govern-
ment to treat the Kannadiga schools there
in Madras as minority schools and pro-
vide them all amenities.

SHRI C. T. DHANDAPANI: Already
provided.

SHRT A. NEELALOHITHADASAN:
NADAR: Yes, already provided. The pre-
sent Chief Minister, in a public meeting,
said that. So, this is a question even in
‘Kerala, All of you may be knowing
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that Kannadigas are there in Kasargod.
The Kasargod Kannadiga Association has
passed a resolution against the implemen-
tation of the Gokak Committee Report
and said that if the Kerala Government
also follows the Karnataka Government
policy, then, the plight of the Kannadigas
in Kerala will be very dangerous, (Inter-
ruptions)

MR. DEPUTY-SPEAKER: That is why
1 said that every State in India is a mini-
India. We will have to be very careful.

SHRI A. NEELALOHITHADASAN:
NADAR: Sir, the Home Minister is say-
ing this—I do not know from which re-
port—that the situation there is very peace-
ful. T think this is a serious question and
it should be taken note of. It is a serious
question which should be seriously taken
into account because there are also other
issues connected with this, Even in Gudajur
there is an issue regarding Malayalees
staying there. That question has-also been
brought before the Prime Minister and
the Government.  Already in Bombay
there is harassment of” South Indians. T
urge upon the Home Minister through you
to constitute a committee of this House 1o
go into all the details. As Prof. Pal
has already pointed out there was a deci-
sion in this regard at the meeting of the
Southern Chief Ministers. Something
should be done to get that decision imple-
mented.  Similarly, in regard to Karna-
taka question the Central Government
should not take it easy by merely receiv-
ing some report from the State Govern-
‘ment. The Central Government should
take it seriously a conference of the rep-
resentatives of the linguistic minorities
along with the Kannada-speaking people
should be convened, if possible, including
the Members of Parliament from the con-
cerned language-speaking areas also. Till
this is done, the present decision should be
kept in abeyance.

SHRI R, VENKATARAMAN: Sir the
positive suggestion made by the hon. Mem-
“ber is that we must constitute a committee
of the House to go into this question. T
“do not see any reason why a committee of
this House should be constituted.
There are Constitutional provisions in our
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statute which give protection to the minori-
ties, viz., Articles 29, 30 and so on. If
any violation takes place certainly it can
be brought to our notice and action can
be taken. No such thing has been brought
to the notice of the Central Government.
The only question which has been raised
is that the new formula is not strictly in
accordance with the three-language for-
mula. But this is a matter in which there
has been some kind of understanding in
the legislature, This also provides for the
study of the other two languages. It may
be a slight variation but still it is within
the broad principles of the three-language
formula. Therefore, I do not see any rea-
son why a committee is necessary at all.

Then the hon. Member contested the
statement that the Resolution was passed
unanimously in the legislature. I have the
telegram from the Government of Kar-
nataka State that the Resolution was pass-
ed unanimously in the  Legislative
Assembly.

DR. SUBRAMANIAM SWAMY: Some
Members walked out.

SHRI R. VENKATARAMAN: I am
going to comment on this. They made the
mistake of walking out and thus enabling
the Government to gee that it is unani-
mously passed.

SHRI A. NEELALOHITHADASAN
NADAR: Members raised the protest and
then walked out.

SHRI R. VENKATARAMAN: In a de-
mocratic procedure the way to register
your protest is to stay in the House. If
you run away then your protest cannot be
registered, (Interruptions), Sir, 1 do not
wany to enter into any argument on this.

MR. DEPUTY-SPEAKER: The hon.
Minister can place before the Parliament
what he hag received from the Karnataka
Assembly,

SHRI R. VENKATARAMAN: Sir, then
Mr. Nadar said that T was acting as a
postman and only giving information that
has been received by me. Sir, does he want
me to prevaricate? As a Home Minister
1 cannot add or substract from the infor-
mation 1 get from respective authorities.
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As 1 have stated, the situation is peace-

ful and 1 would not like anything to be
done to disturb it.

SHRI S. M. KRISHNA: He says, 100
people died. That is what he said.

SHRI R. VENKATARAMAN: I have
a statement in which I have stated the
correct position,

SHRIMATI SUSHEELA GOPALAN
(Alleppey): Sir, I gm very much surprised

to hear the Home Minister saying that a.

‘Compromise solution’ is there. What is
this ‘compromise solution'? Has the State
Government got any right to compromise
on any constitutional provision? That is
what | am very much worried about. You
cannol certainly compromise on an im-
portant constitutional provision. You just
can't do that. A specific provision is there.
Article 350A says like this:

‘It shall be the endavour of every
State and of every local authority with-
in the State to provide adequate facilities
for instruction in the monther tongue at
the primy stage of education to child-
ren belonging to linguistic minority
groups'. . ..

What will happen to that? 25 Years back
what has happened- There was an agree-
ment arrived at in the conference of the
Chief Ministers of the Southern States. Tt
was decided that all facitities for the lin-
guistic minorities will be given for getting
education in their mother tongue. There is
a constitutional right also. Now if you say
that there is a compromise formula, how
can there be a compromise formula on
this? Because, now the question is this.
I fail to understand whether the Congress-I
Party in power have got any policy of
their own. Day in and day out you are
talking about national integration and all
that. Instead of fighting for national inte-
gration you ar creating all chauvinistic
troubles in the coun‘ry. You will be in
the forefront increasing troubles every-
where. How has the whole thing started
in Kamnataka? You have no language
policy there. 1 ask: What was your
policy? Three language formula was im-
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plemented in such a way that Kannada, -
the mother-tongue of the majority of the
people wag nowhzre in the educational
policy. Naturally, passions were roused
and then gradually the reverse thing took
place namely, all importance to Kannada,
no other linguistic minorities will be given
facilities to study in their mother tongue.
Tha; is the problem. So, the question is:
Have you not got the right to protect the
rights of the minorities to study in their
mother tongue? That is the major prob-
lem  For that you have not replied. I
am very much afraid because if the other
three Southern States adopt such a stand,
what will happen? Of course, T under-
stand, they are not fools to do that, but
anyhow, if they also declare that we will
do like that, what would happen? And
the suggestion comes from the other .side
that Kesergode should go to Karnataka.
So, you are the trouble-makers. You have
no policy. The Congress party in power
have no policy. Our party in Karnataka
has taken a very good stand. We are very
proud of the stand we took. In all the
Southern States we are taking a very good
stand because we are always for the natio-
nal integration and all that. You know
what is happening in Assam and every-
where. We are taking the correct stand.
What is happening in Punjab? Ours is a
party which always works for national
integration. Everywhere we are doing it.
We are proud to say that. What is your
party doing? What is the policy of the
Congress? Mr, Gundu Rao is bound to
implement that. When a Government
declares a policy, at least, the Congress
Party is bound to implement the constitu-
tional provisions. Will we get these
things? What are you doing? You are
actually trying to disintegarte the people.
Anything and everything can happen in
this country. So I want to know whether
the linguistic Minorities could have the
right to study in their mother tongue.

13 hrs.

On April 30, there was a proclamation
that Kannada will have 150 marks. Now,
it has been changed to 125 marks. Again,
the grace marks are not for study of their
mother tongue, but for studying Kannada.
That means, they have no right to study
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their mother tongue. What is the remedy
for that? Will the party in power at the
Centre give a guarantee for this?

SHRI R. VENKATARAMAN: I am
sorry for the hon. Member’s lack of know-
ledge of the formula, The formula is—
Kannada is the sole first regional language
of the State with 125 marks. The other
two language papers to be studied which
carry 100 marks each include Urdu, Tamil,
Telugu, Marathi, Hindi, English, Sanskrit;
Arabic; Persian etc., Therefore the hon.
Member...... (Interruptions). 1 do not
distarb you; I never disturb anybody.
Kindly extend me only that much facility.

It you wax elognant that they are not
allowed to study their language it is be-
side the point. It appears to have been
based on some misinformation and miscon-
ception. ... (Interruptions). This is not
the forum to debate your policy or my
policy. We have done it in 1980 and we
will do it in 1985 again.

DR. SUBRAMANIAM SWAMY: Sir,
he is prompting me to speak about Bel-
gaum; T am in a terrific dilemma. T am
a Tamilian, whose parents are living in
Bangalore and who has been elected from
Maharashtra. . . . (Interruptions).

MR. DEPUTY-SPEAKER: You are
yourself a mini-India,

DR. SUBRAMANIAM SWAMY: Tam
stateless. *

The Minister has said very rightly that
passions can be excited on this subject very
quickly, and I must tell you after knowing
a little bit of what hanpen=d in Karnataka
that the passions have been roused unneces-
sarily.

In 1956, when we had the linguistic
reorganisation of States, it was assumed
that the linguistic States would promote a
laneuage of that State with due- protection
to the minority languages, but unfortunate-
ly in Karnataka the importance that should
have been given to Kannada was not given,
In fact, it was put on par with Sanskrit
since ome could score marks easily in
Sanskrit, and as a consequence Kannada
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did suffer quite a bit Ultimately, some
correction was made, in fact, in October,
1979 when Shri Devraj Urs was the Chief
Minister. He tried to change that. And
when Shri Gundu Rao came to power, he
did not want to "2 undone in this matter.
and he also started meddling with this.
Unfortunately without their being a natio-
nal policy on languages, this tlwee-langu-
age formula is a very good formula, but
it is not being properly implemested.
This situation has arisen largely Secause
of unthinking meddling in the whols pro-
cess

The Gokak Committee report has been
grossly misunderstood by the minorities.
1 do not think, it ever advocated the kinds
of things that are said against it. For
example, one of the things being alleged
about the Gokak Committee is that it re-
commends that people should have Kan-
nada as the medium of instructions. Now-
here in the report it says that Kannada
should be the medium of instructions.
The other thing that is beimg said in the
regional press is that if the Gokak Com-
mittee report is implemented, the peoples’
mother tongue will have to be changed,
which is like the anti-Hindi agitation in
Tamil Nadu, when lot of false impressions
had been spread and passions had been
roused. Actually, the Gokak Committee
report is very straight-forward. They say
that all children will have to learn three
languages; one of them will be compulsory,
that is Kannada. And this will be called
the first language, and then the 300 marks
for three languages will be distributed. ...
(Interruptions). 1 know what the prob-
lems are of minorities. It is not a simple
thing. But the distribution of marks was
put 150, 100 and 50. This is the ratio—
3:2:1, and that too after the 8th standard.
And the policy was to come into operation
in 1986-87, from then on. So, the report
as such is not bad. But what happened
is that Mr. Gundu Rao, in his usual flam-
boyant way, announced that we have de-
cided to accept the Gokak Committee
Report in toto, without explaining what
the Report was. And, Sir, unfortunately
the Report was written in chaste Kannada,
So, everybody made his own tmnslation
of what the Report %aid. Tamil papers
wrote in one way; Urdu papers in ano-
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DR. SUBRAMANIAM SWAMY: I am
ther way, Gujarati papers in another way
and Marathi papers in another way and all
kinds of false impressions were given and
passings were aroused that you will have
to give up your language now. You are
a second-class citizen. You are finished.
‘This kind of thing was done. This is be-
cause of Mr. Gundu Rao’s inability to
understand the language. It is a very very
delicate issue and it has to be handled with
a great deal of care.

Unfortunately in this language matter,
there is lot of hypocrisy which everybody
propagates. Even in Karnataka, the Mini-
ster for Public Works and Housing. his
name is Thimappa, if 1 am not wrong,
he propagated Kannada in a very big way.
But when somebody asked him to which
school your children go he had to admit
they go to English-medium schools. Simi-
larly the children of the film actor of
today. Dr Raj Kumar, also go to English
medium schools.

AN HON. MEMBER: No.

DR. SUBRAMANIAM SWAMY: That
is waht came in the Press. Now, I will
take his words. Which school do your
children go to?

So, it is an attempt to seek popularity
by this kind of propagation. That is the
root cause. There is no doubt that in
Karnataka Kannada must be learnt and it
should be a compulsory language. There
cannot be any two opinions on that.

AN HON. MEMBER: And it should
be primary language.

DR. SUBRAMANIAM SWAMY: And
there have to be two other languages to
be learnt. The right shall be to learn in
mother-tongue. That is not denied. Even
in the Gokuk Report, it is not denied.
Nowhere in the Gokuk Report it is saill
that the medium of instruction has to be in
Kannads. It says it has to be in the
mother-tongue.

Therefore, if your question was to ex-
plain 1 this in the Constitutional provi-
sions. . . ;
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MR, DEPUTY-SPEAKER: You haw
done the job of the Minister very well.
) |
DR. SUBRAMANIAM SWAMY: Yes,
Sir, I am preparing for the next election.
We have to sit there very soon.

However, Mr. F. M. Khan, who is a
close associate of the Chief Minister, start-
ed launching an agitation. And then natu-
rally the Kannada people also got excited.
What happened in Kolar Gold Field?
The brutality of the police there is un-
believable. Mr. Gundu Rao says Naxa-
lites are responsible. But I have got hold
of Tamil papers published from Bangalore
and they have given such photographs
which clearly show that ordinary, common
people, young boys have been shot at and
four of them have been killed. So, I
would ask the Minister in conclusion the
following things.:

First of all T think it is the job of the
Central Government—if the State Gov-
ernment is incompetent—to at last propa-
gate the truth. What is this three-language
formula? Even this compromise formula
has not been properly explained. I would
have expected the Minister that in his open-
ing statement he would have said Gokuk
Committee Report has recommended this.
We, in the House do not even know what
the Gokuk Committee report has said.
This should have been brought .out that
we never meant to replace other languages.

Sir, T would ask him whether he has
seen Article 350(b) of the Constitution—
Not 50(a) or 29 or 30—which deals with
the rights of the minorities? It says:

“There shall be a special officer for
linguistic minorities to be appointed by
the President.”

Sir, Mr. Zail Singh has become Presi-
dent-elect. The first question that could
be put to him is this that:

It shall be the duty of the special officer
to investigate matters relating to the safe-
guards provided for linguistic minorities
under the Constitution and report to the
President upon thos matters at such inter-
vals as the President may direct and the,
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President shall cause all reports to be laid
before each House of Parliament and send,
-0 the government of the State concerned.
We have a Linguistic Minorities Commis-
sion; but in thig particular case, for the
implementation of this three-language for-
mula in Karnataka, thére should be a Spe-
cial Officer appointed by th: President, so
that the minorities feel secure, and do not
feel that their rights are being taken away.
Explanations through radio and T.V.
should also be done.

Secondly, even the implementation of
the first language of Karnataka would re-
quire a large number of teachers of Kan-

*nada. I have got the figures; there are
35,000 primary schools in Karnataka. Do
they have teachers for all these primary
schools? According to newspaper reports,
they have not made an adequate provision
in the Budget, and in the State Plan, for
the training of Kannada teachers. In fact,
Kannada teachers are paid very poorly.
In fact, many of them try to go away.
So, this is another thing. Tt is easy to
say that we must have this, but have you
made the financial allocations? No.
This is the job of the Minister to find out.

Thirdly, it is not only the Karnataka
Legislative Assembly which has passed a
resolution. The Maharashtra  Legislature
has also passed a resolution. So, I would
like to ask him whether ,in view of the
general situation and in the interests of
law and order, in respect of those areas
which are disputed, the Government has
considered any special measures to see that
passions do not get out of hand, particu-
larly in terms of implementing the formula.

I would like the Minister to come for-
ward and say that he would urge upon the
State Government to have a judicial en-
qujry in respect of Kolar Gold Fields.
pecause that will go a long way to assuage
the feelings of the Tamil minorities in
Karnataka.

Finally, I do not understand what this
grace mark of 15 is. Is it only for those
who fail, or for anybody and everybody?
Then why not add on from 110 to 125
and so on?
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I would like to conclude by saying that
the Gokuk Committee report is not as hor-
rible a report as it has been made out to
be. In fact, it is a very reasonable report.
If, instad of Mr. Gundu Rao we had a
sensible Chief Minister there, it could have
been implemented with the cooperation of
all the people in toto, in fact; and the
rights—of the minorities protected. But,
unfortunately, the incompetence of thier
Government is being demonstrated over
and over again. And in the case of Mr.
Gundu Rao, it is another explanation,

SHRI R. VENKATARAMAN: There
is a story in Sanskrit. A man who wanted
to kill a tortoise, was beating its back. It
did not die. The passer-by was very kind.
He said: “Oh! What a fool he is! He
is hurting the tortoise like this. If only
he turned the tortoise on the other side,
and gives one beating, it will die!” Dr.
Swami is now using the same tactics.
Just to criticize the Gundu Rao Govern-
ment, he is pretending to be a great cham-
pion of the Gokuk Committee report. (In-
terruptions).

SHRT C. T. DHANDAPANI: He is
going to Bangalore to-day.
SHRI R, VENKATARAMAN: I do

not want to go into all the matters. I
only want to say that the Karnataka Gov-
ernment i‘se!f has said that a high-power
committee will be appointed by the Gov-
ernment for the effective implementation
of this formula which they have made. So,
whatever Dr. Swamy wanted, would be
done by this committee. Tt will examine
the question of the teachers required, and
the various aspects of implementation.

DR. SUBRAMANIAM SWAMY: Why
not have a Special Officer appointed by
the President?

SHRI R. VENKATARAMAN: You
said that there were not teachers available,
and no sufficient steps taken. T said that
they were appointing a high-power com-
mittee. which is well within the competence
of the Karnataka State; and they will at-
tend to it.
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Nex; you mentioned that the Central
Government must have an officer. Al-
ready, we have a Commission, and any-
thing relating to linguistic minorities can
be brought before that Commission. Mere=
ly adding a number of officers, does not
add to the service to the community. 1
don’t think it is necessary when we already
have a Linguistic Minorities Commission.

DR. SUBRAMANIAM SWAMY: In
that case, was the Linguistic Minorities
Commission consulted in this implementa-
tion? N

SHRI R. VENKATARAMAN: Why
should they be consulted? Only if there
fs any dispute, it will come to them. Un-
fortunately, Mr. Nadar is disputing. The
people of Karnataka do not seem to be
disputing. The point is that Mr. Nadar's
dispute cannot be taken up. It is the peo-
ple of Karnataka who must dispute. (In-
terruptions).

SHRI A, NEELALOHITHADASAN
NADAR: We are here to protect the in-
terest of the lingujstic minority. That Is
why we are disputing. .

SHRI R. VENKATARAMAN: Then
they were commenting on the compromise
formula and gaid that how 15 marks are
to be added. To the people who are not
Kannada speaking, in the first language
Kanmada which they offer, whatever marks
they get, 15 more marks will be added to
them in order to equate the handicap which
they suffer.

DR. SUBRAMANIAM SWAMY: For
everybody!

SHRI R. VENKATARAMAN: 1t is
for the non-Kannada speaking people. Non-
Kannada speaking will be given a grace or
15 marks for a period of 10 years to make
up the handicap which they suffer; ana
therefore this seems to be a very fair one.
After all, everybody cannot have his way
all along the line.

DR. SUBRAMANIAM SWAMY: If a
person suvmits a blank answer paper, will
be get 15 marks.
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SHRI R. VENKATARAMAN: Yes,
(Interruptions).

SHRI SATYASADHAN CHAKRA-
BORTY: Omne clarification. This is a
very important issue.

MR. DEPUTY SPEAKER: No clarifi-
cation. The House stands adjourned to
meet at 2.15 p.m. !

13,17 hrs.

The Lok Sabha then adjourned for lunch
till Fifteen Minutes past Fourteen of the
Clock.

The Lok Sabha re-assembled after Lunch
at twenty-four minutes past Fourteen of
the Clock.

[MR., DEPUTY-SPEAKER in the Chairl

MR, DEPUTY-SPEAKER: Today it is
the record time. The quorum bell rang
for ten minutes.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): With your permission, Sir, [
rise to announce that Government Busi-
ness in this House during the week
commencing 19th July, 1982 will consist
ofi—

1. Consideration of any item of Go-
vernment Business carried over from
today’s Order Paper.

2. Consideration and passing of:—

(a) The Salary., Allowances and
Peansion of Members of Parliament
(Amendment) Bill 1982.

(b) The Chaparmukh-Silghat Rail-
way Line and the Katakhal-Lalabazar
Railway Line (Nationalisation) Bill,
1981.

(c) The Estate Duty (Amendment)
Bill, 1982,
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(d) The Metro Railways (Construc-
tion of Works) Amendment Bill, 1981,

(e) The Monopolies and Restrictive
Trade Practices (Amendment) Bill,
1982,

(f) The Food Corporations (Amend-
ment) Bill, 1982.
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SHRI G. M. BANATWALLA
(Ponnani): Mr, Deputy-Speaker, Sir, I
wish to raise two issues.

(1) The Government has ordered the
Israel Consul in Bombay to leave India
for acting not in consonance with his
consular functions, It is g welcome and
appropriate action by the Government and
shows that the Government is alive to the
situation, However, a’ mere expulsion of
the consul is inadequate. In view of the
persistent non-consular and objectionable
activities of the consulate, increasing
aggressive actions of Zionist Israel in
utter defiance of world opinion, the call
by the Conference of Non-aligned Coun-
tries to gsever all connections, including
consular, with Israel, and UN General
Assembly Resolution for total isolation
of Tsrael the need is to order immediate
closure of Israel's Consulate. A discus-
s‘on be included in the business for the
next week.

(2) During five months of the current
year, that is, during the period from
January to May 1982, nearly 71 lives have
already been lost in communal riots,
according to official figures. Many have
been injured and many rendered destitute.
There should also be an early discussion
during the next week on increasing
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communal riots in several parts of the
country like Bihar, Gujarat, Maharashtra,
U.P,, Tamil Nadu, Karnataka and others,
failure of the administration and gteps for
promoting communal amity and harmony.

ot fawy Hw gy ()
s wgey, ¥ fomtafes o
fawai & sa gog &1 adf-g= A
hefam &3 & aviy # @ g ¢

(1) @ & T 40 & 45 @
AR CAI ST T FW FE g | T
T TAw @ P T g fowee
8 o1E g IACET gt wgE,
st serefaat =1 e Pageft Afa
U TAE IAAIT HATYT T {YTL AR
fau @5t FEw oW F TTER F IF&g-
T & F:Iw AE FuE A & HHA
WEHI T AT I & 8§ |

JULY 16, 1982

B.O.H. ' 27

Frd-gr o W Paarod @y A
1

ofae aUeT 3@ a9t &E & qrAT
F @ T P o oY @ FER
frme g st @ g |

Ty Ietas od aume-Paody w1l w7
THA-TE FHEAT Feaw A@WH § , (97
% fou g F I FRT IIE TE® A
T

I FAY g T Ie qwE &
F gt fawrad W T W W@
FT TH ® FHMYTT & (90 IO aer
I



b

0, H. ASADHA 25, 1904 (SAKA) B0 H. 278

%

1
& | ggﬂa
%?gﬁ&ﬂg?

24
43

W e $T @ g TT # FOT-
T AT 9T FEHT FE@E W A=
gt =T

- SHRI E. BALANANDAN  (Mukun-
dapuram): I wish to raise the following
issues for inclusion in the next week’s
agenda:

1. The difficulties faced by the

formic acid industries like Periyar

Chemicals Kerala due to indiscriminate
imports of formic acid.

2. The gifficulties faced by the cashew
industry due to unhealthy competition
of private exporters,
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CHIT FUNDS BILL—Contd.

MR. DEPUTY SPEAKER: The House
will now take up further consideration of
the Chit Funds Bill.

Shri Dennis.

SHRI M. DENNIS (Nagercoil): Mr.
Deputy-Speaker, Sir, while welcoming the
Bill, T wish to offer a few remarks.

Enacting a comprehensive uniform
legislation to cover the entire country to
regulate and control chit funds transactions
is long overdue and it is a long felt-
need. This legislation would protect and
safeguard the interests of subscribers from
the unscrupulous dealings of the,promoter
or tae foreman and it would also check
the various abuses and mal-practices found
in chit funds transactions. This would put
to an end the practice of diverting chit
funds by the foreman or the promoter for
profitable and glamorous ventures.

The chit funds transaction is a good
source of saving and constitutes a con-

venient  instrument combining  savings
and borrowings. It is a positive institu-
tional alternative 1to the money lender,

something to compete with him. The
positive role played by it in the rural areas
cannot be minimised. Tt is an important
source of credit to people of poor and
moderate means in the rural areas. Its
accessibility and easy availability are the
main reasons for its wide popularity. It
i a very important financial intermediary
for the poor and the middle-class people.
The part played by the chit fund institu-
tion in the economic life of the poorer
sections of the community is well-known.
It has grown in a larger nroportion in the
country. Side by side with the good pro-
moters and foremen, unscrupulous pro-
moters also emerged and, so, several
chits, regulatory measures are ‘adopted by
States by passing several Acts.

Chit Fund tramsaction is based on
mutual trust and confidence between the
subscribers on the one hand and, the
‘foreman, on the other. Therefore,

iy
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there should be harmonious cooperation
and realisation of mutual benefit should
always be those for its smooth running.
Botn sides are to be protected and the
Bill should be made in such g way that it
should be acceptable to all sections. This
enactment should be aimed at ending the
undersirable practice of unscrupulous
foremen. It should not be a Curb on the
spirit of initative and enterprise developed
over years.

Chit  Funds provide
ployment opportunities,

considerable em-

- The Select Commitiee has made some
improvements in the Bill by making
modifications.  Still some more modifica-
tions are necessary for the smooth iunning
and harmonious functioning of the chit
fund transactions, Smooth runming of the
transaction alone would benefit both
subscribers and foremen.

So, the Bill has to be enacted in such
a way that the chit funds transactions
run on sound and smooth line.

With this in view, I have suggested
some amendments and Amendment Nos.
42 to 47 in the serial number regarding
Clauses 4, 7 and 20.

As per the provisions of the new Bill.
Previous sanction has to be obtained from
the State Government, The previous
sanction would be given to the foreman
only if he has fulfillad certain conditions,
Getting previous sanction is a pmew provi-
sion in this Act. This provision is not
provided in other State Acts. This pro-
vision is provided in Clause 4 of this Bill.
As per the provision, the promoter or
the foreman has to be under the tender
mercies of the Registrar and enormous
powers are given to the Registrar. To
soften the position and to make a lenient
attitude towards the foreman, I have
suggested amendment under Clause 4 (3)
(a), after the wonds.

“had been convicted of any offence
under this Act or under amy other Act
regulating chit business,”

I have suggested that the following be
added mamely, ‘unless a period of one-
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year has elapsed since his conviction’.
The reason for this amendment is this. As
T have said before, only as per this legis-
‘Jation, the promoter has to undergo the
formality of getting the previous sanction
from the State Government, In the State
Acts fais provision is not there. The pro-
mother of foreman, on previous occasions,
even for simple offences, would submit
‘himself to penalty in a casual way think-
ing that it would not affect his prospects
in the matter of conducting chit transac-
tion. This is a new provision, and he
would be cautious on future occasions, he
would be cautious that he should not be
disqualified by an offence, However, a
Jenient view has to be taken in the matter.
A time limit is provided under Clause
4(3) (c¢) of the Bill which reads:

“(c) had been convicted of any offence
involving moral turpitude and seatenced
to imprisonment for any such offence
unless a period of five years has elapsed
since his release.”

Here under Clause 4(3) (a), the offence is
not a grave offence. So, a time limit of
one year is a reasonable suggestion and it
-may be uccepted.

Apart from that, Clause 4(3) (a) includes
“any other Act regulating chit business’.
Here it means the State Acts. According
to Clause 90(2) of this Bill, other Acts,
notwithstanding they are repealed, shall
continue to apply to chit funds in opera-
tion at the commencement of this legista-
tion. So, at the commencement of this
legislation, if there is a chit transaction in
operation, though the State Acts are
repealed by this Bill, the continuance of
that chit transaction would not be affected.
That is clearly provided under Clause
90(2) of this Bill, But as per provision in
Clause 4(3) (a), even those promoters who
are conducting chit fund transactions and
not disqualified as per the provisions of
‘State Acts are hereby disqualified. This
clause conflicts with Clause 90(2) of this
Bill. When protection is given under
<Clause 90(2) to the promoters of chit
‘fund transactions which were in operation
‘at the commencement of this legislation if
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they are not disqualified by those Acts,
they should not be disqualified by Clause
4(3) (a) of this legislation. That is the
letter and spirit of Clause 90(2). So, if
that position is not accepted, at least one
year time may be given by accepting the
amendment. )

In the second amendment I have sug-
gested the deletion of clause 4(3)(b) —
lines 5 to 8 on page 4. Previous sanction
would be refused even in the case of de-
fault in payment of fees or the filing of
any statement or record etc, These are
minor offences. The matters referred to
in clause 4(3)(b) are only technical and
procedural lapses. That could be com-
mitted even by employees without the
knowledge of the foreman. For these
offences penalties have been clearly pro-
vided in clause 76 (2) of this very same
Bill and he can be fined upto Rs. 3000.
The refusal of previous sanction as per
clause 4(3) by inserting a provision like
4(3) (b) for these minor procedural and
technical lapses is too hard for the pro-
moters., This provision has to be deleted
and the position rectified.

The next amendment I have given is
regarding clause /7(2) (b)—page 6, line
9,—add ‘at the end—'unless a period of
one vear has elapsed since his conviction.’
This is also the same as that of the amend-
ment suggested for 4(3) (a) and next
amendment is also same as that of the
previous ‘amendment  suggested for 4(3)
(b)—that is clause 7(2) (¢) be deleted in
toto. These are technical and procedural
lapses and T need not repeat what I have
stated earlier.

1 have given an amendment for Clause
20(1)—page 10, line 7, regarding security
deposit by the foreman. That is what is
provided in clause 20(1). T have given a
suggestion for amending that clause in the
following manner, 1Instead of the
existing provision, namely, ‘before apply-
ing for a previous sanction under section
4’, substitute the old provision, namely,
‘before filing a declaration under section
9(1)'. The Select Committee has made
this modification. The point to be conmsi-
dered, is that foreman can invite the
subscribers only after obtaining previous
sanction. As per this provision the fore-
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man is expected to deposit the entire
amount of the security deposit which is
required to be deposited in an approved
Bank or the concerned authority before
getting the previous sanction.

The point to be noted here is that it
is only after getting the previous sanction
from the State Government, he can in-
vite the subscribers and collect the money
from them. Before that, no ome would
pay money. It is practically impossible

for a foreman to deposit the amount .

before he gets the previous sanction con-
templated in Clause 4.

Another point to be noted is that it
is possible that his application for the pre-
vious sanction may also be rejected on
the grounds stated in Clause 4 and im
other provisions in this Bill previous sanc-
tion may also lapse after twelve months
plus six months. In such cases, he has
to apply for the return of the amount and
he has to face the ordeal of getting back
the refund. He has to undergo a lot of
troubles or difficulties, Moreover, for the
deposited money, he would not get interest
also. To protect or safeguard the inte-
rest of the subscribers from the unscru-
pulous foreman, it has been clearly pro-
vided in Clause 9 that the Foreman can-
not commence the chit transaction before
he gets the clearance certificate. So, that
safeguard is enough. Before getting the
certificate for commencement he can de-
posit the momey. This would safeguard
and protect the interests of subscribers.
So, this amendment may be accepted.

Another amendment I have Submitted
that is for the deletion of clause 77.
Deletion of entire clause is not within
the rules and so not allowed. As per
Clause 77, imprisonment is allowed for
the second and subsequent offences, The
point to be noted is that even for the
simple offences, he has to undergo the
ordeal of imprisonment, Even if there
is a technical or procedural lapse, if this
ig his subsequent and gecond offence,” he
has to undergo the imprisonment. “This
is a very harsh provision, At least a
distinction must be mad, between the
Puniahment imposed , for the simple
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offenceg and grave offences. Even Such a
distinction is not provided here, So, im-
posing the penalty of imprisonment to
second offenders without considering the
nature and gravity of offence is too harsh
and it ig not proper,

PROF. N, G. RANGA (Gunture):
Imposing an imprisonment in this omnibus
Bill is not possible,

SHRI N, DENNIS: Under Clause 76,
discretion is allowed to the judicial
officers. Distinction is allowed to them
for imposing the punishment according to
the nature of the offence. My point here
is that Clause 76 of the Bill would meet
the needs of justice; the judicial officer can
impose a severe punishment according to
the gravity or the nature of the offence.
If the offence is grave then imprisonment
can be awarded but imposing imprison-
ment on a foreman for procedural lapses
and minor offences is not proper,

Sir, thig Bill may be passed with these
modifications,
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*SHRI FRA MOHAN (Coimbatore):
Hon. Mr, Deputy Speaker, Sir, on behalf
of my party the Dravida Munnetra
Kazhagam, I would Jike to express my
views on the Chit Fundg Bill, 1980, which
has been introduced by my hon, friend
the Deputy Minister of Finance, Shri
Janardhan Poojari. For the past geveral
years there were widespread and wild
allegations of malpractices on the party
of Chit Funds on the floor of this House,
in the Press and on public platforms.
There was (iscontent and dissatisfaction
among the people also. In fact, in many
places, the Chit Funds had become Cheat
Funds and the people become the victims
of the deception of Chit Funds. As a
consequence of this, thig Bill was intro-
duced in thig House; it was later referred
to the Selecy Committee of this House.
The Bill as amended by the Select Com-
mittee is before us today.

The hon. Member who preceded me
pointed out that all the black money in
the Tountry has emanated from the Chit
Funds, 1 do not know how far this
contention is correct. In our country
several hundredg of crores of rupeeg are
reported .to be in circulation and all that

*The original speech was delivered in Tamil.l ;

1311 LS—10.
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money could not have come from the
Chi; Funds. Some mistakes might have
taken place here and there. It does pot
mean that all the Chit Funds are bad.
We should remedy the mistakes and not
blame everyone. Just because of a few
mistakes here and there, the entire system
of Chit Fund operations should not be
condemned. In any urban and rural
centres, several traders have got the
succour of these Chit Funds for their
livelihood. By joining the Chit Funds and
later bidding in auctions, they have got
the money for expanding their business.
Many people have derived their sustenance
from these Chit Funds. I wholeheartedly
welcome this measure from this angle and
I would suggest a few things for the
approval of this House,

Cluase 4(3)(a) (b) and (c¢) should be
deleted for this reason that under this
Clause the Registrar hag been empowered
to refuse previous sanction to commence
or conduct chits even for technical and
trivial offences such ag a day’s delay in
filing a copy of the minutes of auction
proceedings. Even the life-term convicts,
who ‘are murderers, are given an oppor-
tunity in the prison to mend their ways
and they are given an opportunity for
rehabilitation  after their prison term,
Here, due (o emotional outburst a person
may commil a minor crime and may be
imprisoned. For participating in agitation
a person may be sent to jail. After his
release, he should not be barred from
getting permission to run the chit fund

for hig livelihood. When ¢hat should be |

the intent of this law, it is not proper that
for failure to vroduce a copy of the
auction proceedingg within the prescribed
period one should be debarred from
getting permission to commence or con-
duct chit funds, The promoter cannot
be held responsible for a minor lapse
on the part of his Manager or his Accoun-
tant. The promoter. should not be
punished for this. That is why I demand
the deletion of thig clause.

Clause 76 stipulates the punishment of
imprisonment of 2 years andlor a fine
upto Rs. 5000. For a simple offence a
fine upto Rs, 3000 has been imposed
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under this clause, Clause 77 does not
make any distinction between grave and
simple second offence and the punishment
is imprisonment upto 2 years. This can
be incorporated in Clause 76 itself, if it
is necessary. Clause 77 is redundant in

this respect. It gshould be deleted.

Clause 6(3) restricts the amount of
discount to 30 per cent of the chit value.
For a chit with the duration of 100
months, thig discount is very little. This
is not right inducement for the bidders.
The Chit fund company also will not
benefit from. this 30 per cent discount.
This 30 per cent dividend will not attract
those who want to joint the Chit Fund.
T suggest that thig discount should be
raised to 50 per cent,

Clause 16(2) gtipulates theg compulsory
presence of 2 subscribers at the #ime of
auctioning, The Foreman can only invite
the subscribers to be present at the time
of auctioning. [If non. twins up what
can he do. He cannot withold the auction
on this ground. If anyone objects to the
auctioning, then re-auction can be con-
ducted. If none objects to  the auction,
there should be no compulsion that
auction should nog be held. It should be
left to the Foreman to decide and to hold
the auction in the presence of not less
than two gubscribers if possible; other-
wise he can do so by himself,

MR. DEPUTY SPEAKER: You should
have moved all these amendments, Mr,
Mohan. T don! think you have done that.

SHRI ERA MOHAN: The hon,
Minister is taking down my points, Here-
after 1 will do that,

Clause 20(1) says that the Foreman
should deposit the amount equal to chit
amount ag security, This will create
financial problemg for the foreman, This
security amount should be reduced to 50
per cent of the chit amount, Instead of
cash, if bank guarantee is furnished, it
should be gnough. The Foreman ghould
be enabled to mortgage his gssets also if

Clause 21(1)(b) fixes the commission
at § per cent. Thismnotemh,m
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will tempt the chit funds to resort to
unfair means. Hence the Commission
should be raised to 7 1|2 per cent.

Clause 22(1) provides that the Fore-
man should pay the prize amount within
seven days after the date of the draw.
The gubscribers are to furnish authentic
documents before the money is disbursed.
Suppoing there is delay on the part of
subscriberg in producing documents and
more than 7 days is taken in that, the
Foreman should not be held responsible
for the delay. The time should be
extended till the subscribers »roduce the
required documents,

Thig Bill is a regulatory measure for
the promoters of Chit Funds, But what
happens to the defaulting subscribers?
1f a suit is filed in a Court of Law, it
takes about 4, 5 years before the case is
decided. By that time the Chit Fund may
be in the giage of winding up. If four
subscribers decide to default, then there
is no alternative for the Chit Fund except
to close the shop. Even with all relevant
and authentic documents, it will take
years to have the cases seitled in the
Courts of Law. There should be a legal
provision that the cases  against the
defaulters should be completed as ex-
peditiously a possible, within a period of
three months. Such a |egislative protec-
tion must be given to the promoters Of
Chit Funds,

1 would in the end refer to the diversion
of chit money and the profits by the
promoters in Hotels, Races etc, at the
cost of subscribers. I would not like to
refer 1o those Chiet Funds by their names.
There are stringent provisions in the Bill
which should be implemented effectively.
Before I conclude T would like to have
explanation from the hon. Deputy Finance
Minister for banning the Banks from
conducting Chits. Since this is a public
utility measure, I extent my wholehearted
support fo it.

MR, DEPUTY SPEAKER: Shri
Bhiku Ram Jain,

SHRI BHIKU RAM JAIN: There is
only ape minute left,

ASADHA 25, 1004 (SAKAY

Resolution Re: 204
Steps to promote
secular outlook
in the country

MR, DEPUTY SPEAKER: You
speak one or two sentences and then con-
tinue next time,

SHRI BHIKU RAM JAIN (Chandni
Chowk): Mr. Deputy Speaker, Sir, .1
rise to welcome the introduction of this
Bill.

MR. DEPUTY SPEAKER: Now you

can continue next time.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

Forty-FourtTH REPORT

off Ty o awt (sren) o H
T AT E. [ Tg TN 14 9ATE,
1982 & Tw1 W gy&a f&w 7o wz-
Tt et & favasl qyr gl

Fafr gtafa & 443 haazw &
I

MR. DEPUTY SPEAKER: The ques-
tion is:

“That this House Jo agree with the
Forty-fourth Report of the Committee
on Private Members' Bills and Resolu-
tions presented to the House on the
14th July, 1982."

The motion was adopted.

RESOLUTION RE: STEPS TO PRO-
MOTE SECULAR OUTLOOK IN THE
COUNTRY

MR. DEPUTY SPEAKER: Now we
shall take up further discussion of the
following Resolution moved by Shrimati
Vidya Chennupati on 23rd April, 1982:—

“Keeping in view the secular
character of our Constitution and the
fact that secularism is one of the basic
tenets of our State Policy, this House
recommends to the Government to take
immediate stepg to:—

(a) promote a sense of casteless-
nesg through inter-caste and inters

nilm marriages; :
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[Mr. Deputy-Speaker]
(b) prepare suitable text books to
* propagate secular ideas by laying
emphasis on fundamental duties
enshrined in the Constitution;

(c) encourage secular outlook
among the employees working in
Government and Public Sector
Undertakings;

So that a fecling of natiomal brother
hood and of human dignity is Promoted
among the people.”

The time left for this Resolution is only
8 minutes, but there are many speakers
who want to speak on this, What is the
consensug of the House?

SEVERAL HON, MEMBERS. Two
hours more should be extended.

MR. DEPUTY SPEAKER: So, the

time for this Resolution ig extended upto
530 pm.

SHRI SATYASADHAN CHAKRA-
BORT}’ (Calcutta South): You have not
taken our opinions.

MR. DEPUTY SPEAKER: I am going
to gatisfy you also. I know you want
to move your resolution. This resolution
ig also very important.

SHRI G. M., BANATWALLA
(Ponnani): Mr, Deputy Speaker, Sir, I
was making my humble gubmissions with
respect to secular outlook. I am quoting
Chief Justice Das who had made this
remark while dealing with the Kerala
Education Bill, He gays on page 600
as follows.

“Throughout the ages endlesg inunda-
tions of men of diverse creeds, cultures
and races—Aryans and non-Aryans,
Dravidians and Chinese, Scythians,
Huns, Pathans and Mughals—have
come to this ancient Jand from dis-
tant regions and climes, India has wel-
comed them all. They have met and
gathered, given and taken and got min-
gled, merged and lost in one body.

-~ India’s tradition has thug been epiton-
| mised in the following noble lines:
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‘None ghall be turned away

From the shore of this vast sea of
humanity
That i India.

We have before ug this resolution for
the promotion of secular outlook There
are various other pertinent points that I
may say. The Koran gays: “Lakum gdi
nakum Valeyadin®—to vyou your re-
ligion; to me my religion. At another
place, it says “La ikraha fid-din"—there
is no Compulsion in matters of religion.
It is this outlook that has to be developed. -

And it ig only then that we can have
a society of which we will be proud.
Sir, T may refer here to an important
point in the Resolution, The Resolution
speaks about inter-religious marriages, It
is rather unfortunate that the efforts for
promotion of secular outlook have fallen
a victim to certain misconceptions and
myths. This is one of them.

Mr. Deputy-Speaker, Sir, I may submit
that inter-religious marriages can create
various complicationg also. Now, T have
before me the conclusions of a study,
thay wag made by Dr. Bambawala and
Dr. Ramanamma of the Departmept of
Sociology, University of Poona, Their
article appeared in the Mainstream in its
issug dated the 1st May, 1982, About
marriages and the blind rush for fhe pro-
motion of inter-religious marriages this
remark is very pertinent. I quote:

‘A successful marriage depends upon
agreement on basic values, affectional
intimacy, accommodatidn, eughoria and
certain other factors. Disagreement is
more likely to arise between dissimilar
persons, and marital problems against
the heterogamously married reflect con-
flicts in the cultural background of the
people concerned.’

Therefore, various factors have to be
taken into accoun before you pronounce
your judgment with respect to marriages.
In this study—they made a gpecial study—
they have presented certain figures. We
are told, again I quote—

‘....only 36 per cent men and 40
per cent women had absolutely no
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objection to their spouse’s pattern of
worship, Those who resented their
spouses following their own religion
felt thay the children should not be
unduly influenced by one parent.”

Therefore, 1 respectfully submit before
the House that this question of just blindly
rushing to promote inter-religions marria-
ges by  providing them Wwith certain
encouragement and all, may have a dis-
astrous effect and may not lead to the
achievement of the noble ideals that are
there. As you know, religions regulate
marriages. (Interruptions) Islam also
does it. There are injunctions Wwith
respect ‘o inter-religious marriages, and
it is in consonance with the secular out-
look that these injunctions have to be
duly respected_

Sir, the crux of the entire mater is
that in a society of the type that we
have, a multi religious society, a multi-
lingual society, a multi-cultural society,
due justice gshould be given to every
section of the population so that the
entire nation is welded into one. This is
the crux of the problem. We must find
out whether due justice is given to one
and all. I would here like to only make
a passing reference (o the situation that
confrontg the varioug sections of the
population, the situation—the humiliating
situation—that our Harijan brothers, those
of the Scheduled Castes and Scheduled
Tribes, face. It is pathetic. It is a
Challenging task for us. We have to accept
the challenge and to see that the situation
improves and that real equality and the
sense of brotherhood prevail everywhere.

Take the question of Muslims. T will
not try to misuse this occasion by giving
a long discourse upon the same. 1t is
only for the purpose of strengthening the
point that what is needed is justice fo all
sections of the population in an effort to
weld all of them into a harmonious
whole, into a nation of which we can be
proud. I am making a reference to ‘The
Tribune’ of 6th December, 1978 which

says:

“Muslims form about 11 per cent of
the population but, according to un-
official data, there are less than a dozen
Muslims  including one Class 1 officer,
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two Class II officers and four each in
Class 111 and Class IV categories in the
Union Home Ministry. In the Border
Security Force Muslims constitute only
4 per cent of the total strength of
80,000 and in the CRP the Muslim
quota ap present is barely 6 per cent.”

There hag been a steady deterioration
all these years in the economic position of
the Muslims of India. The deterioration
has reached guch low depthg that I may
draw your aitention to the situation as it
prevails now in Pune the cultural capital
of Maharashtra. In Pune, the economic
situation of Muslims has so deteriorated
that today Muslimg are obliged (o accept
sub-employment from those of the
Scheduled Castes and Scheduled Tribes,
who are appointed to clean and sweep the
city of Pune by the Pune Municipal
Corporation. They cannot even get the
employment of sweepers from the Pune
Municipal Corporation. We have already
reached that depth. Therefore, it is
necessary that an economic deal, a fair
deal, hag to be given. We have to look
at the economic backwardness and educa-
tional backwardness of wvarious sections
of our population, It is only when a fair
deal is given (o them that we will be in
a position to promote the sense of national
brotherhood, the purpose for which this
Resolution has been brought,

I congratulate the Mover of the Re-
solution for having given us an opportunity
to discusg this question, which is of great
importance and of extreme relevance to
the prevalent situation,” There is no
dearth of guggestions that have been made
from time to time for promotion of a
secular outlook. We have had several
commissions on communal troubles, They
have made various guggestions. They are
there. Buy what is our attitude towards
those suggestions? They are observed in
breach. I will not take many instances
to substanciate this particular point.
Take, for example, the Madan Commis-
sion. When, some time back, we had
riots in Bhiwandi, Mahad and Jalagon,
the Government of Maharashtra appoint-
ed a Commission of Inquiry, headed by
Mr, Justice Madan,  After years of
labour, we had a very good report from
Justice Madan, One of the recom--
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‘mendationg of the Commissions of In-
quiry headed by Justice Madan was that
when processions of a controversial nature
are being taken out, then at least Minis-
ters should not participate in such pro-
cessions, or associate themselves with
such processions, because it can create
complicationg and affect the decisions that
the administration may have "to take
without any prejudice.

But what happened? We had a Shiv
Jayanti procession sometime back in
Kalyan, Since iy was of a controversial
nature and there were certain objections
with respect to route and other things for
several years the procession had been
banned. But thig time this controversial
procession wag taken out. Did the Chief
Minister or the Government of Maha-
rashtra follow the recommenflation of
Justice Madan? No. Several Ministers
were leading the procession, or were
associated with the procession,

This is one example to show that there
is no dearth of recommendations with
us. But, then, there must be a will to
act upon those recommendations. If there
is a will, then I am sure that we will be
able to tackle the present situation, as it
is. Unfortunately, there is increasing
communal propaganda, vicious propa-
ganda, and we hardly see any action being
taken with respect to that propaganda.
Therefore, 1 emphasize that what is needed
is the will to act strongly and sternly,
with a view to see that justice i done,
peace is maintained and real secular out-
look emerges.

There are various other things. But,
then, we may wait for some other dcca-
sion for referring to them. Sir, I thank
vou very much for the time that yon have
given me. The Mover of the Resolution
has to be congratulated, subject to - my
observations, for having brought this Re-
solution before the House and given us
an opportunity to submit our observations
on this matter of vital importance, on
which rests the very metwork of relations
in the country.

PROF. N. G. RANGA (Guntur): Mr.
Deputy-Speaker, T am rather surprised with
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the use made by my hon. friend, Shri
Banatwalla ,of this Resolution to bring,
in his very persuasive, quiet but not. so
very wise manner, extraneous items and
considerations into. the discussion of this
Resolution. We are not discussing now
the inter-religious quarrels, discriminations
and disabilitie; inflicted upon each other.
My hon. friend was right when he said
that our thoughts are very good,-but our
practice does not seem to be so good. So,
he made two quotations from Quran and
Quarn has said it rightly that ‘you have
your religions, T have my religion’. But
India’s experience has been different. His-
tory denies their practice in regard to this
matter. Their practice has not been in
conformity with this preaching given by
Quran. In politics we are having ‘Aya
Rams’ and ‘Gaya Rams’: in religion also
we had ‘Aya Rams' and ‘Gaya Rams’. If
it is voluntary ‘Aya Rams’ and Gaya Rams’,
it could -be tolemated. If it is based upon
morney, many of our friends take objec-
tion to that. If it is also based upon vio=-
lence, then everybody violently disagrees
with it. We know what the lessons of
history have been, I need not go very
much into that. I know only one thing.
Whoever marries a Hindu does not find
it necessary to become a Hindm if he is
not a Hindu, but whoever marries a Catho-
lic or a Muslim finds it somehow or other
willy nilly often that he has to necessarily
become either a Catholic or a Moham-
meden. T do not know why it has hap-
pened, but it happens. Therefore, I am
inclined to agree with my hon. friend that
we may not be over-enthusiastic in pro-
pagating that there should be inter-reli-
gious’ marriages, although I have not ob-
jection. We leave it to the people them-
selves. Let them marry. But then my
hon. frieng is afraid, he does not say so;
it looks like that, that he does not want
these inter-religious marriages. What
about inter-caste marriages? We need
them, we like them, we advocate them.
But when actually people have got the
courage to practise these inter-caste mar-
riages? We do not éncolirage them, we
do not help them, we do not seem to make
it easy for them to have comfortable life.

They seem to be falling in between two
stools, they gain nothing at all, and that
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is why the import of this Resolution is
that Government ghould take some special
Steps in order to encourage those people
who have got the courage to go through
inter-caste  marriages, to welcome inter-
caste marriages within their own families.
We have some Ministers who have had
the courage to welcome inter-caste mar-
riages. I do not think they have gained
much. Many of them must have suffered
a lot and I do not find that as a result
of their inte-caste marriages they have
gained anything at all in politics, On
the other hand, quite 3 large num-
ber of them suffered. Neither of the
castes owng them with  the result
they suffer. This is what is happening.
1 know of various other people also, among
teachers, among professors, among law-
yers. To which caste do the children be-
long? To the father's caste or to the
mother’s caste? And the children, if they
seek marriages again, how do they get
their spouse—this side or that side? The
mother wants her side and the father wants
his side, and it creates a discordant note
in their family life. Why? Because our
society is caste-ridden. Therefore, from
their childhood we have got try and help
our children to think of the past as some-
thing not so very good, not so very whole-
some, not so very conducive to na-
tional integration and national unity. Are
we prepared to do that? We must do it,
That is the import of this Resolution.
Similarly, it is in regard to religion also.
But then my hon. friends are not prepared
to have secular system of legislation. When
we wanted to change the Hindu Code there
was so much of objection from So many
sections of Hindus and they said, “Why
do you want to impose this thing on us
alone? Why do you not have a regular
code for everybody -on social matters?”
Our friends, the Muslims, would not like
to have it. We as a secular Government,
non-religious Government, have got to
fold our hands and then say, “All right,
we will be contended with this Hindu Code
because we some how or the other have
to manage with Hindus,” But we cannot
manage with our Muslim friends and,
therefore, let them have their shiravat and
workabilities according to their own law,
according to their own religion. Let them
carry on. Where is the secular idea here?
These are all the inconsistencies which
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are built into our social life as well as
our political life. We must get over these
inconsistencies. How can we do it? We
grown ups are very queer people. We do
not seem to be acting property. Are we
hypocrats? We dare not say so. Are we

. sincere? We want to be sincere but are

we really sincere and are we really honest
in our behaviour? We are not. We must
own the truth, We are all the time mov-
ing in our respective religious capsules,
our caste capsules also. How can we get
over this? Tt is not because of want of
greay men who teach ug the right things
and that we are behaving in such a bad
way., From the days of Buddha, earlier
from the days when the rishies wrote up-
nishads and right down to Vivekananda
we have been preaching to our people the
right thing. But somehow we have been
caught in this terrible snare and prison
of our social system. There is something
wrong in our social system—whether it is
of the communists, whether it is of the
catholics or the Muslims or the Christians
or the Hindus. This system has go to be
broken. I do not think we would be able
to break it with the help of the State, We
would have to break it through our res-
pected religious leaders, preachers and our
elders. We have got to make a move.
How are we to move it? We need money.
We need....

MR. DEPUTY SPEAKER: No religious
leaders is secular,

PROF. N. G. RANGA: We need orga-
nisation and it has got to be a continuing
process. We have had in South India, in
recent times, many great men and one
of them who had never achieved power
in the manner in which power is being
understood by the treasury benches-wise.
Shri E. V. Ramaswamy Naicker. He went
through any number of struggles. Many
number of times he went to jail. He
allowed himself to be ridiculed by so many
people. He went to the extent of insult-
ing Hindus in a sacrilegious matter also
in order to free them from the bondage
of this caste idea embedded in our Pura-
nas. He gid all that, Tt is because of
that my hon. friend. the Deputy Speaker
and his party and the other rival party,
but sister party, in South India were able
to achieve power. But they have not been
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able to break through this terrible sys-
tem of casteism or religious taboos, We
need Such people like Shri E. V. Rama-
swamy Naicker. We need not go to the
days of Vivekananda. Here was this man.
He never wore ochre clothes. He never
claimed himself to be a swamy or anything
like that. But he fought our social sys-
tem,

We need such people. He made friends
with the Muslims, with the Christians,
with the Hindus. We need such preach-
ers. Where are they? How are they to
arise? Who is to stand by them? These
are the challenges in this atmosphere,

16.00 hours.

[SHrR1 HARINATHA MISHRA in the Chair]

What is the role that the Government
can play? It has got its schools at its
Misposal. Text books are at its disposal.
It has got a huge, big broadcasting ma-
chinery, equipment at its disopsal. Let
it go on using this and other opportunities
that it has in order to strengthen the hands
of such people like E. V. Ramasamy
Naicker and also to strengthen and pou-
larise the tenets, the best possible tenets,
the most progressive tenets of all religions
that we find in all these religious books
and (o popularise them though these sc-
hool books, text books and with the help
school teachers. That is what we can ex-
pect the Government to do. We cannot
expect the Government to interfere in
inter-religious  marriages. Immediately,
we will face criticism from Catholics and
Christians. We cannot expect them to
carry on a kind of propaganda which is
likely to upset the religious sentiment, and
cannot expect them to talk on casteism,
priesthood or Mullahism or Panditism or
anything like that. But certainly, the Gov-
ernment can do a lot through the great
institution of education and also the insti-
tution of broadcasting. That is what I
expect the Government to do.

Some efforts are being mad¢ in some
of the States. Why? My own Party
‘was expected to give some preference in
nominating people for various positions, to
‘those psople who have had the courage to
go through inter-caste marrjages. But we
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have not succeded. Governments have
offered some incentives in recruting for
Government jobs and so on to those peo-
ple who have had to the courage and the
social stamina to have inter-caste marria-
ges either between themselves—husband
and wife or among their own children.
So far, fortunately, nobody has taken ob-
jection. I hope, no objection would be
raised to any such effort being made by
the Government. But then the difficulty
is how much and how far has the Gov-
ernment to go in giving preference in
selection to Government jobs and so on?
We have already got so many reservations,
as you know. In addition, people like me,
freedom fighters want some reservations.
Now, the inter-caste people also ask for
reservations.

SHR1 SATYASADHAN CHAKRA-
BORTY: You have already got the re-
served seat in Parliament for many years.

PROF. N. G. RANGA: | have not ask-
ed for anything. I did not get anything.

One has to go rather cautiously by giv-
ing incentives, by way of jobs and by
way of grants, because grant of money is
easier. Then with inflation, you can go
on producing more and more. Therefore,
the financial incentives you may give. But
governmental jobs-incentive is rather very
very dangeroug thing, I would not like
the Government to march too fast in this
direction, ' ' :

. SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): They will take the job and
then divorce the wife.

PROF. N. G. RANGA: I do not know.
T would like the Government to proceed
in a cautious manner, yet the Government
to be progressive. I want the Government
to to think about it in cooperation with
the leaders of not only various parties but
also the religious representatives of differ-
ent religions. We should evolve a policy
which would be common to all religions;
common to all castes, which would be
accepted by everybody but which would
not be like Hindu Code on the one side
and Shariat on the other and Roman
Catholicism in the third direction. If you
introduce that kind of a distinction, if you
accept it, once again you will introducing -
by way of so-called cosmopolitanism that
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* is being suggested in the resolution an-
other kind of reservation, another kind of
casteims and another kind of tabooism
which -would be dangerous indeed for the
future,

SHRI BAPUSAHEB PARULEKAR:
Mr. Chairman, Sir, I congratulate Shri-
mati Vidya Chennupati for having focus-
sed the attention of the Government
through this resolution to a very impor-
that point and 1 thank her for giving me
an opportunity to express my views over
1he—subject.

1 had an opportunity to express my
views over this subject once or twice in
this august House and, therefore, today
I have decided to restrict myself to one
point to which a reference was made by
my senior eminent colleague, I mean, Prof.
Ranga in his speech. Ever since the inau-
guration of our Constitution, the Govern-
ment has done much to implement the
ideal of secularism in the basic law of
this land. So far, after the Constitution
has come into force, as far as Hindu com-
munity is concerned, the Government after
wwithdrawing the Hindu Code Bill has pro-
gressively moved ahead in the direction of
adopting legislation in regard to marriage,
divorce, succession and adoption affairs
of the Hindus. The personal law of the
Hindus—I am making a reference to this
personal law for a specific reason which
I would submit later—has been drastically
changed. 1 have no objection to that;
it was absolutely necessary, That has been
drastically changed if one can compare it
with the traditional law as emanating from
the Shastras. As the time changes, we
have to change ourselves; we have to be
flexible in order to have a social life and
socia] welfare. In our society, these chan-
ges are necessary. But what pains me
is that the question of reforming other
communities stands unchanged. The Gov-
ernment of India, it seems, has well taken
the view that such other laws cannot be
amended or touchad wunless there is a
strong  demand made by the particular
community.

In the last session, I had put a question
to the Minister of Law as to what steps
the Government had taken to implement
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article 44 of the Constitution which came
into force on 26th January, 1950—32
vears have elapsed. 1 was told that unless
that particular community comes forward
with a demand, the Government is not
going to make any changes in the per-
sonal law. I am going to request the Gov-
ernment that the Government should re-
consider as to whether measures of social
welfare and reforms in their personal law
are necessary Or are not necessary,

We have in our statute books a personal
law, a provision, that if a man has to re-
marry a divorced wife, that woman has
to re-marry a stranger. That marriage has
to be dissolved by a decree or divorce.
Prior to that it has to be proved that the
marriage was consummated and after the
divorce, the first husband's marriage with
his first wife, is a legal marriage.

Are we not going to change this law?
I will tell you an interesting case in the
court. A young man governed by this
law, after marriage, went to London for
his higher studies. His father wrote hii
a letter about the boy's wife. The boy
believed his father and from London divor-
ced his wife who was in India. After he
came back, he found that the information
which his father got, was not correct and
that he did great injustice to his wife and,
therefore, he thought of re-marrying her.
The impediment came in the way because
according to the personal law, that girl has
to be re-married. He got her married to
a friend of his and asked him to divorce.
And uwnfortunately that friend of his re-
fused to divorce her! The matter is pend-
ing in the court of law. :

Now, we are really coming to the end
of the 20th century and still we have not
made any progress in this connection, The
Minister of Law is also here.

Is it not necessary that we should change
such laws and is it only because these
laws are claimed to have come from Gods
that we should not change these laws?
There are so many persons who have taken
up these problems. But the religious heads
have beaten the reformists who propagated
that this law should be changed. There-
fore, 1 request that at least after 32 years,
the Government should consider whether



307 Resolution Re:

[Shri Bapusaheb Parulekar]

the time has come or not to implement
Article 44 of the Constitution,

_ Even in Christian law, as far as divorce

is concerned, only the husband gets the
right of divorce on the ground of adultery
by the wife. But the wife does not get
this right.

There are so many incidents and cases
of which T had the fortune or misfortune
to conduct. But I have no time to say
here.

The framers of our Constitution in their
wisdom gave the direction that in order
to have complete secularism in our coun-
try, there shall be a uniform civil code.

But 1 do not know as to why the Gov-
ernment is scared of having that particular
legislation.

PROF. N. G. RANGA: There should
be consensus among all.

SHRI BAPUSAHEB PARULEKAR

I am coming to that. I am coming to
the point of consensus. Whatever objec-
tiong have been raised, those very objec-
tions were raised when this Article wa$
being discussed by the Constituent Assem-
bly and I would Submit the amendments
which were given by the two Hon. Mem-
bers, Mr. Mohd. Ismail and Mr. Nasrud-
din Ahmad, to the House: That was Arti-
cle 45 in the Constituent Bill:

“Provided that any group or commu-
nity of people shall not be obliged to
give up its own personal law in case it
has such a law.”

The second amendment was moved by
Mr. Nasruddin Ahmad:

“Provided that the personal law of
any community which ig guaranteed by
the Statute shall not be changed except
with the previous approval of the com-
munity ascertained in such a manner as
the Union Legislaiure many determine
by law.”

And this was debated for 4 days and
after debate r. Ambedkar and Shri K. M.
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Munshi summed up and both the amend-
ments were unanimously rejected.

Where is the occasion now to make the
same plea and say that unless there i &
unanimous consensus of all, this cannot
be done?

This is only an excuse.

PROF. N. G. RANGA: No,

+ SHRI BAPUSAHEB PARULEKAR: If
there is a common civil code, I believe, of
course, some precautions have been laid
down there. I may refer, for the infor-
mation of this august House, to what our
founders said about this particular Article?
Dr. Ambedkar said:

“I am afraid T cannot accept the am-
endments which have been moved to this
article.....

“My friend, Mr. Hussain Imam, im
rising to support the amendments, asked
whether it was possible and desirable to
have a uniform Code of laws for a
country so vast as this is, Now I must
confess that I was very much surprised
at that statement for the simplé reasom
that we have in this country a uniform
code of laws covering almost every as-
pect of human relationship...”

except the personal laws.

While rejecting this contention which
was off and on pleaded on behalf of these
communities, Dr. Ambedkar said:

“Coming to the amendments, there are
only two observations which I would
like to make. My first observation
would be to state that members who
put forth these amendments say that
the Muslim personal law, so far as this
country was concerned, was immutable
and uniform through the whole of India.
Now I wish to challenge that statement.
1 think most of my friends who have
spoken on this amendment have quite
forgotten that upto 1935 the North-
West Frontier Province was not subject
to the Shariat Law. It followed the
Hindu Law in the matter of succession
and in other matters, so much so that
it was in 1939 that the Central Legisla-
ture had to come into the field and to
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abrogate the application of the Hindu
law to the Muslims of the North-West
Frontier Province and to apply the
Shariat Law to them., That is not
all...”

MR. CHAIRMAN: The subject is cer-
tainly very interesting. But the whole de-
liberation has to be over by 542 p.m.
The list of speakers before me is so large.
That is why T have to request you to be
brief.

SHRI BAPUSAHEB PARULEKAR:
I entirely agree with you. I will conclude
in two minutes.

“My hon. friends have forgotten that,
apart from the North-West Frontier
Province, uptill 1937 in the rest of India,
in various parts such as the United Pro-
vinces, the Central Provinces and Bom-
bay, the Muslims to a large extent were
governed by the Hindu Law in the mat-
ter of succession. In order to bring them
on the plane of unifornity with regard
to the other Muslims who observed the
Shariat Law, the Legislature had to in-
tervene in 1937 and to pass an enact-
ment applying the Shariat Law to the
rest of India.”

This is the last quotation.

“Therefore, if it was found necessary
that for the purpose of evolving a sin-
gle civil code applicable to all citizens
irrespective of their religion, certain por-
tions of the Hindu Law, not becausé
they were contained in Hindu Law but
because they were found to be the most
suitable, were incorporated into the new
civil code projected by article 35, I am

quite certain that it would not be open
to any Muslim to say that the framers
of the civil code had done great violence
to the sentiments of the Muslim commu-
nity.”
This is what Dr. Ambedkar and all other
members of the Constituent Assembly had
said. Now this very argument is being
advanced even 33 years after the framing
of the Constitution that a uniform civil
code cannot be passed unless the Muslims
and other minority communities come to-
gether and say that it can be passed. If
we want to have integrity of the nation,
"unity of the nation, a uniform civil code
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is necessary; these different kinds of laws
are an impediment to the integrity and
secularism of our country. I would, there-
fore, request and appeal to the Govern-
ment to reconsider the entire position and
take immediate steps to have a uniform
civil code without fear or favour, and
that is the need of the day....

PROF. N. G, RANGA: Tt should be
an appeal to Parliament,

SHRI BAPUSAHEB PARULEKAR :
Of course, I am making this apeal to
the Parliament. to all Members of Par-
liament.

- T have to make only one more obser-
vation and that is with reference to what
my learned and esteemed colleague, Shri
Banatwalla, has said. He referred to the
Shivaji procession taken in Kalyan: he
said that it had been banned long back.
The Shivaji procession was being taken
not because he was a religious leader
but because he was a national Jeader,
and if it was banned wrongly, that does
not mean that the ban should be conti-
nued. The Chief Minister of Maharash-
tra had the courage to lead that parti-
cular procession, agnd I submit that it
would not be proper to say that the
Shivaji procession, because Shivaji hap-
pened to be a Hindu though a national
leader, should be banned because their
sentimenty would otherwise be hurt. That
would not lead to secularism, that
would destroy the unity and hurt the
feelings of many people,

T would, threfore, say that I fully sup-
port the grounds which are pgiven in the
Resolution; 1 feel, they are only illustra-
tive and not exhaustive, and I submit
that what I have said should also be
taken as a ground which would lead us
to integration and promote secularism i
our conntry
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SHRI SATYASADHAN CHAKRA.
BORTY: Mr. Chairman, Sir, this Reso-
lution is very important, particularly if
we consider it in the context of the
recent developments in our country,

Tt is most unfortunate—I am sure the
Members of this House belonging to all
political parties will agree with me—
that the recent developments that we
witnessed, particularly, in the Punjab, in
Assam and in certain other places also,
the recent strengthening of the communal
forces and their open articulation of the
communal principles is a great danger for
our country, In thig context, I consider
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this Resolution to be very important ant
I know that this Resolution will b
supported by all the Members of thit
House. If you all agree then. we have to
question ag to why is it that the communal
forces—have arisen and why is it that
though this principle has been enshrined
in our Constitution, in the Preamble, we
have gaid and in various Articles of our
Constitution we have said that India, that
is, Bharat, will be a Secular State? Our
national leaders had fought for gecularism,
That is also true. Now, after thirtyfive
years of Independence, we cannot accuse
the Britishers. I know how these com-
munaj forces were encouraged by the
colonial powers so that they could
exploit the people and that was why they
wanted to keep the people divided
on the basig of religion. Unfor-
tunately, our country got partitioned

and, after that, why ig it today that
we find in Avsam the Viswa Hird: Pari-
shad openly  propagating ‘drive out the

Muslims’ they are not Indians'?

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): That is not correct.

SHRI SATYASADHAN  CHAKRA-
BORTY: Mr. Vajpayee, when you get the
chance say that. I shall stand corrected.
But, T have got the report of the meet-
ings. (Interruptions) 1 have seen that in
the press.

SHRI ATAL BIHARI VAJPAYEE:
That is wrong.

SHRI SATYASADHAN CHAKRA-
BORTY: In Asam, you know they say
that these Muslims are foreigners and get
them out. And also, unfortunately, in India
Jamait-Ec-Elsami is propagating Islamic
fundamentalism. This is the danger. In
Punjab they are demanding a separate
State on the basis of religion. This is the
danger. I do not want to accuse anybody
but we have to ask thig qnestion why is
it that thes, communal forces are getting
so strong? Why is it even today they
have millions of supporters?

Sir, T hope you will excuse me if T try
to go into history. You will see the Greek
philosophers like Socrates, Plato and Aris-
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totle divorced politics frum religion. They
discussed polticis as u separate subject.
They never mixed politics with religion.
In the Medieval period politics was mixed
with religion and the whole of Europe had
religious wars for hundreds of years.
Then through their experience they under-
stood that religion must be totally divor-
ced from politics and they said:

“Gove unto Caesar what is Caesar’s
and Give to God what is God's.”

Tt meant that your allegiance is to the
non-religious Government—the State.
Aftewards the secular States were esta-
blished in FEurope. We have borrowed
many ideas from FEurope including de-
mocratic principles and also the secular
principles. Now we find that there is no
observance., Though in our Constitution
we have made provision for secularism yet
in our actual practice we do not observe
secularism—particularly our political lea-
ders. We have not divorced religion from
politics and administration. In a country
like ours where there are many religions
the administration should be completely
divorced from religion.

What is the meaning of secularism.
Some people say that the meaning of ge-
cularism is to encourage all religions, Is
it so! Should not secularism mean that
the activities of the State should not be
directed to strengthen this or that reli-
gion? T think it should be so. Otherwise
you cannot have real secularism, Just as
you cannot have real casteless society if
in our activity we strengthen a particular
caste so I say it should be not on the basis
of caste but the indiviual should be regard-
ed as an individual. That is why in our
Constitution we have provided “irrespec-
tive of caste, creed and sex”.

Sir, T must say that responsibility for
the encouragement of this tendency lies
with the ruling party.

PROF. N. G. RANGA: All parties are
responsible.

PROF. SATYASADHAN CHAKRA-
BORTY: But your party is charged with
the administration of the country; you have.
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got the citable of power in your hands;
you have got the authority, you have got
the power to do certain things; what you
do will have very Serious repercussions. All
these years, though the ruling party has
been propagating secularism, in practice,
they, never observed secularism. Is it nece-
ssary for the Prime Minister to go from
one temple to another temple? I agm mnot
saying thyt she must not have religious
beliefs, But as Prime Minister she should
not appear to be the léader of any par-
ticular religons. This is my point. It is not
only the Prime Minister, all your political
leaders are indulging in (he same prac-
tice.
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MR. CHAIRMAN: Please try to con-
clude now.

PROF. SATYASADHAN CHAKRA-
BORTY: The next point I wish to put for-
word is this. There are some persons to-
day who are preaching Hindu communal-
ism, who are talking in terms of Hindu
State, India is for the Hindus etc. Some
of your people are directly and indirectly
supporting it. What we therefore find to-
day ig that all the communal forces are
trying to assert themselves. Both of these

tendencies have to be curbed. What did
we find in the Kerala election? You com-
bined with all the casteist and religious

forces. ..

MR. CHAIRMAN: T think you must

conclude now. Your time is over.

PROF. SATYASADHAN CHAKRA-
BORTY: 1 am concluding. You preach
well.  You teach well. But I accuse your
party. You never observe what you teach
and what you preach. Please search your
own hearts. Are you not doing things
from your own narrow political aims?

PROF. N. G. RANGA: Have you a
heart?

PROF. SATYASADHAN CHAKRA-
BORTY: I have a large heart, which is
large enough to accommodate you. (Inter-
ruptions) When they get a chance to speak,
let them speak ,not mow. Now they are
at the receiving end. In Kerala what hap-
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spenend? You combined with all casteist
and religious forces. Because, you decided
that your main enemy is the Marxists.
Everywhere you have been encouraging
secessionist forces; you encouraged such
secessionist forces in Assam. Such seces-
sionist forces were being encouraged be-
cause of your own mnarrow political ends.
All 1 can say in this Parliament is that
my party and the Leftist Forces, the For-
ward Bloc, the RSP, the CPI and others
were attacked in Assam. People know
that we fought the secessionist forces, not
your party, not your people. We have
instances of many communal riots taking
place. Some of your own people are also
involved in them. If such communal
clashes occur in our country even after
35 years of independence, is it not some-
thing about which the ruling party should
concern itself? But the ruling party is
just not concerned about it,

MR. CHAIRMAN: Please conclude
now.

PROF. SATYASADHAN CHAKRA-
BORTY: You can pass any number of
resolutions just to hoodwink the people.
The responsibility is yours and nobody
else’s. Just to obtain your own narrow
political ends you encouraged the com-
munal forces and casteist forces and also
you fought the Leftist forces which have
really been fighting all along against com-
munalism and casteism. By moving this
Resolution, you just can't white-wash your
misdeeds and appear to be very Ssecular
and very non-communal. Tt cannot be.
Your party is responsible for this. So, I
request the Ruling Party to search its
own heart and see what it preaches is fol-
lowed in practice. There is a hiatus, a
great hiatus between what you say and
what you do. Even then I would con-
gratulate the hon. Member who has moved
this Resoluiton because she has included
in the Resolution some operative part and
I believe that after you pass the Resolu-

tion you will firmly adhere to the operative’

part of the resolution, because it enjoins
some duty on the State Government and
also the Central Government. I must say
this. The Resolution mentions about the
Promotion of a sense of castelessness
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through inter-caste and inter-religion mar-
riages. But when you select your Minis-
ters and the candidates to fight the elec-
tion on the basis of caste, are you really
promoting  castelessness? You are not
doing it. All your Ministers and all vour
candidates are selected on the basis of
caste because you think that by doing so
vou can win the elections. Then_ if you
do it, does it not mean that you are en-
couraging casteism? So, when you say
‘castelessness” you realy following the
policy of castelessness.

Then, Sir, she has mentioned in the
Resolution about Education. 1 appreciate
and congratulate for what she has done.
It is a very good thing. Look at the whole
curriculum in educational institutions, Is
the principle of secularism followed in all
the educational institutions? The Central
Government should go into the system of
curriculum in all the educational institu-
tions and see that it is totally secular and
scientific and no obscurantism and com-
munalism should be there. You should
follow the principle of secularism in ser-
vices both in Government and in public
sector undertakings. This is very impor-
tant and T agree with Mr. Bamatwalla
when he said that the Muslims constitute
a large portion of our population. Why
is it that they are not adequately repre-
sented in the services, in educational insti-
tutions and in Government Departments.
Whatever is said in favour of secularism,
the reality is that the people think of “my
own people, from my own relizgion and
from my own caste”. That is what is
followed. We talk of so many things.
But provincialism, communalism, casteism
and all these things are prevailing and [
accuse yon because you are ruling the
country. Therefore, T request that in
passing this Resolution we shall join you
but please adhere to what you pass and
uphold the principle of secularism in prac-
tice. Thank you.

SHRI P. NAMGYAL (Ladakh): Mr.
Chairman, Sir, 1 congratulate Shrimati
Vidya Chennupati for her good poinis
brought forward in the form of a Resolu-
tion befare this House, for promotion of
secularism, castelessness, etc. While sup-
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porting her Resolution, in this context I
would like to say something about my
own State., Sir, there was a time when
Kashmir State was considered to be a
model of secularism. Just after indepen-
dence, Gandhi had said “there is a ray
of hope that is visible in Kashmir” and
obvjously he was referring to the communal
harmony then prevailing in the State of
Jammu and Kashmir. When in many
parts of our country, Hindus and Muslims
were playing holi with the blood of each
other, and they were burning places of
worship, private houses and properties of
each other. At that time Kashmir was
the only State where the minorities were
protected by the majority Muslim com-
munity, when Pakistan raiders and Pathans
raided Kashmir valley. The region of
Ladakh in Kashmir State was considered
particularly to be the model of secularism
in that region. Even now, Ladakh region
still professes the age-old communal har-
mony and you will be surprised to find
that in some remote villages, the husbands
and wives profess different religions. One
may be a follower of Budhism and the
other may be a Muslim. They cook halal
and jhatka meat in one pot by attaching
a tag to the piece of halal meat. The
soup will, however, be taken only by the
non-Muslims. Even now you find such
a practice in a place called Kuksho in
Kargil sector of Ladakh.

But unfortunately, the State of Jammu
and Kashmir is no longer that model
State what Gandhiji had thought when he
was alive. Now communalism is being
preached from the official platform by no
less a person than the Chief Minister him-
self while addressing a huge public gather-
ing at Hazaratbal shrine on 29th May,
1982. That was the last speech made by
the Chief Minister in public before he
fell ill, I+ gm quoting from the Kashmir
Times dateg 29th May, 1982 published
from Jammu:

“The Jammu and Kashmir Chief
Minister, Sheikh Abdullah today lashed
out at the critics of the Resettlement
Rill and charged them with being worst
Hindu commumalists of north India who
were mot to convert the Muslim majo-
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rity State of Jammu and Kashmir into

a Hindu majority State.'”
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Further:

“The Sheikh said that these Hindu
communalists were in power now and
they were complacement about translat-
ing their designs into a reality. But,
he added, ‘people of Kashmir will never
allow Kashmir to become a place of
pilgrimage for Hindus’.

Then,

“The Sheikh said that the only reason
why this Bill was being opposed by
these Hindu communists, was that they
were afraid that the number of Muslims
in the State will increase. They want
to create a Hindu majority State in
Kashmir.

Muslims of Kashmir should stand
united and strengthen National Confe-
rence to defeat the designs of those
who do not reconcile to the Muslim
majority character of Jammu and Kash-
mir.

These are some of the remarks he has
made and I feel it is quite unfortunate.
While today we are speaking of seccula
rism, a person in power in a public
meeting on an official platform is stating
such things, It is quite unfortunate.
Under these circumstances, by mere
slogans, we cannot strengthen gecularism,
we cannot finish untouchability, In
practice we find very few instances Of
inter-religion marriages, inter-caste marria-
ges. Such examples you can find only
in Ladakh.

For promoting gecularism, Shrimati
Vidya Chennupati has rightly suggested
for preparation of suitable text-books.
Schools can play a very vital role for
bringing communal and inter-case har-
mony. Government should encourage
such persons, who enter into inter-caste
marriages, inter-religious marriages, Such
person$ In service also should be reward-
ed. They should be given out of turn
promotions, extra increment and so on.
Merely by slogans we cannot bring
secularism and we cannot finish casteism.
Social organisations engaged in such

\
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“activities  should be encouraged. They
should be given financial assistance and
other material assistance whatever they
need so that they can help promote
secularism and finish this casteism and
such other social evils.

With these few words, I once again
congratulate Shrimati Vidya Chennupati
for bringing thig resolution and I support

her resolution,
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MR. DEPUTY SPEAKER: Shri K.
Arjunan. We have only half an hour
more for this Resolution. At 3.30, we
had extended the time of this Resolution
by two hours because this is a very im-
portant Resolution. After this speaker,
there are many more speakers who want
to speak on this resolution. What is the
consensus of the House? The Minister
has got to intervene. There are 4-5 spea-
kers and the mover of the Resolution will
also reply. The mover as well as the
Minister will take at least 30 minutes.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): It is not possible.

MR. DEPUTY SPEAKER: Then we
have got to extend the time because some
more speakers are there. I do not want
to deprive anybody. So, we extend the
time by one more hour,

SEVERAL HON. MEMBERS: Yes,

SHRI SATYASADHAN CHAKRA-
BORTY: What will happen to the next
motion?
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MR. DEPUTY SPEAKER: Your prio-
rity is safe. It is not lost because of the
extension of time of this Resolution rules
are very clear,

MR. DEPUTY SPEAKER: Rule 9-A
empowers him to take # up next time.
Your priority is safe.

SHRI SATYASADHAN CHAKRA-
BORTY: Then it is all right.

MR. DEPUTY-SPEAKER: Your prio-
rity is safe. You need not worry.

SHRI YOGENDRA MAKWANA: Will
it last up to 6 p.m.?

MR. DEPUTY-SPEAKER: Tt will last
up to 6 p.m, Thg second Resolution will
be taken up after the first.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI YOGENDRA  MAKWANA):
Then, T can go now, I have to attend a
Cabinet meeting.

MR. DEPUTY-SPEAKER: You can 80.
Now, Shri Arjunan please,

(Int erritptions)

MR. DEPUTY-SPEAKER: According
lr_J Direction 9-A he can move it next
time, That is not lost. Rules are there.

SHRI SATYASADHAN CHAKRA-
BORTY: If it i on record we are safe.

MR. DEPUTY-SPEAKER: Rules are

clear. 1t is on record, Now, Mr, Arju-
nan, please, :

*SHRI K. ARJUNAN (Dharmapuri) :
Hon. Deputy Speaker, SirT am very
happy to participate in the discussion on
the hon. Member Shrimati Vidya Chennu-
pati’s Resolution directing the Govern-
ment of India to take immediate steps to
_establish a casteless and secular society
in India. T am very glad that my Party
Dravida Munnetra Kazhagam’s soul-force
i the contents of this Resolution and this

| S " House has got the opportunity to discuss #
*The original speech was delivered in Tamil,
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in great depth. It is my privilege to take
part in this debate as a person who has
himself done inter-caste marriage.

I would like to repeat again that social
reform is the basic tenet which Dravida
Munnetra Kazhagam has adopted. Its men-
tor Perarignar Anna found this concept of
‘ONE AND ONLY CASTE AND ONE
GOD. The Government’s policy is the
achievement of economic  equality first
and then social reforms will follow in
its wake. I am sorry that this is just day
dream only. I bave to point out with all
the force at my command that social
forms alone will bring in the economic
advancement. Today the DMK has grown
to such great heights in Tamil Nadu just
because of its unassailable faith in this
foncept. The D.M.K. Government in
Tamil Nadu gave the legislative authority
for inter-caste marriages, which form the
seed-bed for casteless society. Here it is
worth mentioning that after names there
should be no caste appellations.

T am sorry to say that even today the
advanced community people, the religious
protaganists and the women of upper castes
continue to believe in such superstitions
and beliefs. It is starnge that the ideas
of Thanthai Periyar and Perarignar Anna
have been  accepted and honoured by
backward classes, scheduled castes and
others. They are trying to follow them
in their day to day life also. But the
advanced communities have not accepted
these revolutionary concepts beneficial for
the good of society. They exploit the
caste distinctions and religions denomina-
tions for subjugating socially 80 per cent
of the society, the scheduled castes, the
scheduled tribes and the backward classes.
It is really an irony that when the country
is being ruled by a distinguished woman,
the women of the country perpetuate thelr
faith in superstitious beliefs,

Our hon, Prime Minister has been giv-
ing legislative strength to many progres-
sive economic concepts and ideas. Yet,
the social problems have not been resol-
ved so far. We have the Indian Penal
Code, Cr. PC. etc. Yet the crimes con-
tinve unubated, T refer to the inability
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of laws in bringing about gocial changes.
Social changes can be brought about by
ceaseless preaching, as was done by Pera-
rignar Anna, Thanthai Periyar and pre-
sently Dr. Kalaignar Karunanidhi. By
continuous campaign against social  ills,
we will be able to bring about necessary
changes in the mental outlook of the
people at large. By transforming the men-
tal outlook alone, we will be able to esta-
blish casteless society in the country.

Even today our school text books refer
elaborately to Vedas, Upanishads, Puranas
etc. It is strange that the nation’s history
books also refer to the man’s imaginary
inventions like Vedas and Puranas. By
dinning into the ears and minds of our
younger generation these esoteric events
of our Puranas, particularly in this scien-
tific age when man has reached moon, we
are only taking them back to dark ages.
We are doing great damage to the society
as a whole by such unnecessary referen-
ces in our text books. In the syllabi of
our colleges and Universities, there should
be a course on Casteless and Secularism.
Tn fact, each University should have a
Chair to this study. The students should
be encouraged to prepare thesis for their
Ph.D on castelessness -and  secularism.,
Then only we will be leaving lasting values
for our posterity. .We should stop teach-
ing them about Leelas of Lord Krishna,
Lord Shiva and other Gods.

The mover of this Resolution has talked
about incentives to be given to the em-
ployees of public sector industries and of
Government, who take to intercaslte mar-
riage. 1 welcome it, but T will go a step
further.

T would say that only those professing
and practising faith in castelessness and
secularism should be chosen for becoming
Members of State Legislatures and the
Parliament. Tt should be the first qualifi-
cation of a politician. My leader Dr.
Kalaignar Karunanidhi is the becon light
in this matter. He has taken a girl from
a scheduled caste for his son. She has
become the honoured member of this great
family. The teachings of Thanthai Peri-
var, Perarignar Anna and Dr, Kalaignar
Karunanidhi, particularly the true life-
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style of our leader Karunanidhi, have ins-
pired men like me to go in for intercaste
marriage. The Dravida Munnetra Kazha-
gam has not wavered an inch from the
teachings of the great social reformers—
Thanthai Periyar and Arignar Anna. Prof.
Ranga, the teacher of Arignar Anna, paid
glowing tributes to Thanthai Periyar and
he said that this discussion today in this
House is the standing monument for the
teachings of Thanthai Perivar. 1 was
moved to tears when I heard this from the
Deputy Leader of the Congress (1) Party
in this House. But I could not accept his
reference to AIADMK, as the Sister-party
of D.M.K. Today the ruling party in
Tamilnadu seeks the blessings of Kanchi
Sankaracharya. As was pointed out by
my hon. f{riend Shri Satyasadhan Chakra-
borty, such a ruling party depending upon
God’s dispensation for survival in power
cannot usher in the era of egalita-
rian society in the country.

Today the ruling party in Tamil Nadu is
paying lin sympathy to the teachings of
Thanthai Periyar and Arignar Anna. This
is substantiated by the growing number of
communal conflagrations taking place now
in Tamil Nadu, In Puliangudi, Kanyaku-
muari, Tirunelveli and  Villupuram, the
communal conflicts have taken heavy toll
of life and properly. There is no law and
order in Tamil Nadu, In these circums-
tances, the [RSS which has taken deep
rools in Kerala and in northern States and
which has so far had no foothold in Tamil
Nadu is exploiting the situation and is
gaining ground in Tamil Nadu. Tt is the
instigation of RSS that has hbeen the
source of all communal conflicts in Tamil
Nadu. The of the situation by the
ATADMK Government in Tamil Nadu has
become a a convenient handle for RSS to
twist the situation in its favour. The
communal forces, which are not good of
the society, are gaining the upper hand.

My hon. friends, Shri Banatwalla, stated
tnat the muslims are worse than even
Harijas in the country. Unless the Muslims
take to social reforms, they will never be
able to achieve economic prosperity. Swel-
ling the temple funds is not going to
solve the economic ills of the community
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at large, Religious faith has also its limi-
tations jn bringing about social reforms.
-
Coming now to Elections, what do we
find? Instead of choosing candidates on
the merits of their service to the society,
the political parties view with one another
in choosing candidates of that particular
caste, which is predominant in that area.
Naturally that particular caste gets the
upper hand. The cardinal principle in
choosing the candidates for contesting the
elections should be on the basis of his
abiding faith in social reforms, and in fact
should be one who has done intercaste
marriage by himself. Then only we will
be able to instill faith in the society. What-
ever may be our economic achievements,
we find the Akali Dal, the Jamat-i-Islam,
the RSS, the Shankaracharyas gaining
strength in the country., One need not
say that they are all the spring-boards of
communal conflicts. They are not interest-
ed in economic advancement. They want
to perpetuate their hold on society. In
this environment we will not be able to
achieve castelessness and secularism in
the country.

Before 1 conclude, T would say that
through social reforms alone we will be
able to ensure social equality. The eco-
nomic reforms will strengthen that social
equality. Though we have been giving all
kinds of incentives to the scheduled castes
and harijans, wg have not yet been able
to bring all of them on the mainstream of
nation’s life. The reason for that is we
have not strengthened the roots by
implementing effectively  first the social
reforms. Economic equality follows in
the footsteps of social equality, We must
work for this goal. With these words I
conclude my speach, b

SHRI S. B. SIDNAL (Beigaum): Sir,
when T saw this Resolution, it brought me
mixed feelings, pleasure and pain—pain,
because even after Independence, 35 years
have elapsed, but we could not achieve
anything in this line; pleasure, .because
my sister Member brought this subject
kindly.

Sir, This can be seen from life of
Mahatma Gandhi who wanted to build
a casteless sociely in the country. At least
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we have to remember those people who
practised, even our leader Indirajit, who
never preached but practised. All her
children have married from different cas-
tes and communities, even international,
And my friends on the other side while
preaching this, themselves politicalised this
_ problem. It is not a politica] problem. The
hon, Member there has professed to divest
politics from religion, but he did not do
it very much. Sir, this is a very important
subject and this should be taken very serio-
usly not only by one section or one reli-
gion, but by all religions and all nations.
Unless we build a casteless society, we
cannot build a strong nation because eco-
nomic power is mnot the only, factor to
build a strong country, but we have to
create a just society. To create a just so-
ciety we have to think relatively of the
impact it has got on the present genera-
tion. Unfortunately we cannot - practise
now, but we can ask our children to prac-
tise and let it come from the top level,
that is, from the high society. My friend
is telling only to us. I appeal to him that
he should also practise what he preaches.

In this country the community many
a time has become a capital for politics,
for busimess and for other things. A doc-
tor, or a lawyer, or a teacher—he mever
bothers when a client comes, from some
‘other community or his own community,
when a patient comes from his own com-
munity or some other community, For
money transaction there is no community,
for profit there is no community, no
caste, but for other things we always look
to the caste. If we do not change the so-
ciety now, if we do not change the pre-
sent generation of the society now, it will
create % bad impact on the succeeding
generations, it will endanger our nation.
We have already had partition in that re-
gard. This .was the only root cause which
has resulted .in partition,

About the three-point programme of
Mrs. Vidya (o promote a sense of castless-
ness through inter-caste and inter-religious
marriages, 1 have seen many friends of
_ mine who have married from ocutside their
communities. Leave apart promotion or
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incentives, actually there is no appreciation,
actually they have not been given a house
in that particular lane. So much of ill-
treatment we have towards those people
who go in for marriages outside their com-
munity. Why? When are we going to
change this? What is the base, what is
the instrument, what are the tools avail-
able to us to improve the society and the
country at large? In my opinion education
is the basic thing, even right from pre-
primary to the top. Unless we start from
the very beginning, that is, casteless society
with the young and tender minds, we
cannot hope to improve amythings by plat-
form speeches or any kind of literature
that is produced. Bu! it should come.
Forget that we cannot improved without
mental reservation. At least we must start
with the succeeding generation. Free pri-
mary education literature should be pro-
duced by the Government because Gov-
ernments responsible (0 create o many
things,. We do not hesitate and Congress
has been known for being casteless. I do
not agree with an hon. Member who ac-
cused Congress unnecessarily. It is only
Congress where no caste is seen and where
community is not accounted for . Outside
in society—in clubs, in institutions  in
Rotaries, Lions, in so many social institu-
tions caste becomes the primary part for
admission and it is practised in so many
garbs. Is it not a shame on the part of our
society? Foreigners look and laugh at us
when we practise all these things. Great
Mahatama Gandhi preached this to the
whole world. Even King Martin Lubher,
John F. Kennedy and many people follow-
ed him. But none of us follow him ahd
practise, 1t is most unfortunate, Therefore,
in my opinion, this inler-caste marriage
must be appreciated, promoted. Incentive
should be given by the Government. It is
one of the factors by which society can
be changed, By legislation we cannot im-
prove. Nothing can be done by imposition,
Nothing can happen unless the mind, the
basic structure of society is changed We

~ have to be receptive, To achieve such a

thing we cannot be helped by law. Crimi-
nal procedure, Hindu Law, Muslim Law
could not put an end to all wrongs. Laws
are meant to prohibit all wrongs but we
have not been able to control through
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legfislation, For ¢his there has to be pro-
per education. Therefore, T would like to
say:

“Prepare suitable text-books to pro-
fmote secular ideals by laying emphasis
on fundamental duties enshrined in the
Constitation.”

Right from the days of our Constitution
till to-day leaders from all sections have
been teaching and ﬁréachiﬂg. They speak
but they néver practise, So, I appeal to
the House, irrespective of political parties
we should promote inter-caste marriages.
It is a beautiful idea, Unless blood comes
together change will not take place. After
‘inter-caste marriage the only caste or com-
munity will be nothing but nationality.
Unlesg this is done, there will not
be nationality, When we lose nationality,
we lose everything. To achieve this we
have to prepare text books, We have to
bring about this change through educa-
tion,

We have to bring about this change
through film, through press and through
all means at our command. We have to
start at least from (o-day and we can
achieve something,

‘Encourage secular  outlook among
the employees working in Government
and public gector undertakings.™

1 quite appreciate this, This is very good
proposal that secular outlook should be
encouraged among the employees working
in public sector undertakings and in gov-
ernment op even working in private insti-
tutions, Tncentive should be given by way
of promotion or if anybody is proved on
evidence doing otherwise he should be
dismissed. Negatively also we should deal
with him. Fanning casteism or commu-
nalism inside and outside should be dis-
couraged totally. Incéntive in the form of
promotien, in the form of giving appoini-
ments to someomne, in the form of social
status, et should be definitely planned
out.

In our country still the harijans are be-
mg ill-treated, We read it in many news-
papers. The foreigners always laugh at us.
They ask us who are the harijans and
why atrocity is commifted on them?
Even right from the beginning the tradi-
tion in this country is we love dogs, cats
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and animals. But why we have never been
able to love human beings? Have we
never been taught to love human beings?
Who is our own brother, who is part of
our own blood. Therefore, Sir, it should
be promoted and taken care of by all
sections of the society and debates should
be conducted in schools and colleges and
public institutions and competition should
be held at national level, A national
forum should be constituted to preach
this out of Members of Parliament or
whatever the wisdom is available with
us,

Lastly, I am very sorry to say that all
religious heads irrespective of this religion
or that, they preach—there is no pro-
hibition under the Constitution to preach
their religion and  community—their
own community feelings and of Jate thcy
are harming the society. They are going
to preach against another community. We
are not going to live and let live. This
ig the passion of the day. 1 appeal 1o
the religious heads also to change them-
selves basically and not to offend an-
other community, First, we must be a
nationalist, First, we must become 5 good
citizen of this country then only religion
or anything comes in. Therefore, in my
humble opinion, I appeal (o every section
and every political party not to politica-
lise this i{ssue, Thig is above politics and
above personal interest. Therefore, in my
humble opinion, of late, the communal
zealots are damaging (he position and
image of the country inside and outside.
If a real nationalist just visualize the
state of affairs and the problem, the
blood boils. What for we are here? What
are the achievements? When we go to
a hospital, we see many hundreds of
children. 1f you mix there, can ou
fina a caste? It is all our own crcatlun
We baptise them; we teach them. I am
sorry to bring to the notice of the House,
everybody knows about it, even many
schools and educational institutions are
born in thig country out of religion, I do
not mind, 1 dJo not mistake if they prea-
ch. But they are only brain-washing the
children at the tender age. They ask. the
children to go in a particular way, When
the child is not properly taught, when.
the child is not properly broad-based, is
not properly educated, is mnot properly
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conditioned to become a good citizen of
this country, what we can expect in this
country in the future? The future is
always for the youngsters and we have
to gtary reforming immediately on war-
footing and a nation-wide forim should
be built and all religious heads should
initiate thig step and start teaching the
casteless society.

Even in the films, many things are
wrongly shown on the screen which have
to be gvoided. The Film Censor Board
should be instructed not to permit any
community feeling either in djalogue or
anything Jike that,

Lastly, T would quote one film song.
T fe= a@m 7 waaww awm,
TN F1 FARE § THE AT |

SHRI CHITTA BASU (Barsat): Sir,
1 rise to support the Resolution. While
supporting the Resolution, T would urge
upon the mover of the Resolution that it
would have been better had the scope
of the Resolution bgen further widened
and broadened.

As a matter of fact, I moved a resolu-
tion but I found that it did not reach in
time. . He did not give the consent to
move the resolution. My attempt was to
further broaden and widen the scope of
this Resolution, If you allow me, I will
move at this stage But I do not insist.

MR, DEPUTY-SPEAKER: You give
a geparate resolution, We will consider.

SHRI CHITTA BASU: That depends
on ballot. The ballot is not favouring
me these days. You can help me.

MR. DEPUTY SPEAKER: There is
something wrong with your stars.

SHRI CHITTA BASU: Anyway, this
is an appropriate resolution and it is of
extreme relevance to the existing political
situation in our country today.

The mover of the resolution has rightly
emphasized upon two basic issues, namely,
the castelessness and the promotion of
secularism. My only grouse in  this
respect ig that while she has emphasized
or pinpointed upon these two aspects—
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it is more or less a social aspect of the
problem—I do not know why she has
not taken into account the economic and
political factors behind this problem.
This is, according to me, the main lacuna
or the main weakness of the resolution
although the spirit of the resolution is
laudable and iy deserves support from all
sections of the House. She has already
won the congratulations from all the,
memberg who have spoken on the subject.

MR, DEPUTY SPEAKER: You know
Mr. Gora who was a great rationalist.
She is the daughter of Mr, Gora,

SHRI CHITTA BASU: Sir, as regards
the question of secularism, please allow
me to say the truth. Our Government
claimg that it is a secular State. Is that
claim really justified? 1; is a non-
theocratic State; it is not a theocratic
State. But just not being a theocratic
State  does not automatically — mean

that it is a a  gecular State.  Our
conception of secularism is  that of
an antidote to theocracy. As Pak-

istan is a  theocratic  State and as
Bangladesh is a theocratic State, we have
not declared our State as a theocratic
one and therefore, to say that we are
secular is a wrong notion, It is an
unscientific notion; it iy not a clear or a
correct concept of secularism, Secula-
rism, according to me, is not only a
concept. It is the practice of separating
religion from the State, On the other
hand, in the name of secularism, our
Government, to speak most liberally, is
to treat all religiong equally or to give
equal treatment and equal encouragement
to all religions,

The basic concept and basic norm of
secularism, as I have already underscored,
is the complete separation of religion
from the State and itg furctions, Unfor-
tunately, that is not the practised today
by the Government. My hon, friend,
Shri Satyasadhan Chakraborty illustrated
certain things. It is quite well-known
that there are. many State functions to
which particular religious furctions gre
also associated. Even in this Parliament
Houge we find something where there is
no enough exhibition of secularism, We
find certain scrips from certdin religions
only. All religions are not equally



337 Resolution Re::

respected gven in the premises of the
Parliament. The point is that the con-
cept of secularism is to be understood and
the concept of secularism is the complete
separation of religion from the State,
The State is not to be religious, not to
be irreligious. I; is merely to be separat-
ed and its functiong should remain ex-
clusively separate from the religion, This
is my first point,

There are trends of communal politics
which is the greatest enemy to the con-
cept of secularism. Two rends are very
prominent now,

One is that there is a trend that there
should be Hindu Rashtra.

There is another trend Which is equally
dangerous. . ..

MR. DEPUTY SPEAKER: Your
idea is that religion cannot control. So
also, State can control religion. Am I
Tight?

SHRI CHITTA BASU: State is com-
pletely. . ..

MR. DEPUTY SPEAKER: State con-
trols religion. }

SHRI CHITTA .BASU: That is
a theocratic State,

There are two trends which 1 was
mentioning. There is a trend and that
trend is unfortunately growing that.
Hindus being the majority, there should
be Hindu Rashtra,

Equally, there is another dangerous trend
of communal politics that Muslim is a
separate  nation. Therefore, Indian
Muslims constitute a separate nation,

These are the two broad trends of
communal politics, And these two trends
are equally inimical to the basic concept
of secularism. It is the duty of all of
us, particularly, the mover of the resolu-
tion to pinpoint, to highlight, this point.
Pronouncing the word ‘secularism’ and
repeating it like a parrot, is not secularism,
unless it is practised, It Ts necessary for
the Government to frame a complete

1311 LS—12

ASADHA 25, 1904 (SAKA) Steps to promote

328
secular outlook
in the country.

guidelines, to practice secularism. In that
case, my friend Shri Satyasadhan Chakra-
borty can also be of help to the Hon.
Home Minister.

1 admit that caste system in India is
a historical one. We do not just push it
up. It will be wrong to push it up.
There are historical reasons for it, If 1
may sum up, the reason is the continuous
uninterrupted  reliance on  caste-based
village communities and relatively glow
growth of the means of production and
the mode of production,

That is the basic reason which generat-
ed (he caste system and that caste system
and the caste gtratification remain today
which wag blurred about 3,000 years ago.

The major danger of casteism is that
on the basis of this caste consideration,
economic heirarchy ang political heirarchy
have been built up. That is the danger.
The danger is not that some people are
divided into certain castes and some
people have been divided into certain
compartments, But the danger is that
there has been political and economic
heirarchy on the basis of caslélsm,

As a matter of fact, my respected and
esteemed friend the mover to the resolu-
tion, hag not really hinted the basic issue
of casteism. If we are to have casteles-
sness, we have to break that economic
and political heirarchy built up on the
basig of casteism,

Are you prepared (o do that? Unless
you are prepared to do it, casteism will
remain, Castelessness will remain far
removed.

There are political parties this gide also,
of course, which take a very simplistic
view of a casteless class in Indian context,
They say caste is class. Caste struggle
is clasg struggle, Therefore, class pro-
blem can be -~olved only in the street.
Thig is wrong. This is mnot only
erroneous, it is divisive, It is not only
divisive, it is antogonistic to the concept
of class struggle, From our side, concept
is also to be combated,
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Ag a matter of fact, casteism, the
caste division, caste heirarchy, based on
political and economic considerations,
can be liquidated only by intensification
of «class struggle. The advocates of
casteism want to divide the exploited, the
people belonging to different castes and
sub-castes, Therefore, if we have to build
up a feeling of brotherhood, these major
economic and political issues cannot be
shunned. It is a great surprise to me that
you want to solve this basic problem by
shunning away, by keeping yourselves
away, from major, basic and fundamental
political and economic issues. This is
the basic weakness—I do not say ‘lacuna’.
Thig ig due to the fact that our esteemed
Mover of (he Resolution, 1 feel, did not
really give a proper thought to the basic
problem, However, whatever she has
suggested is laudable and T angd all of us
here support this.

The basic question she has raised is
the question of education, In this con-
text I want to refer only to one aspect
of education, and that is history. History
books based on falsified and distorted
reports are now included in the curri-
culum. As a matter of fact it should be
the task of every one of us who wants
national integration or national brother-
hood to see that the history books are
re-written,  Our history  books carry
mystified events and reports; they should
be de-mystified. Our history has been
interpreted as merely a history of war
between this king and that emperor.
They have forgottep that even in India,
there was a struggle between the forces of
progress and the forces of conservatism
in all aspects of life; in philosophy, in
science, in technology, in religion, in all
aspects of life, there was a struggle of
the progressive forces against the forces
of reaction or conservatism. Therefore,
what is needed mos; is a popular history
book depicting the actual history as a
process of unfolding the developments in
our society based on the struggle of
forces representing  progress and con-
servatism. I think, the hon. Mover of
this Resolution will agree that a new
curriculum of education can be prepared
only on the basis of a re-wriiten history
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of Indin hecause some of our communal
politicians say tha; Hindus and Muslims
are irreconciliable because they represent
the two opposites and, therefore, there
cannot be any amity or harmony between
the two major communities, the Hindus
ang the Muslims—because history teaches
us so! If you really want to have com~
munal harmony and amity, history has
to be re-wrilten in a way which can
prove that the Hindug and the Muslims
are not the opposites and that they®can
remain together, they can work together,
they can toil together, they can fight
together, they can sacrifice their lives
together for a common cause,

Lastly, about forum, Some of our
friends were mentioning about the forum,
Sir, there is a forum, the Nationa! In-
tegration Council, of which [ happen to
be a member, But my charge against the
Government is that the National Integra-
tion Council never meets when the
situation callg for it. We are not given
a chance to express our viewg on im-
portant  issues like Khalistan,  The
National Integration Council has been
shelved: it is shelved when communalism
rises, If you really want a forum where
we can work for promotion and strengthen-
ing of secularism, strengthening and rein-
forcing national integration, forums are
available, But the forums are not activa-
ted because they feel that if there is
national integration, if there is a real sense
of secularism and if there is communal
harmony and amity, I think, they may ulti-
mately lose politically. Therefore, they are
not also enthusiastic not only to spread the
idea of secularism but to create a forum
and make it function for such laudable ob-
jects, With these words I hope the entire
House will support this resolution and 1
also support the resolution,

PROF, NARAIN CHAND PARA-
SHAR (Hamirpur): The mover of :he
resolution has done a commendable thing
by focussing attention on some of the
most important problems that need our
attention to-day. She herself is eminently
qualified to move this resolution because
she has set an example and her father
also has set an example. Her sister's
inter-caste marrjage was uapreed to and
blessed by Gandhiji and it was to be held
on the 22nd February 1948 but, - unfor---
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« tunately,  Gandhiji died on the 30th
January and so the marriage was blessed
by our firsg Prime Minister, Jawaharlal
Nehru. So, in that spirit, having set an
example herself of castelessness and
inter-caste marriage—and her father set
a blaze in this tradition—she has put
forward the resolution before the House
and T am very happy that all sections of
the House are supporting it.

-

The sense of secularism, to my mind,
ig different from irreligiousness and 1
would take it in the spirit that it would
bring in our mind a sense of respect for
all religions because religion in our coun-
try hag been a part of history and to blot
out every gpchievement of religion would
only be—you can say—giving a diminu-
tive stature to history itself. There is no
harm in paying glowing tributes to
Gautam Buddha, Kabir, and Guru Nanak

and to hundreds of such saints and seers’

who have gpoken pgainst the caste. There
were no Parliaments in those days, There
was not much of a Press, and communi-
cation was not there. But it was through
the songs, sayings, proverbs, hymns and
the preachings of these saints and seers
which could travel from one part of India
to another that the message of casteles-
sness, the message of equality of man,
the message of brotherhood of man was
preached. Therefore, whenever the forces
of fanaticism raised their ugly head, it
was the presence of these important men
who came on the scene that ensured the
protection of secularism, the basic and
fundamental duties of one man towards
another and of the man towardg society.
so on and so forth. So T do not feel
ashamed of gghe role of religion in its
entirety though there are some blo's and
there may be muny blots but to condemn
all religiong altogether and all religions
altogether atonce and at one stroke would
be doing injustice. Therefore, to say
that in a secular State religion has no
place and that there should be a com-
plete vacuum_ that the State should
Operatg as a State and religion should
Operate as a religion ceparately is not
possible.  Some inter-action has to take
place and the good points of on= can
inspire good points in another,
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In our own country, great stalwarts like
Mahatma Gandhi have preached the con-
cept of Sarva Dharma Samabhava that
is putting the good points of all religions
together, Some of these seery have even
given ug a common book of prayers.
Look at the book of prayers which was
used by people at Gandhiji's ashram, If
anybody poes through that book, he
can hardly find sense of communalisn in
that book. You have the gems from all
religious, Therefore, that is also an
approach, It is one approach to have
tolerance, respect and it is quite another
to ignore everything. 1 would prefer the
former one and there are many religious
preachers who have preached against
castes, who have preached against high
and low and who have preached against
untouchability.

There were eminent men and women
who have preached social reform. Think
of Savitri of Maharashtra who blazed the
trai] for women’s education. Thigk of
the man like her husband who suffered
over this cause and so on and so forth.
There are countless men in all parts of
the country who had to suffer simply
because they initiated social reform. So,
these are good things; these are parts of
our heritage and when the mover talks of
education, that would mean that we cull
out the gems from the dark pages of
history as (hey are not noticed by our
children to-day and put them forward
before the eyes of the children so that in
the class roomy of schools and colleges,
they learn th. lessons of equality, they
learn the lessons of brotherhood through
the Indian costext and through the Indian
conditions and are able to feel proud that
among them are their forefathers who
have been men of religioy, and who have
defied the society, who fought orthodoxy,
who fought ugains; the dogmatism in the
days of the past and such desds continue’
to-day and we must try to formulate set
certain policics and set certain examples
for the future,

Similarly, Sir, ¢he talked about national
integration which is a very important
thing and our friends, on that side, had
accused our party of fomenting casteism
and communalism forgetting that it is the
Indian National Congress of Gandhi and
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Jawaharlal Nehru and Subhas Chandra
Bose which has recently made possible the
election to this highest office of the coun-
try, of a man, belonging to the back-
ward community, a minority cemmunity,
This ig a glowing tribute,

MR. DEPUTY-SPEAKER:
time, all of them were in the
National Congress,

PROF. NARAIN CHAND PARA-
SHAR: They should not forget their
parents, That is  our trouble. So, we
have been able to do that....(Interrup-
tions) ‘There have been seven Presidents.
Gyani Zail Singh Ji is the Seventh Presi-
dent. There were two Presidents earlier—
Dr. Zakir Husain and Shri Fakhruddin
Ali Ahmed who belonged to the minority
community, Iy was the Indian National
Congress which made it possible and it
ig again the Indian National Congress
which is making it possible. We stand
by our pledge, which we took under the
leadership of Mahatma Gandhi of eradi-
cating casteism and commnalism
and of qupporting the cause of Indian
nationalism through national integration.

At lh at
Indian

Qur friend, Mr. Basu, has made certain
remarks about the National Integration
~ Council. It is not through the Govern-
Sment forum along that we can work; the
society has to move and work; the
pountry hag to be built up not by the
ipstitution set up by Government alone.
Who prevents ug from setting up private
forumg or Parliamentary forums, social
forums, for espousing this cause? We,
as individuals, should come forward and
not lean upon the States for thig noble
objective, We should set an example
ourselves, When Subhash Chandra Bose
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existed, the people of Punjab did not think
that he was a Bengali but he was admired
as a man who sacrificed his all for the
Indian Nationa] Army. There were people
from Himachal, from Gujarat, from
Assam, from Tamilnadu who sacrificed
their lives for the cause of the Indian
freedom. That was the real national in-
tegration and, through that spirit, we
can make India a place our dreams
which Gandhi Ji wanted to make and
which Indira Ji wants to make.

With these words, I support this Re-
solution,

MR. DEPUTY-SPEAKER : Shri
Madhukar,

=it @wwen fosr vy (wifagid)
A WEEAT, W LU T H ULAT
&g ®1 at w e of we gu A
FEAT | BTH AT § - WERHT WM 7
IH-TWATT F SmETs Ierg Y, afEw
IRT W A w1 A e qwd
ate 3T ‘aﬁaﬁmwmg’?
I ITHITA A W E - fage
& Hoaras,  fegeads, -
TR, lea%n;trmﬁfm
TT & gdm W - T A AR
Bitees

MR. DEPUTY SPEAKER: Mr.
Madhukar, you may continue your
speech next time. The House stands
adjourned till 11 AM, on Monday, July

-

19, 1982,
18,01 hrs.
The Lok Sabha then adjourned till

Eleven of the clock on Mon“y July 19
1982|Asadha 28, 1904 (Saka),
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